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LOK SABHA DEBATES 

LOKSABHA 

Thutsday, July 30, 1992/Sravana 8, 1914 
(Saka) 

The LaI< Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the Chail1 

ORAL ANSWERS TO QUESTIONS 

[EngIsh] 

Use of Banned Pesticides 
+ 

-a25. SHRI GUMAN MAL LODHA: 
SHRI BOLLA BULLI RAMAIAH: 

Win the Minister of AGRICULTURE be 
" pleased to state: 

• (a) whether pesticides bannE!d in other 
countries are presently used for agriculture 
and other purposes in the country; 

(b) • so, the details of such pesticides; 

"(c) the steps taken by the Govemment 
to billatheir' use; 

(d) whether pests and vectors resistant 
to~MnbeM~~~comd~ 
by neem-basad pesticides; and 

(a) I so, the steps taken to promote"the " 
neem -based pesticides and popuJarise 
0Ig8I1ic fanning? 

1lE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUI.l.APPALL YRAMACHANDRAN): ta) to 

(e). A statement is laid on the Table of the 
Sabha. 

STATEMENT 

(a) Some of the pesticides which are 
banned in some other countries are being 
used in our country. 

(b) As per available information, names 
of such pesticides are given in the annexure. 

(c) Government keeps on reviewing the 
continued usage of pesticides banned or 
restrided in other countries e~her through 
Registration Committee or specially 
appointed ~xpert Committees, for taking 
appropriate action. 

(d) Neem based pesticides have been 
found to be effedive against Mustard aphid, 
American Bollworm, Ref Aourbeetle, Khapra 
beet~ which have developed resistancne to 
some of the chemical pesticideS. 

(e) Major steps taken in this regard are 
as under:-

1. Registration of neam based 
pesticktes has been hcilitated. 

2. Use of neam based pesticides is 
being encouraged under the 
Integrated Pest Management 
Programme. 

3. Use of neem based pesticides Is 
being promoted thmugh extension 
media. 

4. Use of blo-1ertillsers, organic 
manures and non- chemical 
methods of pest control are I;lelng 
encouraged to promote organic 
farmina. 
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Ust of Pesticides Banned in some 
Countries but being uSBd in India 

·S.No. Pesticide 

1. Alachlor . 

2. 

3. 

4. 

Aldicarb 

Aldrin (To be banned 
w.e.f.1.1.1994) 

SHC 

5. Benomyl 

6. Calcium Cyanide 

7. Captan 

8. Carbaryl 

9. Chlorbanzilate 

10. Copper acetoarsenite 

11. DDT 

12. Dicofol 

13. Dieldrin 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

Diuron 

EDB 

Erldosulfan 

Ethyl Mercury Chloride 

Fenarimol 

lindane 

Menazon 

Methomyl 

Methyl Parathion 

..AonocnJtophos 

--------------------------S.No. Pesticide 

24. 

25. 

Nicotine Sulphate 

Oxyllourten 

26. PMA 

27. Paraquat Dichloride 

28. Phorate 

29. 

30 

Phosphamldon 

Sodium Methane 
Arsonate 

31. Tetradifon 

32. Thlometon 

33. Triazophos 

34. Tridemorph 

35. Zinc Phosphide 

36. Ziram 

37. 2,4-0 

38. Sodium Cyanide 

[TransIaIion] 

SHRI GUMAN MAL lODHA: Mr. 
Speaker, SIr, from the reply given br the 
hon. Minisler II appears that In India there 
are merely 38 such pesticides that have 
been banned by all other Countries of the 
world. Thi& is so because these pesticides 
are considered toxic causing so many 
diseases. But these 38 pesticides ant stlB 
~ used in india. I would Ibto know that 
even after being rejected by other counIries 
of... world and even after the DOC and 
8.S.C. being declared poisonous by the 
experts why those 38 pesticides ant stili 
being used in Indian? As perthe observation 
of the expert 0.5 mg. of the pesticide Is 
consumed by an indian' aIongwIh food 
which is fourtIrMs mora1hanwhalls&alc8nb, 
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[English) 

The conclusion of Dr. K.M. Malhotra. 
President, Socelty of (D Pesticide is that it Is 
slow poisoning' not only for the present but 
also for the future generations. 

( Translation] 

May I know whether If is a fact that ever 
since 1975 300 men of Chikr.lagalur in 
Kamataka have picked up different diseases 
because of rheumatism and that their lives 
have been endangered because of the use 
of the D.O. T. and B.S.C.? The second part 
of the question is whether it is true that 

• according to an observation made by the 
Marathwara University most of the breast 
tumor cases are due to the intake of D.O. T 
and B.Sc. alongwith with food. I would like 
to know the steps being taken by the 
Government t.o prevent it? . . 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): Mr. Speaker, 
Sir, I would like to inform the hon. Mermer 
that these pesticides are not barmed in au 
the countries. These are used in some 
countries while in some countries these are 
not used. We alSO formed an expert­
Committee in 1984 under the Chairmanship 
of ShriBanerjee. The Govemment is working 
according its guidelines and 8 pesticides 
have already bMn banned. So far as the 
use of O.O.T .. and B.S.C. is concerned 
special investigation is being conducted to 
arrive at Ol defihite conclusion. These are 
special things whose behaviour ,!aries 
according to th8 varying climate of different 
countries. The hon. Marmer is right when he 
says that poisonous pesticides should be 

,banned. The Govemment has formed a 
committee to look into the matter and Its 
recommendations would be followed. The 
Govemment has banned 8 pesticides. 

[English] 

They are DDT; BHC; sodium Cyanide; 
Captatol; Aluminium Phosphide; Methy: 
Btomide; Chloro Benzilatlte and Dieldrin 

Their use has been restricted and It has 
been made clear as to WheN they can-be 
used. Their use by corrmon people or in 
gvneral cultivation has been banned. They 
are in restricted use and the Govemment Is 
undertaking an investigation for the second 
time to find iI solution. 

SHRI GUMAN MAL LOOHA: In part (d). 
of my question I have asked that pesticides 
based on natural fertiliser like cow dung and 
based or neem are manufactured In India. 
Now, what is being done to safeguard our 
farmers and the people of India from other 
pesticides and to enco:Jrage the 
manufacturing of pesticides based on neam? 

Mr. Speaker, Sit, the 1986 data of 
Madras Research Institute I'E'veals that one 
erore and ten lakh useful cows and oxen 
were slaughter.ad. I would like to point out 
that a great amount of fertiliser or say, cow 
dung or natural fertiliser could be had by 
saving those oxen and cows? Similarly, will 
be hon. Minister inform as to what the 
Govemment is doing to encourage the use 
of riatwral pesticides bybanningthe imported 
pesticides? 

[English] 

MR. SPEAKER: The second part is not 
allowed. 

[TraII$lation] 

SHRI BALRAM JAKHAR: Mr. Speaker. 
Sir, I agree to what has been stated by the 
hon. Marmer to boost the cultivation of 
neem. 

[English] 

(i) Registration Committee has maoe 
an exception to allow 
commercialisation during the 
pendency ofprovisionaiNgistralion 
grantedforNeemtpsed pesticides 
with a view to popularise them for 
control of ",sts of agricultural 
in1XJrtanCe. 
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(Ii) Neem based pesticides are also 

being promoted under the ambit of 
Integrated Pest Management (IPM) 
for effective control of pests. 

(iii) Data requirements for registration 
of neem based pesticides has 
been simplified to encourage 
entrepreneurs for easy availability 
of such botanical pesticides forthe 
benefit of farmers and the 
environment. 

(iv) Indian Agricultural Research 
Institute (JARI), New Deihl is 
regularly bringing out a 'NEEM' 
NEWSLETIER-on quarterly basis 
for faster dissemination of 
promising results on the bioefficacy 
of such pesticides for the benefit of 
Extension Functionaries as we". 

Use of Biocides (i) Registration Comm-
Ittee has granted 
registration for Bacillus 
thurlngiensls (B.t) - a 
Biocide for the control of 
pests of Cabbage, 
Cauliflower, Tomato, and 
Cotton an Caster. . 

(Ii) The Registration 
Committee has already 
allowed commerci­
alisation of Bacillus 
thuringiensis (B.t) during 
the pendency of 
provisional registration. 
This is again an exception 
to the normal norms for 
commercialisation. 

(iii) The Registration 
Committee has also 
simplified the data 
requirements for grant of 
registration for such 
Blocides. 

(Iv) Use of Blodcide Is being . 
promoted under the 
antMt of Integrated Pest 
Management (IPM) for 

adoption of such J»St . 
control chemicals by the 
farmers In a faster 
manner. 

The application of Ministry of Health and 
Family Welfare to permit the use of two 
biocides viz., Bacillus Thuringiensis and 
BaciUus sphericus. is under consideration of 
the Registration Committee. 

[Translation) 

Besides, we also want to encourage the 
use of such friendly pesticides which kill the 
pests and thereby help the growth of plants. 
Infax Integrated Programme is one of 
control. We use that. We have to see how to 
use the pesticides taking 40 hectare plot of 

. land as a unit, so that, we don't need other 
pesticides and we survive only because of It. 
A research wor!< is on progress at a brisk 
pace as to how to use manure fertiliser and 
bio-gas in farming, 

[English] 

SHRI BOLLA BULLI RAMAIAH: Mr. 
Speaker, Sir, as ShriGuman Mal Lodha has 
mentioned that out of these 38 insecticides, 
three Items -BGC, DDT and EMC ~ are highly 
poisonous. Even if there are traces of this in 
the D. oil brand, they are not prepared to 
feed the animals in the foreign countries 
because the milk and the meat will get 
contaminated and they will be harmful, for 
health. Thili, bydro carbon pesticides are 
cheap and <lven if you restrict the usage, the 
farmer will use the cheapest available 
pesticides and they will spray them on grapes 
and vegetables which will be harmful for 
human beings. 

So, I would like to request the h~n. 
Minister to see that these items are banned 
as early as possible. 

SHRI BALAAM JAKHAR: Mr. Speaker, 
Sir, I will take into consideration all what the 
hon. Member has said and I think we have 
already put them under restrictive use. I 
have set up a new Committee to look Into 
whether we can completely ban them and I 
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hope we will do it at the earliest. ~iJtone thing reasons, availability of safer but 
I must tell you - this might be interesting to constili~r pesticides, non-
you - that we use about 270 grams per acceptability of certain pesticides 
heetare of insecticides in India, America due to climatic reasons peculiar to 

, uses 570 grams, Japan uses nine kilograms a particular country, emergence of 
and Italy uses thirteen kilograms. So, in that pest resistance to pesticides, etc. 
context, we are rather on a safer footing. 

[ Translation] 

. SHRILAL K.ADVANI: Mr. Speaker, Sir, 
the reply itself be speaks of the seriousness 
of the situation. I fail to understand as to how 
the 38 banned pesticides are still being used 
in India. The hon. Minister states that these 
38 pesticides are not banned throughout the 
world, some are banned in some particular 
countries while some other pesticides are 
banned in some other countries. It is possible. 
But the fact is that we are using them while 
several other countries have banned them. 
Is economy the only consideration for the 
continuation of their use? Are they being 
used because they are comparatively cheap 
and is it tor economic reasons alone that 
they are being used disregardingtheirse.rious 
impact on. health. I would like to know the 
reason as to how the Expert Committee 
endorsed the continuation of their use and 

, I would also like to know as to what Expert 
Committee was formed and in which year 
was it formed and whether any Expert 
Committee was formed after 1986? And if 
a Committee has been formed, will the 
Govemment undertake a reconsideration by 
a perusal of the list. There may be some 
such pesticides that have been banned 
after 1986? 

SHRI BALRAM JAKHAR: A committee 
was formed in 1984? Now one more 
Committee been tormed in 1991.1 would like 
to give the reasons for that. 

" The major reasons for bani 
restriction on use of pesticides 
varyfromcountrytocountry. Hence, 
no uniform norms are applicable to 
all the countries. The countries 
have banned/restricted the use of 
pesticidas for one or more of the 
reasons such as negative health 

Some of the pesticides which are 
banned! restricted in use in other 
countries, are still being used in our 
country because of the following 
reasons.-

These are the reasons for which we use 
them, I fully share Advaniji's concem and we 
will try to do away with the pesticides which 
are not geod to our health and to the 
environment. 

[ Translation] 

SHRI HARCHAND SINGH: Mr. 
Speaker, Sir, the hon. Member has toJdthat 
the use of pesticides shquld be banned. But 
there can be no cultivation without the use of 
pesticides. I would like to submit to the hon. 
Minister that when our crops like wheat, rice 
are sold on cheap rates why then the 
pesticides are not provided to us on cheap 
rate? 

SHRI BALRAMJAKHAR: Shrl Harchand 
Singh is quite right. 

SHRI RABI RAY: Mr. Speaker, Sir,. a 
reply should come from the hon. Minister. 

[English] 

MR. SPEAKER: As per rules, it is a sort 
of assurance. 

(TranSlalio'?J 

SHRI SURYANARAYANYADAV: Mr. 
Speaker, Sir, recently during the month of 
June, I read an article in the "Economic 
Times·, in which there is a mention aboiJtthe 
research wo"" held in Germany on the subject 
:Neem Bharatiya mool ka briksha hal-iske 
vibhinna upayog-. Will the Government 
make.Arrangements to conduct a study on 
the uses of margosa tree, because this tree 
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Is not only usefulfor agriculture bl,.lt also for' the percentage ofthose . banned pesticides 
health? and the percentage ,), the good quality 

SHRISALRAMJAKHAR: I have replied 
yourquestton and the Govemment is worldng 
whole heartedly on your suggestion. 

SHAI RAMASHRAY PRASAD SINGH: 
Mr. Speaker, Sir, replying to this que!ition, 
the hon. Mlnlsterhas stated that 38 pesticides 
have been banned. Some medicines are 
banned in one form or the other in other 
countries, but they are frequently in use in 
ourcountry. Through you I would like to know 
t.omthe hon.Minlsterastowhyourscientists 
are lagging behind in testing those pesticides 
while other countries have gone advance in 
that field and declaring them as dangerous, 
thosecountries have banned those pesticides 
In the interest of human 111&. Out specialists 
could not be able to find out the dangerous 
elements used in those pesticides. Had they 
cflSCOV8red it earlier. we would h.ave saved 
ourselves from the loss which we have 
suffered due to those medicines. I would like 
to know whether ')ur specialists wiU find a 
solution as soon as possible by conducting 
research on those p3Sticides. 

. MR. SPEAKER: Yes, yes, the scientists 
. are sekIng a solution. 

They are separating the genes from 
Himalayan plants and irtroducing them to 
controt the pests. 

(TntnslationJ 

SHAI RAM lAKHAN SINGH YADA\I: 
Mr. Speaker, Sir, there is a saying in our 
villages 1he disease aggravated with every 
dose of the medicine.' This is the situation 
r&garding human lives in India In its report. 
the W.H.O has stated that the antibiotics 
which have already been prohibited In oth"r 
~ are SO rTIJCh in use in India that 
they wilt ailed our next generation too. 38 
sudI pesticides are also used here, as 
should have'not been used. Tho hon. 
Minister has said that the Government has 

• banned SOfM of them. I would like to know 

pesticides which ar3 manufactured In 
Germany from the margosa tree as has 
been mentioned by an hon. Merrber Shrl 
Surya Narayan Yadav. Keeping In view this 
ratio. will the Govemment lay an emphasis 
on the use of fertilizers based on margosa 
tree or cow-dung in the interest of our 
country. 

SHRI SALRAM JAKHAR: Mr. Speaker, 
Sir, whatever the hon. Merrber Shrl Ram 
Lakhan Singh Yadav has 
said .... (/ntemJptions) No, he is both Ram 
and Lakhan. I am only Ram. He Is Lakhan 
also. He is both Rar:n and Lakhan. Therefore, 
wo have brotherly relation. Keeping In view 
that relationship I would like to teU him that 
the Government is paying Its fun attention to 
the utilities of the margosa tree. We would 
like that every effort should be made for the 
publicity of mafg~~' tree,. for welfare of 
human beings, because when I went to 
ab~oad and talked about it, I found that the 
people of those countries are taking much 
interest in the 'uses of margosa free. 
Theref ore. more works is being done on the . 
use of margosa tree. As I have said that we 
have already g:vcn '3xtra special concession 
for registration and we would like to increase 
its use as far. as possible because we also 
know it i~ "01 good 10 live by leading an 
artific(.·) . i~' ~. 'I,'e should stand on our feet 
and sh:)(Jld depend more on nature. this is 
our attitude and effort in this regard. 

SIIRI JAGMEET SINGH SAAR: Mr. 
Speaker. Sir. I would like to ask another thing 
from the hon. Minister that despite banning 
38 items, pesticides and other things are 
being supplied in tho market to our farmers 
because I belong !osuchadlstrictwhereper 
capita consumption 01 pesticides Is the 
maximum in tho country. There are such 
cases in my distr!cl in which adulterated and 
mixepostici~cs\'!O!1h crc,resofrupees were 
suppllod in the market and some persons 
were arrested and cases were also filed 
againstoth~rs·.lwouldliketo knowtromthe 
hon. Minister whether any action haS been 
taken against such persons. 
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MR. SPEAKER: It does not arIie out of SHRI BRISHIN PATEL: I appears thai 
the question •• should ariae out of the main there Is something mysterious. 
questJon. It Is not allowed. 

[ Translation) 

SHRI RAJENDRA AGNIHOTRI: Mr. 
Speaker, SIr, wID the hon. Minister be 
pleased to state that betel farming is being 
done In UttarPradesh, Madhya Pradesh and 
some other adjacent areas for long time but 
beetaI harvest Is being destroyed due tu 
insects for the lasttbree years. I would like to 
know that the names of 38 pesticides, which 
figure Inthis list are banned in othercountrles. 
And as per my information these pesticides 
are Ineffective. The Government has 
constituted a commIltee in this regard. I 

, would like to know whether any conclusion 
drawn by this committ .. has come to your 
notice if so, what is the solution of this 
problem, So that beetal harvesting can be 
saved and the decrease in the export of 
beetalleaf which has been suflerlng for the 
last thr .. years, can be done away. 

SHRI BAlRAMJAKHAR: Mr. Speaker, 
Sir, since hon. Member brought it in my 
notice I have referred iltothe committ ... Let 
us wait for its findings. I am very particular 
totakeactloninthematterotherwlsehowwe 
can go without it .• has become a necessity 
now-a-days. 

[English) 

Mn. SPEAKER:Ouestion No, 326. Shrl . 
Santosh t<umarGangwar. I think this has to 
be replied to by the Ministry of Anance and 
we are proposing to postpone It to 6.8.92. 

[ Translation) 

SHRI SANTOSH KUMARGANGWAR: 
Sir, • was a very s .... question. 

[EngIsh) 

MR. SPEAKER: I you insist Iwil &low, 
but if you do not get the Infonnallon, I wi 
.. ave I. 

[English) 

MR. SPEAKER: IwiRaIowl theMlnister 
Is ",ady to reply. But If you do not get ful 
Information; then there Is no use. . 

Ban on U .. of TImber 

-327. DR. LAXMINARAYAN 
PANDEYA: 

DR. AMRIT LAl KAUDAS 
PATEL: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a)whelhertheUnIonGovemmenthave 
banned th.t use of timber in construction of 
Govemment buildings by CPWD; . 

(b) whetherthe Govemment propose to . 
advice the State Governments and private 
builders also in this regard; and 

(c) if not, the reasons therafor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVE ... OPMENT 
(SHRI M. ARUNACHAlAM): (a) to (c). A 
statement Is laid on the Table 01 the $abha. . 

. STATEIENT 

(a) to (c). With a viawtoconseMtwood. 
guidelines haw already bean Issued tor 
encouraging use of of alemati¥8 materials 
in buildingconstrudion. RecenlIy, themaner 
was considered by the ~ and. 
was decidad that, after coIacting dIIaIs GI 
a .. matiYeit8msof~~and 
durabllty available In the markaI, theCtnlral 
Public Works Depal'trnrd. shall use such 
sWstluIesfrom 1stApfl. 1993. Useotwood 
would stand banned from this date. 

2. A communicaIian has been sent to 
the . Chief Secretaries of the Stat. 
GoVemmenlsIUnio. TenIoriaS ~ 
upon 1hem to take similar SIepS and to 
advice the Slate LevaI hauUIg andbulklng 



15 Oral Answers JULY 30, 1992 Oral Answers 16 

construction agencies· for using wood SHRIMATI SHEILA KAUL: Private 
substitutes to the exclusion of wood in the agencies like HUDCO which gives funds for 
construction works. Housing finance and this purpose, have been directed that 
lending institutions in the housing sector wherever It provides funds, It should also 
have also been advised to insist on the use suggest that the use of timber should be 
of the wood substitutes in the housing and minimum and in place of timber all these 
building schemes funded by them. . things which I have mentioned should be 

used. 
[ Translation] 

~R. SPEAKER: It is very good question. 

DR. lAXMINARAYAN PANDEYA: Mr. 
Speaker, Sir, as the hon. Minister has 
Stated in his reply that he has requested to 
the sate Governments arid Union Territories 
to stop the use of timber, Iwould like to know 
their reaction jn this regard. Secondly I 
would like to say that the reply of the second 
part of my question is in-complete. I had 
asked as to what action has been taken or 
proposed to be taken by the State 
Government against the private builders; 
you have not answered this part of my 
question. I would like that he should reply 
whether he has held any discussion with 
private builders in this regard. If so, their 
reaction there-to. 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): Sir, the question asked by the hon. 
Member is very important because as much 
as we need houses, we need timber and 
wood also in the same proportion. As result 
of it we cut trees to fuHiII out demands. 
Therefore, we as.ked the Ministry of Urban 
Development to use roll steet, press steel 
and excluded aluminium in making door and 
window frams of the new houses and flats to 
be constructed in future, because we think 
that example Is better than precept so that 
people may believe that we also implement 
what we say. Therefore, we have also asked 
the State Governments to follow these 
suggestions and these will benefit them. We 
have also suggested Ihat aluminium should 
be used in making slutters etc so that the use 
of timber may be reduced. 

MR. SPEAKER: They are asking 
something about private builders. 

DR.lAXMINARA Y AN PANDEYA: I have 
not got reply to my question yet. I wanted to 
know the reaction of the State Governments 
to the directions or information given to 
them. In view of the prevailing trend of fast 
deforestation and the excessive use of wood 
in buildings, it is essential to stop it, ratherthe 
Government proposes to impose a complete 
check over it frem April 1993. It is good, 
assurances to this effect had been given 
earlier also. But is the Government satisfied 
that CPWD would ccmpletely stop the use 
of it from April, 1 1993? Secondly, the 
question which has not been replied is 
regarding the reaction ef the State 
Governments. At the same time I would like 
to know whetherthe Government has started 
taking measures as perthe guidelines fixed, 
and if so, the results thereof? 

SHRIMATI SHEILA KAUL: We have 
already written to the State Governments. 
You know that the Central Government has 
no control over it, wee can just request or 
give suggestions but we do not want to 
impose anything nor can we do so. It 
depends upon them whe!her they accept or 
not; rather it is in their own interest that they 
accept it, because it will improve their 
effiCiency. 

SHRI ANNA JOSHI: The Government 
has sent a circularto the State Governments. 
He wants to know the!r reaction. 

SHRIMATI SHE ILA KAUL: Every State 
Government has its own reaction. I will 
convey the reaction of 17-18 States 
afterwards. At the moment thera Is no 
reactions. The Central Government has 
sent its suggestions(/nterruptions) CPWD 
has been doing this work since 1988, but as 
I have already submitted the Central 
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Government would start giving propershape [Eng/ish] 
to It by March-April next year. 

DR. LAXMINARAYAN PANDEYA: Mr. 
Speaker, SIr, in regard to private builders 
there Is a mention of HUDCO. There are so 
many. private building con&truction 
Organisations other than HUDCO. Has the 
Govemmentdiscussedthe matter with them? 

MR. SPEAKER: Discussion can be held, 
but _instructions cannot be 
given .. ,( Interruptions) 

[English] 

DR. AMRIT LAL KALiDAS PATEL: Now 
-a-days, the whole world is worried about 
the envir.onment. Unfortunately, in our 
country we are not so concemed as we 
should have. I talk of my State of Gujarat. 
In 1975, 10 per cent of land was covered by 
the jungles. Today only 1.2 per cent Elf land 
is covered by the jungles. That shows the 
destruction of the jungle. 

Therefore, to preserve #1e precious 
items of wood, the jungle, is the hon. Minister 
going to encourage the persOi"lS who 
manufadure the items which can replace 
wood? Today science and technology is well 
developed and so many items are discovered. 
I would like to 1<now from the hon. Minister 
how the Govemment is going to encourage 
such industries. 

MR. SPEAKER: Will you be In a position 
to reply as to how will you encourage the 
industry in this area? 

[ Translation) 

SHRIMATI SHEILA KAUL: I can give 
some reply. Recentry, when I had beftn te;! 
Pune, on my way, I just visited a factory. 
What I sow In the factory and thelnstrudions 
I gave them are as foilows. A number of 
residential colonies were being established 
and the frames of the widows and doors In 
those buildings weRt of cement Instead of 
wood. Thus we may encouragetrlls type of 
cons1rUdlDn. 

SHRI C.K. KUPPUSWAMY: Has any 
study been conducted or assistance given 
for conducting a study to replace total 
equipment's made of wood in housing 
activities by altematlves. H so, what would 
be the savings involved? 

MR. SPEAKER: The alternatives are 
alloy, /oha aluminium etc. It is already 
replied. 

SHRI SUDHIR GIRl: Mr. Speaker, Sir, 
from the answer given by the hon. Minister, 
we cannot find whetherthe altemative items 
of acceptable standard and durability have 
been invented as yet. However, 1 st April, 
1993 has been fixed as a target date for 
banning the use of timber in Government 
housing construction. 

So, may I know from the hon. Minister 
whether the qu.antity of timber which is 
being used by the Central Government and 
the State Govemments has been assessed. 

SHRIMATI SHEILA KAUL: I am sorry I 
am unable to reply this question. 

MR SPEAKER: You get the statistics 
and give them to the hon. Me~r. 

SHRI MUMT AZ ANSARI: Mr. Speaker, 
Sir, Bihar is a poor State but It is very much 
rich in respect of forest wealth. In this 
system, as has been stated by the hon. 
Minister wood will not be used In the 
construction of the houses in doors and 
windows and an these things since 1 st April, 
1993. °If all the communications and 
instructions have been sent to the State 
Govemments also and if they become 
effective, in Bihar also it will definitely involve 
extra expenditure to the exchequer of the' 
Bihar Government. So, I would like to know 
whetPler there Is any proposition orproposal 
. on the part of the Central Government to 
meantlls extrjl expendltuRt from the Central 
exchequer or not. 
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MR. SPEAKER: Don' you want this to 

be done or. what? . 

SHRI MUMTAZ ANSARI: Sir, my 
question Is a pertinent question. 

SHRIMATI SHEIlA KAUl.: The hon. 
Memberwants to know whether the Central 
Government is going to help the State 
Government in this. I don' think they are in 
iI posIlion to help. 

! Translation) 

SHRI RATILAl VARMA: Mr. Speaker, 
Sir. trees are being grown to protect 
environment and also the forests. But lakhs 
of carpenters in the country .... 

[English] 

MR. SPEAKER: This does not arise out 
of it. I am disallowing. You insist in putting 
your question and you do not also put the 
pertinent question. It has nothing to do with 
8fJ1)Ioyment. Please take yourseal. Not this 
way. You are holding the House to ransom 
You are not allowing other Members to ast: 
the question. 

( Ttanslation) 

PROF. PREM OHUMAl: Mr. Speaker, 
Sir, the hen. Minister has suggested to use 
steel and aluminium in place of wood. I would 
like to know from her what standards have 
been fixed for their durability; win be 
assistance • lSI be taken to ascertain that 
whatever alamative is used forwood, Is of 
good quality and has a definite standard. I 
would also Ike to know whether Steel and 
Aluninlumara available io abundance; least 
these things would also be in shortage like 
wood. 

SHRIMA TI SHEILA KAUl: Sir. I was 
also conoemed about it. thus I enquired 
about it from the reopIe and tried to gather 
the raquirad infonnation. When I consulled 
the experts to know whelher the life of 
eqIpmenIs made ffom AluminIum, steel etc. 
wouid be short as eon.,arad to those or 
wood, they assured me that these 

equlpmt'nts will certainly hav. more 
dul'lbllily. My opinion III that new systems 
arelntrocU:edonlyalterccnductlngtharough 
I'8searcheS. Otherwise, • the material used 
In the construction or the house II not 
durable, the house wi collapse; what Ia the 
use of such building. Therefore, whatever Is 
manufadured Is produced only after a 
thorough I8S8arch. The scientists conducting 
l'8S8arches In this ragarj have l'8Vealed all 
this. 

Foodgralns Production In Uehara.htra 

·328. SHRIVIlASRAONAGNATHRAO 
GUNDEWAR: Will the Minister 0' 
AGRICUlTURE be pleased to state: 

(a) the total quantity of foodgrains 
produced in Maharasht~a during 1991-92; 

(b) whethertheGovemment have drawn 
up a comprehensive action plan to increase 
the foodgrains production in Maharashtra; 

(c) if so, the details thereof; and 

(d) the timebYwhich the plan Is proposed 
to be launched? 

(EngHsh) 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPAll Y RAMACHANDRAN): (a) 
During 1991-92. the total quantity of 
foodgrains production in Uaharashtra is 
estimated at 80.76 lakh tonnes. 

(b) to (d). No, Sir. Govemment of India 
have not drawn up any comprehensive 
adion plan to increase the loodgrains 
production in Maharashtra. Howev.r, to 
supplement the efforts of the State 
Government to Increase foodgrains 
production. various on1lCJing Central Sectorl 
Certrally SponscndSdtamesIik8~ed 
Programme for Rice Devetopment, Special 
Foodgrains Production PtagrammeforMaize 
& Millets and Pulses and .. National Pulses 
Development Programmes are btNng 
~ed. ThelncerIINISbeing provided 
to the cultivatCMS under these schemes 
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1nCIUdt~~pod~lonot~~ntiry Govemment adopts this behaviour just 
seedI.--' waetlcides, herbicides, towards UaharashtraortowardsweryStale 
plant prGIeCtIon chemicals and ~ulpment. the Central Government do provid& finanaai 
farm ~ etc. at a subsidised rate. assistance wherever there are scherras or 
Oe.~stratlon on cuhivator's field and proposals to this effect. But the centre is jusJ 
training to fanners and extension workers, -toprovideassistance,restoftheresponsblity 
are being organised to transfer newly lies on the State Governments. The State 
deve~technolog)'. Besidesthis, minikits Governments are to prepare the &cherras 
are being dlstJt)uted to the cultIVators to and seek assistance trom the Central 
populariM newly evolved varieties. Govemtrel\\ -\U~\ as ~a\" att Qm~ \0 

(Tran*ion) 

SHRI VllASRAO NAGNATHRAO 
GUNOEWAH: Mr. Speaker, Sir, in reply 
given to the unstarred question 2499 it has 
been stated that during the year 1989-90 the 
total quantity of foodgrains produced in 
Maharashtra was 132.4 lakh lonnes and 
durine the year 1990-91 the qua.ltity was 
121.8Iakhtonnes.Justnow. thehon. Minister 
told the House that during the year 1991-92 
about 80.76 tonnes of foodgrains are 
expected to be produced. What are the 
reasons of the continuous decrease in the 
produdion? 

The hon. Minister has also told just nnw 
that no scheme has been proposed by the 
Central Government to be implemented in 
Maharashtra. The Minister may kindly make 
it clear whether this is the attitude of the 
C :mtral Government only towards 
tAaharashtra or towards all the States? 

THE MINISTER OF AGfilCULTURE 
(SHRI BAlAAM JAKHAR): Mr. Speaker, 
Sir. the hon. Membar must be aware that 
only 11.5 per cent of the total area in 
Maharashtra comes under Irrigated land, 
the remaining of the area is rainfed and 
everything depends on God's mercy. The 
reason behtndthefallinfoodgrainsfrom 121 
lakh tonnes to 80 lakh tonnes has been the 
severe drought in those areas. When there 
is enough rainfal the production increases. 
Produc:tion tatget is fixed; the farmers have 
increased the production like that of jawarto 
130 per cent yield during the last several 
years. SImiIaI1y the production of pulses has 
also b8en Incntased. But when theAt is not 
adequale rainfal. the prodUdlon falls below 
the target. In regard to the point whether the 

prepare water s\'\e<1 programmes. "\he han. 
Member ciasires. , may 1urnis\,\ details at 
other programmes. 

lEngl;sh1 

"To make rainfed areas productive 
through ifll)lementation of water­
shed development programmes 
and spread of dry -land technology 
packages; 

To spread the concept of micro 
irrigation and sprinkler irrigation 
systems in order to maximise the 
productivity and maximise the area 
&Iso; 

To promote diversified cropping 
pattems; 

The extension efforts witl have to 
be intensified through faster 
transfer of technology to farmetS. 
This will be very challenging 
especially in the fieldef hoiticullure 
and vegetable crops; 

In order to supplement the efforts of the 
State Government. Central SectorlCentrally 
-sponsored schemes like Integrated Rice 
Development Programme. Special 
Foodgrains Production Programmme of 
MaiZe. MHlet and Pulses. National Pulses 
Development ~rogramme etc, are being 
ifll)lemented. To f~1 up the gap between 
requirements of production and foodgralns. 
some of the schemes like Integrated 
Programme for Rice Development; SpecIal 
Foodgrains Production Pre grammes for 
Maize and Millets etc. have been modiIied 
with a view to bring mora and mora area 
under high-yielding varieties. to provide 
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Incentives on environmental 'frlendly MR.SPEAKER:Hehasalreadymadelt 
pesticides to save environmental quite clear that the Centre just gives 
degradation, reducing subsidy rate In case assistancefortheimplementationofschemes 
of Plant Protection Chemicals etc. The details formulated by the Government of 
of the schemes are given. We are trying to Maharashtra. 
help the farmers and State Governments In 
theirendeavourto increase their productivity. 

[Translation] 

SHRI VllASRAO NAGNATHRAO 
GUNDEWAR: Mr. Speaker, Sir, as a result 
of reduction In subsidies on fertilisers per 
hectare application of fertilisers has gone 
down In Maharashtra resulting in decline in 
agricultural production too. i would like to 
know whether the Government proposes to 
further reduce subsidies on fertilisers this 
year also? H so, it will definitely have an 
adverse effect on farmers. What does the 
Government propose to do In this regard? 

SHRI BALRAM JAKHAR: The 
Government always keeps in mind the 
Interests of farmers. In Maharashtra fertiliser 
offtake has not gone down, on the contrary, 
fertiliser utilisation has gone up by 
approximately 3 per cent. Interests of farmers 
are always taken care of by the Government 
and the Govemment will always watch their 
interests, as it has done in the past. 

SHRI ANNA JOSHI: Mr. Speaker, Sir, I 
would like to know the scheme of the 
Government to boost agricultural productio·n 

. in Maharashtra? What is the nature and 
magnitude of assistance being given by the 
Centre to the Government of Maharashtra? 
What will be the percentage of increase by 
this assistance. The Governme.nt has 
released a list wherein it is mentioned that 
minikits would be distributed at subsidised 
rates. I would I~e to know whether a study 
has been conducted to know the effect of 
assistance that had been given till date and 
the outcome thereof? 

SHRI BAlRAMJAKHAR: Mr. Speaker, 
Sir, I have already replied all these points. 
He has not asked anything new. 

SHRI ANNA JOSHI: I Would like to 
know altabout Increasing production? 

. SHRI DATTA MEGHE: Mr. Speaker, 
Sir, Maharashtra has been made a region 
for Increasing agriculture production In the 
country. HYVof Jawar was being produced 
In Maharashtra during the Chief Mlnistershlp 
of Shri Vasantrao Nalk 10·15 years ago, I 
would like to know the magnitude of 
assistance and the nature of facilities being 
given by the Centre to supplement the 
allocation made for the same In the 
Maharashtra Budget because in 
Maharashtra urbanisation and 
industrialisation have taken place at a fast 
pace. That's why there are no adequate 
irrigational facilities for farmers. The 
Government receives many other benefits· 
from Mahatashtra and the maximum tax is 
also collected frorn Bombay and 
Maharashtra. In view of this, has the Centre 
got any special schemes to help the State in 
the matter of irrigation and supply of seeds 
to farmers? 

SHRI BALRAM JAKHAR: The Planning 
Commission and the Ministry of Finance can 
say some thing in this reg~rd. c 

SHRI MANIKRAO HODL YAGAVIT: Mr. 
Speaker, Sir, hon. Minister has just now said 
that owing to just 11 percent of the agriculture 
land w~h irrigational facilities in Maharashtra, 
the agricultural production is on he decline 
In the State. Therefore, will the Centre provide 
more funds for increasing irrigational facilities 
in Mahara~htra? 

SHRI BALRAM JAKHAR: Mr. Speaker, 
Sir, funds are allocated as perthe plans and 
programmes of the Planning Commission 
and the Centre. 

(English] 

MR. SPEAKER: Now. It a nail on the 
head please. You should hit the nail on the 
head. . . 



25 Oral Answers 
[Translation] 

SRAVANA8, 1914 (SAKA) OraIAnswers 26 

. SHRI PRAFUL PATEL: Mr. speaker, 
Sir, the reply dwells on agricultural production 
in Maharashtra. All the schemes of the 

. Govemment look rosy and quite beneficial 
on paper, but their real Impact Is never fully 
realised. 

MR. SPEAKER: Schemes are not ofthe 
CentralGovemment, but of the Govemment 
of Maharashtra. The Centre just assists the 
State. (Intenvptions) 

SHRt PRAFUL PATEL: Mr. Speaker, 
Sir, undoubtedly assistance Is being given. 
However, I would like to say that though 
'Integrated Programme for Rice 
Developmenf is there for Vidarbha region 
yet under the programme, as is evident, the 
farmers of the region have not derived any 
benefits. I would like to know from the hon. 
Minister whetherthere is any programme to 
boost paddy production in the Vidarbha 
region? 

SHRI BALRAM JAKHAR: Mr. Speaker, 
Sir, schemes are formulated for all the 
States and not for any particular region, 
because in the eye of the Government all 
are equal. 

[Engli~h] 

New OIl/Gas Reserve. 

-329. SHRI ANANTRAO DESHMUKH: 
Will the Minister' of PETROLEUM AND 
NAT1,JRAL GAS be pleased to state: 

(a).the new olVgas reserves discovered 
from 1991 onwards, both onshore and off­
shore, that are commeICiaily viable for 
production of petroleum products; and . 

(b) the time by which the production is 
likely to commerce and the quantities 
expected annually therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRY' OF PETROLEUM AND 
NATURAl GAS AND MINISTER OF STATE 
INTHE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) Commercially 

exploitable oil and gas reserves at 18 places 
have been found since 1991 . 

(b) Date ofcommencement of production 
and annual production profile would be known 

. only after the delineation of these reserves 
and approval of specific projects. 

SHRI ANANTRAO DESHMUKH:. Mr. 
Speaker, Sir, our country. spending 
staggering amounts on the Import of 
petroleum products and on the crude 
annually. Now, for making this country seH­
sufficient in the petroleum products and 
crude, war-like efforts are required. Despite 
allthis, the statement says that the discovery 
is made during the last two years but they are 
very negligible. Out of the 18 discoveries, 
some of them mar be only discoveries 
regarding the gas. . 

Now. with this in my mind, I would like 
to ask the hon. Minister, what are the details 
of its plans regarding the exploration work to 
be undertaken in the Eighth Five Year Plan 
and does he feel that we would achieve the 
near seH-sufficiency atthe end ofthe Eighth 
Plan? 

MR. SPEAKER; h is a very good 
question. 

SHRI S. KRISHAN KUMAR: That hon. 
o Member is entirely right that we are not seH­
sufficient in the production of crude as well 
as petroleum products. We have to incur a 
heavy petroleum Il1lX'rt bill. 0 

Sir, the Ministry is engaged In Intensive 
efforts in exploration, prOduction and 
developmet'lt, to improve the indigenous 
production of oil as well as gas and increase 
the refining capacity for augmentation' of 
petroleum products. The hon, Member Is 
aSking about the Eighth Plan Programme. 
We intend to do a total 41,000 kilometers 
roughly, of 3 -0 seismic survey, 1,44,000 
kilometers of 2 -0 on-share and 92,000 
kilometers of 2-D offshore seismic suivey. 
We intend to drill 1,173 wells with a metrage 
of As. 3,000 thousand metres. We also. 
intend to spend about Rs. 6,400 crores on 
exploratory drllUng. It Is expected that, even 
though the crude pI'OdUctIon has stagnated 
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in the last one or two years principally SHRI ANANTRAO DESHMUKH:· The 
because of certain rectification measures In Minister hadtold me about the companies to 
BOmbay High, we will soon reverse the trend whom they have given the contacts. So I 
and we will achieve.acrude production of 47 asked the names. 
million tonnes by the end of the Eighth Plan. 
Out gas production is also expected to be 
doubled. Government have recently 
sanctioned a series of mega Projects which 
will be starting to yield during the Eighth Plan 
and this is also expected to add to the 
production. 

Finally, the Govemtilent have recently 
embarked on what is known as the fourth 
round of bidding by which foreign as well as 
private sector Indian companies have been 
allowed to participate in the exploration with 
a view to attracting more investment as well 
as teChnology. 

SHRI ANANTRAO DESHMUCK: Mr. 
Speaker, Sir, based on the reply to he 
supplementary which I had asked earlier, I 
would ask my second supplementary. 

n is already stated by the hon. Minister 
that they have allotted contracts to the 
foreign companies forthe exploratory work. 
My question is which are- the companies 
which have been allotted the contracts for 
the exploratory work and what are the 
modalities finalised for giving this contract. 

SHRIS:KRISHANKUMAR: As regards 
the fourth round of bidding in which 72 
blocks- 32 on-shore and 39 off-shore - was 
offered for bidding to Indian private sector as 
well as foreign oil companies 24 bids have 
come in for 13 blocks. I do not want to list out 
all the names of the co~nies for which I 
require notice. But the process is on. These 
are production sharing co'ltracts. Various 
parameters are being worked out Clnd it is 
axpected that the contracts will get finalised 
after due negotiations and technical 
discussions in a few months' time .. 

. SHRI ANANTRAO .DESHMUKH: Can I 
raise a point of order Sir? 

MR. SPEAKER: There is no point of 
Older. 

. (/ntenvptions) 

MR. SPEAKER: There are 31 names of 
the companies. Hemay not be remembering 
all the names. 

[Translation] 

SHRI MOHAMMAD ALI ASHRAF 
FATMI: Mr. Speaker, Sir, I would like to 
submit that many off shore explorations 
have been carried out in the recent past but 
these projects have not yielded positive 
results. My observation is that after 
exploration drilling is not given required 
priority. Simiiar projects had been started in 
Darbhangaand Madhubani districts in Bihar. 
Exploration work in Gandak Project was 
caniedby Siumbargar, an American company 
at the Instance of the Government of India. 
Physical work on that project has already 
been completed. Now I would like to know as 
to the time by wh.ich the air-bound survey of· 
the project would be done and drilling work 
carried out. Lakhs of rupees have already 
been spent on the project in the year 1989-
90. More petrol can be extracted with less 
expenditure in such areas situated off shore. 
Similar projects are under implementation in 
the basins of Darbl'langa-Madhubani, 
Gandak- Kosi. lakhs of rupees were spent 
on the project given to SlumbergarCompany 
of America. Did the Government get any 
results? If not. does the Govemment propose 
to take concrete measures in this regard so 
as to complete the project. 

[English] 

SHRI S. KRISHAN KUMAR: While 
appreciating the concern of the hon. Member 
forspeeding upexploration and development, 
his observation that the projects in Bombay . 
High are not yielding results is entirely 

. wrong. We have sanctioned major projects 
in Bombay off shore which has 70 per cent of 
ourprognosticated and recoverable reserves 
in the country. The major Investments are 
also in Bombay High. We have recently 
approved Panna, Neelam, Mukta, L-2 
Reservoir and L -3 Reji8rYoir projects which 
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are expected tQ be operationalised during exploitable. However no potential has ~n. 
the8lhPlanrasultlnginsubstantialenhanced found In this particular well mentioned by 
produCtion. the hon. Member. Exploitation of this well Is 

certainly included in the Eighth Plan 
[Translation] Programme. 

SHRI AHAMMAO All ASHRAF FATMI: 
Please speak about Bihar. 

[English] 

SHRIS. KRISHAN KUMAR: I was talking 
about 80mbay off-shore, because the 
members raised it now,l am coming to Bihar. 
We have so far spent about Rs. 76 crores 
in explanatory work in Bihar. No commercial 
hydrocarbons have so far been found. H you 
want the details of what we propose to do 
during the 8th Plan I can read it out; I have 
got the statistics. 

MR. SPEAKER: He wants Information 
about a particular project. If you have that 
Information give it; 9therwise send it to him 

SHRI S. KRISHAN KUMAR: It is not 
possible to give the information rightway 
because hundreds of sites are thera. 

MR. SPEAKER: He will send it to the 
hon. Membet in writing. 

SHRIMATI GEETA MUKHERJEE: I 
would like to know whether the Minister is 
awara that in Inchhapur of Nadia District, 
West Bengal -already it has been reported 
in the Press-that commercially viable 
raserves has been discovel'8U. I would like 
to know from the hon. Minister as to whether 
developing this field and extracting oilfrom it 
is also included in the next Plan. 

MR. SPEAKER: Again, this is from 
general to Specific. (Interruptions) 

MR. SPEAKER: If he has the information 
he will give; otherwise he wiD send it to you 
in writing. 

SHRI S. KRISHAN KUMAR: The hon. 
Member Is right. Out of 41 weDs we have so 
fardtilled In West Bengal thera have been no 
h)1drocarbon finds which ara commercially 

MR. SPEAKER: Let the Member from 
Gujarat spe8k now. 

[Translation] 

SHRI DILEEP BHAI SANGHANI 
(AmraJi): Through you, I would like the hon. 
Minister to give Statewlse details of the 18 
wells whera gas was struck. Gas has aiso 
been struck in Porbandar and Bhavnagar in 
Gujarat. How long will it take to start 
production of gas. The hon, Minister may 
kindly give the details in this regard. 

MR. SPEAKER: The question Is not 
ralevant. the hon. Minister may give raply if 
he can. 

[English] 

We do not go from general to specific 
and from specific to general. Now, It is all 
right. 

SHRI S. KRISHAN KUMAR: Of the 18 
wells which have oil and gas finds, after 
1991, I can give basin-wise figuras. For 
example Bombay Off-shore -four; cambay 
Btlsin - two Kutch off -shore -one and so on. 

Cambay Basin and Kutch Off.shore 
relate to Gujarat. If you want particulars of 
the finds in cambay Basin one;S at Jambusar, 
it is oil bearings; second Is also Kim 011 
bearing; and in Kutch Off-shore the well Is 
GK-22-C it Is also in Gujarat and Is gas 
bearing. 

[ Translation] 

SHRI RAJNATH SOMKAR SHASTRI: 
It has been observed that Govemment is 
a1waysconcemed to Incra858 the production 
of petroleum products. Even negotiations 
have been mada Nith foralgn companies 
and they wera Invited to do research and 
incraase production. I would like to submit 
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that the foreign companies Invited for the 
purpose are not taking Interest in the work. 
Does not the Government provide 
commercial and other facilities to them? H 
so, the Gdvemment must provide all facilities 
so that they may be encouraged to dedicate 
themselves fully in their work so as to 
increase production of petroleum products. 

[English] 

SHRI S. KRISHAN KUMAR: I do not 
know which foreign company is not taking 
interest. As far as el.Cploration is concerned, 
it is true that the earlier rounds of bids were 
not 'that successful. But in the present round 
'of bidding, in which foreign companies have 
been allowed, we have given more 
reasonable terms, more favourable terms to 
attract foreign Investment. These foreign 
companies are invited basically because of 
the resources gap the r~sources that are 
required, over and above what out public 
sector can generate and the technology that 
they can bring in. They are taking interest. 
This is under process; their bids are under 
processing. 

[ Translation] 

[ Translation] 

SHRI RAM NAIK. Mr. Speaker, SIr, bids 
have been invited from Indian as wea as 
foreign companies. Earlier too, bIds were 
Invited several times but no decision was 
taken. I would like to know as to why 
()overnment did not take decision in regard 
to bids invited earlier and what are the 
reasons for inviting new bids: 

[English] 

SHRI B. SHANKARANANO: I want to 
inform the hon. IMember that previously 
there were three rounds. The bids were 
there., the bids were evaluated but nobody 
found any oil. So, in the fourth round, we 
have opened out more blocks in this country. 

I have already told the House morethan 
once that we have opened up more number 
of blocks both on·shore and off-shore and. 
happily there are more bids also. We hope 
to see that there will be contracts. And 
perhaps there will be augmentation In the 
production of ~iI gas for the benefit of this 
country. 

MR. SPEAKER: The Question Hour is 
SHRI RAJ,NATH SONKAR SHASTRI: over 

What is asked is not replied. 

MR. SPEAKER: You please sitdown, 
you asked a wrong question 

[English] 

THEMINISTEROFPETROLEUMAND 
NATURAL GAS iSHRI S 
SHANKARANAND): Sir, the hon. Member 
has asked questions about the facilities to be 
provided to the foreign companies in this 
country. I hope, I have understood him 
correctly. It ,hat is the case, may I inform 
the House that the fourth round of bidding is 
on? Bids have come; bids evaluation has 
taken place; the contracts are not yetfinalised; 
the contracts are yet to be finalised. And 
before the contracts are finalised, Ido not 
know what facilities the foreign companies 
c,,!n get. (Interruptions) 

WRIDEN ANSWERS TO QUESTIONS 

[English! 

Registration of Private Builders 

'330. SHRI M.V. CHANDRA 
SHEKARA MURTHY: 

SHRI SANDIPAN 
BHAGWAN THORAT: 

Wiil the Minister of URBAN 
DEVELOPMENT be p.leas8d to state: 

(a) whether a number of builders In the 
Capital are duping consumers and extorting 
huge sums for booking of plots and fIaIs; 
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(b) If so, the number of such complaints 

received by Deihl Police against the builders 
In the CapItal during the last one year; 

(c) the action taken against those 
builders; 

(d) whether the Government propose to 
enact laws for compulsory registration for 
priv~te builders; and 

(e) if so, the details thereof? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) to (c). Deihl Police has reported. 
that 68 complaints have been received by 
them in the period 1.7.1991 to 30.6.;992. 
Sixteen cases of cheating were registered 
and 14 persons arrested. These cases are 
stHI underlnvestigation. 

(d) and (e). Aproposal is being processed 
for the regulation of activities of builders. 
developers and estate' agents engaged in 

. construction, sale, management andtransfar 
of apal1ments and plots in Delhi. 

Bangladeshi Immigrants in Delhi 

·331. SHRI SHANKERSiNH 
VAGHELA: 

SHRI MADAN U\L 
KHURANA: 

WiUtheMinister of HOME AFFfI.:HS be 
ple8sed to state: 

(a) whether the Delhi Administration 
has written to the Union Government to 
order a survey In Delhi to identify the Ilie-gal 
Immigrants from Bangladesh; 

{b) If so, the action taken by the 
Government thereon; 

. (c) whether the areas where. these 
Jmn1Igrants 818 .reslding ·have since been 

identified; 

(d) if so, the details thereof; 

(e) the number of such immigrants 
deported during the last three months; and 

(f) whether Voters ListofDelhi would be 
revised before elections to the Legislative 
Assembly of Delhi are held so as to ensure 
that the names of illegal immigrants are 
deleted therefrom? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) to (f). Limited 
attempts have been made in the past to 
survey illegal immigrants living in some slum 
areas in Del!].i. They have not yielded the 
desired information. However, Deihl 
Administration have reportedthattherewere 
certain pockets of illegal immigrants as 
mentioned in the attached Statement. The 
task of identifying illegal Bangladeshi 
immigrantais, however complex and massive 
because 01 ethnic similarities. and lack of 
cooperation and public awareness on the 
part of local popUlation. 

During the period April, 1992 - June 
1992. 225 illegal immigrants w~re d~ported 
by Delhi administration. 

Delhi Administration has taken 
appropriate steps to ensure that the persons 
who are not eligible to be enrolled as voters, 
ali per provisions of law, should not be 
1r.cluded in the electoral rolls during the 
revision s.tarting with effect from 24 August, 
~992. 

STATEMENT 

Fo-::ket of illegal Bangladeshi immigrants in 
Delhi 

(I) Seelampur 
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(3) Azadpur, Mai1<et area 

(4) Nizamuddin PS Area 
Genda Nala, Barapul 

(5) Jangpura·B 

(6) Shamshen Ghat near Nizamuddin 
Bastl 

(7) Defence Coolony Area 
Ansari Nagar, Sadiq Nagar 

(8) Cluster around Jama Masjid 
Opp. Deriba Gate 

(9) Alaknanda PS Kalkaji 

(10) Railway C~lony Ajmeri Gate 
near Katra Razl Masjid 

(11) Yamuna Pushta 

(12) Market in Sarai Rohilla 

1. Possession letters issued 

2. Possession letters under issue 

3. Flats re-allotted 

4. ~ Flats available for re-allotment 

5. Sub-judice ,tc. and not available for 
allotment immediately 

Total 

[ Translation} 

allotment of DDA Flata 

·332. SHRIMATI SHEELA 
GAUTAM: 

SHR N.K. BAllY AN: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether attention of the GovemD18nt 
has been drawn to the news-item regarding 
DDA flats lying vacant appearing in· Jansatta· 
dated May 25, 1992; and 

(b) if so, the steps being taken by the 
Government for allotment of these flats to 
the registered persons at the earnest? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) Yes, Sir. 

(b) The total number of flats reported to 
be unaUotted in the news item is 3817 in the 
East Zono 01 Oolhi. As reported by D.D.A. 
the position in respect 01 these flats Is as 
. under:- . 

1834 

390 

1151 

149 

293 

3817 

The aBotmenl of flats is a continuing process. 

[English) 

Loen Pattern by NSFDC 

"333. SHRI DATTA MEGI£: Wit1he 
Minister of WELFARE be Pleased to slate: 

(a) the Joan pattern fixed by the NaIlonal 
. Schedufed Castes and Sc:heclIIed TrlJes 

FIRafICO and Development Corporation 
(NSFDC); 

(b) .. number of projecIs lor which 
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loans have been given as per this pattern 
since the Inception of NSFOC; 

(c) the number of cases in which this 
pattern has been deviated; and 

(d) the reasons forUevia.tion? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) The Corporation 
provides 75% of the project cost and the 
balance 25% is contributed from State 
Scheduled -Castes" Development 
Corporations (SCDCs) and promoters, etc. 

(b) Loans have been disbursed for 126 
schemesJprojects as per the above pattern. 

Ic) In two cases, the pattern has been 
deviated. 

(d) In case of Mizoram, where there is 
no Scheduled Caste Development 
Corporation (SCDC), two casos have been 
sanctioned with a marginal deviali9n from 
the pattern of NSFDC to assist 70 skilled 
Scheduled Tribes. 

Third State Reorganisation 
Commission 

"334. DR. JAY ANT A ~ONGPI: Will tho 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether some organisations have 
demanded for the constitution of the Third 
State Reorganisation Commission; and 

(b) H so, the reaction of the Govemment 

thereto? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) No, Sir. 

(b) Does not arise. 

[ Translation] 

Dry Land Farming 

"335. SHRI CHHEDI PASWAN: 
SHRI KASHIRAM RANA: 

Wi!I the Minister of AGRICULTURE be 
pleased 10 slate: 

(a) the dry land projocts implemented 
during 1991-92, Slate·wise; 

(b) the assistance provided to each 
Slale under Itlese projects during the above 
period; and 

(c) Ihe steps taken by the Govemment 
to increase the yield in the dry areas? 

THE MINISTER OF AGRICULTURE 
(SHRI SAL RAM JAKHAR): (a) and (b). A· 
Statement is given below. 

(c) Sleps have been taken to Increase 
the total bio-mass production in the dryland 
areas through sustainable development of 
the integrated farming systems 
encorrpassing agriculture, animal husbandry, 
. a9ro-forestry, dryland. horticulture, house­
hold gardens, house-hold production 
systems, etc. 





(Rs
, in

 lak
hs)

 
fro ;.

 

l N
o, 

Na
rm

 of
 ~9

 St
ate

 
Na

me
 of

 the
 Pr

oje
ct a

nd
 Fu

nd
s P

rov
ide

d I
n 1

99
1·9

2 
~ =i

 i 
NW

DP
RA

' 
Wo

rld 
Ba

nk 
DA

NID
A 

EE
C, 

::) 

Aid
ed

 
Aid

ed
 

Aid
ed

 
~. In 

Pro
jec

ts 
Pro

jec
s 

Pro
jec

ts 
~ ~ 

2 
3 

4 
5 

6 

12,
 

Ma
dhy

a P
rad

esh
 

260
0.0

0 
563

,38
 

II)
 JJ 

13,
 

Ma
har

ash
lra 

259
0,0

0 
425

,34
 

) <
 

) 

14,
 

Ma
n~

ur
 

15,
00 

z ) ,f! 
15,

 
Me

gh
a~

ya
 

25.
00 

.. 10
 ... ~
 

16,
 

M~
or

am
 

10,
00 

~ ~ 
17,

 
.Na

ga~
nd 

25.
00 

~ .....
 

.18
, 

Orl
ss~

 
775

,00
 

433
,00

 

19,
 

Pu
nja

b 
95,

00 
433

,00
 

~ ~ 
20,

 
Ra

jast
han

 
!b 

194
0,0

0 
578

.00
 

~ ) 

21,
 

S~k
lm 

25,
96 

~ ~ 
, 

22,
 

Ta
lrilN

ad
u 

508
,11

 
136

,56
 

:. I\)
 



(Rs
. In

 lak
hs)

 
~
 w
 

&
 No.

 H
a".

 01 
~e

 St
ale

 
Na

me
 01

 the
 Pr

o~c
t a

nd
 Fu

nds
 Pr

ovk
1ed

 in 
199

1·9
2 

~ :it i 
NW

DP
RA

' 
Wo

rld 
Ba

nk 
DA

NID
A 

E.E
.C.

 
;)

 ). 
Aid

ed
 

Aid
ed

 
Aid

ed
 

~ '" 
Pro

~ct
s 

Pro
jec

s 
Pro

jec
ts 

~ ~ 
2 

3 
5 

6 

23.
 

Trip
ura

 
35.

00 

24.
 

un
ar

Pr
a~
sh
 

115
0.0

0 
162

3.0
0 

40.
00 

(.
. 

25.
 

We
st B

eng
al 

540
.00

 
C

 
r 0(

 

26
. 

. 
Oa

dra
 Na

gar
 Ha

vel
! 

0.4
65 

(U
 0 .. 

27.
 

Da
ma

n &
 Diu

 
0.4

65 
~
 to I\)
 

To
tal:

 
159

00.
00 

686
3.2

0 
336

.56
 

I 
40.

00 

'No
llon

al 
Wa

lers
hed

 De
vel

opm
ent

 Pr
o~c

llo
r R

ain
ted

 Ar
eas

. 

~ :0- i :) ). :) '" I ~ (l
 

,(
l 



45 Written Answers SRAVANA 8, 1914 (SAKA) Written Answers 46

Shortage of Houses separate chapter in the present cooperative
laws by State Governments. Financial
assistance for housing cooperatives is
available form National Housing Bank,
HUDCO and L1C.

·336. OR. MAHADEEPAK SINGH
SHAKYA:

SHRI NITISH KUMAR:

Will the Minister of URBAN
DEVELOPMENTbe pleased to state:

(a)· whether the Government have
assessedthe shortage of houses in the
country;

(b) if so, the extent of shortage noticed
by theend of the Seventh Five Year Plan;

(c) the number of new houses !ikely to
be constructed to meet the shortage during
theEighth Plan;

(d) whetherthe Govern ment propose to
promotecooperative movement to overcome
shortageof houses; and

(e)if so, the details thereof?

THE MINISTER OF URBAN
DEVELOPMENT (SHRIMATI SHEILA
KAUL): (a) and (b). Yes, Sir. Based on
Censusdatetheestimated housing shortage
Illhe country as on 1st March, ~990 was
30.3 million units.

(c) It is estimated by Planning
Commissionthat 15.95 million new dwelling
unttswill be constructed in urban and rural
areasduring the VIII Five Year Plan.

(d)and (e). The National Housing Policy
envisagesthat the cooperatives and other
community based organisations will be
encouraged by Central and State
Governments to take up various shelter
relatedactivities, especially for slum dwellers
and the rural poor assisted through
preferentialland, access to finance and fiscal
support.In order to streamline the operation
01 thehousing cooperatives and to remove
theexistingconstraints, the National Housing
Policyfurther contemplates enactmeni of

[English]

Un Food Aid Programme

·337. SHRI ARJUN CHARAN SETHI:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the quantum of food aid released to
Orissa underthe U.N:Food Aid Programme
during the current financial year;

(b) whether this food is likely to be
distributed to people of drought hit areas in
Orissa; and

(c) if so, the details thereof?

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): (a) During April-
July, 1992the World Food Programme (WFP)
of the United Nations System has released
2490 MT of wheat and 2000 MT of rice to
Orissa under Project entitled 'Socio-economic
development through forestry activities'.

(b) and (c). WFP food aid is specific to
the Project. As such, these commodities can
be utilised only for distribution amongst the
workers engaged in attorestction activities
underthe project in the districts of Kalahandi,
Bolangir, Phulbani, Ganjam, Koraput, Puri,
Cuttack, Dhenkanal, Balasore, Mayurbhanj,
Keonjhar, Sambalpur and Sundergarh of
Orissa.

[ Translation]

Ravine Development Programme

"'338. SHRIRAM BADAN: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether several acres of fertile land
in the catchment areas of Ganga- Yamuna in
Bundelkhand are becoming revines;
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(b) if so, the steps taken by the areas of Orissa; 

Government to check the spread of ravines; 

(c) whetherthe Government propose to 
give ownership rights to the farmers of these 
areas to level these ravines and make them 
fertile; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE 
(SHRI BALAAM JAKHAR): (a) An area of 
about 39. 751akh ha. is affected by ravines in 
the country. Out of this, an area of 5.791akh 
ha. (about 4.64lakh ha.ln U.P. and 1.5lakh 
ha. in M.P.) falls in Bundelkhand region. 

(b) Under a Centrally funded scheme of 
100% Central Assistance to State Plans 
launched in 1987-88 for -accelerated 
development of ravinousareas of U.P .• M.P., 
6330 ha. In U.P. and 4968 ha. in M.P. of 
Bundelkhand Region has been treated. As 
per the recommendation of the National 
Development Council, the scheme stands 
transferred to State Sector form 1990-91. 

An integrated watershed Mangement 
programme in the ravenous areas of Chambal 
and Yamuna rivers of U.P. is in operation 
since 1987-88 with EEC assistance. 

(c) to (e). The matter falls wifhin the 
jurisdiction of the State Governments 
concemed. 

Housing Projectors In Orissa 

*339. SHRI SRIKANTA JENA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the details of the projects under 
ctOOsideration of the Housing and Urban 
development Corporation (HUOCO) to solve 
the housing problems in rural and urban 

(b) whether HUDCO has 'accorded 
approval to these, projects; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) to (d). As reported by HUDCO, a 
total number of 17 housing schemes as on 
23rd July. 1992 for a loan amount of Rs. ' 
28.12croreshavebeen forwardedbyvarlous 
agencies in Orissa for HUDCO's approval. 
Out of these, 10 schemes for a loan amount 
ot" Rs. 15.52 crores are pending with 

, borrowing agencies for compliance of 
appmisalpoints and 7 rural housing schemes 
for a loan amount of Rs. 12.60 crores are 
under process. 

Production of Spices 

*340. SHRI PRABHU DAYAL 
KATHERIA: 

SHRI DEVI BUX SINGH: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the annual demand and production 
of spices in the country during the last two 
years and the current year; . 

(b) the 'details and value of spices 
exported/proposed to be exported during 
the above period; and 

(c) the incentives or assistance given or 
proposed to be given to encourage the 
production of spices? 

THE MINISTER OF AGRICULTURE 
(SHRI BALAAM JAKHAR): (a) The dema.-.tJ 
for spices in the country Is not aSses'Mld. 
However, the production is given below:-
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(Lakh ronnes) 

1990-91 19.55 

1991-29 (Prov.) 20.n 

1992-93 (Anticipated) 21.97 

(b) The quantHy and value of spices exported Is as under:-

Quar:rtity 

(M. T.) 

1990-91 109,636 

1991-92 130,567 

1992-93 150.000 

(c) An Integrated Scheme for the 
Development of Spices is being implemented 
In the Central Sector. Under this scheme, 
incentives and assistance is provided to 
spice growers in the form of qualHysubsidised. 
Planting material,lnput kits, plant protection 
equipment etc., provision 01 irrigation facilities, 
demonstration plots and training 10 larmers 
on scientific processing. 

An expendHure 01 Rs. 769.39 lakh was 
incurred lor the above programmes·during 
1990-91 and 1991-92. These programmes 
are continued during the current year and in 
the VIII Plan period. The outlay lor 1992-93 
\S As. 1200.00 lakh. 

Situation In Ka~hmlr Valley 

·341. SHRI N.J. RATHVA: . 
PROF. RASA SINGH 

. RAWAT: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a high-level meeting charred 
by him was held in Jammu and Kashmi( 

Value 

(Rs. in crores) 

242.14 

362.04 

426.00 

during June, 1992 to review the situation.in 
the Kashmir Valley; 

(b) H so, the issues discussed and the 
suggestions and recommendation made 
therein; and 

(c) the lollow-up action being taken 
thereon? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) Yes, Sir. 

(b) and (c). In the meeting with officials, 
discussions on the overall situation in the 
State, including the efforts to contain 
terrorism, bringing aboutgreaterinvolvemenl 
of· the people, matters concerning 
development 01 the State and problems 01 
Kashmir migrants were held. The 
Government of Jammu & Kashmir has 
stepped up Its efforts in these directions. 

Financial Assistance to States 

'342. SHRI YASHWANTRAQ PATIL: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Ninth Finance 
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Commission had made provisions for during the last three years; 
providing financial assistance to the Siale 
Governments under the 'rarest of the rare' 
circumstances; 

(b) If so, the names 01 the Stales 10 
which assistance has been given so far 
under the above provision and the amount 
thereol; 

(c) whether the Union Government 
propose to provide financial assistanpfl under 
this provision tothedrought affected States; 

(d) il so, the details thereol; and 

(e) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE 
(SHRI BALAAM JAKHAR): (a) The Ninth 
Finance Commission observed that if any 
region faces a calamity of such dimension 
and severity as to warrant Its handling at the 
national level, the Central Govemment will 
take appropriate action as the situation 
demands and incur the necessary 
expenditure. 

(b) No Central assistance has been 
giVen to any State Government so far under 
this provision. . 

(c) to (e)~ The present drought situation 
in no part of the country is of such rare . 
severity as to warrant Its handling at the 
national level and to provide any additional 
central assistance. 

Mentha Cultivation 

·343.SHRIMATIOIPIKAH. TOPIWALA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

\a)\beStates1NheteMenthaiscu\\il/a\ed 
\t\ \\\e OO\)n\t'f~ 

(b)thetof,;llquanlily of Menthaproduced 

(c) whether ariy support price has been 
fixed to help the farmers; 

(d) il so, the details thereof; and 

(e) if not, whetherthe traders have been 
given a free hand in regard to the fixation of 
its price? . 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): (a) Mentha Is 
cultivated mainly in Terai and adjoining 
districts of"U.P. and in parts of Punjab and 
Haryana. 

(b) Mentah is not a lorecast crop and as 
such, official estimates on its production are 
not available. However. as perroughestimate, 
approximately 1.4 lakh tonne offresh mentha 
herbs are produced annually. 

(c) No. Sir. 

(d) Does not arise. 

(e) Normal market forces determine the 
price of the produce in the market. 

[English) 

Cropping Pattern 

*344. SHRI B. DEVARAJAN: WID the 
Minister 01 AGRICULTURE be pleased to 
state: 

(a) whether the Govemment have 
undertaken any market study of various 
agricultural commodities to advise the State 
Governments in the matter of planning their 
cropping pallern; and 

\b} it SO, the delails lher&ol? 

. THE MINISTER OF AGRICULTURE 
(SHRI BAlAAM JAKHAR): (a) No, Sir. 
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High-rise Buildings In Capital 

'345. PROF. RITA VERMA: 
SHRI CHETAN P.S. 

CHAUHAN: 

Will tile Minister 01 URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government are aware 
olhigh·rise buildings coming up in the Capital 
particularly in Connaught Place and 
Barakhamba Road complex; 

(b) if so, whether requisite compliance 
aboutdifierent aspects like environment. fire 
safeguards infrastructure fprsupplyof water 
electricity and parking space is ensured 
before any plan for new buildings is 
sanctioned; 

(c) jf so, the details thereot; and 

(d) il not, the reasons thereh;, ? 

THE MINISTER OF URBAN 
. DEVELOPMENT (SHRIMATI SHEILA 

KAUL): (a) Yes, Sir. 

(b) and (c). Before any plan for a new 
building issanction'ld in its area its is ensured 
by NOMe that H is in conformity with the fire 
safety requirements, infrastructure 
requirement for water and electricity as 
detailed in the Unified Building Bye·laws, 
Master Plan for Delhi - 2001 and the Zonal 
DEtvelopment Plans. 

(d) Does not arise. 

Development of Fisheries 

'346. DR. RAMESH CHAND 
TOMAR: 

SHRI LOKANATH 
CHOUDHURY: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the details of the schemes submitted 
by the State Governments for the 
development ot fisheries in their States, 
State·wise; 

(b) the action taken by the Union 
Government thereon; Clnd 

(c) the financial assistance proposed to 
be provided forthe purpose during 1992-93, 
State·wise? 

THE MINISTER OF AGRICULTURE 
(SHRi SALRAM JAKHAR): (a) and (b). The 
State Governments do not send schemes 
but proposals under the Central and Centrally 
Sponsored Schemes of the Department of 
Agriculture & Cooperation. A Statement 
regarding the proposals submitted by the 
StateGovei·nments and action taken thereon 
is attached. 

(c) An outlay of Rs. 60.00 erore for the 
annual plan 1992·93 has been approved by. 
the Planning Commission. No State-wise 
earmarking of funds is done and the same 
will be released to the slflles on the progress 
01 implementation 01 lhe scheme during 
1992·93. 
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case. of Illegal Immigrants Pending (d) There were 17 Illegal Migrants 
before Tribunals (Determination) Tribunals as on 1st Aprl~ 

3356. SHRISYED SHAHABUDDIN: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the number of persons suspected of 
being Ulegallmmlgrants whose cases were 

. -.pandingbeforethe Tribunals underthe Illegal 
Migrants (Determination by Tribunals) Ad 
IS on April " 1991 and April 1 , 1992; 

(b) the number of such persons 
prosecuted who were found to be foreign 
nationals by the Tribunals during each olthe 
last three years; 

(c) the number of persons prosecuted 
who were found by the Tribunals not to be 
foreign nationals during the above period; 
and 

(d) the number of working Tribunals 
undertheActasonApril1,1991 and April 1, 
19921 • 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) According to the information 
ttceived from the Government of Assam. 
23565cases of Illegal Migrants were pending 
before the Tribunals constituted under the 
Illegal Migrants (Determination by Tribunals) 
Act, 1983 as on 1st April. 1991 and 20933 
cases were pending as ?" 151 April, 1992. 

. (b) 7330 persons were found to be 
Illegal Migrants by the Tribunals upto 1 sl 
April, 1991. and 1 049 persons were found to 
be Dlegal Migrants during 1991·92. 

(c) 10610 persons were noUound to be 
IUegal Migrants by the Tribunals upto 1st 
April, 1991 and 3779 persons were notfound 
to be Illegal Migrants during 1991-92. 

1991 and 16 Tribunals as on 1st April, 1992. 
One Illegal Migran.ts (D~ermlnatlon) 
Appellate Tribunal was also thereon both 
these dates. 

Multl·State Cooperatlv,- Banks 

'3357. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) thei number 0.1 Multi-State 
Cooperative Banks in Ihe country, Slate­
wise; and 

(b) the profitlloss of these MuHi·State 
Cooperative Bank during each of the last 
three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). The information is being collected 
and will be laid on the table of the House. 

[ Translation] 

Amendments In Building Construction 
Rules 

3358. SHRI MRUTYUNJAYANAYAK~ 
Will the Ministerof URBAN DEVELOPMENT 
be pleased 10 slale: 

(a) whether the Government have 
Incorporated new am(1T1dments in the Bunding 
Construction Rules in Delhi; and 

(b) if so, the details thereof and the 
rllasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Delhi Administration had vide its notilicatlon 
dated 13.12.90 amendedAppendlx '0' of the 
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Buildlng Bye-laws permltting an increased in THE MINISTER OF STATE IN THE 
the limit of co~undable deviation. This MINISTRYOFPARLIAMENTARYAFFAIRS 
amendment has however, been rescinded AND MINiSTER OF S'TATE IN THE 
by another notification dated 11·5-92 on MINISTRY OF HOME AFFAIRS (SHRI M.M. 
account of a large number of obJections. JACOB): (a) 10 (e). Necessarylnformatlonls 

being collected and will be placed on the 
[English] Table of the House. 

Study Regarding Racing 

3359. SHRI SANAT KUMAR MANDAL: 
WID the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government have at· 
any stage conducted any study regarding 
racing In the country; 

(b) If so, the findings thereof and If not, 
the reasons therefor; 

(e) the steps proposed to be taken to 
attain uniformity In this sphere; 

(cI)whethertheGovemmentproposeto 
consider the desirability 01 setting up a 
NatIonal Commission to In-quire Into and 
examine every aspect of racing In the country, 
off the ground and the creation of a statutory 
body like the Turf Authority of India; and 

(e) If not, the reasons therefor? 

[ Translation) 

Increase In Prices of Petroleum 
Products 

3360. SHRI LALIT ORAON: WIll the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the extent of Increase made In the 
prices of petrol, diesel, kerosene and LPG 
during 1989·90, 1990·91 and 1991·92 and 
the dales on which their prices were 
Increased; and 

(b) the justification therefor? 

THE MINfSTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANANO): (a) The extent of 
Increase(Decrease) made In the ex-storage 
prices of petrol, diesel, kerosene and LPG 
during 1989·90, 1990·91 and 1991-92 are 
given below:· 

w.e.!. 20.3.90 w.e.!. 15.10.90 w.s.l25.7.9t 

1. Pelrol (Ms-e7) (Rs./KL) 1250.00 2236.02 2238.02 

2. Diesel (Rs.IKL) 537.98 908.38 NIL 

3. Kerosene (other Ihan 
Industry (RsJKL) NIL 489.23 (244.12) 

4. LPG (Rs./MT) (Domestic) NIL NIL 681.80 

Note: figure it brackets indicates decrease in prices. 
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(b) The prices were revised keeping in wheat in the country has not yet been taken' 
view the costs, growth in demand and other up through hybrid varieties. As such, no area 
socIo«ononic factors. coverage under these hybrid Is reported. 

(EIl*hJ 

EncraIIcItment of Government Land 
Under PIwlext of Religious Plaen 

3361. SHRI YASHWANTRAO PATIL: 
WltheMinisterofURBAN DEVELOPMENT 
be pleased to state: 

(a) wh8therthe Government are aware 
01 the encreachment of the Government 
lands under pretext of religious places; and 

(b) the steps being taken to remove the 
encroachment? 

1HE MINISTER OF STATE IN THE 
MtNIS1RY OF URBAN DEVELOPMENT 
(SHRl M. ARUNACHALAM): (a) and (b). 
Thelnforrnation Is being collected and will be 
laid on the Table of the Sabha. 

HybrId V ...... of Wheat and Rice 

3362. SHRI J. CHOKKARAO: Will the 
MInIster at AGRICULTURE be pleased 10 
state: 

(a)thearaaunderhybrld varlelies of rice 
andwheatln1heCOCltlryalongwithpertteda19 
production; 

. (b) the extent of land proposed to be 
ccwared by h)tIrId varieties during 1992-93; 
and 

(c) tile amount released to Andhra 
Pf'adIIh under Integrated Programme for . 
RIce Dwalapmanl c1Iring 1992-931 

1HE MNSlER OF STAle IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MlllAPPALL Y RAMACHANDRAN): (a) 
Ind (b). CommeR:IaI production of rice and 

(c) A sum of As. n2.84lakh has so far 
been released to Andhra Pradesh by the 
Government of India for I.mentlng the 
IntegraledProgrammeforRIceOevelopment 
during 1992-93. 

FIshing Harbours In Andhra Pradesh 

~.SHRISOBHANADREESWARA 

RAO VADDE: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of proposals for setting up 
of fishing harbours In Andhra Pradesh 
pending clearance with the Union 
Govemment; and 

(b) the time by which these proposals 
are likely to be cleared, 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). The Union Government has not yet 
rac:elvedthe revised proposalforconstructlon 
of Fishing Harbours at .Machillpatnam and 
Krishnapatnam In Andhra Pradesh. The 
proposal will be considered alter they are 
received In the Ministry. No other proposalS 
are pending with the Ministry. 

" [ TtanSlatfonl 

FIr8 Tenders In Deihl FIre Service 

3364. SHRI VILASMUTIEMWAR: Wdl 
the Minister of HOME AFFAIRS may f8ferto 
the reply given to Unstarred Question No. 
6700 on April 9, 1992 and state: 

(a) whether the Deihl Fire Service has 
acquired aU the 66 new fire tenders; 

(b) • not, how many have since been 
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MINISTAYOF~ARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 

(c) the tlrhe by which the remaining are MINISTRY OF HOME AFFAIRS (SHRI M.M. 
likely to be acquil8d? JACOB): (a) to (c). Various measures to 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). 63 fire tenders have 
been acquired till 24.7.1992. 

(c) The remaining lire tenders are likely 
to be acquired by the end of August, 1992. 

[English) 

Suggestions of BSF to-Check 
Imllitratlon 

3365. SHRI PRAKASH V. PAT IL: Will 
the Minister of HOME AFFAIRS be pleased 

. to state: 

(a) whether the Border SecurHy Force 
has recently suggested certain measures to 
the Government to check the Illegal entry 01 
people from Bangladesh into India; 

(b) If so, the details thereol and the 
estimated expenditure involved; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 

S.ND. Area 

check illegal entry are considered from time 
to time in consuHation wHh ali the agencies 
concerned. It is a continuos process. 

[ Translation) 

Allotment/Cancellation of Flat. 

3336. SHRI SHIV SHARAN VERMA: 
Will the Minister 01 URBAN DEVELOPMENT 
be pleased to state: 

(a) the numberol Jenata lIats and Flats 
constructed under self financing scheme In 
South. East and North Deihl separately which 
have either not been allotted or their­
allotments have been cancelled, category­
wise and area-wise; and 

(b) the number 01 cases, c~ory·wlse 
and area-wise, in which areas 01 allotted flats 
were changed by Delhi Development 
Authority during January, 1991 to March 
.19927 

THE MINISTEA OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M.ARUNACHALAM): (a) As rePQrted 
by D.D.A. the details 'OllIats available for 
allotment as a result cif surrendered! 
cancellation are indicted below:-

'Category Total 

SFS JANTA 

1. South 

2. North 

3. East 

Total: 

87 

·4 

16 
! 

107 

14 1-01 

41 45 

. 21 37 

76 183 
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(b) The details of allotted flats whre change fo area was allowed during January 1991 to 

March, 92 are given as under:· 

S.No. Area Cases of change of allotment 

SFS 

1. South 

2. North 

3. East 

4. West 

Total: 

[English] 

Perpetual Lease of Group Housing 
Socleltles 

3 

2 

3 

9 

3367. SHRI RAM PRASAD SINGH: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given on May 18, 
1992 Unstarred Question No. 3517 regarding 
perpetual lease of Cooperative Group 
Housing Societies and states: 

(a) whether the format 01 subleasel 
cc~veyance deed has since been finalised; 

(b) if so, the details thereof; and 

(c) .If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The format of sub-lease/conveyance deed 
in respect of flats alloHed to Cooperative 
Group Housing Societies has already been 
finalised. The same was placed belore the 
Authority and has since been approved. The 
format was also referred to the Goveroment 
of tndia, however the approval 01 the.Central 
Governmerit Is not required under the DDA 

JAATA 

2. 

3 

(Disposal of Developed Nazul Land) Rules, 
1981. 

(c) Question does not arise. 

Allotment of Flats to Soc tal Workers at 
Asian Village 

, 3368. SHRIPURNACHANDRAMALlK: 
Will the Ministerol URBAN DEVELOPMENT 
be pleased to slale: 

(a) the number 01 flats allotted to social 
workers 01 Asian Village complexed and the 
aclual renl of those fiats; and 

(b) the norms laid down for allotment of 
flals and Ihe details olthese 10 whomlhe flats . 
have been allolted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Number of 
flats allotted· Six 

Rent being charged • Rs. 600/· 
provisionally. 

(b) A copy of the norms laid down is 
attached as Statement·1. Thedetails of those 
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recommended by the concerned 
Ministry with the approval of- the 
Minister In charge. 

to whom the flats have been allotted are 
given in the attached Staten'lent-II. 

STATEMENT ... 

The guldeHnes for allotment of Asian 
VUlage flats to SocIal WolI<ers specially 
women of National Standing:-

(Q The person concerned is engaged 
in useful woll< of national standing 
and belonging to reputed voluntary 
organisation 

(iQ HelSheoranymemberofthefamily 
or dependent does not own house! 
flat in Deihl 

QiQ The cases Is specifically, 

(Iv) Total income of the person from aD 
sources Is not more than As. 30001 
-p.m. 

(v) Type of accommodation would be 
restricted to two bed room flat 
(Type-D). 

(vi) Duration of the allotment would be 3 
years. 

(vii) Licence fee will be recovered under 
FR. 45-8 with Departmental 
charges. 

STATEMENT-II 

The details of the persons to whom the flats have been allotted In Asian Games 
Village. 

Name 
SlShti 

1. Shlela Chaman 

2. Pramlla 8a1asundaram 

3. Anuradha Prasad 

4. Debu 8hattacharya 

5. SumatlShanna 

6. D.P.Ray 

011 Wells Under exploration 

3369. SHRIRAM NAIl<: WiDths Minister 
of PETROlEUM AND NATURAL GAS be 
pleased to state: 

(a) the number of 011 wells under 

Flat No. 

FV139 

FI1/351 

FI1I100 

EIV92 

FIl1l382 

EV760 

exploration, State-wise and the number of 
years for which they are under exploration 
classified into (i) more than 10 years, (D) 
more than 1 ~ years and (IiQ more than 20 
years; 

(b) the total exploration period for 
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(c) the numberofwelsprovedsuccesstuJ 
In Madhya Pradesh. Himrichal Pradesh and 
Uttar Pradesh? 

THEMINISTEROFPETROLEUMANO 
NATURAL GAS (SHRI B. 
SHANKARANANO): (a) At present 76 
exploratory wells are unclerdrllllng Indifferent 
parts of the country. State·wlse/area·wise· 

position Is given in the attached Statement. 
h usually takes less than a yearto drIB a .... 
Only 9 of the 76 wells under drilDng.tesIIng 
are over one year, and none Is more thanffilre 
years. 

(b) Maxif!1um exploration period provided 
In the Fourth Round of Bidding Is seven 
years. 

(c) Nil. 

STATEMENT 

Number of Exploratory wells under drilling 

S. No. State/Area 

1. Gujarat 

2. Rajasthan 

3. Uttar Pradesh 

4. Himachal Pradesh 

5. West Bengal 

6. Bihar 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Trlpura 

Assam 

Meghalaya 

Nagaland 

Mlzoram 

Andhra Pradesh 

TamllNadu 

Pondlcheny 

Offshore 

Total 

SASe 

BRBC 

WRBC . 

15 

3 

3 

.2 

12 

4 

8 

7 

1. 

3 

12 

76 
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Houalng Projects of Kerala 

3370. SHRITHA YILJOHNANJALOSE: 
Will the Mlnlsterof URBAN DEVELOPMENT 
be pleased to state: 

(a) the details of the projects under 
consideration of the House and Urban 
Development Corporation (HUDeO) for 
"soMng the housing problems in rural and 
urban areas of Kerala; 

. (b) whether the Housing and Urban 
Development Corporation has accorded 

S.No. No. of 
Schemes 

1. 47 
(rural) 

2. 10 
(urban) 

3. 48 

Loan 
Amount 

101.25 Cr. 

43.46 Cr. 

108.89 Cr. 

Under the HUDCO loan allocating for 
1992·93 worked out on the criteria of area 
and population of the State, an-amount of Rs. 
20.17 crores has been, allocated to the State 
of Kerala. As the Scheme received In HUDCO 
are much In excess of the loan aiiocation for 
the Stafe, the State Government was 
requested to indicate their scheme-wise 
priority for considering approval of some 
schemes whhin the available resources. 
The State Govt.ls yetto convey the scheme­
wise priority. Further, forthe schemes above 
the. prescribed loan allocation, HUDCO 
proposed to the State Govemment to sign a 
Memorandum of Understanding for raising 
of funds by HUDCO through borrowing at 
market rates. The response 01 State 
Government to this sugge~tion is also 

approval to these projects; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). As 
reported by HUDCO, a total number of 105 
housing projects pertaining to Kerala for a 
loan amount of Rs. 253.60 crores are in the 
pipeline, the details of which are as under:. 

Dwelling Status 
Unit 

77349 Under process at Head Office 

29569 Referred back to housing 
agencies for compliance and 
clarification. • 

16278 Under process in Regional 
Office. "--

Land with' DDA 

3371. SHRI JEEWAN SHARMA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased 10 relerlo the reply given to Unstarred 
Question No. 7479 on April 22. 1992 
regarding land with Deihl Development 
Authority and state: 

(a) whether the information has since 
been collected; and 

(b) il not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHR4 M. ARUNACHAlAM): (a) Yes, Sir. 
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STATEMENT 

(a) DDA have reported that as on 
31.3.1990, 4099 hectares of land was 
estimated to be available for planning arid 
development 

(b) and Ccl. Request form 421 
cooperative societies are pending wnh DDA 
for allotment of land. The category·wise 
details of number of persons registered is as 
under: 

Rohini Residential Scheme 

EWS 18390 

lIG 38105 

MIG 25889 

case of cooperative group housing societies 
allotment will be made after the disposal of 
SLP No. 10857 of 1991 by the Supreme 
Court and acquishion of more land to meet 
the requirements. As regards flats, the 
registrants are likely to be allotted during 8th 
Five Year Plan subject too avallabilhy of land 
and Infrastructure serviceS. 

(e) 235.48 hectares of land Is reported 
to be under encroachment RegularpatrolHng 
is on for the protection of land and also the 
DDA organises demolition operation to 
demolish the up-coming unauthorised 
construction encroachment. 

Construction of House for NRls 

3372. SHRI C.K. KUPPUSWAMY: Will 
the Ministero! URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment propose to 
New Pattern Scheme· 1979 construct houses for Non-Resident Indians 

in different S'cates; and 
MIG 22280 

UG 25857 

Janata 5118 

Arrbe dkar Awas Yojana 

MIG 7000 

LlG 10000 

Janata 3000 

Self Financing Scheme : 13276 

Besides, 3368 recommendees are 
awattlng alternative allotment. 

(b) DDA have reported that registrants 
under Rohlnl Residential Scheme will be 
allottec:f plots by 1994-95 subject to avaitabifity 
of land and Inftastructure services and in the 

(b) if so, the details therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Housing is a state subject and the State 
Govts.IUTs h.ave lull powers to prepare and 
implement various housing Schemes 
according to their priorhy and available 
resources and also take up housing schemes 
for NRl's within th.e framework of laws and 
instructions issued by Central Govemment 
and Reserve Bank. of India. However, 
pursuant to the announcement made in the 
Budget lor 1991-92 regarding 
encouragement' to NRI investment, the 
Government is engaged in formulating I 

scheme lor encouraging investment byNRIs 
In housing, real estate, housing finance 
institutions and manufacturing units tor 
building materials. 
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HUDeO Loan to Housing Agencies of of GuJaraI; and 
GuJarat 

3373. SHRI CHHITUBHAI GAMIT: WUI 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the State housing Agencies 
of Gularat have been unable to optain funds 
from Housing and Urban Development 
Corporation (HUDeO) for construction of 
houses and an Improvement In urban 
Infrastructure since 1990-91: 

(b) W so, the details of the various 
proposals for loan put by the State agenCies 

: (c) the action being takenlproposed to 
be taken In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to Ccl. No, 
Sir. Since 1990-91 and as on 30.6.92 HUDCO 
has sanctioned 112 schemes for a HUDCO 
loan assistance of Rs. 109.97 crores forthe 
construction of 42420 dwelling and other 
Infrastructure facilities to the various agencies 
In the State of Gujarat. Following Schemes 
are in the plpellne:-
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charges Includlngpremlum,groUncl .. 
renl, damages and compounding 
fees are due, to be recovered by 
the DDA. 

~1teIn Captioned Public Tatgets • 
DDA 

3374. ·SHR! RAJNATH SONKAR. 
SHASTRI: Will the Minister of URBAN 
DEVELOPMENT be pleased 10 refer 10 the 

-anSWtlr given Unstarred Question No. 1671 
on August 5, 1991 regarding news·Hem 
Captioned ·Public Targets and slale: 

(a) whetherOOA has since submitted Its 
report on the various points-referred to the· 
news-item; 

(b) H so, the details thereof: 

(c) the action taken thereon; and 

(d) If nOI, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 

(iI) A fait bearing No. 220-A, Pocket B, 
Mayur Vihar Phase II was found·to 
be used for commercial activity. 
While action to Issue sflow-cause 
notice was taken by DDA, the 
allottee of the fait C)l)talned a stay 
order from the court. Subject to 
ruling and final disposal of the case 
pending In the court, the allottee Is 
liable foraclion undertheprovlslons 
of the Delhi Development Act. 

(iii) DDA have reported that at present 
the backlog under the New Pattern 
Registration Scheme-1979 Is 
51264. 

(SHRI M. ARUNACHALAM): (a) Yes, Sir. . [Translation] 

(b) 'fe (cI). The position In respect of 
specifIC cases mentioned In the news Item 
captioned·Public Targets-DbA· as reported 
by OOA Is as under:-

(~ The matter of unauthorised· 
occupation of a higher secondary 
school site in Meera Bagh was a 
subject of IHigalion before the court 
of law. The court has~sposed of 
thewrfte petltionwlth further orders 
that II would be open for DDA to 
take aelion as may be required In 
respect of unauthorised 
construction and recover such 
charges as may be payable by 
encroachers including 
compounding fee premium, 
damages etc. DDA have further 
reported that the school authorities 
have furnished essentially 
certificate for the location of school 
at that site form the Delhi 
Administration. In view of this all 

Handicapped Persons 

3375. SHRI ANAND AHIRWAR: Will 
the Minister of WELFARE btf pleased to 
state: 

(a) the number of persons In the country 
who are physically handicapped by birth and 
are mentally retarded also; 

(b) whether the Govemment propose to 
formulate a seperate scheme for such 
persons; 

(e) if so, the details thereof; 

(d) if not, the reasons thereof; 

(e) the percentage 01 such persons out 
of total number thereof in rural areas of the 
country; 

(f) whether the Government have 
formulated Of propose to formulate any new 
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scheme to Issue medical certificates to such 
hand capped persons In rural areas; and 

(9) If so, the detaDs thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) The number Is not 
available as no survey has been conducted 
In this regard. 

(b) to (d). There are several schemes for 
the physically handicapped and mentally 
retired. A statement Is given below. 

(e) As no survey has been conducted it 
Is dHfIcult to mention the percentage of such 
people living in rural areas. 

(f) No, Sir. 

(g) Does not arise. 

STATEMENT 

1. Scheme of Assistance to Voluntary 
Organisations for the Disabled Persons. 

Under the Scheme qf Assistance to 
Organisations for the Disabled, financial 
assistance Is given to sucll Voluntary 
Organizations who work for providing 
education, training and rehabilitation 
facffftates to the disabled persons. Underthe 
scheme assistance Is given for the following 

. services:- ;., 

(i) Detection, Intervention of primary 
nature, prevention of disability; 

(i1) Education andlor training; 

(01) Rehabilitation phYSical, 
pshychological, social and 
economic. 

Assistance Is given both for recurring 
and non-recurring hems like construction of . 
building, purchase 0' equipment,publicallon 

of Journals, salaries of the staff, maintenance 
charges of disabled In the hostel, 
contingencies, etc. Assistance Is given to the 
extent of 90% 01 the total project In case of 
construction of building, the grant-In-alddoes 
not exceed Rs. 5 lakhs and the remaining 
expenditure Is borne by the organisation 
itself. 

II. Scheme. of Assistance to Voluntary 
Organiatfons for Persons with Cerebral 

Palsy and Mental Retardation. 

This scheme aims at rendering sefedfve 
recurring and non· recurring support to 
Voluntary Organisations lor developlflg 
organisational and infrastrudural faCilities 
for manpower training and professionals, 
hotels and other assistance required for 
imparting training 01 various categories 01 
workersllrainerssiJch as vocational teachers, 
rehabilitation workers, attenders, wardens, 
etc. In the field of Cerebral Palsy and Mental 
Relradrdation. Underlhis scheme any major 
or AII·india organisation can applyfortrainfng 
manpower in the field of Cerebral Palsy hand 
Mental Relradation. Items like construction 
of building, purchase of furnitures, purchase 
of equipments, salaries and allowance for 
the slaff, maintenance of hostels, purchase 
of books etc. are provided underthe Scheme •• 

[English) 

Acquisition of Cultivable Land 

3376. SHRI GOVINDRAO NIKAM: WIll 
the Minisler ~f AGRICUL lURE be pleased 
to state: 

(a) whether the farmers from various 
parts of the country held a rally at the Boat 
Club against acquisHion of cultlvabel land; 

(b) the main demands 01 these farmers; 
and 

(c) Ihe steps laken/proposedto betaken 
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allotted a residential plot In a 
residential colony as aspeclalcase 
and on no-profH- no loss basis. 
Sucll farmers should also be given 
a· shopllndustrlal plot on 
concessional rate In the Industrial 
commercial schemes launched on 
the land acquired from hfm 

for I8dressaI their grlev~? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALl Y RAMACHANDRAN): (a) 
Yes, Sir. 

(b) ~ per attached Statement. 
;; 

(c) Land use plans and regulations are 
governed by the various Acts of the State 
Govemments. The farmers demands have 
been referred to the Govemment of Uttar 
Pradesh lor appropriate action.· 

STATEMENT 

The main demands of the farmers in the 
context of Acquisition of Cultivable Land 

by th6 Meerut Development Authority are:~ 

1, No Cultivated land should be 
acquired. If all this becomes 
necessary, the farmers should be 
paid m1nimumcorrpensatlon@Rs. 
SOO/· per sq. yard. 

2. No Income·tax should be levied on 
the compensation or Interest on 
delayed payment of compensation. 

3. The cultivated land should be 
treated as agricultural land and 
should be kept out of the purview of 
Urban Land Ceiling Ad, 1976. 

4. No eviction should be ordered 
without first paying suitable 
col11>9nsation to the owner of the 
lanel 

5. No building should be demolished In 
any of the villages. 

6. Atleastonememberofthelamllyof 
the farmers whose land Is acquired, 
should be taken In Government 
service. The farmer should also be 

7. Theyfertilelandshouldbeacqulred 
only if It Is absolutely necessary. 
Housing and Industrial schemes 
should preferably Initiated on land 
which are uncultivated. 

8. The villages where land Is acquired 
should also be fully developed with 
all the civic amenites. 

Regional Office of Hindi In 
North-Eastern States 

33n. SHRI PROBIN DEKA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether there is any proposal to set 
up a Regional Office of the Hindi Teaching 
Scheme under the Department of Official 
language In the North·Eastern States; 

(b) If so, the dotails thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) No, Sir. 

(b) Does nto arise. 

(c) North·Eastem States are part of the 
Eastern Region with headquarters at 
Calculla With the assistance of twoAssIstant 
DIrectors posted at Guwahatl and ShUIong 
and Offlcers-in·Overall-Charge of the 
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programme in each State capital, the work Is during Eighth Five Year Plan? 
being managed without difficulty. 

FI8Ih Water Prawn CUlture 

3378.SHRIMATlVASUNDHARARAJE: 
Will the Minister of AGRICULTURE be 
,pleased to state: 

(a) whether fresh water prawn culture 
has been started In Jalpur, Rajasthan; 

(b) If so, whether the prawn cuHure 
laken uplnJalpurhas provedto be asuccess; 

(c) If so, whetherthe Union Government 
lrOpOSe to start similar projects In other 
Jarts of the country also; and 

(d) If so, the steps taken by the Union 
30vemment In this Rigard? 

THE MINISTER OF STATE IN THE 
IINISTRY OF AGRICULTURE (SHRI 
IULLAPPALLY RAMACHANDRAN): (a) 
Ad (b). Experimental fresh water prawn 
Jlture has been reportedtobesuccessfUI in 
ajasthan. 

(c) and (d). It Is proposed to assist fresh 
ater prawn culture under ongoing Centrally 
I)onsored Scheme for freshwater 
luaculture development through Fish 
Irmers Development Agencies sanctioned 
the States. 

Intensive CoHon Development 
Programma -

3379. SHRI PANDURANG PUNDlIK 
INDKAR: Will ttie Minister of 
IRICUL TURE be pleased to state: 

(a) the number of studies conducted 
jer Intensive Cotton Development 
gramme during the last thres years; and 

Ib\ the studies DI'DDO&8d to be takenuo 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLYRAMACHANDRAN):(a)No 
study has been conducted under Intensive 
Cotton Development Programme during the 
last three years. 

(b) SUch astudy under Intensive Cotton 
Development Programme Is proposed to be 
taken up during Eighth FIve Year Plan. 

RegIonal OffIce of ONGC at VJjayllWllda 

3380. SHRI KP. REDDAIAH YADAV: 
Will the Minister of PETROLEUM AND 
NATURAL ~S be pleased to state: 

(a) whethertheGovemment propose to 
establish a Regional Office of ONGC at 
Vijayawada in view of the discovery of 
abundant gas and oU In the KrIshna and 
Godavari Basins; 

(b) If sO, the time by Which It Is likely to 
be established; and 

(c) If not, the reasons therefor? 

THE MINISTEROFPETROLEUMAND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) No, SIr. 

(b) Does not arise. 

(e) ONGC has a project office at 
Rajahmundry for Its operations In the KG. 
Basin. This is considered sufficient In view of 
fts scale of operations in the area at present 

Rent Arrar of PoIltlcaI Parties 

3381. SHRI TARA CHAND 
KHANDELWAL: 

~I MOHAN RAWLE: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 
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(a) whether the Govemment are aware THE MINISTER OF STATE IN THE 

that a huge amount of rent arrears for hiring MINISTRY OF URBAN DEVELOPMENT 
Govemment buDdlngs are yet to be paid by (SHRI M. ARUNACHALAM): (a) and (b). 
the pontlcal parties; Government accommodallon Is allotted to 

(b) H so, the details of arrears due from 
each political party as on March 31,1992; 
and 

(c) the steps the Govemment propose 
to take to recover the rent arrears? 

political parties under specific guidelines for 
which rent arrears are to be paid by them as 
per details given in the enclosed statement 

(cl Appropr~te action to recover the 
dues have been taken in all cases. 
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Balle FacfUtIas at SanJay Gandhi 
T .... port Nagar 

3382. SHRISURENDRAPAL PATHAK: 
WIthe Mlnlsterof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Government have 
provided basic 'acUnles In Sanjay Gandhi 
Transport Nagar, Deihl; 

(b) • not,the reasons therefor; and 

(0) the time by which these facilities are 
likely to be provided? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The 
Mu~ Corporation of Deihl has reported 
Ihal basic faclltIes such as roads. slorm 
water drains, parking space. water supply 
andeJedrlcllyhave been provided in Sanjaya 
Gandhi Transport Nagar and individual 
connections are being given to those wl'lo 
constructed structure according to standard 
design. 

In addition to this, community facilities 
such as avalabillty of parking space, dhabs 
ate. have also been provided. 

(b) and (c). In view of reply to Part (a) 
ibove question does not arise. 

English] 

Personal Law for Adlvasls 

3383. SHRI MAHESH KANODIA: Will 
1e Minister of WELFARE be pleased to 
late: 

(a) the State In which personal Law of 
divasis have been codified; 

(b}whetherln most olthe States several 
ISeS of land disoutes are still pendlna In 

courts In the absence of Personal Law In 
regard to Succession 01 Adlvasls; 

. (c) if so, whether the Government 
propose to Issue directives to codify such 
Laws In all the States In the Interest of 
Adivasls; and 

(d) if not, the reasons therefor? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) As ppr Information 
available, no State has yet eodifled the 
personal Laws of Adivasis. 

(b) Land disputes are pending In Courts 
mostly due to procedural formafltiesfollowed 
by the Courts. 

(c) and (d). The TribaJResearchlnstlutes 
in six States' viz., Andhra Pradesh, Bihar, 
Gujaral, Madhya Pradesh, Orissa and 
Rajasthan, have been asked to co1J1)11e the 
customary laws of tribals in these States. 

Drinking Water Supply Scheme of 
Andhra Pradesh 

3384. SHRI D. VENKA TESWARARAO: 
Will the Minlsterof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Government of Andhra 
Pradesh has urged the Union Government 
to provide sufficient financial assistance to 
augment drinking water supply scheme of 
twin cities of Andhra Pradesh; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The Government of Andhra Pradesh had 
forwarded a project identifICation report for 
augmentation of water supply to the twin 
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clies of H)<denIbadand Secunderabadfrorn (a) whether the United Building 8)'8. 
NagarjunasagarraselVOlrforpossllle World laws of 1983 were amended In 1990; 
Bank assistance. The astlmated cost of the 
pojectwaaRs.1030crores, which has been (b) If so, the details of the amendments 
ravlsed to Rs. 640 crores. The project made; 
anvtsages to provide about 400 mid. of 
drjnklng water to the'twln cities andanrouta ' 
villages. 

(c) Tha project has been refarredto the 
~te Government fOr further clarification. 

DIIth of PIth .. In K .... 1a 

3385. StiRI V.S. VIJAYARAGHAVAN: 
Will tha Mlnistar of AGRICULTURE be 
pleased to state: 

(a)whetherthe Union Government have 
carried out any chemical analysis of the 
waters of the Inland watar sources In KeraJa 
to find out !he cause of disease and death of 
fIahe8; and 

(b) If so, the results thereof? 

-nE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI KC. 
LENKA): (a) Yes, Sir. 

CI!) The studies rell'88led the waterto be 
acidic, low In akaIInlly and hardness, low in 
c:aIc:Ium and salln.y. Such condtions are 
conduCIve to spread of disease. Pathogenic 
bac:terIa such as Aetomonas hydrophilB, 
Slaphyfococcus Sp., M/crococcus varians, 
M. lutea etc. were Isolated from ulcerous of 
lesions of diseased fishes taken from these 
waters. Fungus Saprolegnla was found in 
the !es~ of some fishes. 

unW Building Bye-LIws 

3886. SHRI SHIVLAL NAGJIBHAI 
VEKARIA: 

SHRI ROSHAN LAL: 

Will tha Minlstar of URBAN 
DEVELOPMENT be pleased to state: 

(c) whether the Deihl HIgh Court has 
directed the Union Govemment to prepare 
the ctaft of Comprehansiva UnHed Building 
Bye-laws for urban 8I8as of D8lhl;' 

(d) if so, the details thereof; and 

(a) the action takan thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yas, Sir. 

(b) According to Delhi Administration 
AppendiX '0' of tha building bye-laws forthe 
Union Territory of Deihl, 1983 was amended 
unclertheir notification dated 13.12.90. The 
amandment Increased the limit of 
compoundable deviation of the Bye-laws. 

(c) Yes, Sir. 

(d) The Delhi High Court in Its order 
dated 27.5.92 has inter·aIia directed the 
Union Government to prepare a draft Of the 
~henslve Unified Building Bye-laws by 
inviting proposals from public. 

(a) Reforming of the Building Bye_II 
1983. in ao:ordancewlththe Hon'bleCourt's 
directions, is in prograss. ' 

Construction of Hlgh-rIM Buildings 

3387.SHRIDAlTATRAYABANDARU: 
WilltheMinisterof URBANDEVEl.OPMeNT 
be pleased to stata: 

(a) whether the Government hava 
recently reviledthe Nlesand regulations for 
construclion of high-rise buildings In the 
CapItal; and . 
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(b) If so. the main f"atures thereof? THE MINISTER OF STAT.E IN THE 

THE MINISTER OF STATE IN THE 
JINISTRY OF URBAN DEVELOPMENT 
[SHRI M. ARUNACHALAM): (a) No. Sir. The 
regulations contained In Deihl Master Plan­
~001 stili pravall. 

(b) Does not arise. 

Translation] 

Diesel Quota for Bihar 

3388. SHRI RAM TAHALCHOUDHARY: 
!Viii the Minister of PETROLEUM AND 
~ATURAL GAS be pleased to state: 

(a) whether quota of diesel for Bihar has 
leen reduced since October, 1990; 

(b) if so, the extent of reduction made 
,erein and the reasons therefor; and 

(c) the demand 6f dtesetmade during. 
ach of the last three yt!ars and the quantny 
ctually supplied? 

THE MINISTEROF PETROLEUM AND 
IATURAL GAS (SHRI B. 
:HANKARANAND): (a) to (c). There is no 
~atewlse allocation 01 Diesel. Presently the 
emand of diesel In the State of Bihar is 
elng met. 

:nglish] 

Deep Sea Fishing Vessels In Andhra 
Pradesh 

3389. PROF. UMMAREDDY 
ENKATESWARLU: Will the Minister of 
DOD PROCESSING INDUSTRIES be 
'eased to state: 

(a) the number of deep-sea fishing 
~ssels lying idle in Andhra Pradesh; 

(b) the reasons therefor; and 

(c) the steps taken by the Government 
put them In operation? 

MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR' 
GOMANGO): (a) and (b). No exact figure as 
to the number of deep sea fishing vessels 
lying Idle in Andhra Pradesh is available. 
However. thEire are eight deep sea fishlAg 
vessels lying idle in Visakhapatnam Port 
under the receivership of Shipping Credit 
and Investment Company of India Limited. 
Bombay. 

(c) A scheme for rehabilitation of deep­
sea fishing Industry was announced In April. 
1991 which has further been liberalised In 
June, 1992. the scheme provides for 
reschedulement of the loan repayment. 
moratorium on loan repayment period. waiver 
of penal interest, provision of additional loan 
for modification of vessels etc. 

Fish Processing UnHs 

3390: SHRI G. MADE GOWDA:Willthe 
Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether there is any proposal to set 
up a Fish Processing Unit at Mangalore with 
the Australian assistance; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) No, Sir. 

(b) Does not arise. 

Supply of Gas to Southern States 

3391. SHRI V. DHANANJAYA 
KUMAR: 

SHRI K. MURALEE 
DHARAN: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government are 
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examinlngtheteasl>llyoflayInQa Southem fundi to Vofuntaty O~ 
gas ppllne aIongwfth the West Coast from 
BontIay HIgh; 

(b)whetheranYl8pf8S8ntatIon has been 
I'8C8Ived by the Govemment In this regard; 
and 

(c) I so, the steps taken to combat the 
situation of short supply of natural gas to the 
Southern States? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (c). No decision 
has been taken on the Issue of a Southern 
Gas GrId. 

Seal. on LPG Cylinders 

3392. SHRI BHUPINDER SINqH 
HOODA: WID the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether complaints have been 
I'8C8lved from consumers that the present 
type of seals on domestic LPG cylinders are 
easily temperable leading to theft/misuse of 
cylinders before they are delivered to 
consumers; 

(b) whether if11)l'OVements are .beIng 
considered In the type of seals to eliminate 
this shortcoming; 

(c) if so, the details thereof; and 

3393, SHRI KARIYA "LINDA: 
SHRI SIR SINGH MAHATO: 
SHRI LAlIT ORAON: 
SHRr RAM TAHAL 

CHOUDHARY: 
SHRILAlBABU RAJ: 
SHRr SATYAGOPAL 

MISRA: 

Will the Minister of WELFARE be 
pleased to state: 

(a) the voluntary organisations getting 
financial assistance alongwith the amount 
received by each Organisation during 1991-
92, 1992-93, and proposed for StateAJnlon 
Territory-wise; 

(b) whether cases of misutliisation of 
funds by these organisations have come to 
the notice of the Govemment; and 

(c) if so, the details with the action taken 
thereon? 

THE MINISTER OF WELFARE (SHRI 
SITARAMKESRI):(a)AStatementlslaldon 
the Table of the House. [placed in Library 
See No. L.T .• 2406/92) 

. (b) and (c). Cases of mlsutUlsatlon of 
funds have been received In respect of the 
following 6 organisations: 

(1) Rashtriya Shoshit Parish ad, 
(d) If no, the reasons therefor? New DeIhl. 

THE MINISTER OF PETROLEUM AND (2) . Vlnayak Education SocIety, 
NATURAL GAS (SHRt B. New Delhi. 
SHANKARANAND): (a) Yes, Sir. 

(b) to (d). Booth PVC and Aluminium 
seals are being sued by Oil Companies at 
present • If1'4lI'oved version of crimping 01 
Aluminium seals Is under trial by IOC. 

(3) 
Welfare. 

H.P. State Council for Child 

(4) AlllndiaAssociatlol1forSoclal 
Welfare of the Downtrodden, Deihl 
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(5) Regional Integrated Rural -""l'st;T.:a:L:te-----.or=y.-. t .... M .... MI'lIIS"""CU,..,.D~~ 

Development Authority, Imphal; and 

(6) Abhlnav Theater & Research 
Institute, Lucknow. 

WhIle the Centre at Itrphal has been 
closed, grants In respect of other 
organisations have been stopped. Stops for· 
taking penal action against these 
organisations Is In progress. 

[ Translation] 

Supply of Gas Through 
HBJ Pipeline 

3394. SHRI SA TV ANARA YAN 
JATlYA: 

SHRIMATI SUMITRA 
MAHAJAN: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the quantity of gas Is being supplied 
to various States from HBJ gas pipeline at 
present; 

(b) whether this quantity 01 gas Is lesser 
than prescribed quantity; 

(c) whetherthe Union Govemment have , 
received any proposal from the Government 
of Madhya Pradesh regarding additional 
supply 01 gas; and 

(d) K so, the action taken in this regard? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) The average 
utilisation 01 gasfromHBJ pipeline byprojects 
located In various States Is as follows: 

GuJarat 1.98 

Madhya Pradesh 2.52 

Rajasthan 1.30 

Uttar Pradesh 7.64 

Delhi 0.63 

Haryana 0.09 

14.16 

(b) The supplies are lessthanthecapacly 
of the pipeline. 

(c) Yes, Sir. 

(d) In view of the commHments aJready 
made along the HBJ pipeline, no further 
allocations of gas have been made. 

[English] 

Setting up 011 Refinery 

3395. SHRI GEORGE 
FERNANDES: 

SHRI MANORANJAN 
BHAKTA: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Foreign Investment 
Promotion Board has approved the proposal 
of Holland to undertake a feasibility study for 
setting up 01 an oil refinery In the country; 

(b) if so, the details thereof? 

THEMINISTEROFPETROLEUMAND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) No, Sir. 
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(b) Does not arise. 
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CivIc Amenities for Cooperative Group 
Housing Socletle. 

3396. DR. VASANTNIWRUTTI PAWAR: 
Willthe Mlnisterof URBAN DEVELOPMENT 
be pleased to state: 

(a) the details of Cooperative Group 
Housing Societies in Delhi which have been 

- allotted land; 

(b) whether all civic amentties such as 
road, drainage and sewerage etc. have been 
provided to them; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) As reported 
by DDA a total of 520 Cooperative Group 
Housing Societies has been allotted 1248 
acres of land in different areas of Deihl as per 
details given in the Statement below. 

(b) and (e). All the civic amenities have 
been provided In the Group Housing SocIeties 
except for those in Vikaspuri, Mandwall, 
Fazilpur, Mandawali Fazilpur Extended 
portion, Ghazipur. Chilla Dallupura. where 
the works of providing civic amenities are at 
various stages of progress. 

STATEMENT 

S.No. Area No. of societies allotted land 

1. PHampura 58 

2. Rohlnl 152 

3. PaschimPuri 23 

4. Rohtak Road 16 

5. 'Bodela (V. Purl) 47 

6. ~ndawall-Fazalpur (Palparganj) 120 

7. Chilla-Dallupura 49 

8. MayurVihar 36 

9. C.B.D. Shahdara 5 

10. Geeta Colony 4 

11. Yojana Vihar 

12. Shalimar Sagh 

13. Kalkaji 3 
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S.Ho. Ama No. of societies allotted land 

14.- Okhla 

15. Malvlya Nagar 

16. Mahraull Road 2 

17. A.K. Purarn 

Total 520 

(Translation] (a) Ihe delaUs of proposals regarding 
setting up of oil refineries pending with the 

Agricultural University In U.P. Public Investment Board; and 

3397. SHRISA TY APAlSINGH Y ADAV: (b) the number of such projects cleared 
Will the Minister of AGRICULTURE be so lar?· 
pleased to state: 

(a) whether the Government propose 10 
convert the sugarcane Research Centre at 
Shahjahanpurclstrict of U.P. into a agricultural 
university; 

(b) If so, the details thereof; and 

(c) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHAI K.C. 
LENKA): (a) No Sir. Government 01 India has 
no such proposal. 

(b) Does not arise. 

(c) At present there are already three 
Agrll. Universities In the state. 

[English) 

011 Refineries 

3398. SHRI M.V.V.S. MURTHY: Will 
theMinlsterofPETROLEUM AND NATURAL 
GAS be pleased to state: 

THE MINISTEROF PETROLEUM AND 
NATURAL .GAS (SHRI B. 
SHANKARANAND):(a)Atpresentnoproject 
proposal to set up oil refinery Is pending with 
the Public Investment Board (F'IB). 

(b)Considerationol~heproieclpltlposais 

by PIB is an on going process. Recently PIB 
has cleared the propasal 01 Indian Oil 
Corporation to set up a 6 MMTPA refinery at 
Kamal. 

Kashmlrl Migrants 

3399. SHRI DEVI BUX SINGH: 
SHRI RATILAL VARMA: 
SHRI UDAY PRATAP SINGH: 
SHRI RAM NAIK: 

\ 

Will the Minister of HOME AFFAIRS be 
pleased 10 slate: 

(a) whether a large number of displaced 
",iris have decided 10 launch an agitation 

,;et their demands lulfile<;!; 

(b) if sO,the reaction of the Govemmenl 
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thereto; 
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(c) the nurrber of Kashmir! migrants 
sent back to Jarnrru and Kashmlrfrom Deihl 
and other places during each of the lastthree 
years; 

( 

fd}-Whether they have been sent back 
as per their own will; 

(8) If not, the reasons for sending them 
back to Jammu and Kashmir; and 

(I) the steps being taken to create 
condltlonsconducivetothe retum ofKashmiri 
migrants to Jammu and Kashmir? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPAFl.IAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) to (I). Demands have been 
raised from time to time regarding different 
Issues connected with the problems of 
Kashmlri migrants. Continuous efforts have. 
been made by Govemment to mitigate the 
sufferings and for Improvement in the 
conditions of the migrants. Relief Is also 
being provided to the Kashmirl migrants to 
take care of their basic needs tUI their return 
to their homes in the Valley with the 
Irnprovementln the situation over there. 

No Kashmlrl migrant has been forcibly 
sent back to the Valley by the Government. 

The security forces have continued 
pressure on the terroilsts and vigil on the 
border and vulnerable areas to contain the 
terrorism and bring back normalcy In the 
Valley. 

011 Gas Tennlnal at Paradeep 

3400. DR.KARTIKESWARPATRA: 
SHRI KESRI LAL: 

Will the Minister of PETROLEUM AND 

NATURAL GAS be pleased to state: 

(a) whether the Government have 
allocated funds to Indian Oil Corporation for 
constru~lon of gas/all terminal at Paradeep; 

(b) if so, the details thereof; 

(c) the progress in Construdlon ofproject 
of Paradeep; and 

(d) the steps taken by the Government 
to colll>lete It 9,t the earliest? 

THE MINISTER OF PETROLEUM AND· 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) and (b). Indian 011 
Corporation (IOC) and Hindustan Petroleum 
Corporation (HPC) are setting up all terminals 
for products at Paradeep. The projects have 
been Included in the Annual Plan for 1992-
93. 

(c) and (d). While HPC has taken over 
40 acres of land on lease Irom Paradeep 
Port Trust and the work has started In 
September, 1989, IOC Is in the process of 
taking oiter 75 acres 01 unreclalmed land 
contiguous to HPC on lease from the Trust 

Rehabilitation of Handicapped 
Persons 

3401.SHRIDHARMANNAMONDAYVA 
SADUL: Will the Minister of WELFARE be 
pleased to state: 

(a) Ihe delails of crileria including 
limitation offamlly Income 10 grant assistance 
for rehabilitation of Individual handicapped 
persons; 

(b) whether a large number of such 
persons are deprived 01 the assistance as a 
result oflaklng Inlo consideration of limitation 
of family Income: 

(c) If so, the steps proposed to be taken 
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toprovlde assIstanceto aI such handicapped' applicable areglventhe attached Statement. 
persons Irrespedive of famlfy Income; and 

(d)the assistance provided by the Union 
Governmentforhandlcappedpersonsdurlng 
the last three years? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) The details of· 
Schemes under which Income ·crlterla Is 

(b) No, Sir. all eligible and needy 
handicapped can get assistance under these 
schemes .. 

(c) Does not arise. 

(d) A sum of Rs. 9102.43 lakhs was 
spent under various schemes ofthe Ministry 
of We Hare during the last three years. 
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Action-PIan to CUrb Terrorism In U,P, 

3402. SHRICHINMAYANANDSWAMI: 
WIll the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Govemment. of Uttar 
Pradesh has forwarded any action-plan to 
the Union Government for tackling terrorism 
in the State; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS (SHRI M.M. 
JACOB): (a) to (c). Requests lor providing 
funds and Centralforces have been received 
from time to time lrom different States and 
UTs. Government of India consider such 
raquests on the basis 01 merit and availabifrty 
of forces. To meet the growing menace of 
terrorism in the Teria area. Govemment of 
UP had requested for funds and additional 
forces from the Centre. Additional Coy. of 
para-military forces have been made 
avaDable to them and an amount of Rs. 10 

, CI'OI8S have also been released in February, 
1992 as Grants·in·aid for operations against . 
nililants in Terai area. 

Seplrate Civic Body for Trans-Yamuna 
Area 

3403. SHRI B.L. SHARMA PREM: WHI 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a)whether the citizens of East Delhi 
haw been demanding a separate civic body 
fortlle development oftrancs-yaroona area; 

(b) If so, the details thereof; and 

(c)the reaction of the Union Govemment 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) and (b). A demand has been 
made for a separate Municipal Corporation 
for East Deihl. 

(c) The question of restractaning of the 
cMcbodies in Delhi Is underconsideratlon of 
Government. 

(E~Dshl 

Central Security Forces provided to 
State. 

3404.SHRIMATI BIBHU KUMARI DEVI: 
WID the Minister of HOME AFFAIRS be. 
pleased to state: 

(a) whether Central Security forces and 
provided to States lor maintenance of law 
and order; and 

(b) n so, the details of such forces 
provldedtovariousStatesduring 1989,1990, 
1991, and 1992 so far, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS (SHRI M.M. 
JACOB): (a) Yes, Sir. 

(b) It wiD not be In the public Interest to 
disclose the Infonnatlon on the floor of the 
House. 

Government Quarters Constructed by 
CPWDlnOriasa 

3405. SHRI SARAT CHANDRA 
PATTANAYAK:WllltheMlnlsterof URBAN 
DEVELOPMENT be pleased to state the 
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nurmer of Union Government Quarters MINISTRY OF URBAN DEVELOPMENT 
constructed by CPWD In Orissa during each (SHRI M. ARUNACHALAM): The details of 
of the last three years? the Quarters constructed by the CPWD for 

Union Government in Orissa during the last 
three years are given in the enclosed 

THE MINISTER OF STATE IN THE Statement. 
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pltsOnf1(J/; and 

Inc,.... In PrIce of Mother Dairy Mille 

3406. SHRI BRLJBHUSHAN SHARAN 
SINGH: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Mother Dairy has racently 
incraased the prices of mik; 

(b) it so, the extent of increase; and 

Cc) the rationale b.ehlnd this increase? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
lENKA): (a) and (b). Yes, Sir. Mother Dairy 
has increased the Price of Double Toned 
Milk from As. 6.00 per litl8 too Rs. 7.00 per 
IitI8 and that of Standarised Milk from As. 
9.00 per litl8 to Rs. 10.00perlitrewitheffect. 
from 20th May, 1992. 

(c) The incl8ase in selting price was 
necessitated mainly due to increase in 
procurement price of fl8Sh milk from State 
Cooperative Dairy Federations and increase 
In the procul8ment price of Skimmed Milk 
Powder (SUP) used as raw material by the 
DaIry. 

Board for ParHIIlltary Parsof'neI 

3407. SHRI GA YA PARSADKORI: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a)whethertheGovemmentproposeto 
set up any boan:! for para-mUitary personnel 
in the country on the line of ex-serviceman 
boan:I; 

(b) it so, the details thel8Of; 

(c) whether1hel8l1 also any provision to 
, provide scholarship to the children of para­
miliary perIOnnei as available to the service 

(d) it so, the details th8l8Of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAm 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS{SHRIM.M. 
JACOB): (a) No, Sir. 

(b) Does not arise. 

(c) and Cd). TheI8 Is no Government 
sponsor8CIsc:hemeforprovlcingsc:holars~ 
to tl'le children of para-military forces 
personnel. However, each para-mltaryforce 
has a separate scheme of lis won which Is 
run by raising funds form voluntary 
contributions by the members of the force, 
grants from various agencies and 
contributions from profit eaming institutions, 
etc. 

[English] 

Advance by HUDCO to Bihar 

3408. SHRI HARI KISHORE SINGH: 
Willthe Mlnlsterof URBAN DEVELOPMENT 
be pleased to state: 

(a) the amount advanced by HUDCO to 
Bihar in 1990-91 and 1991-92; and 

(b) the proposed outlay by HUDCO for 
1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): (a)Asraponed 
byHUDCO,loansamountingtoAs.1286.90 
Iakhs and As. 226.17 Iakhs .respedively 
wel8 I8leasad by HUDCO to various 
in1>IementingagencieslnBlharcllrlng90-91 
and 91-92 for various projects. 

(b) HUDCO has made a tentative 
allocation of As. 4O.50cr0r8Sforthe ~ of 
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BIhar during 92-93 lor InpJemenlalion 01 (a)whelherGovemmenlareawatBthal 
housing projBcts. the Commissioner lor LlngulsUc MinorbJes 

r Tl3IIsiatfon) 

Alleged Conuptlon In Undertaklngsl 
Organisations 

3409. SHRI ARJUN SINGH YADAV: 
Win the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whetherlhe GoYl. have received any 
corf1>laints of corruption In the undertakingsJ 
organisations functioning under his Ministry 
during the last three years; 

(b) If so, whether any action has been 
taken against the official found guiHy; 

(c) if so, the details thereof; and 

(d) the remedial measures takenJbeing 
taken by the Govt. In the matter? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (c). 59 complaints 
Including anonymous complaints against both 
ef1l)loyees below board level and officers of 
Board level have been received. While 53 
complaints against ef1l)loyees below Board 
level have been referred for enquiry and 
appropriate action to the respective PSU's 5 
of the corf1>laintsJallegations aganist Board 
Level Officers have not been substantiated 
andhenceclosed. Only one complaint against 
a Board level officer is pending at present. 

(d) Regular and constant vigil has been 
asked to be exercised by the PSUs and to 
closely monitor actions laken in this regard. 

(EngUsh] 

UngulsUc Pannel', Plea on Jobs 

3410. SHRI RAM KAPSE: Will the 
Minister of WELFARE be pleased 10 slal8: 

has suggested that prior knowledge of a 
State's official language should not be made 
a pre-requisite for recruitment to State 
Services; and 

(b) if so, the reaction of the Govemment 
thereto? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) In the successive 
Annual Reports of the Commissioner 
forLinguistic Minorities, It has been 
recommended thaI the knowledge of the 
State's official language should not be a 
prerequisite for recruitment to State servlc$. 

(b) The Reports have been laid on the 
Table of Lok Sabha Rajya Sabha and copies 
of the Reports have been sent 10 state 
GovemmentslUT Admns .. for necessary 
action on recommendations contained in the 
Reports. 

Study Group on Impact on Displaced 
Tribals Due to Bodh Ghat Project, MP 

3411. SHRIMATI BHAVNA CHIKHLIA: 
Will the Minister of WELFARE be pleased to 
stale: 

(a) whetheranystudygroupto study the 
social, economicandcuHural impact on tribals 
displaced due to the Bodh Ghat Hyde I Project, 
Madhya Pradesh has been constituted by 
the Union Govemment; 

(b) if so, the details thereof; 

(c) whether the report has been 
submitted; 

(d) if so, the details thereof; and 

(e) if not, the time by which It Is likely to 
be submitted? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) to (e). Information Is 
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being collected from the concemed central 
Ministries and related Departments and will. 
be laid on the Table of the House. 

Expenditure on VIPs Secretary 

3412. SHRI S.B. SINGH:Willthe Minister 
of HOME AFFAIRS be pleased to state the 
detailsofexpend~ureincurredonthesecurity 

of Ex-Prime Ministers, Ex·Presidents and 
their families during 1991-92? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB), (a) The information is being 
collected' and will be laid on the Table of the 
House. 

Allocation of Gas For Gas Based 
Projects In U.P. 

3413. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of PETROLEUM AND 

(Ttanslation] 

Welfare· Secretaries Conference 

3414. SHRI RAM VILAS PASWAN: Wdl 
the Minister of WELFARE be pleased to 
state: 

(a) whether a Conference of the Welfare 
Secretaries of the States was held In July 6, 
1992; 

(b) the issues discussed and decisions 
arrived at the Confere nee; and 

(c) the follow-up action taken thereon? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes, Sir. 

(b) The iJlllortant issues discussed and 
recommendations made in the Conference 
are given below:-

NATURAL GAS be pleased to state: (i) Approval of the Ministry of Welfare 
will not be necessary for State 
Corporations sanctioning schemes 
where unH cosl exceeds Rs. 35,0001 

(a) whetherthe Union Government have 
received any request from the Government 
of Uttar Pradesh for allocation of gas for gas­
based power projects; 

(b) If so, the details thereof; and 
(iQ 

(c) the steps taken to allocate sufficient (iii) 
gas for these projects? 

THE MINISTEROFPETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (c). Yes, Sir, for 
power projects 10 be set up at NOIDA, (iv) 
Shahanpur and Jagdishpur. 

Keeping In view the availability of gas 
and commitments already made along the 
HBJ pipeline, no further allocation has been 
made. 

-. 

Ban on direct lending by State 
Corporations may be lifted. 

Funds released by NSFDCto State 
Corps rations for Irrplementatlon of 
the Schemes at lheirrequest should 
carry higher rate of Interest, If not 
utilised wHhin the specified period. 

While retaining the existing highly 
concessional rate of Interest for 
beneficiaries below Double the 
Poverty Line, NSFDC rnayconslder 
charging higher rates of Interests 
on a slab basis when Its level of 
ass!stance goes up. 
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(v) State Corporations must Introduce (a) whether the Union Government had 

maximum economy In respect of agreedtoprovlde50%grantand50%lnterest 
administrative expenses, as lias free loan for meeting the expendnure of two 
been done by NSFDC. companies of Police Force raised by Madhya 

Pradesh Government in 1990; 
(vij State SCDCs should take up 

ProjeclsJScheme~ costing upto Rs. 
5.00 lakhs and prajecls costing 
beyond Rs. 5.00 lakhs may be 
handled by NSFDC. 

. (viQ All efforts should be made by State 
Corporations to improve recoveries 
on their loans wHh Interest. 

(c) The follow-up action is being initiated 
shortly. . 

Sewage Disposal Scheme of Madhya 
Pradesh 

3415. SHRI RAMESHWAR PATIDAR: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the names of the towns in Madhya 
Pradesh for which the State Government 
has requested to the Union Government to 
provide grants for sewage disposal scheme; 
and 

(b) the details of grants sanctioned by 
the Union Government during the year 1991-
921 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) There is no 
such proposal. 

(b) Does not arise, as there is no Cenlratly 
assisted or Centrally sponsored scheme for 
sewage disposal In urban areas. 

Assistance to Madhya Pradesh 
Government for Raising Police Forea 

3416.SHRIMATISUMITRAMAHAJAN: 
Win the Minister of HOME AFFAIRS be 
pleased to state: 

(b) if so, the reasons for not releasing 
the said amount so far; and 

(c) the time by which this amount is likely 
to be released? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOBl:(a) Yes, Sir. The state Government 
01 Madhya Pradesh was allqwed to raise 2 
Armed Police 8ns., against providing equal 
number of Bns., to the central government 
for development elsewhere. 

(b) An amount of Rs. 4 erores has been 
released to the state govemment so far on 
provisional biiSis. 

(e) The balance amount is to be released 
to the state Government on production of 
audit certificates in support of expenditure 
actually incurred by the state govemment. 

Food Processing Industries In U.P. 

3417. SHRI LAL BAHADUR RAWAL: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) the number of Food Processing 
industries set up in Uttar Pradesh during the 
last three years; and 

(b) the expenditure incurred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) and (b). The Food 
processing Industries being in both organised 
and unorganised sector, the data regarding 
6e~lng up 01 alilood processing indust~s In 
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not maintained centrally. While this Ministry supply of LPG cylinders? 
does not set up food processing Industries 
directly, assistance Is provided to the State 
Government Public Sector Undertakingsl 
Cooperatives under the various Plan 
schemes formulated by this Ministry in this 

_ sector. 

[EngUsh] 

Study Teams to ForeIgn Countries 

3418.SHRISHRAVAN KUMAR PATEL: 
wm the Minister of AGRICULTURE be 
pleased to state: 

(a) whether some proposals have been 
ruceived from different State Governments 
particularly those affected by pernnial 
droughts, famines and floods for sponsoring 
study teams to different foreign countries for 
conducting studies in methods of land and 
water management, integrated agriculture 
including wasteland developmoot and flood 
prevention; 

(b) if so, the details thereof; and 

(c) the reaction of the Union Government 
thereto? 

THE MINISTER OF STATE_IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) to 
(c). The information is being collected. 

Shortage of LPG In Tamil Nadu 

3419. SHRI. K.V. THANGKABALU:Wili 
theMinisterof PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether there is an acute shortage 
of LP.G. in Tamil Nadu; 

(b) if so, the reasons therefor; and 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (c). While 011 
COllllanies are continuously meeting the 
requirement of LPG in Tamil Nadu, profT1)t 
action is taken whenever there Is an 
occasional shortage. 

Rajiv·Longowal Accord 

3420. SHRI SUDHIR RAY: Will the 
Minister of HOME AFFA· .IRS be pleased to 
state: 

(a) whelherlhe Gov~mment have taken 
fresh initiative to implement the Rajiv· 
Longowal Pact; and 

(b) if so, the.details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOBJ(a) and (b). The Govemment stands 
by the Rajiv-Longowal Accord and Is 
committed 10 implemenllhe same. Most of 
the items in the accord have been 
implemented and for those that remain, 
efforts are being made to.have an amicable 
settlement expeditiously. 

Food ProcessIng Industries In Orissa 

3422. SHRI K. PRADHANI: WiD the 
Minister of FOOD PROCESSING 
INDUSTRIES be pleased 10 slate: 

(a) whether the Government have 
received proposals from the Government of 
Orissa as well as the privale sector to set up 
cashew and food processing Industries In 
Orissa; and 

(b) If so, the details tflereof and the 
(c):he $leps taken to ensure JnmedIate action taken thereon? 
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THE MINISTER OF STATE IN THE (b) and (c). Does not arise In view 01 
MINISTRY OF FOOD PROCESSING reply to (a). . 
INDUSTRiES (SHRI GIRIDHAR 
OOMANGO): (a) and (b). In an 26 proposals 
were received from Govemment of Orissa 
as well as from private sector either seeking 
assistance or seeking Industrial licenses for 
setting up food processing industries in the 
State since July. 1991. Three out of eight 
proposals seeking assistance have been 
approved. financial assistance released and 
actions have been initiated on the remaining. 
Actions have also been Initiated on 
application~ seeking industrial licence. 

Central Assistance for Development of 
CIties 

3423. DR. K.D. JESWANI: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whetherthe Union Government have 
received any proposal from the Government 
of Gujarat for additional Central assistance 
for the development of cities; 

(b) if so. the details thereof; and 

(c) the decision taken by the Union 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Based on 
various proposals received from the 
Govemment 01 Gujarat. Schemes have been 
under-taken in 33 towns and Central 
assistance amounting to Rs. 1028.83Iakhs. 
released from 1979-80 to March. 1992. For 
the current financial year 1992-93 no 
proposals for additional Central assistance 
have been received from the Government of 
Gujaratsolarunderthe Scheme of Integrated 
Development of SmaU and Medium Towns. 

TerrorIsts Hlde-Outs Along Inclo-Pak 
Border 

3424. SHRI ANNA JOSHI: WDI the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of terrorist hlde-outs 
raided and destroyed along the Indo-Pak 
border during the current year; 

(b) the numberofterrorists arrested and 
killed during these raids; and 

(c) the total quantity cf arms and 
ammunition and cash and valuables seized 
during the roads? 

THE MINISTER OF STATE IN THE 
M INISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). The information is being 
collected and will be laid on the Table of1he 
House. 

Botllng Plants 

3425. SHRI GURUDAS KAMAT: Will 
theMinisterof PETROLEUMANDNATURAI.. 
GAS be pleased to state: 

(a) whether the Government have any 
plan to allow private sector participation In 
setting up oil pipefines and LPG bottling 
plants; and 

(b) if so, the details thereof? 

THE MINISTEROFPETROLEUMAND 
NATURAL GAS (SHRI - 8. 
SHANKARANAND): (a) and (b). NodeclslDn 
has been taken by the Govemmenlln thII 
regard. 
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Leakages from Gas Pipelines MUlLAPPAll Y RAMACHANDRAN): (a) 

Yes, Sir. 
3426. SHRI BOLLA BUlU RAMAIAH: 

Wi. the Minister of PETROLEUM AND 
NATURAl GAS be pleased to state: 

(a) whether the Government are aware 
of the leakages from the gas pipelines at 
V"qaeswaram in Andhra Pradesh; 

(b) If so. the reasons thereof; and 

(c) the steps taken to remedy the 
situation? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

(b) Corrosion and opening of seam of 
the pipes. 

(c) The damaged portion of the pipes 
were replaced, and a safety valve was 
Installed at the consumer end to prevent 
pressure build up. 

Sunflower Cultivation 

3427. SHRt KAMAl CHAUDHARY: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Government have 
launched or propose to launch sunflower 
cultivation in Punjab under the Centrally 
sponsored Oilseed Production Programme 
during the Eighth ~ive Year Plan; 

(b)Bso, the areas identified for sunflower 
cullivatlon in the State; and 

(c) the assistance proposed to be given 
to the State for the purpose? 

1HE MINISTER OF STArE IN THE 
MINISTRY OF AGRICULTURE (SHRI 

(b) Sunflower is grown in almoSt all the 
districts of the State. The main districts are 
Hoshiarpur, Jalandhar, Kapurthala, patiala, 
Faridokot, Ferozepur and Bhatinda. 

(c) A total outlay of Rs. 241 lakhs has 
been sanctioned under the Centrally 
Sponsored Oilseeds Production Programme 
(OPP) for 1992·93 with Central assistance 
of Rs. 193 lakhs which provides aSSistance 
for improved seeds, plant protection, 
sprinkler sets, improved farm implements 
and demonstrations on farmer's fields. 
Sunflower is one of the oilseeds crops 
covered under OPP in Punjab. In addnion 
the National Oilseeds and vegetable Oils 
Development Board also provides assistance 
for the distribution of seeds and threshers to 
encourage cultivation of sunflower In the 
State. 

Rape of Minor Girls In Deihl 

242B. SHRI R. SURENDER REDDY: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of minor girls raped in 
Delhi during each of the first six months of 
the current year; 

(b) the number of persons arrested In 
this connections; 

(c) whether some policemen have been 
found to be involved in such crimes; 

(d) if so, the details thereof and the 
action taken against them; and 

(e) the steps being taken to check this 
crime in Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
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AND MINISTER OF STATE IN THE of rape cases reported and the number of 
MlNlSTRYOFHOMEAFFAR> (SHRI M.M. persons arrasted during the fist six monIhs 
JACOB) (a) and (b). The month-wise details of the cummt year aN as under:-

Uonth Cases l'flPOded 

January 17 

February 16 

March 17 

April 17 

May 19 

• June 19 

103 

(c) In one case, a Constable of Delhi 
Police was arI8Sted. 

(d) A cases uIs 363J376 !PC was 
ragislered at P.S. Adarsh Nagar against the 
Constable. He has since been dismissed 
from service. 

(e) The foUowing steps have been taken . 
to check rape cases:-

(ij A sharp VVil is kept overthe 
activities of anti-social elements. 

(i) All the Beat Constables, 
Division 0If1C8lS and picket staff have been 
diracted to take prorl1lI action as and when 

• such case comes to their notice. 

(Iii) Polcemanndalalledonduty 
OIDIdegirlscollegesand schools and also at 
in1JoIIantmarket placestochecksuchtypes 
ofaimes. 

(Iv) Plan clothes stall isdeployed 
In U.Sp buses. 

Persons arrested 

21 

16 

26 

16 

21 

21 

121 

Cocorut PlantatIon 

3429.SHRIK MURALEEI:lIiMAN:WI 
the Minister of AGRICUlTURE be pleased 
to state: 

<a) the coconut production during each 
of the last two years. State-wise; 

(b) the funds released to the States 
clJrirJ;Jtheaboveperiodforincreasingcoconw 
production; and 

(c) the aNa proposed to be brought 
under coconut plantation during 1992-93, 
StaIe-wise? 

THE MINISTER OF STATE W THE 
MINISTRY ('~ AGRICUlTURE (SHRI 
MUllAPPAll Y RAMACHANlRAN): (a) 
The State-wise estimates of coconut 
production available forthe last two year is 
given in the attached Statement L 

(b) For incr8asing coconut produdion. 
the Coconut Development BoaRII8Iaased 
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Rs.127.74IakhsandRs.327.44lakhstotha (e) The State-wise l18a proposed to be 
States during 1990-91 and 1991-92 brought under coconut culllvation during 
respectively. 1992-93lsgivan illhe attached staternant -D. 

':'f; 

STATEMENT I 
" ;-

(Production Million nuts) 
j . . . ,. 

"',',"1:<- SLNo. Name of the State 1989-90 1990-91 

1. Andhra Pradesh 654.8 730.6 

,. 
2. Assam 78.9 78.9 

3. Goa 107.5 110.0 
,. 

4. Kamataka 1166.5 1201.6 

5. KeraIa 4357.6 4527.3 

6. Maharashtra 108.3 109.0 

7. Orissa 182.0 182.0 

S. TamDNadu 2302.4 2358.3 

9. Tripura 4.2 4.2 

fO. West Bengal 263.3 263.3 

11. Andaman & Nicobar 'Islands 83.1 83.6 

12. Lakshadweep 25.3 25.6 

13. Pondicherry 24.9 25.8 

AD Inata 9358.8 9700.2 

Statement- D 

SL No. Name of the State Area (ha) 

1. Kerala 1800 

2. Kamataka 1500 

3. TamiiNadu 785 



145lMften AnsMHS SRAV~B. 1914(SAKA) Written AnsweIS 146 

SLNo. Name of th8 Stal8 

4. Anc:Ihra Pradesh 

5. Uaharashtra 

6. Goa 

7. Orissa 

8. Bihar 

9. Nagaland· 

10. Andaman & Nicobar Islands 

11. Madhya Pradesh 

12. Assam 

13. Ti1>ura 

14.· West8engal 

15. Manipur 

16. Gujarat 

17. Pondcherry 

[Tran~n) 

Infqrmatlon and Mass Education Cell 

3430. SHRI BARE LAlJATAV: WiD the 
Minister of WELFARE be pleased to state: 

(a) the States where Information and 
mass education cells for Scheduled Castest 
Scheduled TrI>es are functioning; 

(b) whether.the Government propose to 
set up Infonnation and mass education ceO 
for ceRs for SCis STs In aU the States; and 

(c) If so, the details thereof? . 

Area(ha.) 

950 

40 

50 

150 

60 

12 

100 

100 

200 

35 

150 

35 

20 

13 

6000 

THE MINISTER OF WELFARE (SHRI 
SITARAMKESRI):(a)toCc). Theinfonnation 
Is being collected and will be Ialdonthe Table 
01 the House. 

Development of Small and ft'edlum 
Towns In Punjab 

3431. SHRI MOHAN SINGH (Ferozpur): 
Wdlthe Minlsterof URBAN DEVELOPMENT 
be pleased to state: 

.Ca) whether the Union Govemment 
received a proposaifromtheGovemment of 
PunjabfordevelopmentofsmaUand~m . 
towns in the Stale; 
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(b) If so, the details thereof; MUlLAPPALl Y RAMACHANDRAN): (a) 

and (b). Govt. of Orissa has an annual 
(c) the action taken by the Union Calamity Relief Fund of As. 47.00 crore 

Government thereon; and corf1)rising of As. 35.25 ClOre as Central 
contrbJtion and Rs. 11.75 crore as State 

(d) I no, action has been taken the contrbution. During 1990-91 and 1991-92, 
I8aSOnS therefor? Central Government released an amount of 

1HE MINISTER OF STATE IN THE 
MINISlRY OF DEVELOPMENT (SHRI M. 
ARUNAaw.AM): (a) Based on various 
proposals received from the Government of 
Punjab, Schemes have been undertaken in 
16 towns and Central assistance amounting 
to As. 753.121akhs released from 1979-80 
to March, 1992. Forthecunentfinancial year 
1992-93, no proposals have been received 
fromtheGovemment of Punjab sofarunder 
the Scheme of Integrated Development of 
SmaB and Medium Towns. 

(b) to (d). Does not arise, in view of reply 
to (a). 

[Englsh) 

Funds for Natural Calamities 
toOrfssa 

3432. SHRI KP. SINGH DEO: Wdl the 
Minister Ii AGRlCUI,. TURE be pleased to 
stale: 

(a) the amount of Central assistance 
givanto Orissa towards naluraJ caJanities in 
199041 and 1991-92; and 

(b)1heaRlXl1lspenl bylheGcJvenvnerd 
ofOrissaoutlithecentralallocatlonln1hase 
years? 

ThC MINISTER OF STAle If 1HE 
MINISTRY OF AGRICULTURE ,SIR 

Rs. 57.13crore (incluomg Rs.21.88croreas 
advance) and As. 29.78 a'Ore respectively 
as Central share of Calamity Relief Fund of 
Orissa. The State Government has reported 
an expenadure of As. 65.08 crore and As. 
39.76 crore respectively during the above 
years from the Calamity Relief Fund. (CRF). 

Housing Schemes of Kerala 

3433. PROF. K.V. THOMAS: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the details of housing schemes of 
Kerala for which assistance by HUDCO Is 
being provided; and 

(b) the details of the assistanceprov!ded 
during each of the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) HUDCO 
has been providing assistance for housing 
various Income categories subt1itted by a 
melTber of ilJl)lementing agencies form 
Govt. of KeraJa. Since lis incepIIon and as on 
90-6-92, HUDCO has sanctioned 513 
schemes from Kerala for a loan amount of 
As. 495.75 crores on colJl)letion, these 
8Chemeswlprovlded631420dwellr¥dunls 
and 847 developed pJoIs. 

lb) The dataIs are as faIowI:. 
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No. of scheme 

Project cost 
(Rs. in crores) 

Loan Amount 
(Rs. in croms) 

Dwelling units 

Basic sanitation 

Official Language Implementation 
Committees 

3434. SHRI BIRSINGH MAHATO: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Official Language 
Implementation Committees have been 
constituted; 

(b) H so, the details thereof; 

(c) the dates on which meetings of these 
Committees were held during the last two 
years; and 

(d) the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). In accordance with the 
Ministry of Horne AffairsO.M.sNo.6163184-
Oldated 10.12.1964 and No. 11015128173-
OL dated 29.1.1974, Official Lanugaga 
Implementation Committees have been 
constituted in all the t.tInlstrlesJDepalts. and 

1989-90 1990-91 1991-92 

75 74 54 

125.87 119.95 101.40 

95.26 89.80 78.54 

70004 95520 109787 

70751 1750 1519 

in almost aU their attached/subordinate 
offices/undertakings etc.,ln which the nurmer 
of employees excluding '0' elT1>loyees Is 25 
or more. 

(c) According to the information available -
in the Department of Official Language, 356 
meetings were held against 488 meetings of 
the Official Language Implementation 
Committees as required during the last two 
years (as per the statement enclosed). The 
information regarding meetings of Official 
Language Implementation Committees of 
the attached/subordinate offices of the 
Ministries/Departments is not c0lT1>lied in 
the Department of Official Language. 

(d) In these meetings, review of the 
quarterly progress reports relating to the 
progressive use of Hindi andif11>lementation 
of the Official Language policy was carried 
out. Efforts have been made through these 
meetings to remove the shortCOmings, 
whenever noticed, In the achievement oltha 
targets set in the Annual Programme for 
Implementation of the OffICial Language 
Policy of the Union and also to remove the 
difficulties coming in the way of the 
progressive use of HindL 
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~No. Name of MinistryI' 
Department where 
O.L ,Implementation 
Committees have been 
constituted 

1st meeting 

1 2 3 

32. Dlo Administrative 13.6.90 
Reforms 

33. Banking Division 27.6.90 

34. 0/0 Ocean Development 10.5.90 

35. 0/0 Woman & Child Welfare 22.6.90 ,. 
36. Planning Commission 26.6.90 

37. Youth Affairs & Sports 30.5.90 

38. MIa Railways 8.5.90 

39. Defence Deptt. 24.5.90 

40. 0/0 Defence Production 6.4.90 
SUpply 

41. Chemical & Petro-Chemical 5.6.90 
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Visit of taraeD Army OffIcial ind~lglng In any undesirable activity. 

3436. SHRI SANAT KUMAR 
MANDAL: 

SHRIMATI SUSEELA 
GOPALAN: 

Allotment of Housesll.and to PolltlcaV 
Social Workers 

3437. DR.JAYANTA RONGPI: Win the 
Minister of URBAN DEVELOPMENT be 

WDI the Minister of HOME AFFAIRS be pleased to state: 
pleased to state: 

(a) w~ther attention of the Government 
has been drawn to the news-Hem cautioned 
• Ministry shrouds IsraeliArmyOfficiars visH" 
appearing in the' IndIan Express 'dated July 
5,1992; 

(b) if so, the facts of the case; 

(c) whether any tab is kept on such 
clandestine visH by foreigners to India; 

(d) If so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINI~'TER OF STATE IN THE 
MlNlSTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB),t(a) and (b). Yes, please. Joseph 
Gray, an IsraeD national, arrived on 17.6.92 
and visited Bormay, New Deihl, Jodhpur, 
CaIicut etc. and finally len on 1.7.92. No 
deflnHe Information about any clandestine 
activity has been reported. 

(c) and (e). Adequate exist under the 
Foreigners Act etc. with the State 
Govemmentsand irrigation agencies totake 
suitable action against any foreign national 

(a) the details of the houses and land 
allotted to the social and polHical workers in 
Delhi during the last three years; 

(b)thedetailsofthetermsandconditlons 
on which the· houses and/or land has been 
allotted; and· 

(c) what are the norms to deteJ11line a 
person as a social or polHicaJ worker being 
eli9ible for allocation of a house or a peice of 
land. 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) There is no 
scheme for allotment of land to sociaII 
political workers in Delhi. The details of goVl 
accommodation allotted to potiticaJ parties 
are given in the enclosed Statement -L The 
~Iotment of general pool accommodation to 
socialworkerswasearlierbeingmadeagainst 
the quota meantformisc.categoryofpersons 
engaged In useful work of national standing 
subsequently, the quota was earmarked for 
allotment of flats in Asiad VIIlagetothe soaaJ 
workers. A lislof allotments made in mise. 
category(including social workers) in general 
pool and to social workers in Asiad ViUages, 
Is given In the attacbed Statement-U 

(b) and (c). As indicated In the attached 
statement.IU,IV and V. 
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STATEMENT ·ID subjeclto the condition that licence 
fee at market rate is charged. 

No. 12076 (2)/88 - Pol. II (Vol III (xviii) 
Government of India 

Ministry of Urban Development 
(Directorate of Estates) 

New Delhi. the 24th Oct. 1985 

OFFICE MEMORANDUM 

SUbject:- Review of guidelines for allotment 
of general pool accommodation· 
political parties. 

Guidelines for allotment of genera! pOQI 

(v) Allotment should be made in the 
name of political parties and not In 
the name of any office bearer. 

2. It is requested that necessary 
further action may be taken 
according to above decision. 

SdI· 

(V.S. Raman) 

Deputy Director of Estates (P) 

accommodation to political parties were To 
reviewed by the Cabinet Committee Dn 
Accommodation at its meeting hold on 12th 1. Asst!. Directors of All Allotment 
Septerrt>er, 1985andthefol!owingpropcsals Sections. 
have been approved by the Committce:· 

(i) Only such of the political pal1ies or 
groups as have been recognised 
as such by the Speakcr need bo 
given accommodation. A list of 
parties and grDups as rcccJniscd 
by the Speaker, may be obtrdnod 
from the Ministry Df Parliamor!:\ry 
Affairs. licence foo may by 
calculated in terms and of F. fL·4 5· 
A. 

(ii) ADotment may be C(ln~C':;cd in 
ineligible cases. 

(iii) Only 1 13rd 01 the st .. 1f with:!) over,," 
ceiling of six units for p:>:ly fer 
residontial purposes may 00 

allotted. 

(iv) Ar(."gordsaccommoo:\!iot;\lcro:!:cc, 
rosidcnlia!bu:ldlngs m<1ybo J!'or.:;c. 
subject to availabiUly. .:~ter 

screening the space rcqu:rcO'(!n:s 

2. I\sslt. Director, CDN·I Section. 

3. Asstt. Director, Office Section. 

4.1\1! Deputy Diroctors of Directorate of 
Estatos. 

ST A TEMENT·IV 

No. 12016 (2)/89 Pol. II (VoL /II) (vii) 
Government 01 Kerala 
Direclorato of Estates 

New Delhi. tho 24!11 Oct., 1985 

OFFICE r.1EMOnANDUM 

S~:!.'iect:· flcVlo\'/ cl guidelines for 
a!:otmont 01 general pool 
occommodation 
~.lisccllancous categories 
ipersons engaged in useful 
WDrk 01 national standing). 



191 MIllIn AnsIwtI JUly 30. 1992 WrIIen Answers 192 
u ml·Oovt./prlvat. 
Organisation; 

GuIdelines for allotment 0' general of 
acconmodaIIofttoparsonsengagadinusetul 
work of NaiionalStanclng were placed before 
the·cabInet CommIltee Accommodation at 
Its meetk1g_ on 12th Spat. 1985 and the 
following gUideRnes have been approved by 

1h8 CommIttee: 

(a) 

(ij 

(I) 

(I) 

(Iv) 

(v) 

(vij 

Upto 15 houses In all as per 
.xlstlng decision may be 
allotted to these categories of 
persons who are engaged in 
useful work of national 
standing provided:· 

helshe or any member of the 
family or dependent does not 
own house or plot of land in 
DeIhl; 

the case as specifically 
recommended by the 
c:onc:erned Ministry with the 
approval of the Minister· 
1nchaIge; 

toIaIlncorne of persons "fonn 
al sources Is not more than 
As. 3.000Ip.m 

the type of accommodation 
would be restricted to type-O. 

lcencefee~houldbecharged 

under ~R·45.B with 
departmental eharges; 

ItI8parsonsconcernedshoukf 
not be In regular e.yment 
uncler the Govt. or any other 

(viii) theduratlon of aIIo1mentwould 
be lor three years and on 
extension beyond this period 
should be allowed. 

2. h Is requested that aD elClstlng caSes 
may be reviewed In the light of the above 
decision and further action taken and In 
future allotments may be made strictly 
according to the guidelines approved by the 

Cabinet Committee on Accommodation. 

SdI· 

(V.S.Raman) 

Deputy Director of Estates 

To 

1 . .Assis1an1 Director (CON ·1 SectIon~ 

2. AI~nt Section including Hos1aIl 
Region Section. 

3. AD ~y Director of Estates. 

STATEMENT·V 

Extract 01 O.M. No. 12035 (J3)184-
PoL/I Dated 19th January; 1987. 

Subjec:t·Earmarldngoffals inthe Asiad 
Vlagelor aIotment to spac;IIc 
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categotlesofolltlalsandnon- SlId Spreading Ttchnlque 

(I) 

(ii) 

(Hi) 

(Iv) 

(v) 

(vi) 

(viQ 

oIIIcIals. 

The person concerned Is 
engaged In useful work of 
national standing and 
belonging to repuledvoluntary 
olganisatlon. 

HeJShe or any marmet of the 
family or dependent does not 
own bousemat In DelhI. 

The case Is specifically 
recommended . by the 
concerned Ministry Y'ith the 
approved of the Minister In 
charge. 

Total Income of the person 
'rom all sourees is not more 
than As. 3.0001- p.m 

Type of accommodation would 
be restricted to two bed room 
flat (Type-D). 

Duration of the allotment 
would be 3 years; 

licence fee wiD be recovered 
under FR.45-8 with 
Departmental charges. 

Sell-

(I. Chaudharl) 

Joint Secr8tary to the Govt. of Inda. 

3438. SHRI SOBHANADREESWARA 
RAO· VADDE: Will the Minister of 
AGRICUlTURE be pleased to 1taIt: 

(a) whether the Indian Council of 
Agricultural Research has conducted 
rasearch Into cultivation 01 paddy by laid 
spreading Instead of transplantation of 
seedlings which will result In lesser cost 01 
cultlvatfon; 

(b) If so, the details and 
recommendations In this regard; and 

(c)theareasldentl1ledtopopularlsethls 
technique? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF AGRICULTURE. (SHRI K.C. 
LENKA): (a) Ves, Sir. 

(b) Research on growing paddy by 
transplanting and direct seeding has been 
conduded.Agoodcropcanberalsedlhrough 
direct seeding, provided weed control and 
watercontrolcould be taken care of. However 
transplanting Is advantageous as • ensum 
line sowing wffith is helpful In effective weed 
control and Interculture operations, 0Irec:t 
soedingincreases cost of cultivation because 
of high seed requirement and dllfIculles In 
weed control 

(c) In vast areas of KeraIa. OrIssa. 
Eastern MaclhyaPradesh. BIIar, West8e(lgal 
andKarnataka, Where dry arming Ispradlced. 
farmers adopt direct seeding of paddy. 
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. Underground sewage System 

3439. SHRI CHHEOI PASWAN: 
SHRll:.AL BABU RAI: 

Will the Minister of URBAN 

National Are Policy 

3440. SHRI PRAKASH.V. PATIl: Will 
the Ministerof HOMEAFFAlRSbepieased 
to stato: 

DEVELOPMENT be pleased to state: (:\) whothorthe Govemmentproposeto 
formulate a National Fire Policy; and 

(a) whether the Government of Bihar (b) if so, the details thereof? 
have submitted any scheme to the Union 
Govornmentforunderground sewago systek; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISffiV OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Ves, Sir. 

(b) and (cl. The GoY~nment of Bihar 
had submitted the feasibllny reports on 
inIegrated project for water supply, sewarage, 
and solid waste management for Patna and 
Ranchi at an estimated cost of Rs. 195.58 
aures and As. 147.07 crores respectivoly 

'or possble World Bank assistance. The 
SlateGovemment has since boen requested 
to revise the project reports form technical 
and fmancial angles. 

The State Government has recontly 
submitted a revisod integrated project reports 
'or Patna city al an estimated cost of Rs. 
112.98 crares, which is under security in tha 
Central Public Health and Environmental 
Engineering Organisation (CPHEED). 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRIM.M. 
JACOG): (a) and (b) .• Fire • is a State 
subject. Thero is at prosent no proposal to 
formu!ate a National Fire Policy. 

Royally on Credit Oil to Stales 

3441. SHRI SYED SHAHABUOOINWiII 
IheMinislerol PETROLEUMANONATURAL 
GAS be pleased 10 sial!): 

(a) tho royalty payable to the petroleum 

and natural gas producing Slates as on ApriL 
1, 1992 by Ihe Union Government agencies 

engaged in production; and 

(b) the relative unit cost of crude oB 
produced in the country at the wei head, 

excluding the royally, and the CNde oD 
imported form outside, at lhe port of entry? 

THEMINISTEROFPETROlEUMAND 
NATURAL GAS (SHRI B. 
SHANI<ARANAND): (a) As. 3t41- nIri:: 
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tonneon crude oil and 10% of the well-head MINISTnV OF URI3AN DEVELOPMENT

priceof natural gas. (SIIr!1 M. ARUNACHALAM): (a) Yes, Sir

(b) The pertonne cost of crude oil at the

well·head,exclusic of royalty and cess varies
IromState to State and ranges from Hs.

571.51 per metric tonne to Rs. 12.437 per

metrictonne. The weighted averaqo price for

curudeoil imported during April. 1992 to

June,1992 was $ 137 per metric tonne.

Demolitionof Houses on Allotted Plots
byDDA

3442. SHRI JEEWAN SHAm1/\: Will

IheMinisterof URBAN DEVELOPHENT be

pleasedto refer to the answer givcn to

llnslarredquestion No. 3577 on March. 18,

1992 regarding demolition 01 110USCSon

allottedplots by DDA and state:

(a)whether the intorrnation with regard

topart (c) and (d) of the above referred

questionhas since been collected;

(b) if so, the details thereof:

(c) if not, the reason thorcioro:

(d)whether a demand has boon made

loextcndthe essential basic sorvicos there;

and

(c) if so, the details thereof and tile

actiontaken Ihereon?

THE MINISTER OF STATE IN THE

(b) and (c). DDA has reported that it has

not dcmolishoo any structure on plots allotted

undor 20 Point Proqramrne. DDA reports

that it 11<15. however got the encroachment

removed form its own land failing in Khasra

No. 33/1, 9, 10, 11 & 12 min. on 5.2.92. This

land \'.'2S acquired by DDA vide Award No.

157/06-87 dated 1<J. 9.86. Its physical

POSSC'%iOnwas taken over from IAC/L&B

D0ptL on 13.1 O.CG.

(d) uno (c). DDA has been receiving

rcpresoruat.ons form VII/"/OUS authorised/

unauthorised colonies to provide them with

services. DDA provides those services only

to 1I1o:;e areas which arc being developed

DD/\.

Scil ccncorvation in Tarnil Nadu

3t;.U SHr!1 C.K. I<UPPUSWAMV: Will

the ~.1!n!~lcrof AGRtCUL TURE be pleased

to stale:

(~1)the Iunds released to Tarnil Nadu

c!uri:;J each of t!:o last three years for soil

conservation:

(I)) the amount utilised by the

Government of Ta:11:!f'Jadu; and

(cl tho progress made in the

imp'erucntauon cf soil conservation scheme

in the Sl8les?
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THE MINISTER OF STATE IN THE 
MINIST,RY OF AGRICULTURE (SHRI 
MULLAPALL Y RAMACHANDRAN): (a) to 
(c). The detailS of funds released, the amount 

SLNo. Year Amount 
released 
(Rs • ..fa/ch) 

1 2 3 

1. 1989·90 ··'81.50 

2. 1990-91 250.00 

3. 1991-92 394.44 

Allotment of One Type Higher 
Government Accommodetlon 

3444. SHRI MADAN LAL KHURANA: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether ihe infonnation has since 
been collected; 

(b) If so, the details thereof; 

(c) If not, the reasons therefOr; 

. Cd) the nUrOOer of requests pending ler 
allotment of one type higher Government 
accommocIatlon;and 

(e) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) Yes, Sir. 

(b) 63 persons have been sanctioned 
one type higher accommodation during the 

. years 1989, 1990& 1991. 

utilized and progress made by the 
Government of Tamil Nadu during each of 
the lasl three years for Implementation of 
various Central Sector Conservation 
Schemes are as under:· 

Funds Physical 
utiliZed progress· 
(RsAakh) (Area-ha) 

4 5 

171.60 3830 

. 244.66 6624 

359.01 7596 

(c) Does nol arise in view 01 (b) above. 

(d) and (e). No such statistics are 
maintained. 

Infiltration on Indo·Pak Border In 
Rajasthan 

3445.SHRIMATIVASUNDHARARAJE: 
Will the Minister 01 HOME AFFAIRS be 
pleased to slate: 

(a) the details of the arms seized, 
infiltrators arrested and killed on the Indo­
pak border in Rajasthan during Ihe last one 
year, monlh wise; and 

(b)thestepstakenloprevenlsmuggllng 
and check infiltration on the Indo-Pak border 
in Rajasthan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARliAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) A statement is enclosed • 
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(b) Bolder fencing & ftood lighting at St8pI IfI aIIo baing Inllated to furIher 

, ... afthe ..... andwlnerableSll'llCtwat strengthen the BSF & provIdt • wIIh the 

has baIn doni on the Indo-PIk border. 
necessary whentwIhaIato effactlvelychlck 
the infiltration and smuggling of amII eIc. 

STATEIIENT 

Annsselzed 

June. ,., 24 

July. ,., 53 

August. 11191 8 

Set. 1991 •. 

Oct. 1991 33 

Nov. ,., 

Dec. ,., 

• Jan. 1992 

Feb. 1992 

Mar.1. S 

Apri1. 2 

May. 1992 

NIIIonII eommlalon on SCsIST. 

3438. SHRI SHANKERSINGH VAGHElA: 
SHRI LALIT ORAON: 
~I RAMESHWAR PATIDAR: 

WI! the YnIsIer of WELFARE be 
pINIed to stale: 

(a) whether the Chairman of National 
ConInIuIon for SCslST. has askic:Ithe 

,UnIon Government for giving adequate 
facIIIiII for Is proper functioning; 

infiltrator InIiInIIOfI 
IIIf'9sted IdIItId. 

~ 8 

18 5 

56 8 

40 

31 3 

40 3 

72 14 

87 4 

40 1 

127 2 

96 

32 

(b) If so, the detals thereof; and 

(e) tne measure. taken to provide 
adequate facilities to the CommissIon? 

THE MINISTER OF WElFARE (SHRI 
SlTARAMKESRI): (a) and (b). Thea.alrmM, 
National ComnIssIon for sea and ST. hal 
askic:I for transfer of posts IncIucIng __ 
and labilities of the erstwhile Office of the 
Commissioner for sea and ST. and 
ntStoratlon of some posts aboIlshed In the 
erstwhile NatIonal Commission for SCI IIIJi 
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ST5. to the newly constituted The n£ MINISTER OF STATE IN THE 
Corrmisslon has also proposed for creation MINISTRY OF AGRICULJURE (SHRI K.C. 
of some additional posts. LENKA): (8) No, Sir. 

(c) Thewhole issue is underexarmation. 

[Translation} 

Training of Women by KVK 

3447. SHRI KASHIRAM RANA: Will the 
Minister of AGRICULTURE be pleased to 
state the number of women trained by Krishi 
VlQyan Kendra during each of the last two 
years against the targets fixed in Gujarat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): Sir, the Krishi Vigyan Kendras 
located in Gujarat have trained 2, 145 and 
2,110 farm women and young girls during 
the year 1989-90 and 1990-81 respectively. 

[English) 

indian veterinary Research Institute, 
. Muketeshwar 

3448. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the number of scientists 
, and employees with the Indian Veterinary 
Research Institute, Mukteshwar (Uttar 
Pradesh) is decreasing; 

(b) II so, the reasons therefor; 

(c) whether the Indian Council for 
Agricultural Research has taken a decision 
to close down this Institute; 

(d) If so, the details thereof; and 

(e)1I not, the SlepS being taken to improve 
the functioning of this Institute? 

(b) Does nor arise. 

(cl No. Sir. 

(d) Does not arise. 

(e) A Committee has been constituted 
to conduct a review of achievements, 
mandate. constraints and problems of Indian 
Veterinary Research Institute including its 
RegionailSub-Stations. 

RegIstered Cooperative SOCieties In 
Deihl 

3449. DR. LAXMINARAYANPANDEYA: 
WiD the Minister of AGRICULTURE be 
pleased to state: 

(a) the number Of cooperative societies 
registered in Delhi which are functioning in 
more than one State; 

(b) the number of societies out of the 
them which have not got their accounts 
audited during the last three years; and 

(c) the action taken against these 
societies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUllAPPALL Y RAMACHANDRAN): (a) 
There are 20 multi-State Cooperative 
Societies in Delhi whose object is not confined 
to one State. 

(b) Only one such society has not got 
their accounts audited during last three years. 

(c) As the affairs of the society were not 
satisfactory, action for winding up of the said 
society under Section 77 of the Multi-State 
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CooperaIIveSOcletiesAcl, 1984wasiniliated. (a) the nurmer of new patrol/diesel 
However, the society obtained a Stay Order retail outlets and LPG agencies proposed to 
from the Delhi High Court against the said be opened in Maharashtra during 192-93; 
action. 

[ Ttanslation) 

Dlvelopment Works In Tribal Areas 

3450. SHRIVILASRAONAGNATHRAO 
GUNDEWAR:Willthe Ministerof WELFARE 
be pleased to state: 

(a)whethertheUnionGovernmenthave .. 
received any complaint regarding 

• irregularities being committed in the 
development works in the tribal areas of 
Uttar Pradesh, Rajasthan and Bihar; 

(b) if so, the details thereof: and 

(c) the action taken by the Government 
in this regard? 

THE MINISTER OF WelFARE ( SHRI 
SITARAM KESRI): (a) Yes, Sir, from the 
Slate of Bihar only. 

(b) Shri Chatrapati Shahi Munda. MlC, 
Bihar, hascomplainedlhat Baldeofoundation 
Kewatzali and Lok Chirag Sansthan, P.O. & 
P.S. Mihijam, Dislt. Dumka have misutilised 
Govt. funds in the name of upliftment of 
harijans and tribals. 

(e) State Govt. of Bihar has been 
requested to furnish a detailed report in the 
matter. 

(English] 

Petrol/Diesel Retail Outlets and LPG 
Agencies In Maharashtra 

3451. SHRIANANTARAODESHMUKH: 
Wi. the Minister of PETROlEUM AND 
NATURAL GAS be pleased to state: 

(b) the quantity of LPG gas supplied in 
1991-92throughtheexistinggasagenciesin 
the Slate; and 

(e) the ratio of quantity of diesel and 
petrol supplied annually to everyone thousand 
vehicles through the existing outles in the 
State? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) 83 Retail outlet 
dealerships and 109 LPG distributorships. 

(b) 441359 MT. 

(e) Such information is not maintained. 

[Translation] 

Maharashtra-Karnataka Border 
Dispute 

34522. SHRI DAnA MEGHE: 
SHRI v.. DHANANJAYA 

KUMAR: 
SHRI PRATAPRAO B. 

BHOSLE: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the nurmer 01 meetings held by him 
with the Chief Ministers of Maharashtra and 
Karnataka during the last one year for the 
solution of border dispute between these two 
Slates; 

(b) the outcome of these meetings; al)d 

(e) the time by which the dispute is likely 
to be solved? 
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THE .. INISTER OF STATE IN THE (c) the numberofp_o .. llrrellad end 
"NS1'RYOFPARLlAMENT ARY AFFAIRS the details of nM:Otlcs I8IZad from them In 
AND MINISTER OF STATE IN THE Oelhldurlng 1989.1990.1991 end 199210 
.. INISTRYOFHOME AFFAIRS (SHRI M.M. far? 
JACOB): (a) to (c). In the I8C8flt past there 
haw bean no maetlngs with both the States 
specIfic:aIIy to discuss the border problem. 
The Central Government Is of the view that 
the Problem bas to be settled primarily by the 
States by m.Iluai discussions end towards 
thls8nd.theCenlr8wouid extendaDpossI)Ie 
assisIance. 

NarcotlCl Trade In DeIhl 

3453: SHRI RAM BADAN: Will the 
Ynister of HOME AFFAIRS be pleased to . 
state: 

(a) whether the Gov$Imment are aware 
that narcotics trade Is flourishing In Delhi; 

(b) If so, the reasons ther8for; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM .... 
JACOB) (a) So, SIr. However, some 01 the 
cases 01 seIZure 01 naJCOtIcs ntlateln Jhuggl 
Jhopri clust8fS. 

. (b) The DellI Police have raported that 
some. residents of slum areas, who are 
addictedtonan::atics, Indulge In drug peddUng 
also to raise money for buying drugs forthelr 
own use. 

(c) A statement indicating the numberof 
persons arrestedanet the details of narcotics 
seIZed during the years 1989, 1990, 1991 
and 1992 (upto 30.6.1992) Is given below. 
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Cash Crops 1991·92; and 

3455. SHRI SRIKANTA JENA: Will the (c) the steps taken to increase the 
Minister 01 AGRICULTURE be pleased to production 01 cash crops in Orissa? 
state: 

(a) the production 01 cash crops in 
Orissa during 1991·92? 

(b) the assistance provided to Orissa for 
increasing the production 01 cash corps during 

Crops 

Oilseeds 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): Ca) 
The estimated production 01 cash in Orissa 
during Hl91·92 is as under:· 

Production 

9.98 lakh tonnes 

Sugarcane 37.33 lakh tonnes 

Colton 

Jute & Mesta 

Tobacco 

(b) Orissa has been provided an 
assistance 01 Rs. 227.90 lakh under the 
programme for the Oilseeds Production 
Programmes; Rs. 045 lakh for In!ensive 
Cotton Development Programme; and Rs. 
36.525 lakh for Special Jute Development 
Programme during 1991·92. 

(c) To supplement the efforts 01 State 
Government in increasing the production of 
cash crops. various Central Sector/Centrally 
Sponsored Schemes are being imp,emented 
in the State. 

The incentives provided undar these 
schemes inter· alia include distribution of 
seed. weedicides/herbiucides, Plant 
Protection Chemicals, Plant Protection 
Equipments. improved farm implen1(:ntsc!e. 
at a subsidised rate. 

ADB Assistance to Agriculture 

3456. SHRIMATI DIPIKA H. 
TOPIWALA: Will the Minister 01 

0.08 bkh bales of 170 kgs each. 

5.81 lak!1 bales 01180 kgs each. 

0.08 lakh tennes. 

AGRICULTURE be pleased to state: 

(a) whetherthe Asian Development Bank 
have provided assistance to the Government 
ler raising loodgrain production; 

(b) if so, the details thereof; 

(e) whether the s~id amount has been 
ailocated to the state Governments; and 

(d) if so, the arr:aunt a!located to each 
S:ato Government f~r 1992·93? 

T!!E M!NISTEn OF STATE IN THE 
t.1It!!STlW OF i\CllICUL TURE SHRI 
L!ULL/\PPflLL Y n.'.!.Y-ICIIAtJDRAN): (a) 
The k:!ilil Deve:opment Bank has not 
provi(Jod "o;~iS!,1ncc to tile G>overnment of 
Indi;) lor r:,;51ng foecJrains production. 

(b) te (d). D·:J n·J! arise. 
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Food ProceSIIng Indust ..... 
InHaryena 

3457. SHRI BHUPINDER SINGH 
HOOOA: Will the Minister of FOOD. 
PROCESSING INDUSTRIES be pleased to 
state: . 

(a) the number of proposals received 'or 
setting up food processing Industries In 
Haryana during 1991-92; 

(b) the number 0' proposals pending 
clearance by the Government and the 
reasons therefor; and 

(c) the time by which these proposals 
are likely to be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) This Ministry has not 
received any proposal for setting up food 
processing industries in Hiwyanaduring 1991-
92. 

(b) and (c). Do not arise. 

Election In Coop. Group Housing 
Soc:Iet ... 

3458. SHRI KARIVA MUNDA: Wdl the 
Minister of URBAN DEVELOPMENT be 

, pleased to state: 

(a) the details of Cooperative Group 
Housing Societies in Delhi for which election 
for the last three years are not held; 

. (b) whether the membership of many 
members 0' such societies are being 
terminated by the AdministratOr appointed 
by the Registrar, CooperaIiveGroupHousing 
Societies, Deihl: and 

(c) if so, the steps the Government 
~ to take to hold election In such 
societies and safeguard the Intentst 0' 
members? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) The DeIhl 
Cooperative Societies Act, 1972, orthe rules 
framadthereunderdOnotprovicleforsending 
intimation by the society to the Regiatrarco­
operative Societies about elections and, 
there'ore, complete details of such societies 
which did not hold elections 'orthe last three 
years are not aVailable. 

(b) No, Sir. The authority to approve 
expulsion/cessation 0' membership in case 
of a member of cooperative society rests 
with the Registrar 0' Cooperative Societies. 

(c) In case where complaints are 
received about non-holding of elections by 
the society on due date, requisllon is issued 
in terms of Section 30 (1) of the Deihl 
Cooperative Societies Act, 1972 dlrec:tlng 
the society to hold the election within 30 days 
of the issue of the requisition. In case, of 
de'ault, Election officer is appointed by the 
Oepartmentto hold election of the Managing 
Committee of the Society. 

Production of caahewnuta 

3459. PROF RITA VERMA: Win the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the annual production o'chashewnut 
during each 0' the last three years, year­
wise; 

(b) the targets fixed for 1992-93; and 

(c)the stepstakento achievethetargets? 

THE MINISTER OF STATE IN THE 
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MINISTRV OF AGRICULTURE (SHRI Developmen~SpeclaIFoodgralnsProduction 

MULlAPPAlL V RAMACHANDRAN): (a) Pro!iramrTl$, for pulses; maize and-millets, 
The rough estimates of production of OIlseeds Production Progiamme, National 
cashewnut available during the last three ,Pulses, Development Project, National 
years, year-wise are given below. Watershed Development PrograrT)me for 

, Ralnfed'Area, etc. have been taken up which 
Year Production (in tOOIlllS) , aim at narrowing down regional imbalances 

in agricultural development. Action has also 
1988-89 2,74,340 been taken to promote horticultu" and 

fisheries development in the North-Eastern 
1989-90 , 2,85,590 States to expedite agriculture growth in these 

States. 
1990-91 2,94,590 

(b) and (c). During 1992-93, it is 
estimated that approximately 3.05 lakhs 
tonnes of cashewnut will be produced. To 
increase the produdion and produdivlty of 
cashewnut, steps taken under Central Sector 
include area expansion, supportedwfthquality 
clonal planting material, and adoption of 
plant protection measures. 

RegIonal Imbalance. In Agriculture 
Development 

3460. SHRI GEORGE FERNANDES: 
SHRI MANORANJAN BHAKTA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whetherthe Govemment have taken 
steps for narrowing of regional Imbalances In 
agriculture development; 

(b) If so, the details thereof; 

(c) whether the Govemment have 
ensured a better income to the farmers; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MIN~TRV OF AGRICULTURE (SHRI 
MULLApPALL V RAMACHANDRAN): tal 
and (b). Ves, Sir. Several schemes like 
Integrated Programme for Rice, 

(c} and (d). With a view to ,ensuring· 
remunerl!live prices to the growers for their 
produce, the Govemment announces each 
se8$on procurementlsupport prices for major 
agricultural commodities and organises 
purchase operations through public sector 
andcooperativeagencies. Cost of production 
of crops Is a major consideration In the 
determination of procurementlsupportprlc8s. 
In order to ensure better returns to the 
farmers, Govemment has decided to 'revise 
the methodology for estimation of cost of 
production 01 crops to make it comprehensive 
and realistic. 

Re-Sltuatlon or Petrol/Diesel Retail 
OUtlets In Oris.. ' 

3461.DR.KARTIKESWARPATRA:Wili 
theMinisterol PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether some cases relating to the 
erstwhile CAL TEX for resituation, change of 
ownership, temporary lease of petroVdiesel 
retail ·outlets are still pending with the 
Government in respect of Orissa; 

(b) if so, the details thereof; 

(c) the action taken thereon and since 
when the case are pending; and 

(d) the detail of petroVdlesel retail outlets 
asked by the Oil ~nles of their own 
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motion lor re-situation during the last three (c) No, Sir. 
years and number of requests received and 
disposed ollorre-situation olthe retail outlets 
in Orissa? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (c).One case of 
lease renewal, three cases 01 reconstitution 
and seven cases of ·resentments of 
dealerships are reported pending with 
Hindustan Petroleum Corporation Limited. 
01 these live resitement proposals have 
been approved. 

(d) During the last three years, out 0118 
proposals, 16 have been cleared for 
resitement while two proposals are awaiting 
final decision 01 the Industry. 

National Research Centres 

3462. SHRIDHARMANNAMOt lDAYYA 
SADUL: Will the Ministerof AGf1ICUL TUf1E 
be pleased to state: 

(al the amount spent on National 
Research Centres lor horticultural crops in 
Maharashtra during the tast three years; 

(b) the places where these centres 
located in Maharashtra; 

(c) whether per hectar production of 
fruits and vegetables are much lower in 
Maharashtra as compared to other St.:ttes; 

(d) if so, whether the Government 
proposetoallocateadditionallundstoexpand 
Research Centres in tho Stato: and 

(e) il not, the reasons therefor? 

THE MINISTER OF STATE IN THE 

(d) and (e). The ICAR has decided to 
establish a National Research Centre for 
Onion and Garlic at Nashik for which an 
allocation of Rs. 1.60 crores has been 
provided in the VlIlth Plan. 

Relief to 1984 Riot Victims In 
Repayment of loans 

34G3. SHRI SURENDRA PAL PATHAK: 
Willthc Minister of I·IOME AFFAIRS be 
pleased to state: 

(a) whether the Government propose to 
provide assistance and relief to the victims of 
November, 1984 riots in the repayment of 
loans by them; and 

(b) if so, the details thereof? 

Til!: ~.lINISTEn OF STATE IN THE 
Mlr IISTIlY OF PARLIAMENTARY AFFAIRS 
MlD r.lItJISTEf1 OF STATE IN THE 
r.1lfIlSTnYOFIIOMEAFFAIRS(SHRIM.M. 
JACOB): (a) and (b). The MinistryofFinance 
I:ave consti:uted a Committee under the 
Cha!rmansl:ip of tile Addl:ional Secretary 
(G.mking) which, inter-alia, is considering 
tho assist~1nce/roliof that could be provided 
t!10 193:1 r:ct ·alfected borrowers, other than 
any general write off of Ihe dues. 

lIydrocarbon Sector 

34G4. SHf11 SARAT CHANDRA 
PATTNA YAK: 

SHRI D. VENKATEW ARA 
RAO: 

SHf11 R. SURENDER REDDY: 
SI tnt PRAT APRAO B. 

!3t IONSLE: 

MINISTRY OF AGRICULTURE (Sf-IRI K.C. Wi!1 the Minister of PETROLEUM AND 
lENKA): (a) and (b). Sir, At present, ICAR NATUnAL GAS be pleased to state: 
has no National Rosearch Centre for 
horticultural crops in Maharashtra. (a) whother Union Government are 
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considering to open up hydrocarbon sector 
to private sector in order to accelerate oil 
exploration and development; 

(b) if so, whelher any final decision in 
this regard has been taken; 

(c) if not, the reasons therefor; and 

(d) to what extent it will give a boost to 
the exploration of oil in the country? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) and (b). Yes, Sir. 

(c) Does nor arise. 

(d) It is expected to accelerate the pace 
of exploration and exploitation of oil and gas 
reserves of the country. 

[Translation) 

Special Courts to Check Dowry Deaths 

3465. SHRIMRUTYUNJAYANAYAK: 
SHRI K. RAMAMURTIIEE 

TINDIVANAM: 
SHRI VIJAY KUMAR YADAV: 

WiUtheMinisterof HOME AFFAIRS be 
pleased to state: 

(a) whether the Government propose to 
set up special courts to check the incidents 
of dowry deaths; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS (SHRI M.M. 
JACOB) (a) to (c). Setting up of Courts lor 
trial of cases is within Ihe jurisdiction 01 the 

States and High Courts. It is for the State 
Governments to decide whether they 
consider it necessary to set up special courts 
lor trial 01 such cases. 

[English] 

Regularisation of Unauthorised 
Colonies in Deihl 

3466. SHRI MAHESH KANODIA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the names 01 unauthorised colonies 
in DeIl1!; 

(b) whother the Government propose to 
regularities all those unauthorised colonies; 

(c) if so, the time by when these are 
likely to be regularised; and 

(d) if not, the reasons therefor? 

THE MI~JISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. flRUNACHALAM): (a) to (0). While 
tho MCD has estimatod 12207 unauthorised 
colonies in Dolhi, no detailed survey has yet 
been carriod out fortheir verification. A total 
of 553 unauthorised colonies existing as on 
30·6-1977 have been rogularised. As regards 
the remaining unauthorised colonies no final 
docision has beon taken for their 

• rcgularisation, as yot. 

[ Translation] 

DDA Housing Schemes 

3,167. SHRI RAJENDRA AGNIHOTRI: 
Wil! the Ministerof UR!3AN DEVELOPMENT 
be pleased to state: 

(a) whether, due to shortage of water 
electricity and other basic amenities, various 
housing schemes 01 the Delhi Development 
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Authority ire being wind up; and 

(b) " so, the reasons for which the Deihl 
Development Authorilycould not consult the 
MunlclpalCorporatlonofDelhi, Water Supply 
Undertaking and Deihl Electric Supply 
Undertaking before taking up different 
housing projects Involving crores of rupees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The DDA 
has reported thaI no housing scheme has 
been wound up due to shortage of water and 
electricity. 

(b) Question does not arise. 

(EngDsh] 

Fish Farmers Development Agencies' In 
Assam 

3468. SHRI PROBIN DEKA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the locations of Fish Farmers 
Development Agencies operating in Assam; 
and 

(b) the funds released for development 
of aquaculture in Assam during each of the 
last three years 7 

THE MINISTER OF STATE IN THE 
MINISTRV OF AGRICULTURE (SHRI 
MUUAPPALL V RAMACHANDRAN): (a) 
Fish Farmers Development AgenCies 
(FFDAs) have been sanctioned in fifteen 
districts, namely, Kamrup, Nagaon, Sonitpur, 
Darrang, Lakhimpur, Sibsagar, 
Karbl.Anglong, Cachar, Karimanj. Dlbrugarh, 
Kehrajhar. Chubri, Barpeta. Jomat and 
Goalpara of Assam. 

(b) Central assistance given to the state 
of Assam for development of aquaculture 

under FFDA scheme during the last 3 )IaI'S 

Is as follows: 

Year Amount 
(Rs. In laJchs) 

1989·90 15.00 

1990·91 12.00 

1991·92 9.00 

World Bank Assistance to Watershtd 
Development 

3469. DR. AMRIT LAL KALiDAS PATEL: 
Will the Minister of AGRICULTURE be 
pleased to state the places In Gujarat where 
the Watershed Development Projects 
proposed to be launche1 with the World 
Bank assistance in 1992·937 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL V RAMACHANDRAN):WorfcI 
Bank assisted Integrated Watershed 
Development Project (Plains)wouldcontinue 
in the districts of Sabarkantha. Rajkot. and 
Vadodara and Bharuch of Gujarat state. 

Shortage of Pressure Regulators 

3470. SHRI PURNACHANDRAMALlK: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a)whetherthere is shortage of pressure 
regulators in different ports of West Bengal; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Govemment 
in this regard7 

. THEMINtSTEROFPETROLEUMAND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) 011 Companies have 
reported that there is on shortage of pressure 
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regulators for dOmestic LPG cylinders In speedy trial, the State Govemment shall 
West Bengal present. with the concurrence 01 the chief Justice of 

(b) aod (c). Do not arise. the High court, by notification In the Official 
Gezette, specify for each district Ii court of 
Session to be a Special, C6Urt to try the 
offence under this Act and (Iv) For every 
Special court, the State Govemment Shall, 
by notification In the Official Gezette, specify 

[Translation] 

utegal Tranlfer of Ryotl Land 

3471. SHRt LALIT ORAON: Will the a Public Prosecutor or appoint an advocate 
Minister of WELFARE be pleased to state: who has been in practice as an advocate for 

not less then seven years, as a SpecIal 
Public Prosecutor for the purpose of 
conducting cases in the Court. 

(a)whetherthe Union Government have 
any policy to check the illegal transfer of ryO! 
land and to get h vacated from Illegal 
possession by non-adivasl people In Adivasl 
areas; and 

(b) if so, the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SIT ARAM KESRI): (a) and (b). There is an 
Act called the Scheduled Castes and the 
Scheduled Tribes (prevention of Atrocities) 
Act. 1989 No. 33 01 1989. In this Act the 
10Hewing provisions are made to check the 
Illegal transfer of land and to getit vacated 
from Illegal possession by non-Scheduled 
CasteJScheduled Tribe people. (i) Whoever 
forcibly occupies orcuttivatesany land owned 
by, or allotted 10, or notified by any competent 
authority to be allotted to, a member of 
Scheduled Caste or a SCheduled Tribe or 
gets the land allotted to him transferred; 
(iI)wrongfuHy dispossesses a member 01 a 
Scheduled Casles or a Scheduled Tribe 
from his land or premises or interteres with 
the enjoyment of his rights over any land, 
promises or water shall be punishable with 
Imprisonment for a term which shall not be 
loss then six months but which may extend 
to five years and with fine. 

V~ For the purpose of providing for 

y~ Amount Reportes as 
Received Utilised 

[English) 

Foreign contribution Received by 
Aware 

3472. SHRI J. CHOKKA RAO: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the quantum of external aid received 
by the 'AWARE' Organisation dwing 1989-
90,1990·91 and 1991-92; 

(b) the amourit spent out of it In Andhra 
Prades.h; -

(c) whether AWARE is collecting back 
from the beneficiaries which is given as 
margin moneyfromlhe aid againstthewlshes 
of donor countries; and 

(d) if so, Ihe reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) and (b). 

1989 Rs.333 Lakh RS.182Lakh 

1990. As. 735LaktI . As. 688 Lakh 

'991-92 Rs.478lakh .. As. 221 Lakh 
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(c) and (d). No such information is available. (c) the steps the Govemment propose 

to take to provide home to them? 
Homeless People In metro­

politan cities 

3473 DR. K.D. JESWANI: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether a number of homeless 
people are living in cities like Bombay, 
Calcutta, Madras and Delhi; 

(b) H so, the number of such people in 
each Metrepoliten city during each 01 the last 
three years and as on March, 1992; and 

1. Bombay 

2. Calcutta 

3. Delhi 

4. Madras 

(c) Housing being a State subject, il is 
the responsibility 01 the State Governments 
and Union Territory Administration to 
formulate housing schemes 1 crvarious target 
groups from their Stale Plans. The National 
Housing Policy envisages specific measures 
for increasing the access of the poor and 
disadvantaged section to various housing 
inputs. However, considering the importange 
of this sector, Central Government also 
provides financial assistance to the States 
as well as Union Territory agencies through 
financial institutions like national Housing 
bank, HUDCO, LlCetc. lorlinancing housing 
activities. Schemes !;ke shelter uporada!ion 
of urban poor and night shelters tor urban 
pavement d'Nellers are also schemes 
specifically operated by the Conlrai 
Governmenl with loan and subsidy to State 
agencies. HUDeO p:ovidcs 55% cl its loan 
for housing tower income g~oups in urban 
and rural araas. 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The enumeration of houseless population is 
done as part of census operation once in 
every ten years only. The 1991 census 
figures on houseless population in various 
places of Ihe country are not available. 
Howevor, according to the 1981 census 
date, the number 01 houseloss people in 
Illose cities was estir.13ted as follow:-

50185 

48<140 

26772 

7525 

[ Trans/at :onJ 

Octroi duo Ag:.'linst IOC and BPL and 
U.P. 

3474. SHRI GAYA PARASAD KORI: 
Wi!1 tho Minitter of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) tho JfTl'JUnt cf Octroi of Uttar pradesh 
r1unicipi\~::ies outstanding against the Indian 
c.a COrp~I;:;::on ar.d C!13rat PelroleumdUIing 
i!10 pOf:od lrom 1 ,)g2 to 1990: 

(b) i1 ~o.the nmount of Octroi of Jalaun 
and O'ni t.l.mi>;;;[Kllilios outstanding against 
Indian Oil C'Jrpor,,!;on and OharatPetroleum; 

(e) :hc re3sons for non· paymcnt of Octroi 
to the!;c munic.pa1itics so far; and 

(d) the time by w!lich the Octroi wouldbe 
p;tid by thosa undertakings? 
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THEMINISTEROFPETROLEUMAND programmes of Central Ministries! 
NATURAL GAS (SHRI B. SHANKARAND): Departments (iii) Special ContralAssistance 
(a) Rs.23. 651akhs approximately. as an additive to the State Plan and (iv) 

Institutional Finance. 
(b) to (d). the assessment of the 

outstanding amount in respect of Jalaun and 
Orai MuniCipalities had boen delayed due to 
saty order issued by the Allahabad High 
Court. The process of assessment has since 
started after the vacation of the stay order. 

(English] 

tT.D.P. 

3475. SHRI K. PRAOHANI: 
SHRI RAM NARAIN I3ERWA: 

Will the MinisterofWELFARE bapleasod 
to state: 

(a) the det<lils of the projects being 
implemented under the Integrated Trrib:ll 
Development Programme: 

(b) whether the Union Governemnt have 
made any evaluation on the implementation 
of these projects; 

(c) if so. the details thereol <lnd the 
number of beneficiaries. State-wise; and 

(d) the dotails of the new measures 
proposed to be adopted under ITOP during 
Eigl",th Plan? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Undor Intograted 
Tribal Development Projects various socio­
economic programmes in different sectors 
of development like Agriculture. Rural 
Development, Education, Health. Housing 
etc., with sepcial emphasis on family oriented 
income generating schemes are 
implemented. These schemes are funded 
out of the poccled resources, name!s, (i) 
funds out of State Plan (ii) funds from the 

(b) Yes, Sir. 

(c) At the Centrallovel, the Ministry of 
Welfare, Dept!. of Rural Development. 
Programme Evaluation Organisation of the 
Planning Commission and National 
CommiSSion for Scheduled Castes and 
Scheduled Tribes have taken up the 
evaluation studies of these projects from 
time to t!mG. Some 01 the findings are as 
10!loy/s:· 

(i) In <lgriculture improved method of 
cultivation h<ls been adopted by the tribals in 
the lTDP Grea; 

(ii) IrrigJ!ion facilities have been created 
in tile unirri:).1ted aroi.l: 

(!;,\ [olluCJ!iof13J ::l!ldho~ .. lthfacilties have 
boen p:o',illed in the ITOP area. 

(iv) Communication facilties, and 
avaiJalJility if safe drinking water supply are 
some 01 tllo major tangible sings of impact 01 
tribal S~b-PIJn Programmes. 

(v) TI:e funds uWised under various 
socio·economic pro~'trammes for the 
devc!~flme:l! andv/ollare of Scheduled Tribes 
do n::t CrO~1!C desired Impact. 

(,; \ TI:G Jllministrative structure in the 
Tri!:>a: s;;b·Plan areas needs to be 
s!rona'!lOncd. 

(vi:) Integration of <ldm:nis!rative as well 
as rC9uJ~ltcd powers is not ensured at the 
10'.'0101 Projoct Authorities. 

(viii) Tile cooperative structure in Tribal 
Sub·P;,::l GrCJS nced to be restructed and 
stcnnthonod. 
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(~) Monitorfng and Evaluation system 

need adequate attention tor prop~:Ir 

Implementation of Tribal sub· Plan 
Programmes. 

. A Statement Indicating the number of 
Scheduled 'Tribe fllmilies economically 
asslstectto enable them to cross ihe poverty 
line during 7th Five Year Plan,1990·91 and 
1991·92 Is laid on ~he ~he table of the House. 

(d) The measures proposed to be 
adopted during Eighth Plan in r. T.O.P. areas 

, are mainly to continue the Tribal sub·Ptan 
strategies started during F:ith Plan. In addition, 

steps are being taken to introduce the 
following new schemes forthe development 
of Scheduled Tribew in the 1.T.O.P.areas; 

(i) ESlablls~ment of educational 
co~lexes In low literacy pockets for the 
development of education among the tribal 
women; 

(II) Share capital to State Tribal' 
Development.Cooperative corporatioll~ iOt 

operation of Minor forest Produces; and 

(iii) Establisl'lment of· vocational training 
'centres in the tribal areas. 
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Financial assistance for 
Famine Contingency Plan In 

Andhra Pradesh 

3476. SHRI M. V. V.S MURTHY: 
SHRIDHARMABHIKSHAM: 

I Transla!ion] 

Supply of Gas to Power Houses 

3477. SHRI CHHITUBHAI GAMIT: 
SHRI SOMJIBHAI DAMOR: 

Will the Minister of PETROLEUM AND 

Will the Minister of AGRICULTURE be NATURAL GAS be pleased to state: 

pleased to state: 

(a) whether the Govemment of Andhra 
Pradesh has sought financial assistance for 
Famine Contingency Plan for 1992·93; 

(b) if so, the details thereof; and 

(c) the finical assistance sanctioned and 
released so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLYRAMACHANDRAN):(a) No, 
Sir. 

(b) and (c). Do not arise. 

(a) the total quantum of gas required 
each year for the power houses in Gujarat 
and quantum supplied during the last three 
years, year·wise; 

(b) the reasons for not supplying as per 
requirement olthe power houses in Gujarat; 

(c) whether the Government have 
formulated .any scheme for supplying the 
required gas to the power houses; and 

(d) if so, the details thereof? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (d). The total 
allocation of gasforgas-based power stations 
in Gujarat, and the supplies made in the last 
three years, is as follows:· 
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The rnajorreasonforshol'tfallin supplies (a) the area under mango plantallon In 

to these pow.r plants which are ready to ~njab during the last three years; 
accept the gal Is the currant avaJlabIUty of 
gas. Ac:IIon to dr1H addltlonalwells to enhance 
the availability of gas, and lay the required 
pipelines is In hand. 

[English) 

Transfer of Technology . 

3478. SHRI ANAND AHIRWAR: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whethertheGovemment propose to 

(b) whetherGovemmenthaveldentifled 
new areas for mango plantation In Punjab. 
during 1992·93; and . 

(c) ilso, the funds provIdedto Punjabfor 
the purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUl lURE (SHRI 
MUlLAPPAll Y RAMACHANDRAN) : (a) 
The area under mango plantatlQn during the 
last three years was as under: 

transfer new technologies to farmers to 1989·90 10536 ha 
Increase the produdlon and quality of 
agricultural produce; and 1990·91 11822ha 

(b) If so, the details thereof? 1991·92 12134 ha 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUllAPPAll Y RAMACHANDRAN): (a) 
and (b). Yes, SIr. Agricultural Extension 
Service has been re-organlsedtostrengthen 
technologytransferin 17Sta1es. This system 
providesforragularint.faction of researchers 
and extenSion workers as also workers as 
also periodicaIvisitsto farmers fortechnology 
transfer. 

Extensive Training infrastructures has 
ellSO been built to improve managerial 
technical & communication skills of 
Agricultural Extension personne!.ln addttion 
both institutlonaJand~it:atrining is being 
provided to farmers through 188 Farmer 
Training Cefdras& 187krish1Vi;1yan Kendras. 
To Improve technology trasnter to farm 
women special projects have been taken up 
In several Stales with external assistance. 

Mango PlantatIon 

3479. SHRIKAUALCHAUDHARY:WiU 
the Minister of AGRICUlTURE be pleased 
to state: 

~---------------------

(b) Sta~e Govemment has not Identified 
any new areas for mango plantation during 
1992·93. However, Govememnt of india 
have targeted to rejuvenate 50 hec of old 
mango orchards during 1992·93 in Punjab. 

(c) As amount of Rs. 59.5 thousand 
under Central Sector Scheme has been 
allocated to Punjab for rejuvenation. of old 
orchards of mango. 

RBI Directlv. For Loans to SCI. ST. 

3480. SHRI R. SURENDER REDDY: 
Will the Minister of WELFARE be pleasactto 
state: 

(a) whether the Welfare Secr&tarles 
from States and Chairmen and Managing 
Directors of State SO & ST finance and 
Development Corporation urgedthe Reserve 
Bank of India to direct the Bank to Sund 
projects involving purchase of land for 
allotment w8eker sadions; 

(b) If so, whether it has also 
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recommended that clearance of schemes 
causlsing over Rs. 35, 000 for these weaker 
sections by his Ministry be waived; 

(c) if so, the other recocmmnedatins 
made at the Conference; and 

(d) the action taken to implement the 
recommendations? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes. Sir. 

(b) Yes, Sir. 

(c) The recommendations made at the 
Conference are indicated below:· 

(il State SCDCs should take up Projects! 
Schemes costing upto Rs, 5.00 lakhs and 
Projects costing beyond Rs. 5.00 lakhs may 
be handled by NSFDC. 

(ii) Ban on direct lending by stnte 
Corporations may be IHted. 

(iii) Funds released by NSFDC to State 
Corporations forimplemlalion of the Scheme 
at their request should carry higher rate of 
interest, if not utilised within the specifiod 
period. 

(iv) While retaining the existing highly 
concessional rate of interest lor beneffcaries 
below Double the Poverty line, NSFDC may 
considers charging higher rales of intoresl 
on a slab basis hen its level 01 assistance 
goes u.p. 

(v) State Corporations must introduce 
maximum economy in respect of 
administrative expenses, as has beon done 
by NSFOC. 

(vi) All efforts should be made by State 
Corporations to improve recoveries on tholr 
loans with interest. 

(d) The rocommendations will be taken 
up for implcmtation after obtaining approval 
of the concerned authorities. 

Interost Charged From Allotted of DDA 
Flats 

3481. SHRI RA')NATH SONKAR 
SHASTRI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the details of the rate of interest 
baing charged from the allotees 01 DDA lIals 
on hire purchase basis and rate of interest 
baing paid to registrants on their amount 
deposited with DDA; and 

(b) the reasons for dual rate of interest? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) For flats 
al!otted by the DDA' on Hire purchass basis' 
the monthly instalomont fixed contains the 
clement of interest at the rate of 12.60% per 
annum. On the other hC!nd interest althe rate 
of 7% per annum on the amount of registration 
deposits compunded yearly payable to the 
allotteos is adjusted against the cost oilials 
at the timo of their allotments. 

(b) The differentiJI rates of inlerest are 
operated with a veiwto financing the activities 
01 theDDA. 

Employment Under Nehru Rozgar 
Yojnn:lln W~st Bengal 

3482. SHRII3IRSING MAliAn): Will 
the Minister 01 UR!3AN DEVELOPMENT be 
pleased to state: 

(a) tho number of unemployed persons 
employed under Nehru RozgarYoJanaduring 
each 01 the last threo yoars in Wast Bengal; 
and 
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(b) the amount allocated during the said create self-employment and wage 
period? employment oprtuniteis for the urban poor. 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The Nehru 
Rozgar Yojana which is in operation since 
October, 1989 in the country, including the 
State of West Bengal, has been designed to 

1989-90 Nil 

1990-91 1.355 

1991-92 7.375 

(b) The amount allocated to West Bang ... 
under the Yojana during the last three years 
is as under: 

Year 

1989-90 

1990-91 

1991-92 

[ Translation) 

Amount AHocated 
fRs, in /akhs) 

839-73 

692.01 

521.10 

Legislation Regarding Eviction of Land 
Under Unauthorised Possession 

3483. SHRI N.J. RATHVA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Gavememnt propose to 
bring forward a legislation in regard to the 
eViction of Government land under 
anauthorised possession; and 

(b) when it is likely to the introduced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 

The number of urban poor assisted to take 
upself-employment ventures and the nuntler 
of mandays generated during each of the 
last three years is as under:-

Year No. 01 beneficiaries assisted No. of 
mandays of work generated. 

Nil 

66,838 

2.87.899 

(SHRI M. ARUNACHALAM): (a) No, Sir. 
However. the Public Premises (Eviction of 
UnauthorisedOccupants)Act,1971 provides 
for eviction of Unauthorised occupants of 
Public Premises which include Govemment 
land. 

(b) Does not arise. 

[English] 

Funds for State Housing Boards 

3484. SHRI SYED SHAHABUDOIN: 
Will the Ministerof URBAN DEVELOPMENT 
be pfeased to state: 

(a) the States which have set up 
autonomous Housmg Boards or Housing 
Corporations; 

(b) whether such Boards/Corporations 
received by fund from the Union Govememnt 
or any Central financial institution; 

(c) the physical targets of these Boards 
and Corporations and the level of 
achievement Ihereof during 1991-92; and 

(d) the physical target and central 
financial assistance therefor for the year 
1992-93? 
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THE MINISTER OF STATE IN THE (c) An amount of As. 400 ClOre. has 
MINISTRY OF URBAN DEVELOPMENT been earmarKed tor Il1l>leme'ntlng various 
(&HRI M. ARUNACHAlAM): (a) Most of the sohemes relating to animal husbandry sector 
State Governen1s have set up Housing In the Eighth Five Year Plan. 
Boards Corporations. Acccordngtoavallable 
k'lformation Housing Boards Exist In the [Translation) 
States of Kerala, Andhra Pradesh, 
Kamataka, Tamil Nadu, Madhya Pradesh, 
Uttar Pradesh, Bihar, Maharashtra, GUjarat, 
Rajasthan, West Bengal, Haryana, Punjab, 
J&K. Hlmahcal Pradesh, Slckim, Mehgalaya. 

Sugarcane o.velopment Cent,. at 
Nagpur 

3486. SHRI DATTA MEGHE: Will the 
Chandigarh, ~ondldcherry, oGoa, Assam, Minister of AGRICULTURE be pleased to 
Orissa, Dadra Nagar Havell, Manlpur, state: 
Naga~ and Trtpura. 

<b) The Central Governemnt Is not 
providing any direct funds to the State 
Housing Boards. However, finantial 
assistance is being provided by Central 
financial institutions like HUOCO, lIC, GIC 
etc. 

(c) and (d). Housing being a State 
subjec:1, fixation of targets of the Housing 
Boards and monitoring of the achievements 
by them are done by the State Govemments. 

PouHry Development 

3485. SHRI C.K. KUPPUSWAMY: Will 
the Minister ot AGRICULTURE be pleased 
to siate: 

<a) whether livestock and poultry 
SCIInsario In Tamil Nadu are grim; 

(b) If so, the steps proposed to be taken 
to in1m:Ive the situation; and 

(c)the fund earmarked foril1l>lementlng 
the scheme In Eighth Five Year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
lENKA): <a) No, Sir. 

(b) Does not arise. 

(a) whethertheGovemment propose to 
set up a Sugarcane Development Centre at 
Nagpur for the _Vidharbaha region; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPALL Y RAMACHANDFfAN): (a) No 
Sir, 

(b) Does Not arise. 

(c) No Development Centre on 
Sugarcane is proposed due to financial 
crunch. 

Development of Flsherle. In Orissa 

3487. SHRISRIKANTAJENA: WIU the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the estimated area sulable forfisheris 
In Orissa; 

(b) the total area brought underfisherles 
In the State during the last three years; 

(c) the steps taken by the Union 
Government so for the development of 
fisheries In the State; alld 
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(d) the amount provided by the Union Orissa for development of aquacubure. 
Gov&memnttoGovernmentofOrrissaduring 
the above period Is this regard? [Eng/ish) 

THE MINISTER OF STATE IN THE 
,tyfINISTRY OF AGRICULTURE (SHRI 
MULlAPALL Y RAMACHANDRAN): (a) In 
Omssa 59,000 ha. of fresh water tanks and 
ponds and 5.95 lakh ha. of coastal 
brackishwater area are estimated to be 
available for development of aquanculture. 

(b) during the last three years 8, 147 ha. 
olfresh water tanks and ponds and 7076 ha. 
of brackish water area have been brought 
under fresh water fish farming and bracksih 
water shri"l> farming respectively in the 
Stal". 

(c) Some of the important steps taken 
by the Govemment for the development of 
aqucutlrue are:-

Sanctioned 13 Fish Farmers' 
Development Agencies (FFDAs) and 4 
Brackishwater Fish Farmers' Development 

, Agencies (BFDAs) to take up development 
of fesh water aquaculture andbracksih water 
aquaculture respectively under the two 
separate Centrally Sponsored Schemes. 
These agencies provide technical and 
financial support besides arranging suitable 
land on ;ease and training to intending 
farmers. They also provide technical and 
financial support besides arranging suitable 
land on. They also provide subsidy for 
renovation of distlng ponds and tanks, 
construction of neW ponds and supply of 
inputs to the fish farmers fortaking up culture 
operations under FFDA& BFDA programmes 
in the first years, besides arranging training 
of intending farmers. 

(d) Central assistance amounting to Rs. 
72.09 lakhs for 13 FFDAS and Rs. 236.83 
lakhs for 4 BFDAs has been released during 
the last three years, to the Govemermt of 

Ownership Rights of Plota Given to JJ 
Dwellers 

3488. SHRI JEEWAN SHARMA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government are aware 
that ownership rights have been changed in 
respect of the plots given of JJ dwellers; 

(b) if so, the details thereof; 

(c) whether the plots given to weaker 
sections have also changed hands in Delhi; 

(d) if so, whether Government propose 
to change thewonership rights intheircases 
too; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). Yes, 
Sir. As reported by Delhi Development 
Authority, plots in jhuggi jhonpri resettlement 
colonies were alloted on lincnce fee basis. 
The proposal to confer ownership rights to 
unauthorised occupants has not been 
finalised. As reported by D.D.A., after the 
announcement of the scheme by the 
Govemermt for conversion of lease hold 
plots into free hold, appIicalionsfromgeneral 
power of attorney hodrs of economically 
weaker seCtions (EWS) plots in Rohini 
Residential Scheme have been received 
indicating transfers inrespect of some plots 
without permission 01 DDA. 

(d) and (e). (,. 1"98 of ownership rights 
will be decidadon tht: lsis of the scheme for 
conversion of lease he . plots into free ho~ 



251 Written Answers JULY 30, 1992 Written Aflswers 252 

Haryana Bills. pending for President's THE MINISTER OF STATE IN THE 
Assent MINISTRYOFPARLIAMENTARY AFFAIRS 

AND THE MINISTER OF STATE IN THE 
3469. SHRI BHUPINDER SINGH MINISTRY OF HOME AFFAIRS (SHRI 

HOODA: Will the Ministerof HOME AFFAIRS M.M. JAWB): (a) A statement Is given 
be pleased to state: 

(a) the details of Bills passed by the 
Haryana Lagislative Assembly pending with 
the Union GovernmentforPresident's Jssent 
and since when; and 

(b) the time by which these Bill are likely 
to be accorded President's assent? 

below. 

(b) Since Bills are processed in 
consultation with different Departments of 
Government 01 India. and the State 
Government, il is not possible to indicate the 
lime within which, the process will be 
completed. 
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Ntw Low Coat Pro_Undertaken by THE MINISTER OF STATE IN THE 
011 Companlnes MINISTRY OF AGRICULTURE (SHRI 

3490. DR. KARTIKESWARPATRA:Wdl 
the Ministerof PETROLEUM ANONA TURAl 
GAS be pleased to state: 

(a) the names and estimated cost of low 
cost project undertaken by the oil companies 
during 1991-92, ~mpany-wise; 

(b) the name, cost andcapactty of each 

MUllAPPAll Y RAMACHANDRAN): (a) to 
(c). While appraising the projects for 
establishing techno-economie viability, the 
NCDC also considers the employment 
generation potential of such projects. This 
information is also included in the project 
reports prepared by CooperativeSlState 
Governments. 

(d) Does not arise. 

of the low cost projecls COl'I"pleted by different [Translation) 
oil company-wise, during 1991-92; and 

Pakistan Citizens Residing Illegally In 
(c) the porposas for undertaking new Deihl 

low cost copanies projects duri~ 1992-93? 

THE MINISTEROFPETROLEUMANO 
NATURAL GAS (SHRI B. 
SHANKRAUANAD): (a) to (c). No project 
has been classified as a low CQst project. 

National Cooperative Development 
'Corporation 

3491.SKUDHARMANNAMONOAYVA 
SADUL: Will the Minister of AGRICUTRUE 
be pleased to state: 

(a) whether the national Cooperative 
Developmem Corporation while approving 
projects submitted by Cooperative Sedor of 
State Govememnt wiD lay stress on creation 
of skilled and unskilled jobs in their sector in 
a bid to solve unemployment problem; 

(b) if so, whether any steps have already 
been taken/pl'oposed to be taken in this 
direction; 

(c) if so, the details thereof; and 

Cd) It not, reasons therafor? 

3492. SHRI SURENDERA PAL 
PATHAK:Wdlthe MinislerofHOMEAFFAIRS 
be pleased 10 slate: 

(a) whether the Government are aware 
Ihal cHizens of Pakistan are residing illegally 
in Delhi especially in East Delhi; and 

(b) if so, the steps taken/proceed to be 
taken to deport these persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY· OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) Yes, Sir. However, we 
have no information whether the Pakistani 
nationals who stay illegally in Delhi are 
residing especially in East Delhi. 

(b) Elaborats proc:edures governing the 
entty into, stay in and ed from India of 
Pakistani nationals have been prescribed. 
As and when any Pakistani national is 'ound 
oyerstayingJis detected staying in India 
illegally, action under the Forsigners Ad 
1946 is taken by the Slate Govemmentl 
Union T8I'IiIofy AdninislraIions, to ellter 
prosecute or deport him. Such powers are 
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vested in the State Govemments etc. 

Cash Crops 

3493. SHRI KASHIRAM RANA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the total production of cash crops in 
Gujarat during 1991-92; 

(b) the assistance provided to the State 
for increasing the production of cash crops 
during 1991-92; and 

(c) the steps taken to increase the cash 
crops in Gujarat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULlAPPALL Y RAMACHANDRAN): (a) 

The production of important Cash Crops in 
'Gujaratduringl991-9~isestimatedat ,8.". 
lakh tonnes of oilseeds, 96. 20 lakh tonnes of 
Sugarcane, 11. 191akh bales of Cotton (170 
kgs. each) and 1.58lakh tonnes of tobacco. 

(b) Gujarat has been provided as. 
assistance of As. 658.75 Lakh under the 
underthe programme of oilseeds productloft 
and RS,18.56 Lakh for Intensive Cotton 
Development Programme. 

(c) To suppiemAnt the efforts of State 
Govememnt in increasing the production of 
Cash Crops, various Central SectorlCentraHy 
Sponsored Schemes are being i.mented 
in the State. The incentives provided under 
these schemes inter-alia include distribution 
of seed, weedicideS/herbicides, Plants 
Protection Chemicals, Plant Protection 
Equipments, improved farm impleme"f elo: 
at a subsidised rate. 

Fake Allotment of Houses and ShopS 
byDDA 

3494 SHRI RAJENORA AGNIHOTRI: 
Wlllthe Ministerof URBAN DEVELOPMENT 
Oe pleased to state: 

(a) whether the Governemnt have 
receivedcorJlllaints regarding fake alotment 
of houses and shops by the Delhi 
DevelopmentAuthorityduring 1991 and 1992 
so far; 

(b) if so, the n umber of such complaints; 
and 

(c) the action taken against the erring 
persons? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). During 
the period 1-1-91 to 24.7.92, the vigilance 
Departmbnt of DDA received two complaints 
alleging fake llllotrnent of houses. In both 
these cases the process of investigation has 
been initiated. 

(English] 

NSFDC Loan to Assam 

3495. SHRI PROBIN DEKA: Will the 
Minister of WELFARE be pleased to state: 

(a) whether the National Scheduled 
Castes and Scheduled Tribes Finance 
~velopment Corporation is providing loans 
to the SCs/STs in Assam for their economic 
development; 

(b) the number of applications laying 
pending with them as on date; and 

(c) the reasons therefor and the time by 
the which these are likely. to be cleared? 

THE MINISTER OF WELFARE (SHRI 
SITRAM KESRI): (a) Yes, Sir. 

(b) 19 applications are pending with the 
corporation as on date. 

(c) Out of 19 applications, 16 were 
received only on 7.7.92 and these are being 
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processed. 3 applications were incol1lllete 
and further details were called for. The 
requisite information in respect of 2 out of 
these applications has been received and 
processed for final decision soon. In respect 
of the remaining one details are still awaited 
from Assam Corporation. 

Exploration of 011 In Gujaret 

3496. DR. AMRIT LAL KAUDAS: Will 
the Ministerof PETROLEUM AND NATURAL 
GAS be pleasesd to state: 

(a) the number of gas and oil producing 
places in Gujarat; 

1989·90 

Ahmedabad 1.600 

Mehsana 2.640 

Ankleshwar 1.992 

Carmay 0.029 

• Baroda 0.054 

6.315 

(b) the total production of oitcluring last 
three years, year wise and place-wise; 

(c) the cost of oil productions and profit 
ratio of these oil exploraion in Gujarat; and 

(d) thenet income earned by ONGC 
from the oil exploud during last tine years? 

THE MINISTER OF.PETROlEUM AI'I> 
NATURAL GAS (SHRI B. 
SHANKARANAND): 

(a) 52 places falling in the fields 01 
AhmedabJd. Mehsana,AnkleshWar, carrbay 
and BarooJ. 

(b) The oil production is as under:­

(figures. in MAIl) 

1990·91 1991·92 

1.450 1.346 

2.720 2.515 

2.155 2.137 

0.032 0.036 

6.357 6.034 

From May 1990 onwards production is shown in Ankleshwar Project as Baroda 
installations are put under Ankleshwar Project. 

(clThe cost inclusive of statutory levies and transportation cost for the year 1991-B2 is 

Crude oil As. 22001T0nnes 

Natural Gas Rs.1644/100 M 3 

The prolit ratio are as ~nder:. 

Crude Oil 4.44'!. 

Natural Gas 17.95"10 
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(d) The net income earned in 1991-92 

,by ONGC from the oil and Natural gas in 
Gujarat is As. 102.25 crores. (Inclusive of 
LPG and Wax). 

Marine fishing on Co-operatlve Basis 

3497. SHAI K. PAADHANI: Will the 
Minister of AGAICUTUAE be pleased to 
state: 

(a) whether the Government are 
encouraging marine fishing on co-operative 
basis; 

(b) if so, the states where marine co­
operative Societies have been constituted; 
and 

(e) the financial assistance given by the 
Union Government to those marine Co­
operative Societies during each of the last 
three years, state-Wise? 

THE MINISTER OF STATE tN THE 
MINISTRY OF AGRICULTURE (SHRt 
MUlLAPPAll Y RAMACHANDRAN): (a) 
Yes, Sir. 

(b) and(c). A statement is attached 
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Forcible Change of Religion 

3498. SHRI RAJNATH SONKAR 
SHASml: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether so~ incidents of forcible 
chnage of religion of Hindus in Jails in 
Kashmir have come to notice recently; 

(b) if sO,the details thereof; and 

(c) the Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRVOFPARLIAMENTARV AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISmVOFHOME AFFAIRS(SHRIM.M. 
JACOB): (a) No incident of forcible change 

• of religion of Hindus in jails in Kashmir have 
come to notice. 

(b) and (c). Do not arise. 

Increase In LIcence Fee of Government 
Accommodation 

3499. SHRI MADAN tAL KHURANA: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the licenoe fee to the extent 
of nearly fifty per cent of Government 
reSidential accommodation is Increased 
every three years; 

(b) if so, the reasons therefor; and 

• (at the number of quarters constructed 
from 1987 tUI date, type-WiseJIocation-wisel 
year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRV OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
No, Sir. The revision of Licence Fee of 
Government accommodation is based on 
the increases in capnal cost of existing 
Government assets due to addtionsl 
anerations and the construction of new 
quarters . 

(c) The numberof quarters constructed 
from '87 onwards type-wiseAocation-wise/ 
year-wise are given 'in the attached 
statement. , 
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Assistance t. States for Modernisation 
of Police Force 

3500. SHRI N. J. RATHVA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the details of funds allocated for the 
modernisation 01 police force in States 
during 1992-93. State-wise; 

(b) the funds to be allocated tothe State 
Governments for modernisation of Police 
Force and the increase there In ascolTllared 
to last )'ear and the time by which the money 
will be allocated to the States; 

(c) since when modernisation of the 
police force has been laughed by the Union 
Government and the success achieved in 
this regard; 

(d) the crneria laid down for financial 
assistance under the scheme; and 

(e) the proportion in which the assistance 
is divided into grant and loans? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARUAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) to (e). Under the scheme of 
modernisation of state police forces, the 
Government of India have been assisting the 
State Governments and supplementing their 
efforts for improving the functiOilal efficiency 
of the State police. Assistance under this 
scheme is given to the State Governments 
as grant-in-aid and loans (in the ratio of 

During the financial year 1991-92asum 
of As. 20 crores was allocated to various 
States under the scheme of modernisation 
01 States Police Forces. During the current 
financial year a sum of Rs. 30 crores has 
been ea!fTl8rked for allocation to various 
State Governments. The release of funds is 
made on the basis of specific proposals of 
the State Governments keeping in view the 
population, police strength. nulTtlerof police 
stations and crime situation in the States. 
Feedback from the States indicates that 
among others,the Scheme has tieen useful 
in Increasing the mobility of the police. 
extending the communication system to the 
thana level and augmenting training 
infrastructure. 

[English! 

Recruitment in Para-Military Forces 

3501. SHRiSYED SHAHABUDDIN: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a)thetotalnumberofJawansrecruited 
to various Central para-milttary forces. 
including the proposed Rapid Action Force, 
during 1991-92. force-wise; and 

(b) the estimated level of recruitment. 
force-wise, during 1992-93? 

THE MINISTER OF STATE IN THE 
MINiSTRYOFPARLIAMENTARY AFFARIS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) The inlormation is as 
under:-
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AgrIcultural Produce industries undertaken by public undertaking 
running in loss; and 

3502. ~HRI BHUPINDER SINGH 
HOOOA: Wdlthe Ministerof AGRICULTURE 
be pleased to state: 

(a) the particulars of commodities 
classified as 'agricufture produce' by the 
National Co-opetrative Development 
Corporation; and 

(b) the guidelines followed in respect of 
such classification? 

THE MINISTER OF STA l'E IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUllAPPAll Y RAMACHANDRAN): (a) 
and (b). The particulars of commodities 
classilied as 'Agriculture prcSdUC8' under the 
kt 1962 include the following: 

(i) edible oil seeds; 

(ii) cattle fodder including oil-cakes and 
other concentrates; 

Qii) raw cotton; wh8ther ginned or un-
ginned and cotton seed; 

(Iv) raw jute; and 

(v) vegetable oils. 

No sepatate guidelines -have been 
issued. 

Food Processing Industries 

3503. DR. KARTIKESWAR PATRA: 
WiD the Minister 01 FOOD PROCESSING 
INDUSTRIES be pleased to sime: 

(a) the estimated cost of food 
propcessing industries undertaken by the 
public undertakings and the cof11)anies 
functioning at present; 

(b) the number 01 lood processing 

(c) the proposals for establishment of 
food procesing industries in 1992-937 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GiRIDHAR 
OOMANGO): (a) There are two Public 
SectorUndertakings underthe administrative 
Industries (India) ltd. (MFll) and North 
Eastem Regional Agrlcuftural Marketing 
Corporation ltd. (NERAMAC). MFll has 19 
un~s 01 which the approximate total cost is 
As. 2613.00 lakhs and 17 out oftoose are in 
operaion. The cost 01 the unit under 
NERAMAC is Rs. 357.55Iakhs and ~ is in 
operation .. 

(b) Although both these undertakings 
have been running in losses, the MFll is 
showing if11)rovement and is likely to earn 
profits soon. 

(c) Projects under implementation by 
MFll during 1993 are as under. 

(i) Installation and comnissioning of 
another production facility in Union 
Terr~ory of Delhi. 

(ii) ExpansionlDiversification in the 
activity of Roller Flour Mill, 
Faridabad (Haryana). 

(iii) Setting up of Poshahar Production 
facility at Udaipur in Rajasthan, 
Badaun in U.P. and Bhagalpur in 
Bihar. 

NERAMAC propose to in~iate action for 
setting up a small fruit and vegetable 
processing un~ in Assam and also to diversify 
their existing actlv~ies such as creation of 
buffer stock for packaging material, setting 
up of qual~y control and R& D laboratory 
and marketing of processed fruits and 
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vegetables under common brand name of 
NERAMAC. 

F1ahlng Jettle. In 0rI ... 

3504. SHRI K. PRADHANJ: 
SHRI K. P. SINGH DEO: 
SHRIGOPINATHGAJAPATHI: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the numberoffishingjetties in Orissa; 

(b) whether the Union Government 
proposetoprovidefundsto Orissa to upgrade 
the existing ones and to set up new fishing 
jellies; 

(c) if so, the details with the locations of 
proposed jetties; and 

(d) the time by which the construction 
work is likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
Nine fishing jellies in Orissa at Chandipur. 
Chudamani. Chudamani Estate. Balugaon. 
Kalupadaghat. Sabelia. Pathera. Nair! and 
Bahabalpur have been constructed. 

(b) Yes, Sir. It is proposed to provide 
50% of cost of construction of one existing 
and six new jetties as Central share under 
the Centrally Sponsored Scheme for 
development of fishing harboures facilities 
at minor ports and fish landing centres. 

(c) and (d). As given in the attached 
Statement. 
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Besides, proposals for construction of 

four fishing jetties at Talchua (84.94Iakhs), 
Tantiapaf (99.88 lakhs), Khamasi (99.33 
Iakhs) and Jarrooo (98.40 lakhs) are under 
consideration of the Govemment. 

Allotment of Patrol/Diesel Retail 
0UtI8ts and LPG Agencies to Ex­

Servicemen 

3505. DR. AMRIT LAl KAUDAS: Will 
theMinisterof PETROLEUM ANONA TURAl 
GAS be pleased to state: 

(a) the nurrber of petrol/diesel retail 
outlsts and LPG agencies which are at 
present run tw the ex-servicemen, State­
wise; 

(b) the nurmar of petrol/diesel retail 
outlestandlPGagencies sanctioned to the 
H-seMcemen during 1991-92, State-wise: 

(c) the number of applications for 
aUotment of these outletsl agencies to ex­
servicemen pending with the Union 
~ment:and 

(d) the number of outlets/agencies 
proposed to be allotted to ex-servicemen 
during 1992-93 State-wise? 

lHE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) As on 1.4.1992. 
154 Retail outlet dealerships and 229 lPG 
distrbJtorshlps were being operated under 
Dafence category. 

(b) NY. 

(c) No such record is maintained by the 
Gowmment. 

(d) 7 112% of the total LPG 
~andRetaiioutlet dealerships 
ant I8SeIWd for Defence category in the 
approved Madceting Plans. 

[ Translatitln) 

Sale of Bogus Certificates In Deihl 

3506. SHRI N. J. RATHVA: Wilt the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the numberol cases of sale (If bogus 
degrees, certificates and diplomas detected 
by Delhi Police during 1991 and 1992 so far; 

(b) the number of persons arrested in 
this connection; , 

(c) the action taken against them; and 

(d) the steps being taken to check the 
recurrence of such incidents? 

THE MINISTER OF STATE IN THE 
MINISTRV OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) One case has been detected. 

(b) One persons has been arrested. 

(c) A case u/s 420/4681471- IPC has 
been registered against the accused at 
Police Station Darya Ganj. 

(d) The ACsP/SHOslDivision officers 
and beat constables have been briefed to 
develop information in this regard and take 
immediate action against such personsl 
agencie,s. 

[Eng/iS") 

Foodgrain Production 

3507. SHRI SVED SHAHABUDDIN: 
SHRI SUSHll CHANDRA 

VERMA: 

Will the Minister of AGRICULTURE be 
pleased to state: 
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(a) the latest estimate of foodgrains (e) the names of commodities whose

production in the country ,during 1991-92; rate of growth was negative or belowthe
national level; and

(b) the latest estimate of production of
other major agriculture commodities during
1991-92;

(c) the targets for and 'acheivement
during 1991-92 in terms td"nJTe c:fQfowthof
agriculture production, .sta!e-wls(~ and
, commoditywise;

(d) the state in which the rate of growth
was negative orbelowthe national average;

(f) the special measures to promote
higher production insuch States andofsuch
commodities during 1992-93?

THE MINISTER OF STATE IN THE,
MINISTRY OF AGRICULTURE (SHRI
MULlAPPAllY RAMACHANDRAN): (a)
and (b).The latest estimates of production01
foodgrains oilseeds and othetmajor cash
crop for 1991-92 are given below:

(In million tonnes)

Foodgrains 169.0 to 170.5

Total nine oilseeds

Cotton
(million bales of 170 kgs. each)

Jute and Mesta
(million bales of 180 kgs. each)

Sugarcane

18.3

9.8

10.1

244.8

(c) The target of rate of growth of
production for 1991-92 was fixed as 3.4 per
cent for foodgrain and 3.5 per cent for non"
, foodgrain crops. Target of rate of growth for
ricewas fixed at 3.5 percent, wheet 3.0 per
cent coarse cereals 2.5 per cent and pulses
3.5 per cent. The Statewise targets of
production of different commodities are.
accordingly fixed taking into consideration
the performance and potential of the States
to achieve the overall growth.

(d) The States where agricultural
production have shown negative growth
during 1991-92 include Andhra Pradesh,
Bihar, Gujarat, Himachal Pradesh,
Maharashtra, Madhya Pradesh, Rajasthan
and Uttar pradesh.

(e) production~ Kharif rice, coarse
cereals, pulses, kharif groundnut,
coatorseed, sesarnurn, safflower and
soyabean dedined d~ring 1991-92 overthe
previous year. The production of RabV
Summer rice, Rabi groundnut, rapeseed
and mustard sunflower, Jute & Mestaand
sugarcane,was higher than the targetled,
level of production during 1991-92.

(f) T~e Government is implementing
various programmes for increasing crop
production.The importantprogrammesbeing
implemented,are:

In targeted programme for Rice
Development;
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Special Foodgrains Production 

Programme for wheat, pulses, Maize & 
Millets; 

Intergrated Cotton Development 
Programme; 

check unauthorised movement across the 
border. 

Gas P1palln. from Vljaypur to Deihl 

3509. SHRI CHANDULAL 
CHANDRAKAR: Will the Minister of 

SpecIaIJuteDevelopmentProgramme; PETROLEUM AND NATURAL GAS be 

National Pulses Development 
Programme; and 

Oilseeds Production Programme. 

Illegal Immigration from Pakistan 

3508. SHRIVIJAYNAVALPATIL: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether, there is increase in illegal 
immigration from Pakistan to India through 
Kutch and Rajasthan borders; 

(b) if so, the number of persons arrested 
and killed during the current year; and 

. (c) the remedial masures being taken)n 
their regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M.JAGOB): (a) and (b). According to 
Information available, 421 and 7 persons 
respectively have been arrested and killed 
during the current year uplo May, 1992 on 
the Kutch and Rajasthan borders. 

(c) Border fenCing and flood lighting at 
some .of the sensitive and vulnerable 
stretches have been completed on the .Indo· 
Pafk border in Rajasthan, Steps have also 
been Intiated to provide the BSF and other 
security organisations with the necessary 
equ~nt and wherewnhals to effectivelY 

pleased to state: 

(a) whetherthe Govemment propose to 
lay gas pipeline from Vijaypur to New Delhi 
during Eighth Five Year Pian; 

(b) if so, the details thereof; 

(c) whether the Government have also 
proposedthefeasibil~yof allowing thepipetine 
to pass through Bhilai or Korba ot Bastar in 
Madhya Pradesh; and 

(d) if so, the outcome thereof? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) and (b). No decision 
has been taken in this regard. 

(c) No, Sir. 

(d) Does not arise. 

[ Trans/ationt 

• Official Language In National Fire 
Service College 

3510. . StlRI TARA CHAND 
K~NDELWAL: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether official language rules and 
ol-der of the Government regarding· the 
medium of training are being followed in 
'Rashtriya Agn; Shaman Seva 
Mahavidyalaya' (National Fire Service 
College); 
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(b) if not, the reasons therefor; and one month on payment of normal licence 
fee. Thereafter, theyaraliabletopaydamage 

(c) the steps being taken in this regard? rate of Jicence fee till vacation of the 
accommodation. In case of unauthrorised 

THE MINISTER OF STATE IN THE 
MINISTRVOFPARLIAMENTARV AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRV OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) to (c). Official Language 
Rules and order of Govemment regarding 
the medium of training are being followed in 
Rashtriya Agni Shaman Seva Maha 
Vidyalaya (NFSC) Nagpur to the extent 
possible. 

Presently, instructions arbeing imparted 
both in Hindi as well as in English. All 
Outdoordrills, demonstrations and appliance 
drills are conducted in Hindi. 

[English] 

Policy to Allow to Continue Possesion 
of Government Accommodation 

3511. SHRI MOHAN RAWALE: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state the policy ofthe Government 
in allowing to continue occupation of 
Govemment accommodation in Delhi 10 
former Union Ministers and former Members 
of Parliament, which was allotted to them 
when they were Union. Ministers! Members 
of Parliament? 

THE MINISTER OF STATE IN THE 
MINISTRV OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): Union Ministers 
on demitting their office can retain fee 
'furnished General Pool accommodation in 
their occupation for one month, for the 
period of over stay they are charged rent 
under Fundamental Rule 45· B with 
Depatmental charges or if the rents have 
ben pooled, the pooled standard rent under 
Fundamental Rule 45 -A, whichever is higher. 
The Members of Parliament on ceasing to 
be MPs can retain the accommodation lor 

occupation byformerMinisterlM. P, action is 
inHiated under the Public Premises (Eviction 
of Unautho~sed Occupatants) Ad, 1971, to 
secure vacant possession of the 
accommodation. 

Allotment of Government 
Accommodation to Employees 

3512. SHRI MADAN LAL KHURANA: 
Willthe Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether a large number of 
Government employees with more than 25 
years of service have not yet been alloted 
residential accommodation; 

(b) if so, the reasons therefor; and 

(c) the steps being taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes. Sir. 

(b) The number of houses available in 
the General Pool is for less than the number 
of Central Govemment employees seeking 
government accommodation. 

(c; Construction 01 moreresidenlialunits 
are undertaken from time to time subjed to 
tne availability of budget provision. During 
the 8th Five Year Plan period. an outlay 01 
As. 390 Crores is provided forCOfl&ttuctiofI 
01 about 9850 residential unils in various 
cities in the country. 

Terrorist and SmuggiingActWllln·1n 
Gujaral 

3513. SHRt PRAKASHCV. PATIL: Will 
the Minister of HOME AFFAIRS beplaased 
to state: 
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(a) whether terrorist and smuggling 

activRies are on the increase in Gujarat. 
espeically in the border areas of Kutch and 
Dang; 

(b) if so, the details thereof; and 

(c) the remedial measures taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) to (c). Some incidents of 
terrorist activities have been noticed 'in 
Gujarat. Steps have been taken to provide 
the BSF and other concerned security 
organisations with the necessary equipment 
and Wherewithal to effectively check 
infiltration, smuggling etc. 

Exploration of Oil Fields 

3514. SHRIRAMNAIK:WilltheMinister 
of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the number and locations of newly 
discovered fields for oil exploration; 

(b) the estimated production from the!;e 
fields; and 

(c) whether the Government propose to 
provide financial and other incentives to 
Indian companies at per with Intemational 
companies for oil exploration in thesefields? 

THE MINISTER OF PEROLEUIM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a)lo(c). AboutfiveoiU 
gas fields are expected 10 be offered to 
private companies for joint ventrue 
developmment with ONGC/Oll. Estimated 
productioon of oil from these fields during 
the Eighth Plan period is of the order of 8 

million tonnes. In addition, 28 small sized oiU 
gas fields are also to be offered to private 
companies for development underproduction 
sharing contracts. The recoverable reserves 
in these fields is estimated at about 11.5 
million tonnes of oil and 5 billion cubic metres 
of gas. Indian cOlJl)anies would be able to 
participate in this offer at terms more or I~ss 
similar to those of foreign compariies. 

Land Under Encroachment In South 
Delhi 

3515. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of URBAN 
DEVELOPMENT be pleased to refer to the 
reply given to Unstarred Question No. 3225 
on August 19, 1991 regarding land under 
encroachment in South Delhi and state: 

(a) whether the information has since 
been collected; 

(b) if so. the details thereof; and 

(c) jf not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (e). The 
Ole. of Estates have issued Notices to the 
shopkeepers who, as per tthe information 
furnished by CPWD, have 'carried out 
unauthorised construction/encroachment. 
Most of the shopkeepers have, however, 
denied any unauthorised constructionl 
encroachment. CPWD has. therefore, been 
requested to carry out another inspection 
and furnish their report. 

Regarding encroachment by Tehbazari 
holders, there is reprotedly no encroachment 
in S.N. Market. While no encroachment has 
been reported in INA Market, Tahbazari 
holders in Indira Mkt., R.K. Puram are 
reported to have enroached on more land 
than that aliotted to them. Specific action 
taken by MCD in these cases is awaited. 
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Encroachment In South Deihl 

3516 SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of URBAN 
DEVELOPMENT bEt pleased to refer tot he 
reply given to Unstarred Question No.23 on 
July 15, '1991 regarding encrroahcment in 
south Delhi and state: 

(a) whether encroachme,nt refereed to 
in the reply has since been cleared; 

(b) if so, the details thereof; and 

(c)'if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). 
Noticeswereissuedtotheshopkeepers, who, 
as perthe information furnished by C.P.W.D 
had carried out unauthorised construction! 
econroachment. However. most of the 
shopkeepers, in their replies have denied 
any unathorisedconstruction!encroachment. 
Therefore, C.P.W.D. has bee requested to 
carry out another inspection and furnish their 
report. 

Utilisation of Loan Received from 
Asian Development Bank 

3518. SHRI AMAL DAnA: 
SHRI NIRMAL KANTI 

CHAlTERJEE: 
PROF SUSANTA 

CHAKRABOARTY: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether attention of the Government 
has been drawn to the news·item regarding 
Asian Deveiopment bank loan to promote 
accelerated exploration and development of 
domestic hydrocarbon resources appearing 
in the Pioneer dated May 26, 1992; 

(b) if so, the details of said acceleration 
of exploration and development of domestic 
resources being planned; 

(c) the details 01 contractors'tp whom 
the awards were made; and 

(d) the manner in which said loa'n is 
being utilised? ' 

THEMINISTEROFPETROLUEMAND 
NAUTRAL GAS (SHRI B. 
SHANKAR ANAND): (a) Yes, Sir. 

(b) to (d). The laons would provide BOP 
support to the Government of India.There is 
no specific conlracl awarded under this loan 
as the loan is lor a programme of polocy 
inlialives in the hydorcarbon sector which 
are designed to accelerate exporation and 
production of hyderocarbons in the country. 

C.G.H.S Benefits to Retired Employees 
oflCAR 

3519. DR. R. MALLU: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the C.G.H.S. benefits are 
not extended to the reirted employees of 
ICAR; 

(b) if so, the reasons therefor; and 

(e) the steps taken to extend this facilijy 
to these persons expeditiously? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SYHRI K.C. 
LENKA): (a) to (c). The C.G.H.S. benefts 
except nursing hO,efacillies are extended to 
the retired employeos of ICAR has set·up 
dispensaries at somo of its instutes and the 
ICAR employ~es alter reterement are allowed 
to avail of the medical faeilnies at such 
dispesaries, 
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Milk and Milk products Order, 1992 

3520. SHRI RABI RAY: Will the Minister 
of AGRICLUTRE be pleased to state: 

(a) whether the Governemnt have 
promulgated a Milk and Milk Products Order, 
1992 to safeguard the interests of dairy 
farmers and consumers; 

(b) if sO,the details thereof;and 

(c) the fillow·up action taken by the 
Government to safeguared the interests of 
dairy farmers and consumers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICL TURE (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) The saline lIeatures of Milk and Milk 
oproduct Order. 1992 are given in the 
attached statement. 

(c) The Goyemment has appointed the 
. Controller for g~neral imp!emNltation of the 
order.- The Controller has il'S.O appointed 
Registering Authority lor specificed 
jurisdiction. These two authorities will look 
alter the interest 01 the dairy larmers and 
consumers in accordance w~h t~,,, provisions 
of the order. 

STATEMENT 

The Order provides for the setting up of 
a Milk and Milk Product Advisory Board . 
under the Chairman ship 01 the Secretary, 
Deparetment of Animal Husbandry and 
Dairying wilh representation from the 
Ministroies of Inudutry, Food Processing 
Industries, Helath and Family welfare, 
National Dairy Reserch InsHute, National 
Dairy Development Board and National Co­
operative Dairy Fedration. In addHion two 
representatives from the co-operative 
d~irylngsector,andtworepresentativeslromt 

he business of milk or milk product will also 

. be members of the Board. The Board Is 
requred to advise the Central Government 
on the production,manufacture, sale, 
purchase and distruibutlon of milk and milk 
proiducl. 

2. Under the Order, no person shall 
manufacture of carry on business In milk or 
milk product unless he has made an 
application within 90 days in the pr-esecribed 
form for obtaining a registration certificate. 
Only such' person who has an installed 
capacity for handling milk in excess of 10, 
000 liters per day or milk product containing 
milk silids in excess of 500 tonnes per year 
is requred to obtain registration. Everyholder 
of a registration certificate will coilect or 
procure milk from the milkshed assigned in 
the registration cetificate. 

3, The Order also seeks to ensure the 
observance of sanitary requrementfordairy 
plant, machinery and premeises and quality 
control standards for milk and milk product. 
The order issued under the provisions olthe 
Esential Commodities Act, 1955 comes into 
force from 9th June, 1992, 

Fencing Along Rajasthan Border 

3521. SHRI PRAKASH V.PATIL: Will 
the Minister of HOME AFFARIS be pleased 
to state: 

(a) whether the Government have 
started the work of crecting barbed wire 
fencing along the Raj:tsthan border in oreder 
10 check inflfilration: and 

(b) if so, the time by the work is likely to 
be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAtRS (SHRI 
M.M. JACOB): (a) and (b). Yes, Sir. The 
Government of India have started the wodt 
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of ceroling barbed wire fencing along the 
vulenrable stetches of Rajasthan border so 
as to check infiltration. The work is planned 
toi be executed in stages, keeping in view the 
security preceptions and availablity of 
resources .. it is expected to becompleted 
soon for all the identifed stretches. 

Offer of Plots to Registrants of New 
pattern (HUDCO) Scheme, 1979 

3522. DR. VASANTNIWRUTTI PAWAR: 
Will the Minister of Urban development be 
pleased to state: 

(a) whether Delhi Development AuthorHy 
propose to offer plotsto registrants 01 New 
Pattern (HUDCO) Scheme, 1979asD.D.Ais 
not in a position to offer built-up flats; 

(b) if so, the details tehreof and the 
areas chosen for such allotment; and 

(c) whether the Government P!opose to 
allot these plots at concessional rate in view 
of registrants' 13 years ' partient wail to 
possess a flat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPt.1ENT 
(SHRI M. ARUNACHALAM): (a)No, S:r. 

(b) and (c). Question does not arise. 

Inquiry Regarding Custodial Deaths in 
Deihl 

3523. SHRI MADAN LAL KHURANA: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether any inquriry has been 
conducted into the incidents of deaths in 
police custody reported in Delhi during the 
last three years; 

(b) if so, the details and the outcome 
thereof; and 

(c) the details of action taken against the 
police officials found quilty? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISrEn OF STATE IN THE 
MINISTRY OF HOL1E AFFAIRS (SHRI 
M.M. JAC08): (a) Tila Delhi Police have 
roported that in the custodial dath cases, 
inquirrics wore got conductted by the SDM 
concerned, Howo~or, in one case relating to 
the death of Sm\. rlaisina Police Station 
Gokulpuri on, , 7.3.91, no inquiry was 
dconducted by the 501'.1, but a criminal Case 
V,'JS registered. 

(b) and (c). A st<1tement indicating the 
dalails 01 cases. outcome thereof and the 
action tJken agJisn! polica officials found 
qulity is enclosed. 
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Evasion of Sales Tax 

3524. SHRI SANAT KUMAR MANDAL: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the National council for. 
Applied Economic Research (NCAER) has 
passed on to the Sales Tax uepartment of 
the Delhi Adminsttration, the results of a 
recenlly conducted survey, which says Rs. 
1.000 crores tax has been evaded by the 
traders on only five items in the captial; 

(b) If so, which are these 5 items; 

(e) the modus operandi of such massive 
tax evasion and fraud on the Public 
Exchequer; 

(d) what are the inherent weaknesses in 
the existing sales tax structue and the steps 
being taken to emove them and make the 
Jaw full-proof; and 

(e) how It is proposed to recover this 
huge amount from the delinquent traders? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENT ARY AFFAlflS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) The national Council lor 
APPlied Economic Reser\arch (NCAER) Vias 
commissioned to do a study on' Estimation 
of leakage in sales tax revenu of Delhi" by the 
Sales TAx Department, Delhi Administration. 
The NCAERhas submitted its preliminary 
report to the Sales Tax Department in which 
estimtes regarding evasion in sales tax 
ranges from Rs, 139 croes under certain 
assurrptionsto Rs. 1711 crore!: under another 
set of assumptions in respect of 5 (five) 
commodhes for 1989-90. For 1990·91, it 
ranges from. 144croestoRs. 1775croesfor 
the same five Hems. 

(b) Dry fruits, clocks and watches, 

electrical goods, drugs and pharmaceuticals 
and iron and steel. 

(c) Supprssion of sales and purchases, 
non-registration of a unit with the Sales Tax 
Department misultilstion of exemptions 
granted to the 'Authorised Purchasing 
Dealers' dealing in first point items and 
creation of bogus dealers. 

(d) Misuse of the facility of tax free 
purchases, differential rates of tax In Delhi 
vis·a-vis neghbouring States and number 
and nature of exempted goods are major 
weaknesses in the existing Sales tax 
structure. Dell1i Administration is seized of 
the matter regarding rationalisation of sales 
tax rates in Delhi. 

(e) The steps include registration of 
hithar to unreistered dealers; checking he 
misuse of statutory forms; cancellation of 
such of forms when found being misused; 
surveys raids of dealers; their up-to-date 
assessments in order to release sales tax 
arreas; idcn:ificalion of defulatuers of sales 
tax dues; and cancellation of registration· 
certificates of bogus dealers. 

Ino(i·Pak Borader Fencing 

3525. SHRI K. V.THANGKA BALU: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Government have 
recently cleared a proposal for fencing further 
91 KM. on lr.do·Pak border; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
ArJDTHE MINISTEfl OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) and (b). The Govemment 
have recQntly asanctioned fencing in further 
stretches of 77.3 Kms in Punjab and 119.2 
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H.B.J. Pipeline 

3526. SHRI HARIN PATHAK: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the cost of HBJ pipe liner sanctioned 
and uHimately executed with downsream 
facilities; 

(b) the capacity of the piperine as 
sanctioned in phase and utilisaion of that 
capacity vis·a·vis actual capacity yearwise 
details from the date of operation; and 

(c) whether there is any proposal for 
outing up the down·steam facilities along tile 
line for its utilisations? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS(SHRI B. 
SHANKARANAND): (a) Against a sanctioned 
cost of Rs. 1700.17 crores, the HBJ pipeline 
projects was ultimately executed at a cost of 
Rs. 1748. 06 crores. 

(b) The designed capacity of the HBJ 
pipeline is 18.2 MMEOSCMD. the average 
year·wise utilisation is as follows; 

Year MMSCMD 

1987·88 0.67 

1988·89 3.62 

1989·90 7.20 

1990·91 8.84 

1991·92 10.74 

(c) The entire gas available along the 
HBJ Pipeline has already been committed to 
various downstream projects. 

Effor.ts Made to Save The Life of 
Direclo of Air, Pattala 

3527. SHRI RAJENDRA 
AGNTHOTRI 

SHRI LAL. K. ADVANI: 
SHRI DILEEPBHAI 

SANGHANI: 

Will the Minister of HOME AFFAIRS be 
pteased to state: 

, 
• (a) the efforts made by the Governemnt 
to save the lifo of lato Shri M.L. Manchanda, 
officiating director of AIR, Patiala, who was 
killed by the militants on May 27,1992; 

(b) whether the militants had set forth 
any conditions for his relese; 

(c) iJ so, the details thereof; and 

(d) the details of the negotiations with 
militants, if any. undertaken by the 
Government? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLlflMENTARYAFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRf 
M.M. JACOB): (a) Government of Punjab 
have informed that many steps including 
intesnivc' searches and conducting of raids 
were taken totrace outlateM.L. Manchanda, 
Officiating Director AIIl. Patiala. 

(b) and (c). Details are given in the 
attached statement. 

(d) All out efforts were made to secure 
ttie release of Mr. Manchanda. 

STATEMENT 

12 Pints Dictates Issued by babbar 
Khalsa International 
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(i) Letters written by Sukhdev Singh be invited to presenttheirview on Radio and 
Sukha and Hander Singh Jinda to tho Doordarshan. 
President of India be broadoasted in various 
languages including Punjabi on Radio and 
Television at 9 P.M. 

(ii) AI programmes relayed from AIR· 
Chandigarh, Bhatinda and Paliala should be 
in Punjabi only. 

(iii) Jalandhar Ooordarhsan would 
trelecast programmes in Punjabi ensuring 
high quality. Preference would be given to 
programmes depicting Khalsai cullure. Only 
5% of the total programmes are to telecast 
in Hindi, which be screened by a committee 
of Punjab Scholars. 

(iv) All non-Punjabi officials working in 
Radio Station and Television statins should 
be removed. This condition will also be 
applicable in respect to artists. 

(v) News in Punjabi should be 
broadcastedatprimetimeandHindibul:etins 
should be discontinued. 

(vi) A mjority of Newsraaders and 
Announcers of Doordarshan should be Sikhs. 

(vii) Teleprinters in Punjabi should be 
Introduced. 

(viii) Radio and Doordarshan should 
adopt balanced approach and give proper 
coverage to militants. 

(ix) Apologies should be tendered lor 
telecasting the programme 'Punjab E Yatra' 
which was aimed at defaming the militants. 

(x) In Punjabi bulletins the usage of wrod 
mil~ant should be dropped and ins!e"d 
Punjabi word Kharku be used. US<'9C of 
words like terrorists, extremists, ultras should 
be stopped. 

(xi) Representatives of militants should 

(xii) Every programme of News bulletin 
should commonco with "S"t Sri Akal· in place 
of "namaskar' as at present. . 

Surrender of Torrorists in J & K 

3528. SHRI K.V. THANGKA BALU: Will 
the Minister of HOME AFFAIRS bo pleased 
to stale: 

(a) whether a number of terrorists have 
recently SIlITe' ndered in Jammu and Kashmir; 
and 

(b) if so, their nurnberduring the last two 
months? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARUAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
t.lINISTRY OF HOt.1E AFFAIRS (SHRI 
!.I.M. JACO(3): (a) Yas, Sir. 

(b) 67 m'litants h~tve surrendered before 
tha ,HJli1orities in Ille months of May and 
June, 1992. 

Mill< and r,mk Proclucts Ordor. 1992 

352Q. SHRI CHIIITU!3HAI GAMIT: Will 
the Minister of AGIlICUL TURE be pleased 
to state: 

(il) w1wIIler the Dairy units consuming 
10, 000 Uro:: of li:rl:d mi:k per day and 
produc:ng 500 lonm~s of milk products per 
annum me reqUired to get registration from 
the Government under the recently 
intr-.ldueed Milk and Milk Products Order, 
1992; 

(b) if so, the reasons therefor; 

(e) whether the Government have 
rocei'lod saveral representation againsllhis 
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order from Dairy units as these units were Kottarakudi, Trlukadaiyar. Vettikadu.
delicensed in August. 1991; and Taqattur, Tatankoil .. Kattimedu. Attkadal,

Ncduncheri. Palangudi. Royanlallur.
Admbavur. Manakkal.l<avalakkudi. Manalur,
Mangudi, Needamangalam. Arurnalal, Enadi,
Pundi. Kudavassal. Puduvur. Pennappur.
Hajahrnanqalam and Uchipuli.

(d) if so, the response of the Governemnt
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI K.C.
lENKA): (a) Yes, Sir.

(b) The Milk and Milk Product Order.
1992 primarily seeks to regulate the
production, supply and distribution of milk
andmilk product throughout the country with
a view to maintain an lncroasoc supply of
liquidmilk ofthe desired quality in the into rest
of general public.

(c) and (d). The milk product
manufacturing units have been advised to
submit specific difficulties and problems in
the implementation of the Order in mo.cting
convened by Ministry of Food Processing
Industries on 17th July, 1992.

Exploration of Oil and Nntmol Gas by
ONGC

3530. SHRI C.K. KUPPASWAMY: Wi!l
theMinisterof PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the places in Tamil Nadu whore
exploration of oil and natural gas has been
undertaken by ONGC dL!I::~g the last three
i years; and

(b) the progress made in this regard so
far?

THEMIN!STEROFPETROLEUMAND
NATURAL GAS (Sf-1nl 8.,
SHANKARANANO): (a) Seismic surveys in
Narimanam, Adiyakkamangalam.
kamlalpuram-Nannilam. North of Madras,
Tiruvarur. Kovilkalappal, Mayavararn,
Ramnad and Ariyalur areas. Exploratory
drillinghas been undertaken at Karnorakshi,

(b) 56 exploratory wells were dirled andl
or tested on 32 stucturos of whcih 9 proved
to be oil bearing and 4 gas bearing.

Live-Stock Development

3531. SI IRlkll\TI \!/\SUr'JOHARARAJE:
V/ill tile Minister of /\GRICUL TURE be
pleased to state:

(a) whether the Government are aware
of tile problems of live-stock population in
Rajasthan:

(b) if so, tile dotaiis thereof:

(c) the steps taken to mitigate these
problems:

(d) whetherGovornrnont propose to set
up fodder banks in n2jClsthan; and

(e) if so. tile steps taken in that regard in
Rajasthan?

TIlE MINISTER OF STATE IN THE
M!NISTnY OF AGR!CUL TURE(SHRI K.C.
LHlK/\): (3) to (c). Tho required information
13 boinQ g3t~1C?rod ,lr~d v/i!1be placed before
tno Sabha.

tlalional nesaarch Centre for Onion

3532 SHnl RAr-:l/\SHARUY PRASAO
SINGI-I: Will the Minister of AGRICULTURE
bo plcaseo to state:

(a) the places where National Research
Centre for Onion arc located;
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(b) whetherthe Government propose to (b) The Government have taken several
mOdernise/expand the National Research steps to ensure the satiety in use of pesticides
Centres for Onion in Bihar; to check tho recurrence of pesticide

poisoning. Some 01 the major steps taken
(c) if so. the details thereof; and are as under:

(d) if not. the reasons therefqr?

- THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI K.C.
LENKA): (a) Sir. At present. there is no
National Research Centre for onion ~n the
country.

(b) to (d). Does not arise.

Pesticide Pol~oning

3533. SHRI MAWAL KISHQRE ~AI:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the number of incidents of pesticides
poisoning reported during the last three years.
State-wise; and

(b) the steps taken by the Government
to check the recurrence of such incidents?

THE MINISTER OF STATE IN THE
MINISTYR OF AGRIC,!L TURE (SHRI
MULLAPPALL Y RAMACHANDRAN): (a)
According to the reported received from
various States/UTs •.a Statement indicating
the number. of cases of pesticide poisoning
which occurred during last three years (1989-
90 to 1991-92 is given below.

(i) The Registration Committee set up
under the Insecticides Act. 1968· registers
pesticides afterdue evaluation of toxicological
effect on human beings. animals and the
environment.

ei) labal and leaflets which are provided
Wl~~hpesticide container interalia include
-the:. t(fllctions for safe use of pesticides like
pte~tions to be taken symptoms of
poisoning. first aid measures and anti-dotes
etc.

(iii) The Extension functionaries 01 the
Government. and Association of Pesticide
Industry impart training to farmers and other
users on safe handling of pesticides including
importance 01 use 01protective clothings and
the precautions to be taken during handling.

(i'/) Registration Committee has placed
the following restrictions on the use of
pc.sticides:-

Eighteen pesticides have been refused
registration.

Nine pesticides have been banned for
use in the country.

Restrictions·have been placed on the
use of nine other pesticides.
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S.No. Name of StatelUT 1989-90 

1 2 3 
.. _----

26. Andaman & Nicobar NIL 

27. Chandigarh Not reported 

28. Dadra & Nagar Haveli Nil 

29. Daman & diu NIL 

30. Delhi Nil 

31. Lakshdweep NIL 

32. Pondicherry 1095 

----_--_._--
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Cempalgn to Remove, Bucroachment 

from main Roads 

3534. SHRIBRALJ BHUSHAN SHARAN 
SINGH: Will the Minister of HOME AFFRIS 

be pleased to state: 

(a) whether the Delhi Police propose to 
lanucha~ignto remoV8encroachments 
from all the main roads, its foot-paths and 

main bus-stops of Deihl; 

(b) if so, the details thereof; and 

(c) the date by which this campaign is 

likely to be commenced? 

THE MINISTER OF STATE IN THE 

MINISTRYOFPARlIAMENTARY AFFAIRS 

AND THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

M.M. JACOB): Ca) to Ccl. The Delhi Police 
has undertaken a drive to remove 

encroachments from roads, foot paths and 

bus stops in phased manner. In the first 
phase 20 major roads and 66 important bus 
stops were chosen by Delhi Police for the 

removal of encroachments. In the second 

phase, if is Itened to provide cle~r corridors 

for traffic coming to central business areas of 
Delhi. In addition, Ring Road and Outer Ring 

Road have also been included in the 

clearance drived. 

[English) 

INDUSTRIES be pleased to state: 

(a) whether the Government are aware 

of frequent Clashes between Indian fishermen 
and foreign trawlers operating illegally in the 
sea water of India; 

(b) if so, the number of Indian fishermen 

kidnapped and fishing trawlers captured by 

foreign fishing trawlers operating Inside Indian 
Sea Zone during this year; and 

(c) the action taken by the Government 

and protection provided to our fishermen? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FOOD PROCESSING 

INDUSTRIES (SHRI GIRIDHAR 

GOMANGO): <a) The Coast Guard are the 

authority for patrolling the Indian Exclusive 

Economic Zone. According to them, no such 

incidents have been reported wti'erein foreign 
trawlers operating in the sea waters of India 

had clashed with Indian fishermen. 

(b) Does not arise. 

(c) Cost Guard ships and aircrafts 

regularly partrol in sensitive areas adjoining 

notional International Border Line with 
Pakistan, Bangladesh and Sri Lanka. 

[ Translation) 

Borders with other countries 

3536. SHRt KESHRI LAL: Will the 

Cashas between Indians and Fo,.lgn Minister of HOME AFFAIRS be pleased to 

Flshennen state: 

3535. SHRI VLJAY NAVAl PATll: Will <a> the $tales which are having borders 
the Minister of FOOD PROCESSING with other countries; 
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(b) the lenhgth of the border of the MINISTRY OF PARLIAMENTARY AFFAIRS 
. country In Kilometres, sector-wise; and AND THE MINISTER OF STATE' IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) Arunachal Pradesh, 

(c) the length olthe border of the country 
which are vulnerable to infiltration, sector­
wise? 

Assam, Bihar, Gujarat, Himachal Pradesh, 
Jammu & Kashmir, Manipur, Meghalaya, 
Mizoram, Nagaland, Punjab, Rajasthan, 
Sikkim, Tripura, Uttar Pradesh and West 
Bengal are having borders with other 

THE MINISTER OF STATE IN THE countries. 

(b) Intemational Sector Approximate 
Boundary length 

India-Afganistan Jammu & Kashmir 106 Kms. 

India-Bangladesh West Bengal 2216.70 Kms 

(some portions are 

undemarcatcd) 

-do- Assam 262 Kms. 

-do- Meghalaya 443 Kms 

-do- Tripurq 856 Kms 

-do- Mizoram 318.Kms 

India-Bhutan Sikkim 32 Kms. 

-do- West Bengal 183 Kms 

-do- . Assam 267 Kms 

-do- Arunchal Pradesh 217 Kms. 

India-China Jammu & Kashmir 1597 Kms. 
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International Sector Approximate 
Boundary lengtll 

-do- Himachal Pradesh 201 Kms. 

-do- Uttar Pradesh 344 Kms. 

-do- Sikkim 220 Kms. 

-do- ArunaclKl1 Pradesh 1126 Kms. 

India-Myanmar t.1izoram 510 Kms. 

-do- Manipur 390 Kms. 

-do- Nagaland 215 Kms. 

-do- Arunachal Pradesh 520 Kms . 

. India-Nepal Uttar Pradesh 823 Kms. 

-do- Bihar 72G Kms. 

-do- West Bengal 100 Kms. 

-do- Sikkim 99 Kills 

India-Pakistan Jammu & Kashmir 1225 Kms. 

-do- Punjab 553 Kms. 

-do- Rajaslhnn 1037 Kms. 

-do- Gujaral 508 Kms. 

(c) The international borders with Bangladesh. Bhutan. Myanmar. Nepal and Pakistan are 

generally vulnerable to infiltration. 
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Organisation Registered Under Foreign 
Contribution (Regulation) Act, 1976 

3537. DR. AMRIT LAL KAUDAS: Wil 
the MINISTER OF HOME AfFAIRS bo 
pleased to state: 

(a) tho numborofvoluntaryorganisations 
registered under the Foreign Contribution 
(Regulation) Act, 1976 during each of the 
last three years; 

(b) the number of associations refused 

Year 

1989 

1990 

1991 

No. of tllO Assn. 
registered 
under FCRA 

320 

615 

758 

(c) No formal enquiry is provided the 
rules. However, government have laid down 
guidelines for considering applications for 
grant/refusal of registration. 

Trash Fish Projects in Kerala 

3539. PROF. SAVITHRI 
LAKSHMANAN: Will the MINISTER OF 
FOOD PROCESSING INDUSTRIES be 
pleased to state: 

(a) locaUons in Kerala, where Union 
Government have aided for establishment 
of trash fish projects; and 

(1) Sakthikulangara 

(2) Ambalapuzha 

(3) Chavakkad 

registration during tho said periodi and 

(c) tho number of organisalion$ granted 
regislration as a special case without proper 
enquiry through the concerned agencies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTnY OF HOME AFFAIRS (SHRI 
M.M. JACOO): (a) and (b). The number of 
voluntary organisations who were registered 
and refu::ed registration' under Foreign 
Contribution (Regulation) Act, 1976 during 
the I.lsl 3 years is given below:-

No. of Assn. 
rofusod registration 
under FCRA 

750 

676 

433 

(b) the effective sleps taken/proposed 
10 be taken in these pl3ces forthe conversion 
of low value fish into high value products? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) and (b). This Ministry, 
under tho "scheme for Trash Fish utilisation 
and conversion into value added products· 
has released an amount of Rs. 451akhs to 
the Government of Kera!a during the year 
1991-92. to meet the capital expenditure for 
setting up 01 Tr:lsh Fisn Projects at the 
follOWing places: 

Ouilon District 

Alleppey District 

Trichur District 
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(4) 

(5) 

Kannur 

Kottikulam 

Cannanore District 

Kasergod District 

The projects are in var:ous stages of implementation. 

Poultry Fanning 

3540. MAJOR D.O. KHANORIA: Will 
the MINISTER OF AGRICULTURE be 
pleased to state: 

(a) whether the Government have any 
proposal to promote dairy and poultryfarming 
in Himachal Pradesh; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER 01= STATE IN THE 
MINISTRY OF AGRICUL TURE(SHRI K. C. 
LENKA): (a) and (b). Yes, Sir. The 
Government have various programmes to 
improve breeding to increase production of 
feed and fodder. to improve health cover 
andto provide better facilities for processing 
and marketing in the country including the 
State of Himachal Pradesh. 

(c) Question does not arise. 

( Translation] 

Ownership Right of Flats/Plots of DCA 

3541. MAJOR. GEN. (RETD) BHUWAN 
. CHANDRAKHANDURI Will the MINISTER 

OF URBAN DEVELOPMENT be pleased to 
state: 

(a) the number of persons submitted 
their applications for ownership right of DDA 
f1atslpJots after the announcement of the 
policy in this regard; 

(b) whether the procedure laid down is 
very complex and expensive; 

(c) whether the Government propose to 
simplify the procedure; and 

(d) if so, tM details thereof and if not, the 
r~asons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHnl M. ARUNACHALAM): (a) The DDA 
has reported that 1250 applications have 
been received as on 27-7-92 for conversion 
of plots/fiats from lease hold to freehold. 

(b) the borchure released by DDA under 
conversion scheme is comprehensive and 
self explanatory. The conversion charges 
indicated in the brochure are in accordance 
with the Government of India's orders dated 
14-2-92. 

(c) and (d). No Significant complaints 
regarding the procedure laid down by the 
DDA lor conversion scheme have been 
received and. therefore, the question of 
simplification of the procedure does not 
arise. 

Pay Scales to NOMC Employees 

3542. PROF. PREM DHUMAL: WUlthe 
MINISTEROF Unl3J\N DEVELOPMENT be 
pleased to state: 

(a) whether . pay scales and other 
facilities are being given to the employees of 
New Delhi Municipal Committee as per the 
recommendations of Shivshankar 
Committee; 

(b) it so, since when and the details of 
the facilities being provided to the staff; and 

(c) if tiot, the reasons therefor? 
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THE MINISTER OF STATE IN THE construction of booths in Sector 15- 0 and 
MINISTRY OF URBAN OEVLOPMENT Sector22-C has been taken up. 140booths 
(SHRI M. ARUNACHALAM): (a) to (c). The have been completed and 1241n progress In 
New DeIhl Municipal Cornmilteehasreported Sector 15 -0 and 322 booths in .Sector 22 
that the benefits of pay scales based on the -C have been constructed. The number of 
recommendations of Shivshankar boothstobeconstructedinfuturewilldepend 

. Committee has been given to the Technical on the response from the beneficiaries 
Staff of the Electricity Dept!. w.e.f. 1.4.72 under the scheme. 
Ministerial Staff, Sanitary Staff and otrers 
allied categories have :llso been giveri this 
benefits w.eJ. 1.6.82. (the national pay 
fixation being given w.eJ. 1.4.72) as perthe 
directions of the Supreme Court of India. 

Nexus Amongst Terrorists 

3545. SHRIRAMESHWARPATIIOAR: ., 
Will the MINISTER OF HOME AFFAIRS be • 

The question of sanctioning pay scales pleased to stale: 
b!lsed on the recommendations of 
shivshankar Committee to other categories 
of staff of NDMC is subjudice .. 

[English) 

Construction of Booths 

3544; SHRI PAWAN KUMAR BANSAL: 
Will the MINISTER OF URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Chandigarh 
Administration has started the work 01 
constructing booths in the various Rehri 
Markets in Chandigarh; 

(b) if so, the details thereof; 

(c) the number of such booths 
constructed so far in each of the Rehri 
Markets; and 

(d) the number of booths proposed to be 
constructed during next two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOr'.lEfJT 
(SHRI M. ARUNACHALAM): (a) to (a). T!:G 

Chandigarh Administration· has decided te 
constructDay Market Booths forthe licenced 
Rehriwalas of various Rehri Markets in 
Chandigarh on lease/here purchase in phase 
in two years. In the tirst phase, the work of 

(a) whethertl1ere is any nexus amongst 
various militant groups such as l TIE, UlFA . 
and those operaling in Punjab and Jammu 
and Kashmir; and 

(b) if so, the reaction of the Govemment 
tilereto? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
UINISTI1V OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) Government are aware 
that efforts are being made by different 
mi!itant outfitssuch as terrorist groups in 
Punjab, Jammu & Kashmirto establish links 
with various outfits like ULFA and lTIE. 

(b) Bolhthe Central Governmenl as well 
as concerned Slate Govemment are keeping 
a sharp vigil'in Ihe mat!e~ and appropriate 
action is being taken as and when req\lired. 

[ Trarrslalionj 

Reinstntcment of J & K Dismissed 
Police Employees 

3546. SHRI RAM BADAN: WUI Ihl 
f.11~JlSTEROFHOMEAFFAIRS bepleasel 

~o sta:e: 

(J) wheth<:rtheGovernment propose t4 
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reinstate the dismissed employees of Jammu 
& Kashmir Police; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) No, Sir. There is no 
proposal to reinstate all the dismissed 
employees of the Jammu and Kashmir Police. 

(b) Does not arise. 

Report of Va ish Committee 

3547. PROF. PREM DHUMAL: Will the 
MIN!STER OF URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the report of Vaish 
Committee has been presented to the 
Government; 

(b) if not, by what time il is likely to be 
presented; and 

(c) whether New Delhi Municipal 
Committee is making payment of ex-gratia 
on pro-rata basis to its employees as is being 
given to DESU slaff? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPI.1ENT 
(SHRI M. ARUNACHALAM):(a) No, Sir. 

(b) The report is still underconsideration 
o( pelhi Administration and the question of 
its presentation to the Government will arise 
only after a decision has been taken by Delhi 
Administration. 

(c) Not Yet. 

Action Plans to Tackle Naxalism 

3548. DR. LAXMINARAYAN 
PANDEYA: Will the MINISTER OF HOr,1E 
AFFAIRS be pleased to state: 

(a) the details of the action-plans 
submitledbythe States affected by naxalism 
to the Union Government for tackling the 
problem, State-wise; 

(b) the sleps taken by the Union 
Government on each of these plans; 

(c) Ihe details of assistance, financial or 
olher.'1ise, proposed to be provided to these 
States in 1992-93, State-wise; and 

(d) !hedetails of training facility provided 
to Ihe police pc.>fsonal of these States and 
the number of policemen benefited thereby 
durin!) each of Ihe last three years, St~te­
wise? 

THE ~.m·IISTER OF STATE IN THE 
MINISTRY OF PAnUAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF I-IOr.1E AFFAIRS (SHRI 
M.M. JACOI3): 

(a) A statement is given below. 

(b) to (d). In this regard, a Joint Co­
ordination Committee (JCC1 has been set 
up with representatives from the affected 
states for the purpose of planning and 
implementation of the counter naxalite 
operations in all its aspects in a coordinated 
manner. As regards financial assistance the 
stand t3~(()n by tilC Pi:1nning Commission is 
IIlat such special prograrT'mes should be 
financed out of the State's own Plan 
resources. The Central Government is 
rendering all possible assistance to the 
affected slete governments, including 
deployment 01 centml para-military forces 
v/llen required. 

STATEL1EIJT 

(a) The State Government of Madhya 
Pradesh Ins i!ral"ln up a Police Plan covering 
setting up of new police stations, out posts, 
upgradaticn of cutposts to Police Stations, 
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increasing the strength in Police Stations, 
provisions of additional vehicles, equipment 
etc., together with a Development plan for 
the naxalite affected areas for construction 
of roads, bridges, staff quarters, public 
health and family welfare measures, women 
& child development etc. 

The State Government of Maharashtra 
has drawn up a Police Action Plan for the 
affected districts of the State. The state 
government is also :mplementing various 
schemes on the development side. 

The State Government of Orissa has 
prepared a plan for socio-economic 
development of the affected districts of the 
state, covering Hems such as irrigation, animal 
husbandry, forestry, fisheries etc. The plan 
also includes a portion for police 
administration. 

The State Government of Andhra 
Pradesh has prepared Action Plan which 
includes both police and development 
aspecis. 

The State Government of Bihar has 
prepared a developmental Action Plnn for 
the extremists affected districts of the state, 
which includes programmes on Land refGrms, 
animal husbandry, fisheries, provision of 
safe drinking water, assistance to SCs/STs 
etc. 

(English] 

Circular Railway in Hyderabod­
Secunderabad 

3549. SHRIDATTATRAYABANDARU: 
Will the MINISTER OF URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the·vehicular traffic in the 
twin cities of Hyderabad and Secunderabad 
has increased over the past few years 
causing traffic congestion and pollution; 

(b) whether a proposal of Government 
of Andhra Pmdesh for a circular Railway for 
the twin cities of Hyderabad and 
Secunderabad is pending for approval ofthe 
Union Government; 

(c) if so, the. reasons therefor; and 

(d) the time by which it is likely to be 
cleo red? 

THE M!NISTER OF STATE IN THE 
M!NISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAr,1): (a) to (d). It is 
a fact that r,e vehicles traffic in the twin cities 
of HyderabCld/Secunderabad has been 
increasing in the past few years. To tackle 
the traffic congestion, the Government of 

.Andhra Pradesh got a techno-economic 
feasibility stUdy carried out by MIS Rail India 
Technical and Economic Services (RITES). 
Accordingly. I·Ns. RITES recommended the 
introduction of a Light Rail Transit system 
over a total route length of 23 Kms. at an 
estimated cost of Rs. 307 crores. While the 
Central Government is exploring the 
possibility of private/public sector to finance 
the projecl and implement the same by 
forming a joint stock company whioh would 
take up project on Build, Own, Operate and 
Transfer "BOOT) basis, the State 
Governmentnas been asked to finalise the 
finnncing pnckage for funding the projec-'. 
However. no fin,,1 dccisio"llitin regard to the 
formation of such a comp~ny has yet been 
t<Jl~on. In vial'; of tt1C COll1p!~jjjes involved,lt 
is no! poss;!):e to indIcate at this stage the 
time sched:Jlo for completion of the project. 

t!utriticn Programme 

3550. SHRI ~.1ANORANJAN BHAKTA: 
Will the MINISTER OF AGRICULTURE be 
pleased to state: 

(a) whether India andti1C United Nations 
Food and Agricultural Organisation (FAO) 
have signed an J<Jrccmcn! to irnprove 
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(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALl Y RAMACHANDRAN): (a) 
and (b). An agreement was signed between 
the FAO and the Government of India for a 
Technical Co -operation Programme (TCP) 
project entitled 'Food Production for improving 
consumption of nutritious crops by leprosy 
patients in Shahadra Colony: in June 1992. 
The FAO contribu!:on to the project is US $ 
75,OO~. 

Accord to Safeguard Trlbals' Interests 

3552. SHRIMATI BIBHU KUMARI 
DEVI: Will the MINISTER OF HOME 
AFFAIRS be pleased to state: 

(a) whether an accord was signed in 
August 1988betweenthe then Prime Minister 

. Shri Rajiv Gandhi and TNV with a view to 
safegurding tribals' int~rests in Tripurai. 

(b) if so, the steps taken in pursuance 
thereof; and 

(c) the extent to which the points of 
settlement have been' carried out? 

THE MINISTER OF S'TATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB) (a) A Memorandum of Settlement 
was signed by the Government of India, 
State Government 01T ripura and the T ripura 
National Volunteers (TNV) on 12.8.1988 
with'a view 10 bringing about a satisfactory 
seUlernent olthe problemoftnbals in Tripura. 

(b) and (c) .. II) so far as Central 
Government isconcemed, action as required 
to ~lernent the provisions of Memorandum 
of Settlement on Tripura has, by and large, 

already been taken. T~V personnel came 
overground and deposited arms and 
ammunition according to a time bound 
programme thus restoring normalcy In 
Tripura.Allthe formorunderground elements 
of the TNV have already been rehabilitated. 

A Constitution (Amendment) Bill to 
provide for increased reservation of seals 
for tribals in the State. Assembly has been 
introduced in Lok Sabha. More powers have 
been given to the District Council in Tripura 
through Sixth Schedule to the Constitution 
(Amendment) Act, 1 gSG which came into 
forcew.e.f. 16.12.1988. Measures identified 
for economic development of tribals are 
under various stages of implementation. 
Tile Government of India have released the 
total assistante of Rs. 33.26 crores for 
implementation of the TNV Accord. All India 
Radio has increased the content of their 
programme in the tribal language. 

[ Trans!ation] 

PIiority to Housing by DDA 

3553. SHRIMATISHEELAGAUTAM: 
SHRI RAJESH KUMAR: 

Will tne Minister of URBAN 
DEVELOPMENT be pleased tfi) state: 

(a) whether the Dethi Development 
Authority has give~ top priority to housing in 
the Eighth Five Year Plan; 

(b) so, whether any target for the same 
has been fixed; 

(c) if so, the details thereof and the steps 
taken to achieve thc target; 

(d) the number of fli!ts constructed so 
far during tho Eighth Plan; and 

(e) the extent to which construction of 
lIats is likely to be completed during the Ptan 



345 Wlitten Answers 
period? 

SRA VANA B, 1914 (SAKA) Written Answers 346 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b),(c) and (e). The target fixed by the 
DDA for construction of flats during the 8th 
Five Year Plan are indicated below:-

Year Target for construction . 
of flats 

1992-93 8,424 

1993-94 13,487 

1994-95 18,314 

1995-96 46,306 

1996-97 86,531 

These targets are subject to availability 
of land, funds and infrastruclural facilities. In 
order to achieve the targets the pro~ress of 
construction of flats is reviewed from time to 
time at higher levelS to remove the 
bottlenecks, if any. 

(d) 344 flats have been constructed by 
D~A from 1-4-92 to 30.6-92. 

AcquiSition of Green land 

3554. SHRIRAMESHARRAYPRASAD 
SINGH: Will the MINISTER OF URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the State Government 
acquire land for Urbanisation from the 
farmers; 

(b) if so, whether Union Government . 
have issued guidelines to the State 
Governments not to acquire greenland from 
the farmers for urbanisation; and 

(c) if so, the detaHs thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c) Land 
use regulations arc controlled under .the 
various Acts of the State Governments. 
Population growth consequently 
necessitatos conversion of some agricultural 
land for urban use. However, care is taken 
not to convert as far as possible fertile wet 
lands as non-agricultural lands. If any 
agricultural land is designated in the master 
Plan as Agriculture", such lands cannot be 
converted for non-agricultural purpose 
without going through the proceedings laid 
down in Ihe law for such changes of land use. 
Moreover, the use of agriculture lands is 
regulated by the land Reforms Acts' 
administered by the States. Urban 
Dovelopment is primnrily' a State. subject 
and land use planstmasterplans are prepared 
by the States concerned keeping in view the 
local roquirements. 

Construclion of New Houses During 
Eighth PI3n 

3555. SHRI NITISH KUMAR: 
SHRIJAGMEET SINGHBRAR: 

Will the MINISTER OF URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
decided to invest Rs. 20,000 to 25,000 crore 
in housing schemes through National Housing 
Bank during Eighth Five Year Plan; 

(b) if so, the total number of new houses 
6kely to be constructed in the country during 
this period; . 

Cc) whethor the Government have 
assessed the demand for houses in the 
country by the end of Eighth Five Year Plan; 
and 
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(d) if so, the total numbor of houses that traffic crowd? 
would be required at that time and the 
shortfall in the availability and demand after 
taking into account the new and old 
constructions? 

THE MINISTER OF STATE IN THE 
MINISTRV OF URBAN DEVELOPMENT· 
(SHRI M. ARUNACHALAM): (a) and (b). 
The working Group on Finance for Housing 
sector for Eighth Plan (1992-97) set up by 
the Planning Commission has projected the 
flow of credit to the housing sector during 
Eighth Five year Plan forvarious components 
of the formal sector including Nntional 
Housing· Bank at Rs. 20,000 to Rs. 25,000 
crores. As per Planning Commission 
estimate, 6.5 million housing units will be 
contributed by the formal sector dL:ring the 
8th Five Year Plan period. 

(c) and (d). Based on Census data the 
National Buildings Organisation has 
estimated the housing shortage to bo 36.8 
million (rural-23.S million and Urban 13.3 

million) as on 1.3.1997. 

Bridges on Yantuna 

3556. SHRI ARVIND TRIVEDI: 
SHRI SYRYA NARAYAN 

VADAV: 

Will the MINISTER OF URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Governmcntproposeto 
C<?nstruct some more bridges on Yamuna 
river in Delhi; 

(b) if so, the total number of bridges 
likely to be constructed in near future 
alongwith the name of the places where 
these are to be constructed and tho total 
estimated expenditure involved; and 

(c) if not, the way by which the 
aovemmentproposeto control the increasing 

THE. MINISTER OF STATE IN THE 
MINISTRY OF URE3AN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Delhi Administration has informed that one 
bridges is under construction in the 
immediate down stream of the existing 
LT.O. bridge (Lok Nayak Solu) at an 
estimated cost of Rs. 26 croms. The work 
has just stnrted. Two more bridges are 
proposed to be constructed in the immediate 
down stream 01 the existing Nizamuddin 
bridge and Wazirabad Bridge. At present 
they are in the planning stage. In addition. a 
memorandum of understanding has been 
signed among Ihe Delhi Admn. NOIDA and 
Infrastructure Leasing and Financial Services 
Ltd. for the construction 01 an 8 - Lane bridge 
over the Yamuna near Maharani Bagh. 

(c) In reply to (a ) & (b) above question 
docs not ariso. 

[ Eng!!;:J;] 

fl:llion<ll nesearch Centre on Meat 

3557. SllRl RAJVEER SINGH: Willthe 
MINISTER OF AGIlICUL TURE be pleased 
to slate: 

(a) whether the N~tional Research 
Contre on Meat was established during the 
Seventh Five Ye;:)r Plan; 

(b) v!!lClher this Centre has become 
operational; 

(c) if not. the reasons therefor, 

(d) whether this Centre was proposed to 
be sct up as an independent unit: 

(e) if so. tho reasons for not setting up 
this Centre as an independent unit; 

(f) whether the Government have set 
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up any Committee for deciding tile new improvement in the law and order situation
location and functions of this Centre; in Jammu & Kashmir; and

(g) of so, the details thereof; and

(h) the time by which this Centre is likely
to be set up and its location thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI K.C.
LENKA): (a) to (c). Sir, Sanction for
establishment of National Research Cenlre
on Meat was issued during VII plan. But due
to administrative & financial constraints tile
Centre has not becomes operational so far.

(d) Yes, Sir.

(0) During VII plan, a provision of Rs.
49.001akhs was made forthen Centre. This
was considered too meagre an amount to
setup an independent Centre which requires
minimum Rs. 300 lakhs to create all
necessary facilities required. This issue was
also reterred to a Committee constituted to
look into the functioning of IVRI. This
Committee has recommended that until
sufficientfunds are available, the LPT Division
may continue to function as a part of IVRI. A
provision of Rs. 300 lakhs has been made
forthe Centre during the 8th Plan. Afterthe
provision made is finally approved, efforts
will be made to find out a suitable location
and structure for the Centre.

(f) No, Sir.

(g) Does not arise.

(h) As indicated in reply to (e) above.

Law and Order Situation in J & K

3558. OR. VASANT NIWRUTTI
PAWAR: Will the MINISTER OF HOME
AFFAIRS be pleased to state:

(a) whether there has been any

(b) if so, wilether the Government
propose to withdraw security forces deployed
to maintain law and order in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF P/\RL II\MENT ARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRYOFHOMEAFFAIRS(SHRIM.M.
JACOB) (a) and (b). Tile situation inJammu
& Kashmirthouqh stilldiflicult and challenging
has shown a qualitative changeforthe better.
However, tile Pakistani and terrorist out-tits
have made ottorts to escalate tile violence
since second Iortniqht of June, 1992. The
Security forces who continue to be deployed
there have stopped up pressure and
continued with stern action against terrorists
and strong measures to prevent infiltration
and Ilow of arms and ammunition from
across the border.

[ Tmns/ation]

RopresentCltion From MPs

3559. SI-IRI LI\L BABU RAI: Will the
~"lINISTER OF I\Gfl!CUL TURE be pleased
to state:

(a) the number of lettersl
representations/memoranda received by
him from tile Members of Parliament during
the last six months;

(b) the number of cases in which the
receipt was acknowledged within 15 days
and the number of cases in which final reply
have not been sent so far;

(c) the reasons for not acknowledging
the receipt within fifteen days and not sending
the final reply within three months; and

(d) the stops taken to expedite the
disposal of these totters. memoranda, etc?
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THE MINISTER OF STATE IN THE [Translation]
MINISTRY OF AGRICUL, TURE (SHRI
MULLAPPALL Y RAMACHANDRAN): (a) to
(d). The information is being collected and
will be laid on the Table of the Sabha.

[English]

DDA flats to Retiring Government
Employees

3560. SHRI DHARMANNA MUNDA YYA
SADUL: Will the MINISTER OF URBAN
DEVELOPMENT be pleased to state:

(a) whether a substantial amount out of
retirement benefits, gratuity, etc. of retiring
central Government employees could be
retained by the Government and diverted for
some other purpose if a new scheme for
allotment of DDA flats/plots in and around
Delhi is launched;

(b) if so, whether the Government have
taken into consideration this aspect in the
past;

(c) if so, details thereof; and

(d) if not, whether the Government would
consider this aspect in view of financial
constraints?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALM): (a) to (d). The
matter regarding opening of new scheme by
the DDA for allotment of flats/plots to retired!
retiring public servants has been examined
by the Government. However it has been
decided not to open any new registration
scheme in near future, keeping in view the
huge backlog of pending registrants awaiting
allotment of flats!plots under various housing
schemes of DDA.
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Demonstration for Extradition of
Banqladoshls in Delhi

3561. SHRI B.L. SHARMA PREM:
SHRI PHOOL CHAND VERMA:

Will the MINISTER OF HOME AFFAIRS
be pleased to state:

(a) whether "demonstration was staged
in Delhi for the extradHion of the people of
Bangladesh in July, 1992;

(b) if so. the details thereof; and

(c) the action taken by the Government
in his regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRYOFHOMEAFFAIRS(SHRIM.M.
JI\COB) (a) Yes, Sir.

(b) a demonstration by the followers of
Bhartiya Janta Yuva Morcha from East
Delhi, Shahdara and Narela Districts was
staged on Parliament Street onJuly7, 1992
demanding deportation of Bangladeshi
immigrants and measures for stopping their
inflow. .

(c) The Delhi Police is continuing .lts
. drive of identifying Bangladeshis with a view
to deport them to Bangladesh.

Crimes by Bangladeshis in Delhi

3562. SHRI S.L. SHARMA PREM:
SHRI PHOOL CHAND VERMA:

Will the MINISTER OFHOME AFFAIRS
be pleased to state:

(a) the details of incidents of crimes by
Bangladeshi nationals reported in Delhiduring
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1991 and 1992 so far; and MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 

(b) the number of such persons arrested MINISTRY OF HOME AFFAIRS (SHRI M.M. 
and the action taken against them? JACOB) (a) and (b) The number of cases 

registered and the number of persons 
THE MINISTER OF STATE IN THE arrested is as under:-

Year 

1991 

1992 
(up to 28.7.92) 

Cases 
registered 

26 

39 

The cases mostly relate to fo·rced visas 
arid passports. There are also cases relating 
to gambling, thefts etc. 

[English] 

Slum Pockets In Bombay on Central 
Government Land 

3563. SHRI SHARAD DIGHE: Will the 
MINISTER OF URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government are 
aware that 149 slum pockets have been set 
up on Union Government land in Bombay 
and basic amenities to 36 slum pockets have 
been provided; 

(b) whether the Government of 
Maharashtra has submllted a proposal to 
the Union Government to provide basic 
amenities to rest of tt:e slum pocke's: and 

(c) it so, the details thereof and reaction 
of the Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVelOPMENT 
(SHRI M.. ARUNACHALAM): (a) Ves Sir. 
149 Slum pockets have come up on land 
belonging to various Central Government 
Departments. In respect of 36 slum pockets. 
'tic ~jection Certificates· have been issued 

Persons 
arrested 

38 

50 

by the various Central Government 
Departments concerned for provision of 
civic amenities. 

(b) and (c). The Government of 
Maharashtra has approached the Central 
Government for issuing • No Objection 
Certificates' in respect of the rest ofthe slum . 
pockets. The accepted poUcy on the matter 
is that the Government of Maharashtra may 
go ahead with providing basic amenities In 
slums located on lands of Central 
Government Departments except (i) slums 
on either side of the runway of Bombay 
Airport which cause bird menace dueto their 
proximity to the runway (ii) defence lands 
where vital installations are to be lo~. ted (iii) 
hutments within 30 leet of the railway tracks 
and (iv) lands which are required by the land 
owning departments lor their immediate use. 
As such, it is for the State Government to 
obtain "No Objection Certificates' from the 
concerned Central Government 
Departments. 

[ Translation] 

Report on Ayodhya Issue 

3564. SHRI RAM VILAS PASWAN: -
WiIIlhe MINISTEn OF HOME AFFAIRs-bit:­
pleased to state: 

(a) whether the Government have 
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studied the report of the Committee 
constituted under the chairmanship of Shri 
S.R. Bommai in regard to the Ayodhya 
dispute; and 

(b) if so, the action taken so far by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB) (a) and (b). Government has taken 
notofthe report olthe delegation comprising 
Members of the Standing Committee of the 
NIC and Parliament which visited Ayodhya. 
The report has been circulated to Members 
of parliament and kept in the library of the 
Parliament. A meeting of the Standing 
Committee of the NIC was held on 23 June, 
1992 and of the NIC itself on 18 July 1992 to 
discuss Communal Harmony: Ram Janma 
Bhoomi -Babri Ma~iid Issue. The report of 
the DelegationwascirculatedtotheMombers 
prior to the meeting. Whenever 
developments have taken place at Ayodhya 
such as demolitions, construction of the 
wall reduction of securfty measures, leve lIing 
and digging operations and the construction 
ofthe platform, the Central Government has 
taken up the matter appropriately with the 
State Government. 

(Eng/ish) 

Special Cell to Deal with Police 
Atrocities 

3565. SHRI MANORANJAN 
BHAKTA: 

SHRI SANAT KUMAR 
MANDAL: 

SHRI GEORGE FERNANDES: 

Will the MINISTER OF HOME AFFAIRS 
be pleased to slate: 

(a) whether any special Cell has been 

set up by the Union Government to 
investigate the allegations made by the 
amnesty International reg~ policed 
atrocities in some State; 

(b) if so, whether the CeD has aince 
submttted its report to the UnionGovemment; 

(c) if so, the main rocommendation 
made therein; 

(d) the follow-up action takenlbeingtaken 
thereon; and 

(e) if not, the time by which the reporlls 
likely to be furnished by tho Cell? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN lHE 
MINISTRYOF~IOMEAFFAIRS(SHRIM.M. 

JACOB) (a) ~Jo. Sir. A cell has been set up in 
the Ministry of Home Affairs to co-ordinate 
matters 01 violation of Human Rights by 
security and police forces. 

(b) to (e). Does not arise. 

Compl:lints Regarding Fake 
Passports 

3566. S!-Im D. VENKETESWARA 
flAO: • 

SHRlIIARISINGH CHAVOA: 
SHRI VILAS MUTTEMWAR: 
SHRI MANORANJAN 

BHAKTA: 

Wil!theMINISTEROFHOMEAFFAIRS 
be pleased to slate: 

(a) the details of complaints et .aIat 
passports roceived by tho UnionGowlmmenl 
during the curren! year; 

(b) the action taken thereon;-

(c) whether some passport radIIJIa. 
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various States have been smashed during K.C.LENKA): (a) Under the Central Sector 
the raids conducted by the CBI recently; and Centrally Sponsored Schemes the 

following achievemonts were made relating 
(d) if so, the details thereof, State·wise; tothe major cattle development programmes 

and during the 7th Five Year Plan period: 

(e) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISrRYOF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SIIR! M.M. 
JACOB) (a) to (e). Details are being collected 
and will be laid on the Table of the House. 

(i) Production of Bulls in Central Cattle 
Breoding Farms -2616 

(ii) Production 01 frozen semen doses 
-25,8 lakhs. 

(iii) Persons trained in the frozen semen 
technology -566 

(iv) No. of AI Centres converted from 
Cattle Breeding Programme chilledlofrozen semen technology 

- 2237 
3567. SHRI N. DENNIS: Will the 

MINISTER OF AGRICULTURE be pleased 
to state: 

(a) the achievement made under callie 
breeding programmes during Seve nih Five 
Year Plan; and 

(b) the amount spend on these 
programmes during Ihe above poriod, Siale­
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 

(v) No. of bulls tested under progeny 
testing programmes -301 . 

(vi) No. of primary registration of alite 
Cattle![3uffaloes undorContralHerd 
Registration Scheme -27000. 

(b) Hie amount spent by the Ministry of 
Agriculture on different programmes during 
the 7th Five Year Plan is Rs. 1 B66 lakhs; 

The state-wise break-up is given in the 
attached statement. 

STATEMENT 

State-wise Expenditure During tfl£1 7tlJ Plan 

(Rs. in lakhs) 

1. Andhra Pradesh 66.03 

2. Arunachal Pradesh 31.64 

3. Assam 37.20 

4. Bihar 2.05 

5. Gujarat 123.03 
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6. Hiryana 

7. Jammu & Kashmir 

8. Kamataka 

9. Kerala 

10. Maharashtra 

11. Manipur 

12. Meghalaya 

13. Nagaland 

14. qrissa 

15. Punjab 

16. Rajasthan 

'17. Sikkim 

18. Tamil Nadu 

19. Uttar Pradesh 

20. West Bengal 

21. Deihl 

Relief to J & K 

3568. SHRI PRATAPRAO B. 
BHONSLE: Will the MINISTER OF HOME 
AFFAIRS be pleased to state: 

Ca} whether the Government of Jammu 
and Kashmir has requested the Union 
Government to provide to the affected people 
of Jammu and Kashmir; 

(b) of so, the details thereof; and 

(c) the action taken In this regard? 

141.11 

76.94 

65.65 

98.50 

32.50 

74.80 

41.80 

29.96 

560.77. 

10.50 

86.70 

30.05 

21.89 

278.14 

55.14 

1.60 

1866.00 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFJ'.IRS (SHRI M.M. 
JACOB) (a) to (c). Raliello Kashmir migrants 
to take care of their basic needs is being 
provided at Jammu and Delhi by the 
Government. In addition. guidelines for the 
payment of ex-gratia assistance to the 
victims of terrorists violence have been 
issued. vide Government of Jammu and 
Kashmir Order No. 723 -GR (GAD) of 1990 
datod 10.7.1990. Apackago of Incenlive for 
dovelopment. of Industries was also approved 
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by the Government of Jammu and Kashmir 
(vide order N. 318 -OR of 1990 dated 
30.11.1990) 

Allocation Under Urban Basic Services 
Schemes 

3569 •. SHRI SUDHIR SAWANT: Will 
the MINISTEROFURBANDEVELOPMENT 
be pleased to. state: 

(a) the amount speooduring the Seventh 
Plan on Urban Basic Services schemes, 
Slate-wise and year wise; and 

(b) the allocation made for the Eighth 
Plan and for the year 1992·93 for towns of 

Maharashtra? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM.ARUNACHALAM): (a) The amount 
spent during the Seventh Plan on the Urban 
Basic Services Scheme, State-wise and year­
wise is indicated in the statement enclosed. 

(b) The tentative allocation for 
Maharashtra under the scheme of Urban 
Basic Services for the Poor, which is a 
strenglhenad and revisad version of UBS.1s 
Rs. 649.50 lakhs for the Eighth Plan. Forthe 
year'992-93, a tentative amount of As. 
129.90 lakhs has been allocated for the 
towns of Maharashlra underthe said scheme. 
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3571. SHRI CHHITUBHAI GAMIT: 
SHR.I N. DENNIS: 

Will the MINISTER OF AGRICULTURE 
be pleased to state: 

(a) the States facing crisis of milk at 
present; 

(b) the steps taken by the Government 
to reduce the scarcity of the milk; 

(c) whetherthe Government propose to 
prohibit manufacture 01 milk products and 
also confiscate milk powder; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) to (e). The information is being 
collected and will be laid on the table of the 
Sabha. 

Failure of Rabl Crops 

3572. SHRI PRATAPRAO B. 
BHONSLE: Will the MINISTER OF 
AGRICULTURE be pleased to state: 

(a) whether failure of rabi crops in some 
States has been reported during 1991 dl,JE! 
to non·supply of fertilizers; 

(b) H so, the details thereof; and 

(c) the steps taken to ensure adequate 
supply of fertilizers to the States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
NO,Sir. 

(b) Question does not anse. 

(c) To ensure adequate availability In 
the States, the Government of India monitors 
the movement 01 fertilisers at periodic review 
meetings with Stat~ Governments and 
manufactures. Corrective measures are 

.taken whenever the situation so warrants. 

Small and Marginal Fanners 

3573. SHRI GOPI NATH GAJAPATHI: 
Will the MINISTER OF AGRICULTURE be 
pleased to state: 

(a) the manner in which the Centrally 
sponsored scheme for small and marginal 
farmers was funded during Seventh Five 
Year Plan; 

(b) whether the Central share of 
matching grants was provided to Orissa 
during Seventh Five Year Plan period; 

(c) if so, the detailS thereof; 

(d) if not, the reason therefor; 

(e) whetherthere is growing demand for 
cent percent assistance to State under this 
Centrally Sponsored during Eighth Five 
Year Plan; and 

(I) if so, the response olthe Government 
thoreto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AG·RICUL TURE (SHRI 
MULLAPPAll Y RAMACHANDRAN): (a) 
Centrally Sponsored Scheme of Assistance 
·to Small 8. Marginal Farmers for increasing 
AgriculturalProduction has been in operation 
in all the States and Union Territories covering 
5047b1ocks in the country during the Seventh 
Five Year Plan with an outlay of Rs. 51akhs 
per block per annum had been envisaged. 
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The outlays were being equally shared (b) to (d). The major on-going projectsl 
by the Centre and State Govemments. In programmes include In-house oil 
case of Union Territories the entire provision conservation programmes; production and 
was met by the Govemment of India. The sale of high grade lubricating oils to replace 
scheme was transferred to State sector with lubricants of lower efficiency; promotion of 
effect from 1.4.1990. the sale of fuel·efficient Nutan kerosene 

(b) and (c). Central share amounting to 
Rs. 1821.45 ;Iakh was released to 
Government of Orissa for implementation of 
this schemedu>ing Seventh Five Year Plan. 
In addHion to this a sum of Rs. 798.54 lakhs 
was released for construction of Shallow 
Tubewellsl Dugwells (STWIDW) for the 
districts identrtied for Special Food grains 
Production Programme for Wheat and Rice 
during 1988-89 and 1989-90 as apart olthe 
above scheme. 

(d) Question does not arise. 

(e) and (f). TheschemeforConstruclion 
of Shallow TubewelislDugwelfs (STW/DW) 
stands transferred to State sec'orwith effect 
from 1.4.1992. 

Project to Conserve Enorgy 

3574. SHRI K.P. SINGH DeO: Will the 
MINISTER OF PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Indian oil Corporation 
has taken up a major project to conserve 
enNgy, promote safety a.,d protect the 
environment; 

(b) it so, the details of these projects; 

(c) whether these projects are proposed 
te be implemen'ed during Eighth Phn; and 

(d) if so, the steps taken inthisdiraclion? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANANO): (a) Yes, Sir. 

wick stove and LPG stoves; recovery of heat 
from product steams and improvement in 
tho fuel·efficiency of various equipment in 
tho refineries; reduction on SUlphur dioxide 
and lead emissions and improving 
effectiveness of the existing fire fighting 
systems, etc. In tho Eighth Plan projects 
have been included on oil conservation, 
safety and protection of environment. 

Sea Food Production 

3575. SHRI CHANDULAl 
CHANDRAKAR: Will the MINISTER OF 
FOOD PROCESSING INDUSTRIES be 
pleased 10 state: 

(a) whether the Government have 
worked out any scheme too increase sea 
food production by trapping the vast marine 
wealth of the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRDHAR 
GOMANGO): (a) and (b). Yes, Sir. The 
information ragarding the schemes 
introduced to increase marine sea fish 
production in India is given in the attached 
statement. 

STATEMENT 

Schemes to Increase Marine Fish 
Production in India 

Joint Venture in deep sea fishing, 
processing and marketing. 
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2. Leasing of foreign fishing vessels MINISTRY OF URBAN DEVELOPMENT 
for operation In Indian Exclusive (SHRI M. ARUNACHALAM): (a) and (b). 
Economic Zone. Yes. Sir. A statement is enclosed 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Test fishing. 

Centrally sponsored scheme on 
Motorisation of Traditional Craft. 

Centrally sponsored scheme 
"Introduction of Plywood Craft". 

Scheme for introduction of 
intermediate credit. 

Centrally sponsored scheme on 
Re-imbursement 01 Central Excise 
Duty on HSD Oil used by fishing 
vessel of less than 20 metres 
length. 

Assistance lor participation in deep 
sea fishing and processing. 

Grant in aid towards interest subsidy 
on loan for acquisition of deep sea 
fishing vessels. 

STATEMENT 

The Municipal Corporation of Delhi, DeIhl 
Development authority, New Delhi Municipal 
Committee and Delhi Cantonment Board 
have informed that while no general 
guidelines have been issue j for carrying out 
repairs of the damaGod roads 01 Delhi, 
circul,Hs have been issued from time to time 
tile rcp,drs of the damaged before, during 
and a:terlhe [.;10n500;-:s Depending upon the 
damago caused, a time-bound programme 
of repairs is undortakon by the M.C.D. etc. 
Tho New De!hi Municipal Committee and 
Delhi Development Authority also ensure 
that repairs to the damaged portion of the 
roads are carried out immediately. 

In addition, De!hi Administration has 
issued instructions for ro;]d excavation and 
trenching etc. to be followed byvarious utility 
Organi;;atioll such as ~.1.C., D.D.A .• N.D.M.C. 
C.P.W.D .• M.T.N.L. otc. The Delhi 
J\dministration hilS issued instructions for 

10. Assistance for diversified fishing. tho Iio~d Maintonance and Inter·utilityCode 
of Conduct. They have also constituted 

11. Scheme for Tuna and other fish three committees namely, M.C.D. 
processing. Coordination Committee. N.D.M.C. 

Guidelines for Repair of Roads In Deihl 

3576. SHRIJEWANSHARMA: Will the 
MINISTI:R OF URBAN DEVELOPMENTbe 
pleased to refer to the replygivento Unstarrod 
Question No. 4464 on March 25. 1992 
regarding guidelines for repair of roads in 
Delhi and state: 

(a) whether the information has since 
been collected; and 

(b) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 

Coordination Committee and P.W.D. (Delhi 
Admn.) Coordinntion Committee lor 
expediting the repairs "Ifter according 
nccosso:lry approvals etc. 

[ Tr:::ns!alion] 

Policy on I1cfugees . 

3577. SIIRI CHHEDI PASWAN: Will 
the MINISTER OF HDrllE AFFAIRS be 
pleased to state: 

(a) whether any policy has beer: framed 
in regard to the refugoe who have co me from 
other countries; . 
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(b) if so, the details thereof; and lodge their FIR; 

Cc) the steps being taken to prevent the 
entry of refugees In the country in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB) (a) and (b). The policy of the 
Govemment is to persuade the refugees to 
retum to their homeland. Tibetan refugeos, 
however, have .been allowed to stay on 
India. 

(c) Patrolling on the Coasts and Boarders 
by the Para-Military forces has been 
intensified to prevent the unauthorised entry 
of refugees into India. 

Lodging of Firs Police Station of Deihl 

3578. SHRI BRLJBHUSHAN SHARAN 
SINGH: 

SHRI SATYA DEO SINGH: 

Will the MINISTER OF HOME AFFAIRS 
be pleased to state: 

(a) whether the Government are awnre 
of the fact that persons going to lodge their 
fIrSt information report in the Police Stat ions 
of Delhi have to face great difficulties; 

(b) whether the officials try to put off to 

(c) the number of complaints received 
during 1990, 1991 and 1992 so far in this 
regard; and 

(d) the action taken against the erring 
officials? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN. THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB) (a) and (b). The Delhi Police have 
reiterated instructions for registration of 
FIRs in all congnizable offences reported by 
the complaints at the Police Stations. 

(cl The number of complaints received 
during 1990,1991 and 1992(upto27.7.92) 
is ClS undor:-

Year 

1990 

1991 

No. of co_mpiaints 
received 

45· 

, ()92 (Upto 27.7.92) 66' 

(d) Tho year-wiso details of the action 
already taken against on the_'.ming police 
ofli:ials following inquiris are given the 
enclosed statement. 
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AIocIdIon of funds to ICAR (c) if not, the reasons therefor? 

3579. ·SHRI SANTOSH KUMAR 
GANGWAR: WUI the MINISTER OF 
AGRIClI.TURE be pleased to state: 

(a) whe1herfunds have been allooated 
tothe Indian Council of Agric:ulturalResearcl1 
during the Eighth Five Year Plan according 
to ils requirement; 

(b) H so. the details thereof; 

Ccl if not, the reasons therefor; and 

Cd) the steps taken to provide additional 
funds to lCAR? 

lliE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI KC. 
lENKA): (a) and (b). Sir. Am amount of Rs. 
1300.00aores has been allocated to Indian 
Council of AgrIcultural Research during VIII 
Five Year Plan against the requirement of 
Rs. 2008.78 CI'Ores: 

Ccl and Cd). less funds have been 
allocaled due to severe resource crunch. 
Planning Commission will be requested to 
considergivingaddilionallunds at the time of 
mid-tenn review. 

[English] 

Guidelines Regarding Hiring of Offiea! 
Guest House 

3580. SHRIVUAYNAVALPATIl:Will 
the MINISTER OF URBAN DEVELOPMENT 
be pleased to state: 

. (a) whether any guidelines have been 
issued regarding hiring of office/guest 
houses/residential premises by different 
Government Departments and public 
enterprises of the Union Government; 

(b) if so, the detaHs thereof; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRr M. ARUNACHALAM): (a) to (c). Vide 
Item No. 16 of the Annexure to Schedule ••• V 
01 the Delegation of Financial Power Rules. 
all Ministries Departments of the Union 
Governmenthave been delegated full powers 
for incurring expenditure on hiring of private 
building for office, residence-cum-office. 
residential or other purpose subject to the 
restrictions! conditions prescribed undereol. 
4 against Item No, 16 ibid. The rent of such 
hired buildings can be further revised .after 
every five years in accordance wtth the 
instructions issued by Directorate of Estates 
vide OM No. 16013/1/72 -Pol, IV (III) dated 
1.9.82. 

Agricultural Development Plan 

3581. SHRIRAMESHWARPATDAR: 
SHRI G. DEVARAYA NAIK: 
SHRI D. VENKATESWARA 

RAO: 

Willthe MINISTEROFAGRICULTURE 
be ploasod to state: 

(a) whether the Government are 
propose to launch a agricultural development 
plan to make farming a more remunerative 
·enterprise: 

(b) if so, the funds earmarked for the 
plan; and . 

(c) by what time the plan is likely to be 
launched? 

THE MINISTEn OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
Tho Gov!. are implementing a number of 
schemes to in~rease .agricuHural production 
and productivity, thereby making farming a 
more remunerative enterprise. 
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(b) and (c). No apeclfic plan nor fundi (a) whether th. Government have 

.,. pnIpOeed, for this purpose: cfe8I8CI any externally .~ sedor 

D-W Action Force project for setting up of meat processing ........ pant at 8angIor8; and 

3582. 'SHA, ANNAl> AHIRWAR: Will 
the MINISTER'OF HOME AFFAIRS be 
pIHItd to state: 

(a) whIIher RapId Action, Force has 
bHnc:onltlutldtode.'wIth corrmunalrlots 
In the country: 

(b) Iso, the detailS thereof alongwllh 
the functions of this Force; 

(c) whether cenaJn BahUons of the 
same havt been left at the disposal of the 
State Government where col'MlUnai riots 
.,. very frequent: ' 

(d) whither any criteria have been laid 
down for deployment of this Force,ln States; 

Ce) If 10, the details thereof: and 

('I) • not. the rnsons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF. STATE IN 1liE 
MlNISTRYOFHOME AFFAIRs (SHRIM. ... ' 
JACOB) Ca, to (I). Orders 'have been 1ssued 
for HIIing up of a RapId ActIon Forte by 
converting lOme BattaBons of CRPF Into 
BattalIons of RapId ActIon Foa. The.Fon:e 
wII have a c:omposIIe . charader and Its 
command struc:turewBibedlferenlflom1hal 
of IIandard CRPF Battalions. The FOICIt 
would essentially be utUIsed to IacIdI 
conrnunal riots and rtot-Jl(e. slluatiDns. The 
proceq of conversion of CRPF BaIIafIoN 
1nt0BaUallonsoiRapidAdlonFon:elsgollg 
on and the Force would become aperaIianII 
as early II poSable. 

MIlt ProcIuIng Plant In BanpIaIa 

3S83. Sl-RMAn~PRASHA 
URS: WIt the MiNISTER OF FOOD 
PROCESSIGINDUSTR1ES _pIeDedfo 
state: 

(b) if so, the deiails thereof and the time 
by which lis, Ikely to be set up? 

THE MINISTER OF STATE IN 'THe 
MINISTRY Or: FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a' and (b). No externaUy 
aldedl)olnt sectorpro)ed forsettklg up meat 
processing plant at Bangalore have been 
cfe8red by the Govemment. However, a 
proposal for setting· up a chicken meat 
processing Plant of MIs. Tatum Sanchl 
(India) Ud. with foreign equity ~Ion 
and NAI investment has.been approved. 
The proposal envisages InterDa setting up of 
chicken meat proCessing pIart In sll different 
centres including one near BangaJore. The 
-abow projacl proposal Indicales a total 
InvesIm8nI 01 approximately As. 492 cro .... 
In which foreign equlyof MIs. TalUm Farms 
of USAwllbe~ 8.00ctOflSandNRlequlty 
InvestmanI of As. 26.55 crores.. The total 

. proJec:tslsproposedtobe~over 
a period of six years. 

PopuIIdIon of DelhI 

3584. SHRI CHANDULAL 
CHANDRAKAR: WI the M~ OF 
tNAN DEVElOPMENT .. pIIased to 
state: 

(a)itIe population of DIIi • per the 
1991 Census; and 

(b)hwmanyowof1l1em_homl"'? 

TI£ MNSlER OF STATE IN niE 
MINISTRY OF u:IBAN DEVELOPMENT 
~M..ARUNACHAl.AM: OO"'(b)·'" 
papuIaIbt of Delli U. T .... ~ 
resuI5 of 1.1 census II -'70, 475: 
HouI ..... among II1em .. 1IDI1a'Iown. 
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\he tabuIalIon of 1991 census data by the Technology Misllon for Cotton 
Registnlr Glneralll not co~, 

SUpport PrIce for Raw Jute 

• 
9585. DR, SUDHIR'RAY: 

DR. ASlM BALA: 
SHRI ZAINAl ABEDIN: 

WIll the MINISTER OF AGRICULTURE 
, be pleasfd to state: 

(a} whether the Government have 
~ounced minimum support 'price for raw 
'jute; 

(b) If so, the d6flj($l~reof and if not, 
the reasons thereof; .... ~, 

(C)thetlmebywhk:hJute Corporation of 
India is likely to start purchase.of raw jute In 
the Interest of poor jute growers; and 

(d) If not, the reasons thereof? 

THE MINISTER OF STATEJN THE 
MINISTRY OF AGl;llCUl TURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). Yes, Sir. The Government of India 
has fixed the Minimum Support Price (MSP) 
for fD.5 grade of raw jute in Assam for the 
1992·93 season at Rs. 400 per quintal as 
against As. 375 perquintalfixedfor 1991-92 
season le. an increase of Rs. 25. 

The corresponding prices for other 
varieties and grades of raw jute shaD be fixed 
by the Jute Commissioner of India, Ministry 
of Textiles. in the light of normal tnaltet price 
diffentntials. 

(c)and(d). the Jute Corporation of India 
wi undIt1ake price support operation in 
Raw Jute as and when required at prices, 
that may be warranted by the. prevailing 
market condIIlons, bUt In no c:as8 below the 
MSP. 

3~. SHRIB. RAJARAVlVARMA: WID 
theMINISTEOFAGRICULTUREbepleased 
to state: 

(a) whether the Government are 
contemplating for varietal reduction of.cotton 
and starting ,of a technology mission for 
cotton to boost yield and quality; and 

", 

(b) if so, the details there of? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUlLAPPAlL Y RAMACHANDRAN): (I) 
and (b). There is already Central sub· 
Committee on Crop Standards, Notification 
and Release of Varieties In the Ministry of 
Agriculture. which also denotlfles obsolete 
and old varieties for reducing their number. 
Besicl8s, steps have been taken uoder 
Intensive Cotton Development Programme 
to discourage the cultivation at old varieties 
and theJeby reduce their number, by 
providing subsidy on distribution of certified 
seeds ot:only newly developed varieties. 

Govarnment 01 India Is not 
contemplating for. starting 1 Technology 
Mission for Cotton. ' 

World Bank Assistance for 
Construction of Flyovel'8lsub-way.ln 

Bang,alore 

. 3587. SHRIMATICHANDRAPRABHA 
URS: Will the MINISTER. ,OF URBAN 
DEVELOPMENT be pleased to state: 

(a~ whether the Government of 
KarnatakahassoughtWorldBa~assiItance 
for the. construction of flyovers and subways 
In Bangalore ctty; 

(b) whether the World Bank team also . 
vlstted Bangalore in this connection: 
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(c) H so, whether the World Bank has 

sanctioned any assistance; 

(d) H so, details thereof; and 

(e) H not the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No formal 
Project Report seeking assistance from the 
World Bank forconstruc;tion of sUb-way and 
flyovers has been submitted by the 
Government 01 Karnataka to the Ministry 01 
Urban Development. 

(b) to (e). Do not arise. 

Bombay Transport Project 

3588. SHRI MUKUL BALKRISHNA 
WASNIK: Will the MINISTER OF URBAN 
D~VELOPMENT be pleased to state: 

(a) whether the Government of 
Maharashtra has submitted a 
comprehensive Bombay Transport Project 
(BUTP -II) for Increasing the capacity of 
mass transportation in general and of the 
sUburban railway sector in particular; 

(b) if so, the salient features of the 
project; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). The 
Bombay Metropolitan Region Development 
Authority prepared a reformulated project 
profile of Bombay Urban Transport Project 
II in Nov., 1991 and submitted the same to 
the Government of Maharashtra The Project 
Profile contains suggestions mainly (i) Tor 
the development of sound transport pOlicies 
prlncipaHy in respect 01 demand management 

, (ii) decongest tho roads by selective 
restraints on personalised transport (W) 
evolve fare policies and (iv) deveJopeffective 
institutions building on the one hand and to 
make investment in the following newproJects 
to encourage a new regional structure on 
the other: 

1. Grade separation of intersections 
by construction of flyovor; 

2. replacement of level crossings by 
road-ovarbridges and road under­
bridges; 

3. pedcstrain sub-ways; 

4, road improvement, extension and 
upgradation; 

5. new roads; 

6. signalisation and traffic 
management 

7. bus transport; 

8. suburban railway transport; 

9. passenger water transpOrt; 

10. technology ac~uisition_ 

The programme on Improvement of 
suburban railway services has been further 
divided into (a) Maximum Programme and 
(b) Core Programme. The total cost of the 
BUTP -II with Maximum Programme and 
Core Programme is Rs. 2248.88croresand 
Rs. 1758.90 crores respectively. 

During expleratory discussions, the 
World Bank have indicatedtheirwillingness 
to examine the project, provided certain 
issues reiatlng to rail capacity andtaklng an 
integrated view rail and bus transport are 
taken into account. A number oIdisaIssions 
on the projects have been held WIh Ihe 
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representatives of the Government of MR. SPEAKER: If it is not going to be 
Maharashtra and the Ministries of discussed, then I would have allowed you. 
Government the Central Government.. 
Based on these discussions, the projocts of (Intcffuptions) 
Maharashtra have been asked to submit a 

revised detailed report Indicating clearly MR. SPEAKER: Mr. Chotan P.S. 
various alternatives for raiSing fund for the Chauhan ...... . 
projects. No firm proposals have been 
received from .the Govt. of Maharashlra. [Translalion] 

12.00 hrs. 

(/nteffuptions) 

[English] 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Sir, I gave a notice day b1iforo 
yesterday but we agreed thai no unlisted 
business would be taken up in the House .. 
(Interruptions) There is a very disturbing 
report in the Press and this has been 
mentioned in the other House also. Our draft 
Plan was sent to the World Bank. 

MR. SPEAKER: Mr. Nirmal Kanti, Ithink, 
Government has sent a leUor saying that 
Government is ready to discuss the Eighth 
Five Year Plan. H you want, you can raiso this 
issue also at that time and you will get a 
proper reply. 

SHRI NIRMAL KANTI CHATTERJEE: 
That will be on our perception of tho Eighth 
Five Year Plan. 

MR. SPEAKER: This also can be raised 
at that time, 

SHRI NIRMAL KANTI CHATTERJEE:" 
is a question of our sovereignly in Ihe sense 
that even at the draft stage .... 

MR. SPEAKER: No, no; when we are 
going to discuss the draft itself, the Plan 
its.elf. it Is not the occasibn for you to raise it. 

SHRI NIRMAL KANTI CHATTERJEE: 
That will be the content of tAe Pian .. 

SHRI CHETAN P.S CHAUHAN 
(Amroha): Mr. Speaker, Sir, I would like to 
draw your attention to the Moradabad­
Ghaziabad railway line. This is a broad gauge 
single line. It causes obstruction in the 
movement 01 passengertrains particularly in 
the morning and evening hours. All the main 
railway· lines spread on all sides of Delhi are 
double lines. However, the Delhi Moradabad 
railway Ii no which covers lucknow and 
Assam is a single line; and this has been the 
cause 01 running 01 restricted number of 
trains on this route causing a great 
inconvenience to tho passenger. Usually, 
the trains are over·crowded. At the same 
time the number of goods trains has also 
become less. The average speed Is the 
lowest on Gh::tziabad·Moradabad section of 
Northern Railway .. llundreds of people havE' 
been migrating to Delhi every day. If this 
single line is converted into a double line, the 
peopla of Moradabad wHl not migrate to Deihl 
becausCl in that casetlla numberoftrains will 
be incroGscd this making it convenient for 
the people of Moradabad to go to their 
place 01 duty in the morning and return in the 
evening. . 

Mr. Speaker, Sir, I would. therefore,llke 
this single railway line to be converted into a 
doublo lino. 

[English] 

MR. SPEAKER: Yesterday and day 
boloro yesterday, you cooperated with us 
very splendidly. So, today we are going to 
cooporate with you very splendidly. Make 
your statement one after Ihe other. Most of 
you will get the opportunity. 
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SHRI ATAL . BIHAR I VAJPAYEE 
(Lucknow): Mr. Speaker, Sir, I Would like to 
make a submission In respect of my 
constituency. Mar.lY Irregularities have been 
taking place In telephone In Lucknow. There 
have been Instances of organised theft of 
International calls. A comelaint was lodged 
with the police. The meter readers do nothing 
than to check whether the metre functioned 
properly, or not. However, there have been 
Instancesol organised thefts of International 
calls. How can they be noticed from metre. 
Mr. Speaker, Sir, t have got the detarted 
Information In regard to. those Call which . 
InclUde calls to U.S.A., Britain. The maximum 
number of calls are for Saudi Arabia. 

AN HON. MEMBER: Are you talking of 
your personal telephone? 

SHRI ATAL BIHARI VAJPAYEE: I am 
talking 01 my voters. It Is not good if an UP 
makes complaints about his own telephone 
only. I would like to place others complaints 
In the House. One of such calls mado to 
Saudi Arabia, has been billed lor Rs. 7,4961 
• Can a call be so long? Have our relations 
with Saudi Arabia become so deep that 
people talk for long hours. . 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): Whose phone i$ It? 

. SHRt ATAL BIHARI V'AJPAYEE:I am 
giving the details of a phone call made by a 
subscnberfrom his phone; I have a complaint 
In this regard from the subscriber. The 
newspapers have conduct8{j a survey in this 
regard. It appears that a gang is Involved in 
the racket In which people In tandem with 
telephone offICials connect calls of some 
persons and prepare the bills in some others 
name. Wrong telephone bUIs are being given, 
Consumers have been making complaints 
but there Is no one to pay attention. I would 
like to give yet another example. This Is also 
an Instance form Lucknow. A person had a 
telephone. One day It blcame dead. He 
lodged a c0l1l>laint but Its working was not 
restored. Later he came to know that his 

number was ~Ing used at some other place 
by some other person. Though he made a 
complaint to this effect yet the charges of aU 
those caUs were entered In his mime. People 
of Lucknow have been In a fix and unable to 
understand why these things are taking place 
in this manner; Why they had to pay the 
charges for·the calls they had not made? 

AN. han. MEMBER: What does • the 
Government intend to do in this regard? . 

SHRI ATAL BIHAR I VAJPAVEE: I feel 
that the 'Government doe not have good 
Intentions. Mr. Speaker, Sir, It Is a wiry 
serious matter and I had also talked to Shri 
Pilot in this regard. He has not turned up in 
the House today. I had requested that there 
matter be handed over to CBI.ln order to 
investigate the irregu'arities being made. It 
should be stopped. (Interruptions) 

MR. SPEAKER: All the Members have 
expressed their views in this regard and It Is 
a very serious matter, It has come before us 
in its complete form. I feel that the 
Government would look into it and do 
whatever possible .... 

(Interruptions) 
SHRI RAM VILAS PASWAN: Mr. 

Speaker, Sir, I would like to give my own 
example. 

MR. SPEAKER: Paswanji, please don' 
sPeak like this . 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, I have received a telephone bill for 
Rs. 2,39,000. I was surprised as to how It 
was possible. It was only in January that my 
telephone was Installed and in May I got a Bill 
for Rs. 2,39,000. I had brought this matter to 
the notice of the hon. Minister and he had 
assured that he would look into the matter. 

. Despite the billing done by Computerised 
locking number system, the telephone bill 
was so high. It is a very serious matter and 
some gang must be involved In It., ... 
(Interruptions) ..... 

SHRI NITISH KUMAR (Bam): Mr. 
Speaker, Slr,lIls no doubtthatthe telephone 
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department Is to ~ blamed for It but the should be handed over to them. 
subscrl)ers should also keep a watch on 
their telephones.. (Interruptions) . 

SHRI OATA MEGHE CNagpur): Mr. 
Speaker. Sir, a person who had gone to 
lodge a corJ1)lalnt was terrorised and then 
put behind the bars. The victim was a 
prominent person of the sikh community. 
Who wDI investigate into this matter? It 
happened just one ortwo days back. I would 
like to tell you (Interruptions) 

SHRI MOHAMMAD ALI ASHRAF 
FATMI C'Oarbhanga) Mr. Speaker; Sir, il is a 
big scandal, as Alai ji has just now said. He 
has made a reference of Saudi Arabia. I 
myself have lived In Saudi Arabia for six 
years. Earlier0091 was to be dialed followed' 
by the nunber of our country, but today th~ 
system has undergone a change. Some 
locals of that country have collaborated with 
t~e employees of the Posts and Telegraph 
Department In India. Similarly. people In 
Gulf, Europe and America too have 
developed these connections. Now suppose 
if someone says in Saudi Arabia that he 
wants to give a ring at a particular place In 
India, suppose, if someone wants !o give a 
ring in the CQnstltuency of Atal ji, lucknow, 
then the man, sitting in our exchange will 
connect Saudi Arabia london or America. In 
this way our country is suffering a continuos 
loss of miUlons of rupees. Therefore, what . 
has been said by Alai ji is a fact. 

. I have received many calls like that In 
which It was stated that the number was 
dOllied from India. 

Mr; Speaker, Sir, I have been in Saudi 
AraI?la for 6·7 years and I have a lot of 
contacts these as well as In london and 
America. I know that such a scandal is going 
on a large scale ...... (Interruptions) 

Mr. Speaker, Sir, this Is a serious matter 
and a matter of grave concern. t have sent a 
letter to the han. Minister who was Incharge 
of the department 8arfier and pointed out, 
tune that we Bl8sufferlng a loss to the tine of 
crore of rupees. I want that a CBI enquiry 
should be.held In the matter and the case 

MR. SPEAKER: I had guessed the 
conlents as soon as I received your notice. 
I would like to say· once again that the hon. 
Minister should carefully go through the 
discussion, which has already taken place. 
He should render as much help as he can 
andthis should be brought to the notice 01 the 
concerned hon. Minister also. 

THE MINISTER OF PAf1I..lAMENTARV 
AFFAIRS (SHRIGHULAM NABI AZAO): Sir, 
I agree 10 what has been stated by AtalJI and 
by you. It is hundred percent correct. I would 
like to submit 10 the hon. Minister of 
Communications to collect full information 
about whatever Is happening at the lower 
level of the telecommunication department, 
about which the other hon. Members have 
complained 'and try to check it. 

MR. SPEAKER: Today we are going to 
give opportunity to many han. Members to 
speak and you are also demanding an 
opportunity to speak therefore, I would like to 
submit to Sclndla ji if he can'post-pone his 
statement tHI tomorrow. He need not sit for 
the whole day. 

THE MINISTER OF CIVl AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA):: As you wish But it would have 
been better if you could allow me today. 

MR. SPEAKER: I have already said, . 
not' like this in between.. . 

SHRI RAM NAIK (Bombay North): Mr. 
Speaker, Sir, the han. Defence Minister has 
paid a visilto Chia recently. Perhaps his is 
·th~ only Detence Ministerof Ihecountrywha 
has ever visited China. On his way to Chla, 
he firsllanded at Hongkong and from there 
he was to reach China on 25th. But the 
External Affairs Ministry, which was to liaison 
·the visn did nol buy the air tocket! of 25th for 
him, and there were other persons also 
alongwith him in the delegation. The matter 
took a serious turn and he could not go to 
China on 25th. As usual, under such 

. conditions the visit is post-paned but he has 
to pre·pone his visit and in this case he 
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Generally according to the protocol the 
Defence Ministerof China should have come 
to the alrportto welcome him but unfor1unately 
due. to the preponement of the visit, the 
Defence Minister of China could not turn up 
and there was protocol faux pas. 

Therefore, Mr. Speaker, Sir, I want to 
submit through you that In a way our hon. 
Defence Minister was insu~ed. When he is 
insulted, It mean thatthe whole of the country 
has been disgraced. Our External Affairs 
Ministry, which was to coordinate his visit did 
not do so, that is the only reason for his insult. 
Therefore,l wantthatthe hon. Prime Minister, 
who is also the External Affairs Minister 
should give a statement in the House as to 
how this took place. Whenever such trip is 
arranged all the arrangements should be 
made two months earlier. My submission is 
that the hon. Prime Minister should make a 
statement in the House as to why such a 
things had happened. I do not want to raiso 
other related things but one thing is sure and 
It is said that it happened because of the 
internal disputes of both the Ministries: 
Therefore,l want that a statemant should be 
given In this regard in the House. 

[English] 

SHRI RUPCHAND PAL (Hoogly): Sir, 
the hon. Finance Minister milde a statement 
about· the· security scam. He already had 
certain information about the seeds of the 
scam. 

MR. SPEAKER: Are you not going to 
discuss it tOday? 

SHRI RUPCHAND PAL: But this is 
beyond the jurisdiction because it has not 
been covered by the Janaki Raman 
committee. A point has been made .. 

MR. SPEAKER : I did not allow Shri 
Nirmal Kanti Chatle~ee. 

( Interruptions) 

MR.SPEAKER:Wearegoingtodiscuss 

the same matter today itself. 

SHRI RUPCHAND PAL: Sir, it is anolher 
scam .. 

MR.SPEAKER: lamnotallowing, please 
take your seats. 

SHRI HANNAN MOLLAH (Ulunberia) 
Sir, I would like to draw the attention of the 
Government to a serious problem arising 
out of a decision taken by the Governmen~ 
towards closure of Haldia Fertiliser 
Corporation. I have got copy of a letter from 
the Central Governmont, The Chairman of 
IIFC has written a lotter to the Managing 
Director of Haldia Fertilsor Corporation that 
the initiative to reinstate the Haldia Project 
with modernisation investment has not been 
materialised, The proposal tor other 
budgetary provisions has not been approved 
by the Government and Ire management is 
left with on othar alternative except resorting 
to lay-off, closure of Haldia Fertiliser 
Corporation. This is a serious situation. 

Since 1986 it is not functioning . 
Government was supposodto make it viable 
a yc.:!r b1Ck. InsleM of that they allotted As. 
S crorcs for the payment of salaries up to the 
month 01 June. That money has been 
eXhausted. From July onwards, the 
employees will not get thoir salaries. At the 
same lime an order has been issued by the 
HFC Chairman, to draw up a list 01 non­
essential staff with name and designation. 
They are making a list to remove them from 
sarvica nod they are going to close the Haldia 
Fertilizer corporation. This is a every serious 
situation., Thousands 01 workers will be 
thrown out of jab. o.ne unit in West Bengal 
would be wound up. This is will be the first 
victim of the new industrial Policy. 

12.10. hours. 

[r..m. DtPUTY SPEAKER in the Chai~ 

I request the Fertiliser Minister to take 
up the malter immediately. Government 
should allocate funds so that from July 
onwards salary could be given to the 
employees. Additional funds should be given 
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so that the unit can be revived. This is a and I demand that the Minister of 
serious sltuatlon,l hope the Government wUI Parliamentary Affairs -both the Minister are 
make a Statement on this. present here - should make a statement 

here. They must respond here. 
( inteffuptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): This is not a solitary incident. It is 
happening in the Central Public 'Sector 
undertakings. Money is not provided for 
payment of wages; money is not provided for 
purchase of raw materials. They are allowing 
these undertakings to die out because of 
total lack of resources; want 0 funds. Even 
budgetary grants are not provided . The 
Prime Minister is saying that there is no 
retrenchment. The Finance Ministeris saying 
that there is no retrenchment. But, this is 
being done in a calculated manner to see 
that these undertakings die out. This is a 
matter we want the Government must 
respond. They are playing with the future of 
lhiscountry. Jobs of thousands 01 people are 
involved,lf important undertakings are closed 
down in this fashion, what will happen to this 
country? We would like to the Government's 
response. 

(/nteffuptions) 

We would like to have this information. 
Lakhs and lakhs of people are involved. How 
can It be done in this way? What is the 
Government doing? The Government must 
stand up and say. 

SHRI BASUDEB ACHARIA (Bankura): 
Sir, a decision has been taken to close down 
the Haldia Fertiliser Corporation. The 
employees will not get their salaries for the 
month'of July unless budgetary support is 
given. Sir, several times, we had raised this 
problem for re-starting production at Haldia 
Fertilizer Corporation, We however told that 
that unit will be closed down and that the 
Government will take every steps to revive 
that unit for re-starting production, But, now 
a situation has come that they have decided 
to close down that unit. It is a very import?nl 
unit of not only West Bengal but of the 
Eastem India, So, the Government must 
take a decision to restart production at Haldia 

MR. DEPUTY SPEAKER: Mr. 
Kumaramangalam, are you responding? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): 
Yes (Interruptions) 

MR. DEPUTY SPEAKER: The 
Government is responding to your request. 

(/ntoffuptions) 

[Translation) 

SHRI NITISH KUMAR:The Baraunlunlt 
01 the Hindustan Fertiliser Corporation is 
facing a crisis. An expert committee had 
suggested that if this unit gets a capital 
investment of·Rs. 58 crores,then It would be 
able to reach 750 metric tonne production 
mark par day ,if nol1000matrictonne, which 
is its installed capacity., But there is a 
conspiracy of winding up the Barauni unit of 
Hindustan Fertiliser Corporation by not 
allocation Rs. 58 crorcs. It will badly affect 
the Chemical fertiliser production in the 
country. Unemployment will grow and the 
foreign exchange of millions of rupees will be 
spent on the import of fertilizers,. After that 
many scams would come to light. Therefore, 
we would like to submit to the Government 
that to run the Barani Fertiliser Unit alongwith 
Haldia, an investment of Rs. 58 crores should 
be made as suggested by experts committee 
and with this investment the capacity 
utilisation of this unit could be achieved. 

[Eng/iS/I) 

MR. DEPUTY SPEAKER: M~ 
Kumaramangalam, just a minute. Now, there 
are two things open for us. 
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Firstly .. whetherweshouldgoaccording Trade Union Leader? Giveen opportunity to 

to our own whims and fancies by just hearing Initiate this. I am prepared to come to hIm. 
or secondly, whether we should good by the 
list whiCh is with me. If I go on calling the SHRI BASUDEB ACHARIA: Sir, the 
names of the the hon. Members, then, I Minister has come. Dr. Chinta Mohan has 
think, every body wiD get a chance. Each come. 
hon. Member should take one time one 
minute so that more and more hon. Members 
can particlpate as was rightly suggested by 
the hon. Speaker. I think, the second one is 
better I hope, you all agree with this. 

Several hon. Members: Yes. 

MR. DEPUTY SPEAKER: Hon. 
Members, you need not take the strain of 
raising your hands. It is because,l have your 
names, I shall call you one after th, other. 

SHRI RANGARAJAN KUMARA­
UANGALAM: Mr. Deputy-Speaker. Sir. what 
the hon. Members have mentioned with· 
regard to Haldia Fertilizer Project, Barauni 
and Hindustan Fertilizer Corporation are 
Important factors. It is because, as all of us 
know that in the fertilizer projects, there are 
problems. I only wish to assure the hon. 
Members that the Govemment's intention is 
not through either backdoor or through any 
other means to try and close down the untts 
or retrench workmen. I request the hon. 
Members who have raised this issue - it 
seems that they have certain facts at their 
disposal - to come along and meot the 
concerned Ministers and if possible the Prime 
Minister. 

SHAI BASUOEB ACHARIA: A number 
of times. we have met them. 

SHRI RANGARAJAN KUMARA­
MANGAlAM: Let me complete. Let us all 
jointly try and apply our mind and work a way 
out to solVe this problem In fertilizer industry, 
It Is required that an of us jointly sit together 
and to work a way out. There is no politics in 
this. Friends, let us do it to get the things 
moving. 

'SHRI SOMNATH CHATTERJEE 
(Botpur): Sir, let the·erstwhile Trade Union 
Leader Mr. Kumaramangalam - Are you an 
erstwhile Trade leader or you are still a 

(Interruptions) 

He should assure the House that Halida 
Fertilizer Project will not be close down. 

SHRI RANGARAJAN KUMARA­
MANGALAM: I am sure,the intention of the 
hon. ~lembers is to solve the problem. I 
would sugge.stthat both Dr. Chinta Mohan 

. and myself will sit wilh the hon. Members, 
look into il indepth and find a solution. 

Our intention is not to close it down, but 
to find a solution. Let us find a solution to the 
problem; and we would be with you on this. 

SHRI BASUDEB ACHARIA: Dr. Chlnta 
Mohan has cOrne; he should assure the 
House Halida Fertiliser Unit will not be closed 
down, 

MR. DEPUTV SPEAKER: Mr. 
Rangarajan Kumaramangalam has rightly 
conlessed and said that he is going to meet 
all those people who want to say something 
about the closure of this industry. Dr. Chlnta 
Mohan is also ready to have an interview with 
you and discuss the m~tter mutually. 
Therefore,let us discuss this mattermulUally 
outside the House; and he will send an 
invitation to you. 

SHRI BASUDEB ACHARIA: When the 
concerned Ministeris present here, he should 
assure the House that it will not be closed 
down. 

SHRI VISHWANATH PRATAP SINGH 
(Fatehepur): The concern of the Members 
very genuine. What is being told to us ~ere 
is not being practiced is the fHed; and really 
the worners are agitated. There workers are 
being thrown out and that is the realconcem; , 
and thai is what is being expressed. Apart 
from discussing this matter with the members 
of Parliament, there should be a debate here 
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and time should be aJIotted for It We are also If you have given yo~r name before ten 
very nu:h concerned about It. If th.y are O' clock and if it is listeq h .... than you need 
going to retrench the wolke,., I think, he not have any doubt aboutourofflc:e. The only 
should have a proposal also with him for question Is that you should have patience; 
.. trenching the Ministers with the golden and the Speaker had alS9 complimented 
handshake. your patience the other day. The Speaker 

SHRI RANGARAJAN KUMARA· 
MANGAl.AM: With regard to your second 
part, I think the former PrIme Minister may 
dlscu~ It with the present Prime Minister. 

WIth regard to your first pa~' regarding 
having a dlsusslon In the House, we will take 
It up In the Business Advisory Committee; we 
wDlflnd out the time for a dscussion; we have 
no objection. (IntenuptJons) 

(Tl3nslation) 

had assured you that he would be very braI 
in giving you' a chance to speak during the 
Zero Hour.(lnterruptions) 

SHRI SOMNATH CHATIERJEEE: 
Patience is a virtue always. People are JosIng 
not tMir Jobs. (interruptions) 

MR. DEPUTY SPEAKER: Mr. Somnath 
Chal1e~ee, this is a matter which you have 
raised during the Zero Hour. It is a very 
serious matter. II has been brought to. the 
nolicii 01 the Government; and the 
Cr,\:\iriimell', has taken c;ongnizance of this 

SHRI NITISH KUMAR: Sir, the hon. m:;I"i'. 
Fertiliser Minister has come. Let him 
categorically say that this cannot be done. 
This Is In the document. 

(English] 

SHRI BASUDEBACHARIA: He should 
assure the House that It wID not be closed 
down. We have got a copy of the notice that 
the workers wUI be laid off and the Unit will be 
finally closed down unless money is released, 
unless budgetary support is given. So, the 
Minister Is there; he has just now come. 

When have raised this matter during the 
Zero Hour that the Haldla Fertilizer Unit will 
not be closed down, they should take every 
step to I'8V1ve the Unit Including Durgapur 
and Baruanl Units which are very vital 
fetinser units of entire Eastem India. The 
entire Eastem India wUI suffer ff these units 
are cJosed down. The Mlnlstershould assure 
the House thattheGovemment will not close 
down those units.{lnterruptions) 

MR. DEPUTY SPEAKER: We should 
fonowcertain rules. You have agreed that all 
those Members who give their na.mes before 
ten O' clock, their names will be Iisied here 
for raising any matters., You have also very 
much.agreed that according tothe list before 
me: the names shall have 10 be called. 

SHRI SOMNA TH CHATTERJEE: How 
are the Mlnisters ignorant Theyhavedeclded 
to close it down. (Interruptions) 

MR. DEPUTY SPEAKER: ShriBasucIeb 
Acharia, have you given a notice under any 
rule for raising the valid points? 

SHRI BAsUDEB ACHARJA. We want 
an assurance from the Minister. 

MR. DEPUTY SPEAKEii: You cannot 
raise a matter of this' type In the Zero Hour 
and we cannot expect the Govemment to 
respond i~rnedlately .... (Interrupt/ons) .... ~ .. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): ·The Minister is' present In the 
House. Why is he not responding? 
(Interruptions) ..... 

. SHRI BASUDEB ACHARIA: Thuntlre 
House is demanding that Ihe Mlnlstershouid 
respond. 

MR. DEPUTY SPEAKER: Dr .. Chinta 
Mohan, you have become the centre of 
attraction today_ They want you to say 
something. Can you say· something? 
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THE MINISTER OF STATE IN THE alternative but to close It down. The only 

MINISTRY OF HUMAN RESOURCE thing that they have done is that they have 
DEVelOPMENT (DEPARTMENT OF taken legal advice to see howtogetrldofthe 
YOUTH AFFAIRS AND SPORTS AND THE workors. And the Ministerwants us ~obelieve 
DEPARTMENT OF WOMEN AND CHILD that the Minister does not know anything 
DEVELOPMENT). (KUMARI MAMATA . about the decision. Have the officers been 
BANERJEE): II is a matter relating to my writing that the units be closed down without 
State. In West Bengal, I may tell you that the the knowledge of the Government? There is 
situation is very bad. More than 22,900 small the Minster sitting here. Let him say 
Industries and 107 big-Industries are closed, something. We want to know, is this the way 
The Industrial situation Is very bad in West for the Government to function? Does the 
Bengal. That is why, I would trying to help Minister not know what is being done? 
you. I join the Member I took up the matter 
with the Minister. The hon. Minister should 
find out a way to see thatthey are not closed 
down. These units should be kept alive. That 
is my point. 

MR. DEPUTY SPEAKER: Kumari 
Mamata Bane~ee is sharing your views,. Let 
us here the hon. Minister. 

[Translation] 

SHRI NITISH KUMAR (Barh): The 
budgetary support of the Barauni unit has 
been withdrawn and on the contrary it is 
being said that it will not be closed down. 
When this budgetary support is being 
withdrawn then please suggest specifically 
how Barauni, Haldia and Durgapur units will 
not be closed down. Please make il clear 
whether you will continue. the budgetary 
support. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (Dr. Chinta Mohan): I have 
gone to Haldia and I mel the workers there. 
The Government is very sympathetic to the 
workers' problems. I will go through the letter 
which the hon. Members have shown to me. 
I will find out the problems of the workers 
from them. The Government wil do what best 
it can do something. 

SHRI SOMNATH CHATTERJEE: Is the 
Parliament of India taken for a ride? We find 
that the Chairman and Managing Director of 
this company has ~en writing that there is 
.no budgetary provision and there. is no 

SHRI NIRMAL KANTI CHATTERJEE: H 
he docs not know, he should leave the 
Government. He is the 'authority who should 
know about it. 

MR. DEPUTY SPEAKER: It is true that 
this is a very important matter and you are 
all very agitated. As you say, many of the 
employees are thrown out, workers are 
thrown out, my suggestion is, Shri Somnath 
Chatte~ee and various other leaders are 
there is in the Business Advisory CommlUee. 
you kindly fix up the timing of the matters 
which you feel are extremely important to be 
discussed on the floor of the House. Then 
you can discuss the matters threadbare on 
the floor of the House. . 

(Interruptions) 

SHRIBI\SUDEB I\CHARIA: We want a 
categorical assurance from the Minister. 
What he hassaidisthathe isnotawareofthe 
fact that notice has been issued, order. have 
been issued by the Management. Is it that 
without the knowledge of the Minister, the 
Management of Hindustan Fertilizer 
Corporation - Chairman and Managing 
Director-has issued such a notice to lay out 
the workers? The Management has decided 
to close down the unit as the finance which 
is required to pay the salary 01 the workers is 
not there. There is no production. They have 
not taken any steps to re-start the production 
01 that unit although three committees have 
submitted their reports and given their 
recommendations. No action has been taken 
by the Government to revive that unti. Unless 
the Government takes steps to provide 
bUdgetary assistance, how can the unit be 
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saved? He should tell the House, he should 
assure the House. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Please listen 
tome. 

(Interruptions) 

MR. DEPUTY- SPEAKER: Nothing is 
going on record. 

(Interruptions)" 

MR. DEPUTY-SPEAKER: Please 
resume your seat. We should have some 
norms in the House. It is true the matter is 
very important. You are all very much 
agitated, Workers are thrown out, salaries 
are note being distributed; it is all true. Now 
you have brought the matlerto the notice of 
the Government. 

(Interruptions) 

MR. DEPUTY SPEAKER: The normal 
procedures is you should give a notice under 
the relevant rules of procedure. 

[Translation] 

SHRI NITISH KUMAR: Mr. Deputy 
Speaker Sir, we are raising the issue of 
Barauni, but the hon. Minister has told only 
about Halida. The hon. Minister is not 
responding to Barauni. (Interruptions) 

[English] 

MR. DEPUTY -SPEAKER: Shri Nitish 
Kumar, you were also in the Government 
holding an important portfolio. 

SHRI NITISH KUMAR: The Minister 
has responded, that is why I am raising it. 

MR. DEPUTY - SPEAKER: Suppose all 
of a sudden some issue is raised and if the 
Minister gives on information contrary to 
facts, then he is answerable, then you can 
catch him. h is always fair and reasonable 

'Not recorded 

that issue a notice, give an opportunity, then 
take up the matter on the floor of the House, 
discuss it threadbare sothatthe Government 
can come up with the correct version. If you 
do not give a notice and if you were to 
suddenly ask the Minster to react, it is not 
correct. (Intorruptions) 

[Translation] 

. SHRI NITISH KUMAR: Mr. Deputy 
Speaker Sir, we have raised the issue of 
Barauni so the hon. Minister should inform 
astowhat is being done in the case of Baruni, 
(Interruptions) 

[English] 

MR. DEPUTY SPEflKER: You were 
also in the Government. Suppose somebody 
were to raise a question of this type, is it 
possible to respond? It is impossible, The 
country is vast. As you say, a number of 
factories are being closed down. But it is 
impossible for the hon. Minister to come up 
with the facts and figures, suddenly. 

SHRI NITISH I<Ut.1AR: It is not a small 
factory. 

MR. DEPUTY·SPEAKER: Let us not 
.comer the Minister. Let us have the grace to 
giva him some time. Now, as you all readily 
agreed, aCGording to the list I shall call the 
names of the han. Members. 

(Interruptions) 

[Translation] 

SHRI D/\U DAY I\L JOSHI (Kota): Mr. 
Deputy Speaker Sir, from Ihe day this Session 
has started, \'/e have been observing that the 
senior most Members of the House take 
most of the tima of the House and we are 
deprived of an opportunity to express our 
views. There are so many issues, which can 
be raised by Ule hon. ~.1embers in some other 
ways. The han. Members should be brief so 
that the other han. Members also get an 
opportunity 10 present their views. I request 
that hon. Members should express 
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themselves In brief. They have wasted haH water discharged by . the hotels 'or the 
an hour 01 the House. foreigners situated In the banks or the· Lake 

[E_h] 
Is also a matter of concem. The pilgrims who 
go to Pushkar from all parts of thacountry, 
are not getting water for bathing In the holy 

MR. DEPUTY SPEAKER: I wiD call the Pushkar Lake. The liveHhood of thousands 
names according to the list. • of priests has badly affecled by this. Though, 

. (/ntetnJplions). 

Mr. Deputy Speaker,' Sir, I think It is 
necessary for me to bring once again to the 
notice of the Members of Parliament that we 
have taken note of thV concerns. I have 
made statement that the Government has 
no Intention of doing anybackdoor ~thod of 
latrenchment or any such thing. I haw also 
said that there Is a problem In fertiUser 
'lndustry, which all the concemed Members 
are awant. The han. Mlnlsterhascategorically 
said that he Is sympathetic to the problem of 
the workers. He has gone further and said 
that he would like to discuss with the 
concerned members or Parliament so that a 
solution could be found out, the' sufferings of 
1he wOlkers could be deviated and the 
problems or the units could be solved. After 
that we have also gone on to say that we are . 
agreeable to have a discussiol! and the time 
be fixed by the BAC. Now what more.in left? 
(Interruptions) 

SHRI SYEo MASUoAL HOSSAIN 
(Murshldabad): Has the Minister gone to' 
bring the relevant papers has he' wal(ed 
out? (Intenupt/ons) . 

(TtanSIatJon) , 

. PROf.RASASINGHRAWAT(Ajmer): 
Mr •. Deputy Speaker SIr, throughyou,l would 
Ike to draw the-attentlon or the Govemment 
to the fact that the very existence of' Tirth 
Raj Pushkar' -which Is a place of pilgrimage 
for Cf'OI8S 01 people of this country Is In 
danger.SlItInJargequantllyhasdeposlledln . 
the Laki as a result or heavy rain on the 
neighboring hills, due to which aU the natura! 
soun:e. 01 water have bJocked. ~apld 
expansion of thal desert Is also on of the 
causes. The envtronmept of Pushkar' Is 
being poIuted due to lack of vegetation on 
the nearbyhllsandthea1ftuenc8 andpolluted 

the thousands of foreigners whovlsl Pushkar 
every year, are source of eaming foreign 
exchange but due to lack of vegetation, 
expansion of desert and pollution, the very 
existence of Pushkar Is In d~r. Hence, 
the departrnents of Tourism and EnvIronment 
of Central Government are requested 
eamestly that a comprehensive plan may 
please be prepared for the overall 
development of ' Pushkar ' Lake link other 
pilgrimage centres and the WOIk for clearing 
the sl~ in the lake may please be started at 
the earliest. . Alongwith that the work of 
afforestation and removal of those hotels 
from that s.lt~ may also be undertaken: 

Han. Sir, Scindia ji is also present here. 
Through you, I would like to say that just as 
the. tourism department of the Central 
Govemment, has included the developrnent or 12 other pilgrimag' centres in ~he 
composite scheme in the sarneway II should 
be included'the Pushkar pilgrim Centre 
d8velopment scheme. As It Is a place of 
pilgrimage as well as tourist spot also, It 
should be protected and developed. 

[EngJlsh) 

SHRI G.M.C, Balayogl (Amalapuram): 
Through you, Sir, I would lice to raise this 
matter of Public importance • 

The Govemment of Andhra Pradesh 
requested clearanee fr'Om CentiaJEJectrlclty 
Authority along with other proJect for 8375 
'MW Gas based Power Project at 
Amalapurarn. As you are we. aware that dUe 
to ONGC drllHng operations there Is 
abundance of gas In Godavari basin and In 
view of power shortage In AndttraPradesh It 
Is eSsential 10 develop and start immediately 
Gas based power projects. 

Due to shortage 0' power the 
agriculturists too are facing problems In this 
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feetHe area of Andhra Pradesh and you are injustice to thetribals. We shall demand from 
requested to kindly see that Central Electricity the Home Minister to give a statement on It. 
Authortty give tts clearance for Amalapuram The trlbals are being harassed by the police. ' 
375 MW Gaa based power project at the' The name of a D.S.P. from Ranchl, who is 
earliest. the relative of one minister ....... (Interruptions) 

I request through you, Sir, the hon. 
Minister to give clearance to this project 
immediately. 

( Translation] 

SHRI SURAJ MANDAl: (Godda): Hon. 
Mr. Deputy Speaker Sir, Shri Ramesh Singh 
Munda Contested the lok Sabha election 
from the Khunti constituency In Bihar, and he 
also contested the election to the State 
assembly In the recent bye-elections. At the 
Instance of Bihar Government, Ramesh 
Singh Munda, was arrested on 24th on the 
false charge of murder and was locked·up in . 
Khuntl Jail. Today In the entire jharkhand 
region, Police is committing atrocities upon 
thetribals altha instance of BiharGovernment 
and innocent people are being killed. 

On 5th of this month three people were 
killed near Klrtnia in Goda district. Alter that 
a child was killed in police firing at Tamarmor 
in Ramgarh in Hazaribag district. The police 
fired at and killed Birju Mahto, his father., 
brother and sister In Badka village in 
Hazaribage district and now they are being 
termed as naxalites.ln this way, in the entire 
jharkhand region, the police Is going berserk. 
tAr. Deputy Speaker, Sir, it Is a question of 
tribals. The police is getting the tribals involved 
in a lalse cases and arrestingthem. Recently, 
those who were locked up in jail, were the 
candidates In the lok Sabha 
elections .. (Interruptions) ....... We would like 
to tell the Central Govemmenllhat Section 
·144, has been imposed in this area. h is the 
responsibility of Central Government to,lake 
steps forthe safety of the tribalslnthis.areas. . 
Two months base when we declared 10 
withdraw th~ support given to Bihar 
Governpnt Is atrocities are being committed 
by Its on the Adlvasis and putting them In jails 
on false charges due to that ..... 
(Interruptions) ......... We shall tell the 
Government that this Is a question of trbals 

.. (Interruptions) ..... the ponce Is doing 

has been mentioned in the 'investigation 
report of the commission. Seven to eight 
trlbals have been killed In o'ne ortwo months. 

,This matter should Inquired' Into 
.. ...... (Interruptions) 

SHRI RAMACHANDRAN MAROTRA 
GHANGARE (Wardha): Mr. Deputy Speaker 
Sir, on the 20th of July the ceiling of a mine 
at Rajpur colliery in Yavatmal district in 
Maharashtra Collapsed and a person named 
Chilaram Alori buried alive under the debris, 
His dead body was taken out. For many 
hours, it was lying there but the officials of 
that place did not pay any attention tEl that. 
Even his r.elatives were nto informed. The 
workers got agitated and went to"the bug low 
of Area Manager. The manager did not come 
to meet them but called the police and the 
potrce opened fire at the workers in which two 
three persons died. This mCltter should be 
examined (Interruptions) ..... 

[English] 

MR. DEPUTY SPEAKER: It is not 
necessary. The Government should conduct 
and an enquiry about it and do justice. 

(Interruptions) 

MR. DEPUTY SPEAKER: Shrl 
Ramachandra, you should allow other 
Members to speak. 

( Interruptions) 

Shri V. Dhananjaya Kumar (Mangalore): 
Mr. Deputy Speaker, Sir, the Konkan Railway 
Project Is a.prirne railway project In the 
country which is an on·going project. By 
completing the Konkhan Railway Project, 
Kanyakumariwillbeconnectedwith Bombay. 
As per the schedule the work Is on. But, 
properfinances are not being made available 
for the on-going project. TtTe public bonds 
have been Issued. The shadow of security 
scam is cast on the scheduled banks and 
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they are not purchasing the bonds which are of foreign exchange, and we are facing the 
also un the nature of government securities. consequences, whereas our export has not 
There Is a fear that some top officials in the increased bocause of this. I would like to 
Indian Railways want to sabotage the whole know from Scindia ji and his deputies, whether 
project and they are note coming forward it is correct that the tourism ministry wants to 
wilhtheproperfinances.The Indian Railways use star T.V. The Hon'ble minister should 
Finance Corporation has issued bonds. So, respond to this and tell us the decision of the 
It is the duty oif the Indian Railway Finance Government, because it is a policy matter. 
Corporation to see that proper finances are 
made available forthe completion 01 the on­
going project in time. I would make an earnest 
appeal to the Government to look into the 
matter immediately. Otherwise, the 
Government should make necessary 
arrangements by issuing direction to the 
scheduled banks to finance the project by 
purchasing the bonds. There is a fear that 
the work would otherwise come to a griding 
halts as many ofthe contractors have already 
made preparations to abandon the work. 

[ Translation) 

SHRI RABI RAY (Kendrapada): Mr. 
Deputy Speaker Sir, 5cindia ji is si!ling here 

. and the new tourism minister is also present. 
I would like them to pay attention towards 
me. The invasion by star T. V. in our country 
is a matter of concern for Information and 
Broadcasting Ministry. I am raiSing this 
question because ....... .. 

[English) 

MR. DEPUTY SPEAKER: Hon. Rabi 
Ray ji T. V. is being used to promote tourism? 
Today in India, many people are watching 
star T. V. through Dish Antena which is not 
legal and to information and broadcasling 
ministry is unable to control this and it has 
not been able to amend the television Control 
Act. The information and broadcasting 
ministry Is helpless to control the cultural 
invasion by star T.V. whereas the tourism 
ministry has decided to take the help of star 
T.V. and we do not get any revenue from the 
advertisements in star T.V. In this way, how 
will this dual policy of the Government work? 
I would like to know from the minister of 
tourism, why the Indian Government wants 
to usethistogive inpetus to tourism. The way 
In which we organized cultural festival in 
foreign countiies, we had to bear heavy loss 

(Englis!J] 

MR. DEPUTY SPEAKER: For any hon. 
Minster to reply, sufficient time should be 
given to him. 

SHRI TARIT BARAN TOPDAR 
(Barrakpore): The Minister is ready to 
respond, Sir. 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVARAO 
SCINDIA): Sir, obvisoly I have taken note of 
the hon. Member's views. Our Tourism 
budget or our Publicity budget is extremely 
limited and it is extremely expansive to buy 
TV lime or magazine lime abroad . 
Undoubtedly, our films about India should 
rcallybe viewed abroad and we want tourists 
to be coming in from abroad. So, this is a 
matter which is under consideration. We 
have a foreign exchange budget also in the 
T08rh:m Ministry. But we want to utilize it in 
best possible terms and get the widest 
coverage. So, this matter is under 
consideration of the Tourism Ministry. Hon. 
Member's views will be kept in mind. I am 
looking at it 1 rom the point 01 view that it has 
just been expressed by the hon. _Member, 
nabi Ray Ji. Il'Iill have a look lrom that angle. 
Dut there may besevcn or eight films thaI we 
want to be shown so that the coverage is 
done in the wholo 01 South East Asia, Far 
East and also other <lreas which Star T. V. 
covers. The rates are also fairly inexpensive 
compared to what it would cost us to do in the 
other foreign T.V. channels. But the aspect 
that you have just given expression to., I will 
look at it from that angle also. 

SHRIMATIMALlNIBHATIACHARAYA: 
(Jadavpur): Sir, I want to draw the attention 
of the Government to the blatant attack that 
was made by C.R.P.F. jawans in the 
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inhabilants 01 the M.A.M.C. township at serious matter. The Govemment should look 
Durgapur. I was totally unprovoked attack In into it 
which 30 people were injured, nine 01 them 
had to be taken to hospital and the condition MR. DEPUTY SPEAKER: It has gone 
of one of them is serious. This happened as on record. 
a result of the colUslon of a C.R.P.F. truck 
with a scooter which caused tension un the [Translation] 
area and after that the armed C.R.P.F. 
jawans entered the MAM.C. township, went 
in the houses and stared bealing up the 
people and even children and women were 
notspared. 

In this raspect I would like to put it to the 
Government that even earlier also Central 
fon:les have behaved in such a manner as to 
create an atmosphere oltension in the State. 
It has bappenedearlier in Noida also. So, we 
are demanding immediate punishment for 
the guilty jawans and compensation to be 
paid to the people who are attacked. The 
MP.1rom Durgapur is also here. He will give 
the details. 

SHRI PURNA CHANDRA MALIK 
(Durgapur): Mr. Deputy Speaker, Sir, I want 
10 bring to the notice of this august House 
about an incident that happened recently. 
On 21th July evening, in the M.A.M.C. 
township, Durgapur in West Bengal, a 
C.R.P.F. van dashed against a running 
scooterandinjuredtwo passengers seriously. 
The passersbygotagitated overthe incident. 
They got involved in alternation with the 
C.R.P.F. personnel who cased the accident. 
And themafterthose people dispersed. But 
some time after a large number of C.R.P.F. 
personnel came out with arms from the 
nearby barack at Amarabati, Durgapur and 
createdfurorln the M.A.M.C.locality. They 
'bealupmen:ilesslythe local residents injuring 
many people. 30 people have been 
hospitalised. Houses and shops have been 
ransadted by those C.R.P.F. personnel. I 
therefOl8, urge upon the Government to 
investigate the matter urgently and punish 
the aAIprits found guilty. (Interruptions) 

SHRITARITTOPDAR: Sir, these things 
used to happen during Brnish days. It is a 
shame that such things are happening in an 
independentc:ountry. The Central forces go 
on TaJll)898 and attack the civilians. It is a 

SHRI RAMASHARA Y PRASAD SINGH 
(Jahanabad): Mr. Deputy Speaker Sir, an 
important question has itself arisen In our 
country that will our country be able to gain 
control on terrorism? Neither pOliticians nor 
police officials nor the administration hasthe 
answer to this question. The main reason for 
the spread of terrorism in the county, is the 
wavering policies of the Government, the 
narrow minded politics of the politicians, the 
mean political selfishness for which the police 
force is used, and not forthe suppression of 
offenders. Whichever political party may 
remain in power, it has been fully misusing 
this. 

Mr. Deputy Speaker, Sir, in todays 
politics a tendency of using anti social 
elements to serve their purpose has 
developed. In a country when politicians 
start to make is of powerful criminals, 
professional manipulators to strengthen their 
vote bank and to ensure their victory in 
elections then the problem 01 terrorism and 
extremism worsens more. In such a situation, 
politicians provide protection to notorious 
criminals and this the police force becomes 
ineffective. As a result of that the Government 
is in a dilemma before the bullet for bullet 
strategy of the extremists and terrorists and 
police in,effectiveness. 

Therefore, if peace, order and 
improvement is to be brought in the country, 
terrorists and disruptive powers wil have to 
be completely crushed with a strong hand. 
Adequate improvements wil have tobe made 
in the election process so that poor and 
downtrodden people should be able to 
exercise their votes fearlessly. 

[Eng/is/)] 

MR. DEPUTY SPEAKER: We may sit 
for another 10 minutes so that some more 
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Meinbellcanspeak. leach UernberSP,eaks Dr. Ram Chandra Dome (Birbhum): 
'or one minute, may Members can speak. Through you, r want to draw the attention 'Of 

'butthosegetthechancedo not stop quickly. the Government to an urgent~erofpublic 
Thera Js asiOpplng trouble, We should try to Importance. Today many of the Stat. 
stop quickly. Governments in our country are going for 

SHAI BASUDEB ACHAAIA (Bankura): 
Mr. Deputy Speaker, Sir, the DamodarValley 
Corporation Is an Important multl·purpose 
public sector undertaking and Maiia Super 
Thermal Power Project of Damodar Valley 
Corporation is not only an important project 
for West Bengal, but also for Bihar. As you 
know, both West Bengal and Bihar are 
suffering due to power shortage, and this 
Super Thermal Power Project was visulised 
to cater to the needs of these two States at 
an estim~cost of Rs. 1 ,245 crores; already 
As. 470. crores had been spent on this 
project. The first unit wasta be commissioned 
In the month of March, 1991, but the 
conslrJctlon wont is being delayed, The 
construction work has been stopped because 
'the fund which Is to be made available forthe 
construction of this Super Thermal ProjeCt is 
not being released by the Central Electricity 

,Authority .• 

Sir, there was a news item in the 
Economic Times that the Government is 
planning 10 hand over the construction work 
of Majla super thermal Power project to 
some private company. After spending Rs 
470 crores and after placing the orders with 
the Bharat Heavy Electricials limited, if It is 
handed over to a private company, then the 
construction work will be-further delayed. 
The first unit which was to be conmissioned 
In the mpnth of March, 1991 will be further 
delayed and the entire Eastern India will 
suffer. An amount of Rs. 30 crores Is required' 
forthe construction work of this project which 
Is coming up In a backward district of West 
Ben-gal. So, I demand that the Central 
Government should take necessary steps to 
release the funds to this project and this 
prastlgious and Important project should not 
be handed over to a private 
company. (Interruptions) 

SHAI DEPUTY SPEAKER: Nothing 
gD8S on record 

( Interruptions) 

privati~ation' of professional educationaf 
Institutions. This Is mushrooming In a big 
way. 

As the news-Item says, In ~mataka, 
there Is mushrooming of private medical 
colleges and engineering colleges. This time, 
the Andhra Pradesh Govemment Is In their 
legislature have modified and amended the 
legislation regarding control on professional 
institutions. Their medical Institutions, 
engineering institutions and other 
professional institutions are being handed 
over to private agencies, This type of taking 
captivation fee for medical and technical 
colleges is going on, thuhffecting thaquallty 
of education We are compromising the 
qualfty. Commercialisation of edUcation Is 
going on at the cost of equality of educatiol1,. 

I demand from the Government that 
they should come out with proper legislation 
to ban privatisation in medical coHeges and 
engiQeering colleges in our 
country. (Interruptions) 

MR. DEPUTY SPEAKER: h has been 
agreed in the morning, as perthe list only, the 
names will be called. 

( Translation} 

SHRI AAM PRASAD SINGH 
(Sikramaganj): Mr. Deputy Speaker Sir, 
through you I ~uld like to dtaw the attention 
ofthe Government to the badcondltlon ofthe 
houses built under the Indira Housing 
Schemes. This plan has been operating In 
the country since a long time, under which 
houses are built for the HariJan and trt>aIs of 
the village. I )lave seen that the estimated 
expenditure on ail the houses bulh within the 
!astfive years is very less whereas In the last 
five years, inflation has increased mont than 
two fold, no increase has been made In the 
'8stlrnatedexpendlture on these houses, due 
towhich,these houses ara not being property 
constructed. Those houseswhlch have been 
made, are in such a badc»ndition, thatthev 



417 KtltBnAnSMII SRAVANA8. 1914 (SAKA) Written Answell 418 
fall wIhIn a year. Ills "" demanct that the [TranslatlonJ' 
Central Government should increaSe the 
funds as the prices of the raw materials haVe 
gone up In the last five years •• Adequate 
funds should be provided for this. so that 
provision Is made of these poor tribals and 
Harijan. 

"My second demand Is that wheraver 
these houSes are made In the vlages. they " 
should be cOnstructed In populated 819as so 
that Harijan and trlbals could be provided 
protedlon. 

[EtV6ShJ 

SHRI THAYIL JOHN ANJALOSE 
(Alleppey): Sir. this Is to Invite the attention of 
the Govemment to the serious flood sltuation 
l1li KeralL As the monsoon has intensified .. 
the nature Is playing havoc with the he lives 
and properties of the people. Several lives 
have been lost so far In the heavy rains and 
floods. Properties worth crores or rupees 
have been destroyed. Hectares of cash crops 
and Iooc:I crops have perished; hundreds 01 
houses have come doWn due to the heavy 
rains. 

This year Is being obserwdylhe United 
Nations as the Year of protection from the 
natcmalcalamities. Butt the State GoYemment 
with Its Inadequate resources and' poor 
machinery Is finding It very difficult to give 
relief to the people. 

So I would request the Central 
GoYemment to extend immediate financial 
assistance to 1he State Government for the 
reIieI programme. 

stiRl P.C. THOMAS (MuvaHupuzha): I 
have also given the "notice to RUse it. It is 
aboUt my constRuency. 

UR. DEPUTY SPEAKER: II bawe to 
.... taryou.1 am VtII'f ftU:boompelad 
torGlMrIlso. Mr. AnjaIote.,. .... your 
cue absoWtety very dear. (SHfU 
IHOIQENDRAJHA.) 

SHRI BHOGENDRAJHA(MadhubanQ: 
Mr. Speaker, Sir, from last 31st Instance 
thousands of people t.re hDldlng 
demonstrallons and staging a dharanaatthe 
Bo~t Club every day for Inclusion of MalthDI 
In the Eighth Schedule. Apart from the 
languages Included In the VIII Schedule of· 
the Constitution, first of all MalthfU was the 
only languages to be recognised by the 
Sahltya Akademl. There are six language 
which have not been Included III the Eighth 
Schedule of the Constttution although they 
were recognised by the Sahltya Academy. 

Malthill has Its own literature and Its 
written history. It has a very rich literature 
and has been in existence for last one 
thousand years dating back Its origin to 10th 
or 12th Century A.D . .It is a spoken In the 
Teral region, the densely populated areas of 
India and Nepal. Nepal Is ol!r neighboring 
country and It is a basiS of ~operatlon for . 
Hngulstic and cultural relationship between 
the two countries. Malthlllis taught upto post 
graduate and Ph.D. level in seven universities. 
Members on several, occasions have taken 
oath In Malthili in Parliament under the 
Constitution. I request the Government that 
taking all these things into consideration II 
should Include mailhill un the Bill likely to be 
brought forward lor inclusion of certain 
languages in the Eighth Schedule of the 
Constitution. 

My claim In also the claim of crures of 
people. A lot of '!lark has been done In thls 
language and literature, SAX number of foJ( 
literature·s and folk sqngs have been written 
In language. There have been several poets. 
FoIi: songs on farmer hero lorik; Sahllesh. 
Oeenabhadri and Dayal SIngh are being 
sung for hundreds and thousands of years 
by Iakhs of people. Mr. Deputy Speaker. SIr, 
1tleraIore. through you, I would liteto request 
the Government to. include MaIthUl in the 
Eighth schedule of ihe Constitution. • 

SHR! RAM VILAS PASWAH (Aoaera): 
Mr. Deputy speaker, Sir. I support the views 
of Shri 8hogendra jha that the Government 
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·shoulcllnclude maHhlllln the Eighth Schedule something fishy in the entire deal and soma 
of the Constitution. people are trying to make quickbuck from 

(EngRsh) 

SHRI RAM KAPSE THANE: On 8th May 
1992 the President of India inaugurated a a 
newsuburban railway Une in myConstHuency 
between Vashl and Mankhurd. The railway 
stopped within 1 00 days because nearly 300 
meters of rail track caved in on 29th July. It 
stopped working yesterday only. That has 
created apro~lemforsuburban passengers. 

The waming about the past mishap was 
given one month in advance to the railway 
authorities butt the railway authorities 
neglected it and In the last eight months, on 
the main line suburban railway, there are five 
serious accidents and 18 persons were killed 
and hundreds of commuters were injured. 
Even tllsn the railway authorities have 
neglected their duty. 

This mishap was saved only because of 
the good luck of commuters. 

I urge upon the Railway Minister to 
make a statement as early as possible and 
save the suburban railway commuters from 
all such accidents. (Interruptions) 

MR. DEPUTY SPEAKER: There is a 
rule. How long can we sit? 

SHRI UDDHAD BARMAN (Barpeta): I 
would like to draw the attention of the 
Government to the problem regarding land 
acquiSition for the liT at North Guwahati. It is 
a very good thing that hon.Prime Minister 
had laid the foundation stone of the liT to be 
set up at North Guwahati. The proposed liT 
would cater to the needs of higher 
technological education in the North·Eastern 
region, But the problem is that many of the 
peasants are going to be evicted from their 
land. It is stated that the Govemment has 
plan to acquire 2,100 bighas of land. II Is 
reported that liT Khargupur, the biggest 
institute In the country covers and area of 
1,100 bighaS Madras BOO nighas, Delhi 750 
blghas, Kanpur 700 blghas, Bombay liT 800 
bighas, It is apprehended that there is 

such deal. It is also found that about 346 
people are going to be evicted from their 
home State besides their cUltivable land 
being taken away. 

Therefore, I requesttheGovemmentto 
go Into the question of land deal and into the 
problemS of the peasants who are facing 
eviction in this case. The peasants shouldbe 
properly rehabilitated. 

SHRI SIVAJI PATNAIK (BhubanesWar): 
Sir, the recent cyclone and floods in Orissa 
have taken a toll of IS lives on 25th and 27th. 
The low-pressure which gathered near. 
Paradeep has attacked the four coastaJ 
districts of Balasore, Puri, Cuttack and 
Ganjam and as a result of which the 
devastation has taken place un quire awide 
area. It has effected crops. The saline water 
has damaged standing crops in the lands 
covering about 30,000 hectares in the area, 
Also, the people particularly were badly 
affected. In Gujarat district a devastation 
took place in 1990 and the damages caused 
then could not be repaired because of the 
financial stringency and lack of funds. This 
time also the floods have damaged the area 
very badly in some many blocks, So, my 
submiSSion is that Shri BalramJhakarshouJd 
make a statement on this Issue. He was 
here. Earlier, this issue was raised. Therefore, 
he should make a statement in this 
regard.Jlnterruplions) 

MR. DEPUTY SPEAKER: No It started 
from 12'0 Clock. Fifleen minutes are being 
extended. Those who hav9giventheirnames, 
only they will be called to speak. There ara so 
many people who want to speak. You have 
to cooperate with me. How long can we sit 
hero? 

( Interruptions) 

SHRI SRIBAlLAV PANfGRAHI 
(Daogarh): I would like to supplement to 
what he has said .... (Interruptions) There 
should be a statement in the HouseregaJdRg' 
this matter. A team has to go to Orissa. 
(Interruptions) A team has to be sent to 
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Orissa assess the situation. More than 20 
people have died. (Int8lTUptlons 

[Translation) 

SHRI BHUBANESHWAR PRASAD 
MEHTA (Hazarlbagh): Mr. DePlltY Speaker, 
Sir, the Central Govemment as we" as the 
N.T.P.C. have already accorded their 
sanction for setting up of a Super Thermal 
Power Station in North Kampura oof 
Hazarinagh district in Bihar. Sanction has 

, been accorded to set up two units, each of 
500 megawatt capacity for the project. Now 
it is leamt that the Central Government does 
not want to set up the Power Station there. 
h wants to shift it elsewhere. This has casused 
a lot of resentment among the local tribals. 
Therefore request Govemment to set up the 
Super Thermal Power Station at that very 
place because a number of coal-mines exit 
aroundthesite. This will helpto supply power 
to factories located in and around. It is not 
done people's resentment may take a serious 
turn and the Government will be squarely 
responsible for all this. Therefore, the Super 
Thermal Power Station should be set up at 
that very site. 

[English] 

13.18 hrs. 

STATEMENT BY MINISTER 

Location of the Indian Institute of 
Tourism and Travel Management at 

OWaflor, 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVARAO 
SCINDIA): 

Some Hon'ble Members In the lok 
Sabhaflave raised the issue of the setting up 
of the lodian Institute of Tourism and Travel 
Management (IIT&TM) at Gwalior and this 
statement is In response to their queries. 

The IIT& TM Is registered society set up 
with the support of the Department of 
Tourism. It has a Board of Governors with 

& 1M at Gwalior 
the Minister of State forTourism as Chairman 
and representatives from the travel trade, 
hotels, academic organisations, 
management experts and the Department of 
Tourism as members. 

The IIT& TM was started in 1983 in a few 
rooms in the Outab Hotel and in December 
1988 was moved to Arunachal Building on 
Barakhamba Road, New Delhi from where it 
as been operating in rented space of 4,166 
sq. ft. The staff component is a Director, 
Deputy Director (both vacant at present), 
four posts of Professors (out of which C?niy 
two have been filled) and a supporting staff 
of about 8 persons. 

The main activities of the Institute have 
sofar been to conduct short duration 4-week 
Management Development Programmes at 
four Centres apart from some courses 
conducted ill New Delhi-

The Garware Institute of Career 
Education and Development 
Bombay, 

Kerala Institute of Tourism and 
Travel Studies, Trivandrum. 

Institute of Tourism Management, 
lucknow. 

Rajasthan Institute of Tourism & 
Travel Management, Jaipur. 

Apart from this, short training courses of 
1-4 weeks duration have also been taken up 
for tourism orientation in respect of taxi 
drivers immigration staff, IFS probationers, 
police personnel, protocol officers, 
shopkeepers and State Tourism Department 
officials in Delhi and other centres. 

Another role of the IIT& TM has been to 
encourage Post Graduate Diploma Courses 
and MasterofTourismAdminlstrationcourses 
in Universities. For this the IIT& TM has 
provided one time grants ranging between 
As. 2-4 lakhs each to the Kurukshetra 
University, Jiwajl University, Aligarh Muslim 
University,· Pondicherry University and 
Ahaliya Sai University between 1990to date. 
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The question of Permanent compus for 
the IIT& 1M has been under consideration of 
the Department of Tourism since 1987. In 
1988 land was icfentlfledm NODAcomprlslng 
about 5 'acres but no tangible steps were 
taken to Il'\l)lement the project since the 
basic character of the Institution had not 
crytallsed. In the 17th meeting of the Board 
of Governors of the IIT& TM held on 19th 
September199; Ilwas decided to do a study 
to certain the need of travel trade for trained 
personnel on a realistic basic. During the 
discussions a view was expressed that the 
demand pattern did not Justify a full·fledged 
University at this stage. 

Separately, aproposallorthe setting up 
of aNatlonal Cullnarylnstitutealsocameup 
for consideration In the Department of 
TouriSm. Taking an overall view for the need 

·01 the trained manpower lor the tourism 
sector and the comparative locational 
advantages of the two proposed Institutions 
It was decided thai the National Culinary 
institute that will also have a hotel be based 
In NOIDA as Ills near Deihl and the IIT&TM 
be located at Gwallor where Il would be 
Hnked to University. While the question for 
theperrnanentcal'\l)UsforllT&TMwasbeing . 
e~mlned In this Rght. the Jlwajl University, 
Gwalior sent a proposal offering 20 acres of 
land free of cost for setting up of the IIT& TM 
campus at Gwalior. The matter was placed 
before the Board of Governors of IIT& 1M at 
Its 18th meeting on 26th February 1992 and 
the Board ~oved the proposal to locate 
the IIT&TM at Gwallor. 

I have gIVen a brief fadural background 
In order to highlight the foU-owing 
considerations for Information of the Hon'b!e 
Mef1'beI'l: 

LOOking at the overall need for 
deYelopment 01 manpower In the 
tourism sector It was decicfed to set 
up the Culinlly Institute Instead bf 
the IIT&TM an'd NOIDA. The 
CUlinary Instllute with Its hotelwoutd 
be advantageously placed near . 

. OeIhL.J'heovardlnvestmentinthe 

. CuHnary Institute would be 
substantla"y more than th .• 
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proposed IIT& TM Complex. It 
WOUld, therefore, mean that the 
project proposed at NOIDA would 
be as good il not better than the one 
which had been proposed to be set 
up eatlier. 

The State of UP already has training 
facilities under the IIT& TM at 
Lucknow. On the other hand 
-Madhya Pradesh has no such 
tralnln;! facilities. It Is Important 
that such training facilities are 
extended to the areas where 
tourism activity is being developed 
so as to provide access to the local 
people lor such training lacllitles 
and gainful employment to them In 
this seclor. 

ThE overall objective 01 these 
decisions to increase the availability 
of training facilities In the country 
and not to curtail any of the existing 
facilities. Training courses wlJ 
continue to be held in New Deihl 
andelsewhE:reirrespectlveolwhef9 
the headquarters of the JlT&TM is 
located. This will include the courses 
being run lor taxi drivers, 
Immigration personnel etC. 

Some Hon'ble Members mentioned 
that some students have expressed 
their dls·satisfaction with the 
decision to locate the IIT& TM at 
Gwaiior. So lat' as Delhi are 
concerned a complete programme 
for the current year has already 
been wor1(ed out and is running on 
schedule. None of the students 
dOing these courses have 
approached me in this matter. The 
officials of my Ministry have also 
been In touch with these students 
and the matter has not been brought 
to tl'lelr notice either; Not only wIU 
existing courses being run at Deihl 
be completed according to the 
Schedule programme but such 
training programmes wlU .continue 
In subseq""nt subsequent ye ... 
also. The students at Delhl,wlll, 
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theNfore, notbedeprivod ollraining [English) 
~lnanyway. 

The Ministry 01 Tourism is grateful 
. to Ihe Chief Minister and 
Government of Madhya Pradesh, 
andtheJlwaJ University Gwaiorfor 
providing 20 acres of land free of 
cost for housing the IIT& TM. This 
generous offer will ensure that the 
Institute attains Its desired status. 

finally, Hon'ble Members wHI permit 
me to say that the whole Issue of 
thelocatlonofthe IIT&TM has been 
under examination of Government 
for over 5 years, A combination of 
factors ·1helocatlon 01 the National 
Culinary Insmute, the offer 01 free 
land from the Madhya Pradesh 
Government, the linkage with the 
teaching facilities at Jiwaji 
University, Gwalior· all these have 
fortuitously come together to give . 
Gwalior and Madhya Pradesh 
something to treasure. NOIDS will, 
on the other hand also have 
something bener 100 go by I am 
confident Hon'ble Membfirs will 
welcome rather than grude 1hese 
changes. 

(lntelTUplions) 

URDEPUTY SPEAKER We shall now 
take up Matters under Rule 377. SHRI 
Sutender Reddey: 

(interrUptions) 

fT~ 

DR.RAMESHCHANDTOMAR(Hapur): 
Mr. Depuly Speaker, Sir, What is this? This . 
mIltarcoacems my COOIt~uency ..... There 
shGuIdbeadlscussion O:llt under Rule 193. 
(1rfIIItrfipIDts) . 

SHft. RAJENDRA AGNIHOTRI 
~: Mr. Deputy Speaker, Sir, what 
does" want by saying so? (Interruptions) 

MR. DEPUTY SPEAKER: WhenIMr 
. any hon. Minister makn a statement, yo\I 
cannot ask any clarifications pn that That Is 
the rule. Therefore, you cannot ask any 
clarifications, Shri Agnihotri. 

Now Shrl Surender Reddy: 

MAnERS UNDER RULE 3n 

(I) NeedtodeleteAzamJahfml 

(English) 

Wlrangal Town (A.P.}.from 
the category of non-viable 
mills and allocate fundI for 

. Hs modernisation. 

SHRI R. SUR ENDER REDDY 
(Warangal): Sir, the Azam Jahi mil was 
registered in the year 1931 and it Is situated 
in Warangal town. This mill plays a key role 
In the socia-economic life of telangana area 
in general and Warangal in particular. This is 
the only one composite textile mill In the 
entire State of Andhra Pradesh and biggest 
industry in Warangal district. It provides 
employment directly to 2000 persons and 
indirectly around 30,000 persons through 
various allayed activities. Govemment 01 
India have Included Azam Jahl min In the 
category of non-viable mills, A Memorandum 
by the AzamJahi mill union was submiltedto 
the Prime Minister requesting him to di8ct 
the concerned authority to grant exemption 
to Azam Jahi mill from the closure list and 
save the livelihood of nearly 30,000 paopIe 
and also arrange for allocation of necessary 
funds for modernisation of Azam Jahi mato 
become one of the moderncoll1Josite textile 
mills. In case this is not possible, I request 
the Govemment of India to hand overthe mI 
to State Government 

(II) Needtoflxmlnlmum ... 
for cashew ~Ikers at pili' 
wttb bther plantation 
wolters in the country. 

SHRI GOPIGAJAPATHI (Berhan.,ur)~ 
I would lItil to draw 1he attention of .. 
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years imprisonment. august House to the problem of cashew 
workers in the country. More than 1.5 million 
workers, mostly women, are employed in the 
cashew factories in our country. The weekly 
payment made to them varies from As. 12 to 
Rs; 45 only. They are made to work for 12 
hours daily. Due to excessive work and 
under-nourishment, they often break down 
andfalllJl. They work all the seven days olthe 
week. As they do not have a day for east, 
their hands become easily strained and 
disfigured as they are not often provided with 
gloves while at work. They are simply left to 
use mud and water to clean their hands and 
are not provided soap to wash their hands. 
The conditions prevailing in cashew factories 
are not at all hygienic and safe to work. 

Cashew factories are the only means of 
eaming a bare living available to many poor 
women in backward rural areas. The cashew 
workers have' not formed trade unions to air 
theirgric evances and fight for their rights. 

As such. I urge the Union Government 
to advise the State to fix minimum wages for 
the cashew workers, at par with other 
plantation warners. 

(III) Need to allow lapSing of 
provisions of Essential 
Commodities (Special 
provisions) Act, 1981 

( Translation) 

SHAI GIADHAAI LAL BHAAGAVA 
(Jaipur): Mr. Deputy Speaker. Sir. under 
Special Commodities Act, 1955 the Central 
Government enacted the Essential 
Commodities (Social ProviSions) Act 1981 
for 5 years in the first instance. later its 
duration was extended upto August. 1992. 
Although nothing in the interest of consumers 
or farmers has been provide under the new 
proviSions, yet the following previsions are 
very stiff for the traders: 

1. Giving Judgement by special Court 
after a brief hearing 

2. Making aprovision of a minimumof 
three months and maximum of two 

3. 

4. 

5. 

6. 

Confiscating the whole stock and 
selling it at lower a price than the 
price prevailing at fair price shops. 

Declaring all offences under the 
Act as non-bailable. 

Arresting the trader then and there 
and putting him under police 
custody. 

Putting restrictions on making 
appeals in higher Courttt for such 
offence. 

Due to these provisions there is a great 
resentment among all the traders of the 
country. They held a demonstration in the 
Boat Club on 28.7.1992 in its protest. They 
have planned to show their protest in each 
and every State lromthe 7th August. because 
instead 01 withdrawing these special 
provisions the Government wants to extend 
them from another 5 years from august 
1992. Therefore. I would like to make demand 
from the Central Government not to extend 
the duration of these provisions and repeal 
them. 

(iv) Need to give clearance and 
financial assistance for 
Bisalpur Scheme. 

SHRI RAM NARAYAN BEAWA(Tonk): 
Mr. Deputy Speaker. Sir. the population of 
Tonk district is nearly 12 lakh. Cultivation is 
the mainstay of the people. This area is 
backward in all respects i.e. from economic, 
social. industrial point of view. Though the 
Banas river provides drinking water to Ajmer 
district. yet even after 44 years of 
independence the Government has not been 
able to provide irrigation facility in this area. 
Due to untiring efforts 01 the people of this 
area the work on Bisalpur schema has been 
started last low yoars. Though this scheme 
is meant for providing drinking waler in Ajmer 
andJaipurdistricts. yot the poor and hopeless 
farmers of Tonk district are still deprived of 
means of irrigation. 
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Thereof, through you I strongly make an Aurai S!'lck and fulfill the aspirations of the 
appeal to the Central Government to' give local people. 
clearanceanc:lfinancial assistance to Bisalpur 
Project as an Irrigation project so that the 
farmers of Tonk district could achieve 
prosperity and combat continuous famine. 

(v) Need to grant licence for 
seHlng upsugarmlll at Aural 
Block In Muzaffarpur 
District, Bihar. 

SHRI NAWAL KISHORE RAI: 
(Sitamarahi): Due to lack of sufficient number 
oit sugar mills in Bihar the existing·sugar 
mills are able to crush only one-third of total 
sugarcane produced by farmers. As a result 
ofthls, theGovemment suffers losses instead 
of earning huge revenues. Two thirds of total 
sugarcane produced by farmers arc either 
destroyed or dry up in fields as there cannot 
be crushed in time. Thereafter the crop is 
burnt in fields as a result of which the farmers 
are unable to get remunerative price. If the 
sugar mills can crush all the sugarcane 
produced by the farmers, the Government 
will earn crores of rupees as tax. 

Due to lack of sufficient number of 
sugar-mills the production of sugar is very 
low in the State even though we produce 
sufficient quantity of sugarcane. As two­
thirds of sugarcane produced byfarmers are 
sent to expellers, and crushers, the State 
Government has to suffer losses to tho tune 
of crores of rupees every year. Moreover 
farmers get less money towards the cost of 
sugarcanes. production of sugarcane in 

. Muzaffarpur and Sitamatri districts is very 
high. The people grow sugarcane here in a 
largescale. Asurveyhadalso been conducted 
by the Central Government in 1990 to set up 
a sugar milt in Aurai block of Muzaffarpur 
district, But no sugar mill has so far been set 
uplhent. H a sugar mill is set up there, it wi' 
bend! farmers of Aural, Minapur, Katra, 
Runnt, Saidpur, Pipradhl, Belkhand, Tariyam 
blocks. 

I would, therefore like to reqtJeSt the 
Central Government to grant Ii~nee 
Immediately for setting upoa sugar mill al 

(vi) Noed to formulate suitable 
schemes to check erosion 
caused by ttie riverGanga In 
Nabadwip west BengaL 

DR. ASIM BALA (Nabadwlp): Large 
areas along the embankment of the river 
Ganga are getting eroded., Thousands of 
acres of the cultivable land has been eroded 
by the river in my Constituency which Is 
spread over from Nabadwip to Sanyalchar. 
Chakadeh, to KalayanLIt is a serious problem. 
People of these areas have been rendered 
homeless due to this serious erosion and 
there is no arrangementfortheir rehabilhalion. 
It is not onlylhat the cul1ivable land has been 
destroyed but also a large number of school 
buildings and other institutions have been 
destroyed. it is surprising that Government 
has not shown any response tothis problem 

therefore request the Central 
Government to look into the matter and 
formulate suitable schemes. 

(viii) Need to improve the 
functioning of Passport 
Office at Calicut, Kerala 

'SHRI V.S. VIJAYARAGHAVAN 
(Palghat): The Passport Office at Calicut in 
Kerala receives the largest number of 
applications for passport in the country., But 
the condition of this Office is deplorable as 
compared to other passport offices.;n 1991, 
the number of pending applications in this 
Ollice was 2.5Iakhs. There is one Passport 
Ofl!ccr and five Superintendent who have to 
deal with such a large number of applications. 

As a result, it takes more than two 
'months for large number of applications to 
be sent for police verification. Many young 
men in Kamla have beon denied jobs In 
foreign countries on the ground of non­
issuance of passport, although they had 
secured visas.' 

II is said tl1at an Immigration Office 

"Tr"""lation of the speech Originally delivered in Malayalam. 
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could not be opened at caJIcut because (3) 
there was no international AIrport there. But 

Papers LaId 432 
Memorandum of Understanding 
between the 01 India LfmIIed and 
theMlnistryofPelrollumaftcl_raI 
Gas for·the year 1992-93. 
[Placed In lib'rary. See No. L"f 
237~2J 

even after an AIrport has started fundlonlng 
at K~r, no steps have been taken by the 
authorities to open the Immigration Office. It 
Is therefore requested that immediate steps 
should be taken In this regard. 

MR. OEPUTY SPEAKER: Now, the 
House stands adjoumed for Lunch to meet 
again at 2.40 p.m. 

13.39.". 

TIHI Lole SabIIa then adjourned for. 
,Lunch til fOity minutes past Fourteen of 

the Clock. 

14.47 hra. 

. The Lole Sabha re·assembJed alter 
Lunch at lofty seven minutes past 

Fourteen of the C/ocle. 

(MR. DEPUTY SPEAKER In the Chair.) 

PAPERS lAID ON THE TABLE 

llemcnnalum of UncIerstandlng. 
between thlttladras Refhwtes ltd. and 

the MInIstry of Petrollum and Natural 
Gas for 1991-92 etc. 

THEMNSTEROFPETROlEUMAND 

. 
(4) Memorandum of Understanding 

~~nthe~lan~m 
Corporation llmlledandthe Ministry 
of PetrOllt,lm and Natural Gas for 
the year 1992·93. 
[Placed in LJnry. Sse No. LT· 
2373192) . 

(5) . Memorandum of Understanding 
between th8I8P~any L.IrBted 
and the Ministry 01 PettoJium and 
Natural Gas torthe year 1992·93. 
[placed in Lbrary. See No. LT -
23741921 

Review on the Working of lind Annual 
Report of .the RaJatMn Slate Agro 

Industries Corpondlon lid.. Jalpur for 
1988 -89 and N880ftS fordeIaV In 

18yln9 ..... Papet'S. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRtCUl TURE (SHRI 
MULLAPALl Y RAMACHANDRAN): I beg 
to lay on the Table:· 

NATURAL GAS (SHRI 8. (1) 
SHANKARANANO): I beg to .ay on the 

A copy eadI of Ule1011owingpepers 
(Hindi and English versions) under 
section 619A of 'the Companies 
Ad. 1956:· 

. Table a capreach of the following papers 
(Hindi.and EagIish versions): 

(1) Uemorandum of Understanding 
beCIiIeen the Madras Refineries 
lNt*.d and the Ministry of 
Petroleum and Natural Gas for tile 
year 1992·93 
{PIaaed in ibary. See No. IT-
2310192] 

(2) MeaIcIfandum 01 lb1detstanding 
.,._,. the Cochin Refineries 
UtnIIadandtbeUiniRyol Petroi"lUm 
aAdNaturaiGas 'ortbeyur 1992· 
93. 
tpIaced in ~. See No. LT· 
23711a2) 

(I) Reviewby1he Govemmentonthe 
working of 1he RaJasthan Stale 
Agro Industries Corporation 
limited, Jalpur. forthe year 18· 
89. 

[Ii) Annual Report of the Rajasthan 
State Aqro1nduslriM ~ 
limited. ~r.lorlhe,... , __ 
89 along witt 'AudIed AI::countI 
andcommeAts of .. Cunipbo1ar 
and AudIIor GeneIaItheNon. 

(2) A _,a. (MId and EngIIIh 

~1hawIo1O-.fardIII1 



43a UJIII':USSQ'J .... RUII8193 SRAVANA 8,1914 (SAKA) Drought situation In 434 
various parts of the country 

In laying ~h. papers mentioned at 
(1) above 

food has to be subsidised and fodder has to 
be subsidised. We know the ·clifficullies. . 

Sse No. LT - There Is ari inl>Osed restriction on gMng of [Placed In Ubrary. 
231S192) 

14.48h .... 

DISCUSSION UNDER RUlE 193 

Drought SItuIlIon In Various Pans of 
the Country· CONTO. 

[English) 

MR. DEPUTY SPEAKER: The House 
win you take Discussion under Rule 193 on 
the prevalUng drought situation in various 
parts of the country. Shrl Nlrmal Kantl 
Chatterjee. . . 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Sir, 1 need not tell either the 
House- or the hon. Minister thaI drought Is 
very devastaling then flood in terms of iong­
term. COnHq~nces. Drought has a long 
term effect unlike flood. We remember that 
long lime back, Panditji said thai floods have 
a benign effect also. Now this Is a problem 
which we cannot control We cannot control 
rains. They neither ·follow the rules of 
pI!OC8dure of the Parliament nor are they 
guided by the guldeHnes of the Reserve 
Bank of India. The point is that there two 
kinds of consequenCes to w~ic~ I would like 
to draw the ·attention of the Agriculture 
Minister. I have only questibn~ to make. 

There are short-term consequences 
and those short-term consequences 
generally could mean that every year, thera 
Is drought somewhere or the other. Firstly, 
there shouldbeacon~F1CYpiangenerating 
income in the drought affected areas. This, 
shoUld be the first thing because people who 
live on ag~.ure lose all their income. 
Secondly. there should be a package plan. 
Arrangements for~rtatlon of food and 
fodder to these drought affected areas from 
the rest of the country should be there. 
Thirdly -I am a little perplexed here and I do 
nol really know what the solution is - since 
Income cannot be generated adeQu.ately. 

subsidies from forces outside our country. In 
the Budget also we are proposing that th8f8 
should be reduction In subsldles. This Is a 
problem to Which, I do not know whether the 
Minister of Agriculture alone cart give an 
answer. I really do not know. But subsidies 
have to be there. Then, there Is the problem 
of Import intervention. Given thEi situation In 
our economy, it is extremely difficult unless 
out export-Import ~Iicy is modifted to that 
extent. Afterthe compression of imports las! 
year, we have already started relaxing and 
during this March and April. we are having 
a record deficH in our balance of trade. 
Unless there Is some import of foodgrains, 
the situation cannot improve. Given the very 
low level of our foodgrain stocks, I have to 
say this and I do not know what answer the 
Minister 01 Agriculture will give. But I must 
say that this is a question which is almost 
eating into my mind. And I do ncit know the 
answer. I leave It to you. These ~ the short­
term consequences. 

But there are long term consequences 
also. In the long term consequences I 
formulate drought as non-avaHability ofwa1er 
- not only quantitatively but qual~atively 100. 
We know the famous adage: 'Water, water 
everywhere but not adroptodrink.'You see 
water but you cannot meet the problem of 
drought. I want to draw the attention of the 
Minisler of Agriculture and through him, the 
Minister of Water Resources to the problem 
of drinking walersupply also. In W~ Bengal, 
we are going to be affected. in a very long 
term way with regard 10 good quality water 
supply which is being affected by arsenic 
poisoning. I do not know whether he knows 
about il. In several dis.rids on the left bank 
of River Ho'Oghly, waler is infected with high 
doposits of arsenic. Not only the top layers 
of water, but water at deeper Idvels, even at 
the third level, Is affeCted with this arsenic. 
The districts of 24 Parganas, Nadia. 
Murshidabad, Maida, Burdwan and Bitbhum 
are aftected in this way. Some sludies have 
been made by the Centre and also by the 
State and it Is reported that certain arsenic 
deposits In Chota Nagpur HlIIs are passing. 
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through geological movement, into waters 
even at such deep levels. And this water can 
neither be utllised for agricultural purposes 
nor can It be used as potable water. The 
Government of West Bengal is in a dilemma 
All the tubewells - both shallow and deep -
are affected and they have to be withdrawn 
from the ground. And to find potable water, 
you may have to go deep down, a thousand 
metres down, perhaps I The State 
Govemment is a helpless witness to this 
devastation. This problem of non-availability 
of potable or quality water also generates a 
drought -like situation and some answer 
should be found to remedy the situation. 

What are the long term measures? We 
cannot order rain. Butthe problem of drought 
Is not directly related to the availability of 
water or availability of rains on one to one 
basis. Had we been able to manage such 
Irrigation projects, whereby we could have 
stored water, we could have handled the 
problem somewhat better. We have 
discussed it earlier also, and many times we 
have said that we should not spread our 
resources too thin. But unfortunately, there 
are still some old projects which are yet to be 
completed and these include even those 
which had been initiated at tho time of the 
Second Five Year Plan. So, unless and until 
we concentrate our resources on the irrigation 
projects which are already on hand complete 
them immediately, we will not be able to 
reduce the impact of lack of rain and thus 
reduce the area affected by drought. For 
example, Teesta, which requires aid from 
the Centre. It is more relevent this year 
particularly because some of the North­
Bengal districts, despite rains elsewhere in 
West Bengal, are affected by drought this 
year. Secondly, if the management of water 
is devolved to the rural panchayati institution 
then the problem can be tackled in a way 
which is satisfactory to all. 

So, for long term measures where I 
want to draw the attention of the Minister is 
that instead of concentrating our resources 
on many irrigation projects all overthe country, 

various parts of the country 
you should concentrate on some areas and 
finish the projeCts as early as possible - as 
It should be done in the case of Teesta. 
Secondly, the local elected bodies should be 
given the power to handle the water 
management. If you can do this then I think 
even if rains are not there to the extent which 
we like, the impact of drought can be 
reduced to a good deal. These are some of 
the probfems about which I do not have the 
answer and these are some suggestions 
which I am leaving for the consideration of 
the Minister. 

SHRI GOPI NATH GAJAPATHI: 
(Berhampur): Mr. Deputy Speaker. Sir, 
indeed while reviewing the subject of this 
immense gravHy like the drought situation of 
our country, it would be worthwhile and 
pertinentto understand the quantity of water 
actually available for untilisation from all the 
possible available sources. 

Strangely, of the total quantity of water, 
about 97 per cent is salty. filling the oceans 
and seas. Out of the rest 3 per cent major 
portion is out of reach. either frozen upin ice 
caps and glaCiers, or buried deep 
undergrounj. We depend on what is left in 
rivers, lakes and accessible aquifers to 
quench our thirst. wash away our wastes, 
water our crops and in~reasingly, to power 
our industries. This available water for our 
use comes to onlyO.3 percent. Unfortunately, 
eventhisprecious litlle water is overstrained. 
Industrial wastes. sewage .and agricultural 
run-olf overload rivers and lakes with 
chemical wastes and poison watersupplies. 
Sediments from eroded land silt up dams, 
rivers and hydroelectric schemes suck 
irrcplacable ground WOlter reserves, dry. 

A global statistics disctose that every 
day 25,000 people die as a result of bad 
water management. Some two thirds of the 
world's population is without clean water and 
as a result diarrhoea kills a staggering 4.6 

. million children under five age, every year. 

With this background. while thinking of 
global perspective. we have to think and act 
locally. 
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Orissa Stale is faced wtth acute problem 
of water. Here, floods, droughts, death or 
loss of Ufeand property due to ill-management 
of water are colossal. Lack of due attention 
to rehabilitation of people in damming areas 
like Subamarekha reservoirprojects, wanton 
deforestation leading 10 scarce rainfall and 
lowering of ground-water table in Kalahandi 
and Bolangir Districts, lack of provision of 
safe drinking water, etc, are some of the 
burning problems. In the Ninth Lok Sabha, to 
my Starred Question No. 316, the then 
hon'ble Minister has replied on 4th April, 
1990 that in Orissa, by the end of the 
Seventh Plan, only 50.3 percent of irrigation 
potential has been created as against the 
corresponding figure of 70 per cent far the 
country. Hence, there is substantial scope 
for improvement for Orissa State in this 
regard. 

Further, Ganjam District, geographically 
located in South Orissa is an agricultural­
based district. One of its Parliamentary 
constituencies, Berhampurwhich I represent, 
comprises of seven Assembly segments of 
Chatraput, Gopalpur, Berhampur, Chikiti, 
Mohana, Parlakhemundi and Ramagiri. It is 
sad to observe the poor water resources 
management in all these areas. Even the 
existing sources provided by the philantropic 
and far·sighted luminaries of the yester­
years are in a total state of neglect. 

To briefly illustrate this point, 
Parlakhemundi Taluk to which I belong, has 
527 large and small irrigation projects, which 
is the highest number in entire Orissa State. 
This has been possible mainly due to the 
initiative of late Shri Krushna Chandra 
Gajapathi, whose Birth Centenary is being 
celebrated with fervour throughout Orissa 
this year. He spent millions of rupees for 
creating an agricultural infrastructure of this 
kind, Ironically, however, his own home 
town suffers from acute drinking water 
problem during the summer months. The 
main source, Sitasagar is so badly Silted and 
choked with aquatic plants that it practically 
dries up during summer. 

Furthermore. the Baijal Stream, a 
perennial source of water supply in the 
outskirts 01 Parlakhemundi, still remains 
unharnessed. After years of appraisal and 
representations to the State Government; 
the foundation stone to this most viable 
project was finally laid by the former Chief 
Minister, Shri J.B. Patnaik in early 1989. The 
actual implementation oflhis much-delayed, 
minor irrigation project is another dream. 
Owing to its delayed implementation, the 
original estimated project coast of Rs. 75 
lakhs in 1979, has escalated to Rs. 3.5crore 
in 1989. The popular adage' a stitch in lime, 
saves nine' could not have been more true. 
That, the right money should be spent at the 
right time, is the moral. 

Thera aw a number of villages, 
particularly, in the agricultural -dependent 
Chatrapur, Mohanaand R;:!magiri Assembly 
segments, Which have neither irrigation 
facilities nor even the basic drinking water 
facilities. In the case of Chatrapur, the 
irrigation projects have not been implemented 
as yet, while in the case of the tribal dominated 
Ramagiri and Mohana even the lew available 
viator sources have become inaccessible, 
due to laCK 01 proper road-link system in the 
Villages. 

While i agree in principle to the quantum 
of financial allocation of the General Budget 
for fulfilling this vital human requirement, it 
is imperative on the part of the Central 
Government to ensure that these financial 
allocations arc fruitfullyulilised at the earliest 
point of time, for people to obtain the 
maximum utility from such schemes. 

We have reacl1ed an era in which the 
water resources availability is grossly 
inadequate to the ever increasing demand 
of the growing population. Thus, the 
Government would do well implementing 
the master plan of lonning a national grid of 
our water resources by inter-linking the 
country's major rivers, which at present empty 
out into the seas, millions of cusecs of 
invaluable, unulilised water, 

Ultimately, the review of the drought 
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situation wiD not be eofT1llete If we do not 
consider some of the allied problems 
associated with drought When there is 
drought, It brings In Its wake acute cond~ions 
offamlne. Hence more foodgrains should be 
rushed to the famine zones from the central 
pool. In my State of Orissa and particularly 
in the ralnshadow areas of my Berhampur 
Parliamentary constituency, the prolonged 
droughtcondilions during the iasttwo months 
have affected the paddy seedlings; which 
have withered away and rendered 
themselves Incapable 01 giving satisfactory 
yields. Hence, I would request the 
Government of India to rush more seeds and 
foodgralns to Orissa from the pool well in 
advance before real starvation conditions 
set in, like the Central Government's recent 
favourable consideration wHh respect to 
Maharashtra Stale. Cases offewStates like 
TripuraandMadhya Pradesh with its Sarguja 
District, reporting many starvation deaths 
should also be favourably considered. 
Further,l would also suggestlhat more FIC 
godowns be set up throughoullhe country 
and particularly in remote agricultural belts 
like Ganjam District, Orissa, where adequate 
godowns for storage of paddy/rice are realy . 
found wanting. As a result, Government 
procurement. millers' and paddy growers' 
problems only get magnified. Liberal loans 
to small farmers andlree supply of subsidised 

. fertilisers also should be made available. 

Incondusion, wewilidoweUto remember 
the popular adage, "prevention is betterthan 

. cure". Now. after 44 years of independence, 
let us earnestly try to bee.orne independent 
from total weather dependence and notlall 
a victim to the vagaries of nature regularly 
year alter year. 

[ Tnmslation) 

SHRI DILEEP BHAI SANGHANI 
(Amrel~: Mr. Deputy Speaker. Sir, Congress 
members are never present in the f:louse. 

PROF. RASA SINGH RAWAT: Ruling 
party is showing Indifference towards the 
House.( Interruptions) 

SHRI ANNA JOSHI (Pune): There Is no 
quorum in the House. 

(English] 

MR. DEPUTY SPEAKER; Let quorum 
bell be rung. 

SHRI GOPI NATH GAJAPATHI: Mr; 
Deputy Speaker Sir. It is indeed paradoxical 
that when we are discussing the drought 
situation in the country. reports just are 
pouring in regarding the cyclonic storm that 
has originated from a deep depression in the 
Bay. It has since crossed the Paradeep -
Balasore Coastline leaving a tran of 15 
persons dead so. far and devastation In 
many areas. Reports have also come In of 
toppled houses, uprooted trees. shattered 
power and telecommunication net. work. 
accompanied bysalinewaterinnundatlon of 
vast cultivated areas· which my learned 
Colleague Shri Sivaji Patnaik raised this 
morning only. Even in the southemdistrlct of 
Ganjam, incessant rains have caused lot of 
property damage and also the Vamsadhara 
and Aushikulya rivers to flow above the 
danger levels. 

I would earneslly appeal to the Orissa 
State and the Central Governments to tackle 
this grave situation on a war-footing. to 
prevent runner loss of lives and property. 
Than you, Sir. 

SHRI V. DHANANJAVA KUMAR 
(Mangalore): Mr. Deputy Speaker, Sir. I am 
happy, at last, that this Government found 
time to have a discussion on the very serious 
problem of a severe drought situation in the 
country. 

[ Translation] 

O. Kay I shall speak in Hindi but I am 
sorry that out Minister would not be able to 
do anything in this regard. That is why he Is 
submitting again and again. (Interruptions) 

[EngliSh) 

We gel stock·answer from the 
Government that the Ninth Finance 
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Commission has fixed certain guidelines for 
distribution offunds available in the Calamity 
Relief Fund and they are only the distribution 
agency. Hthalis the case, shall I ask the hon. 
Minister why do you have the necessity of a 
Ministry? Why do we have Minister for this 
Department of Agriculture, if he needs only 
a distribution agency? 

Sir, the hon. Finance Minister is also 
present in the House. When relerence is 
made to the Ninth Finance Commission and 
about the distribution of the available funds, 
does this Government feels that their 
responsibility ceases? For a moment has 
this Governmenteverthoughtoftheprobloms 
that have arisen on account of the severe 
drought. 

This year, we have the report, there has 
been a very severe drought condition in p~rts 
of Gujarat, Karnataka, Kerala, Madhya 
Pradesh, Maharashtra, Rajasthan, West 
Bengal and U.P. 

The drought situation has occurred 
largely on account of the failure of the 
monsoon during 1991-92. this has affected 
a large population of about 70 million in these 
parts of the country and 18 million hoctares 
of crop area in these States is also affected. 
This has also resulted in the loss of soven 
million tonnes of kharil foocJgrains and the 
value of these seven million 01 Icodgrains 
amounts to Rs. 3 crores. That apal1, ::lgain 
cash crops like oilseeds, cotlon, worth about 
Rs. 5,000 crores have also been lost and 
then a large cattle population was also 
adversely affected. 

We know that on account 0f the severity 
of the drought there will be a fall in food 
production, and on accounl of Ihal, the 
prices of essential commodities will go up, a 
large number 01 peasants and v/orking class 
people will become jobless. All these 
problems will have to be tackled al the 
proper time. 

I would like to ask the Governmenl 
whether they are a responsible Government 
at all. H they are a responsible Government 
, should they not anticipate such a situation 

various parts 01 the country 
and make proper arrangements to deal wfth 
the situation? 

AN HON. MEMBER: Have we to 
anticipate the drought also? 

SHRI V. DHANANJAYA KUMAR: A 
responsible Government would always 
anticipate situations-drought, flood havoc 
and any other situation that would arise in 
the country which would affect a large 
number of poople, resulting in loss of 
employmont, price rise, etc. 

I \'/ill come 10. the situation that has 
arisen in Karnataka.ln Karnataka on account 
of insufficient rainfall many parts of the 
northern portion of the State in districts like 
Bidar, Gulbarga, Raichur and Bijapur and 
also Tumkur district, from where you hail. I 
am told avon inside your constituency places 
like Ch:Knayankana Halli and Gubbi are 
severely alfccted. A Situation arose in 
Gu!b~rga city where in potable water was to 
be airl;~ted as there \'las such an acute 
shortage of water 

MR.DEPUTYSPEAKER:Wasitairlilted 
or rail-lifted? Did they supply by train or by 
air? 

SHRI RAMESH CHENNfTHALA 
(Koltoyam): Are you contesting from the 
Deputy -Speaker's constituency next time? 

SI-IAI V. DHANANJAYA KUMAR: It is 
not a ..jues!ion of contesting from any 
CO~S!:~~!oncy. If you have to come to this 
110U~C or anywhere in the country, you will 
have 10 tackle this problomfirsl. (Interruptions) 

AN HON MEMBER: Please address the 
Cl1air. 

SIIRI V. DHANANJAYA KUMAR: I am 
addrossing the Chair. The Chair is also 
equally concerned about the severe problem 
being faced by the people of our country. 

Sir, in Karnalaka a crop areas of 8.12 
lakh hectares was adversely affected. A 
r('port \'/CIS made to the Government 01 
Ind!a. A request was also made by Karnataka 
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Govemment for additional Central assistance 
of Rs. 50 crore. But we get a stock reply. 
Added to that, the reply given is that the 
situation in Karnataka is not of rare severity 
this is a new word· and hence you are not 
entitled for any additional Central assistance. 
In the first stage, we do not have additional 
funds. We are only a distributing agency. 
The Central Government is saying that the 
situation is not of a rare severity and hence 
you are notentitledfor additional assistance. 
If that is the case, why do you send teams 
after teams to make a study of the situation? 
Why do you get a report? Why do you make 
us discuss this situation on the floor of the 
House? If you are not able to come to the 
rescue, if you are not able to help the 
deserving. then probably all these are only 
an eye-wash and we are just shedding 
crocodile tears .. _( Interruptions) 

PROF. SUSANTA CHAKRABORTV 
(Howrah): If the crocodile have tears at ali .. 

SHRI V. DHANANJAVA KUMAR: The 
people have to judge that. 

There was a reference about Annavari 
system, based on which assessment of the 
situation is made. The hon. Minister was 
telling the other day during Question Hour 
that it is the State Government which has to 
change the system and they have to make 
the assessment. If that is the case, how can 
we, sitting here, satisfy the questions that 
are raised by our constituents? How can we 
do justice to the needy people? What 
expectation can be made of this so-called 
responsible Government? Sir, could it be 
termed just that the drought situation is not 
man made and it is an act of God? There is 
a legal terminology 'vis major'. If that is the 
case, probably we are preparing ourselves 
to leave the fate of these people, who are 
affected" totheGodandGodonlycan come 
to the rescue. and the Government which is 
sitting at the helm of affairs will never come 
to the rescue of these people. 

Sir, the Government has been talking, 
specially the hon. Members from the ruling 

various parts of the country 
party all along have been talking about 
respectforthe law and thatthe COlJrt orders 
will have to be obey. 

MR. DEPUTY ·SPEAKER: We are 
discussing about drought now. Please do not 
deviate. If you have got any suggestion, 
please make. 

SHRI V. DHANANJAVA KUMAR: In 
regard to Ayodhya, we have been hearing 
sermons not only from the Members of the 
ruling party bull rom the left Party Members 
that you are not obeying the Court orders, 
etc. Sir, here is a case where some individual 
MPs from Madhya Pradesh filed a write 
petition in the High Court ot Madhya Pradesh 
seeking a direction to the Government of 
India that they should come to the rescue of 
the drought affected people immediately. 
The Madhya Pradesh High Court immediately 
passed the orders. II has issued a direction 
to the Government of India that they should 
send the necessary relief immediately and 
this relief is apart from whatever is due to 
Madhya Pradesh undertheguidelines olthe 
9th Finance Commission. May I ask the hon. 
Minister why is he Sitting pretty over that 
order? That order is passed about three 
weeks ago. Still that order Is not being 
implemented. Can I take it that this so called 
responsible Government also has scant 
regard for the orders of the court? How far 
can we drive the people? Should we drive 
them to the doors of the courts seeking relief 
in a situation like a drought and what is the 
use even after gelling the orders from the 
court, if this Government does not care for 
the orders of the court? Then probably, we 
will have to leave them to their fate. 

I would earnestly make an appeal to 
both the Ministers here the hon Minister of 
Agriculture and also the han. Minister of 
Finance to think over tile matter and re-draw 
the guidelines as to how much assistance is 
to be given to each State and in such severe 
cases which are not anticipated -as myfriend 
was referring to, drought Situation cannot be 
antiCipated if it cannot be anticipated then 
what is the preparations? In agiven situation, 
in a situation liko this how do you react? Do 
you not think 01 keeping apart some fund to 
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meet such situations? You call for a mooting 
of aD the Chief Ministers again. You pleoso 
make them understand the gist of the 
dlsaJsslOn which has taken place in this 
august House. You tell them what the people 
want, and what the representativos of the 
people on the f10cr of this House have bee n 
urging upon. Then, re-draw once again the 
guidelines as to how the money will have to 
bedistrlbuted; how assistance will have to be 
given, so that the situation could be tackled 
properly. 

During lhepresent Session of Parliament 
as many as five questions have been asked 
in both Houses ofPariiament on the prevailing 
drought situation, about sending teams for 
making the assessment and also on the 
report that has been submitted. The 
questions were also raised about satting up 
an inter-ministerial group which was 
supposett to make an assessment of a 
drought situation. But tor a!1 these questions 
the stock answer is given that the guidelines 
are fixed by the 9th Finance Commission. 
So, I would make an appeal again to make 
a rethinking about the whole situation and 
come to rescue 01 the affected people so 
that the situation could be tackled properly. 

I would make a last appeal please do not 
shO\'J any step -motherly treatment towards 
Karnatakal have never seen them to have 
ever come to the rescue of Karnataka. They 
do not take into consideration Karnatak:t <1.1 

all and they say that Karnataka is G wealthy 
State. But we know how the State is be;ng 
admiftistrered. The entire adminis!ratra~i\'e 
machinery has collapsed in Karnataka. I 
have been referring to that the o!herday. So, 
I hope, at the hands of the hon. Agriculture 
Minister, the people of Karnataka will go! 
justice. 

I thank you forgiving me the opP0rturi!y. 

[Translation] 

SHRI NITISH KUMAR (£larh): . r.1r. 
Deputy Speaker, Sir, wo are discussi:1g the 
drought situation and the fam,ne conditi'Jns 
arising out of it. But the GovernmE'l1t tlas 
become very insensitive to the situai!on as 

various parts of the country 
is evident from the pro~ence of Members in 
the House. Many parts of the country are 
facing conditions of scarcity and here we 
are facing scarcity of the Rullng party 
members in the House. Such an important 
issue is being discussed and there is lack of 
interest among the Members. Mr. Jakhar 
and Mr. Ramachandra are present in the 
House because of their own compulsions. 

It is not that this iswe is related to them 
alone. But since the relief work, animal 
husbandry and foodgrains production are 
dealt with by tile Agriculture Ministry so the 
Ministry of Agriculture and Minister of State 
in the Ministry of agriculture are present in 
lho House. But the \"Iholo mattor is not 
concerned with Agriculture. In the entire 
debale attention has been and can be 
!c~ussed on t'NO things. First, are we making 
IJog·torm planning and socondly how are we 
planning for irrigation? All tile hon. Members 
have suggested to mako arrangements of 
irrigation by adopting various methods, such 
as construction of sma!! dams and canals, 
insta!lation of tubewells, utilisation of surface 
and underground water. They have also 
suggested to prepare big and medium plans 
for irrigation and make small schemos at 
pachayat level. But is the Ministry of 
Agricu!!ure responsible for all these works. 
Policy should be framed according to that. It 
i5 concerned with the Irrigation. The famine 
stricken area faco scarcity of water. This is 
cOllcerned with the Rural Development 
r.1IOis!ry and Prime Minister himseH is the 
~.'!nis!er inchargc of Rural Development 
1\fnistry so he should have been present In 
lhe House. It is also concerned with the 
supply of electricity. Electricity should be 
supplied to the drought affected area regular1y 
w Minister of Energy should also pay 
i!1!~nti:Jn to it. Whenever such questions are 
r.~i::ed, Central Government gives standard 
iwd routino reply thnt a calamity relief fund 
o! Rs. 805 crom rupees has been formed 
and amounts have been fixed for every 
S:",te. \%011 vie were in Government we 
a!s1l usod to give tliis r('ply. Three fourth is 
contributed by the Central Government and 
one fourth by tho State Government. Now a 
S~dO lir:o Bihar, Which force drought and 
f·:\r,wJe conditions ahn0st every year, has 
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been provided a fund of only rupees thirty 
two crore. I have been M.L.A. there and I 
know that when Calamity Aelief Fund has 
not been 'ormed assistance used to be 
piovidedon much larger scale than this. Now 
this fund has bAen formed, so every thing Is 
to be managed within As. 32 crores. 

~Imilar is the case of many other States. 
But I would not like to waste the time of the 
Ho~re by just giving cOlTllaritive data of the 
States. To me, this Calamity Aelief Fund is 
Insufficient for the whole country specially 
for state like Bihar which is affected by one 
or the other natural calamity every year. 
Sometimo It Is affected by brouglli and 
sometime by floods, as coastal area suffers 
heavy losses every year duo to cyclones. 

When the question was raised in the 
House, members started asking many 
questions from hon. Minister, but the han. 
Chairman had decided to hold a seperate 
Debate on It. Then the situation was very 
grave. But when was St me down pour in 
Delhi and in some other areas, the interest in 
the drought silualioncleclined. T "Clay moming 
I had a talk with the Minister of Agriculture of 
Bihar and he has said that the situation 
con!:::uous to be grim and alarming. We 
wanted to ask a supplementary questions 
that day regarding the measures to be taken 
in respect of 9ihar. We are the. people's 
representives so we know the difficulties 
being faced by the people tilere. But 
Government gives the same reply every 
time that State Government should first ask 
for assktance that means, the Governmer.t 
and the whole society have become totally 
Insensitive to it. Previously, when there used 
to occur ~rought situation in any part of the 
country a discussion l!sed to be held 
throughout the country and relief 'TlOaSUfeS 
used to be ta<.en qn a large scale and people 
used to come forward to face the situation Oil 

together. I recollect the yoar 1966-67 I had 
taken admission In college that year. That 
year a severe drought had hit Dihar. In 1 ~67 
a coalition Government came into pC'1fer 
there and it took steps to meet the situation 
on war-footing and not even a singlo person 

V:ll:;oUS parts of tll8 country • 
haddied in thatfamine. Today we do not see 
such a concem. 

The hon. Members from Orissa draw 
attention of the House time and again to the 
fact that persons die of starvation every year 
in Kalahandi and other parts of Orissa as 
that is a drought prone area. This question 
is not that of Orissa alone. It concerns the 
~nole nation. But we do not see any 
sympathy. H there has been some sYlT1l8thy 
then Minister of Agricultullo Shri B31ram 
Jakhar would not have said that, a child get 
food only when he cries for it. This cannot be 
the response or language of a leader of the 
society or a represontative of the people that 
Centre will provide relief only on demand 
from States. The question was about the 
places visited by the Central team ~d the 
report subm:.ted by it. Has any State 
Government sent any report or made a 
reque:.t for sendi ng a team or would they do 
so? We know their compulsions as well as 
their reply. They have also asked us to give 
this reply. This question does not pertain to 
anyone party it needs to be considered by 
all. A calamity relief fund has been formed in 
pursuance of the recommendations of the 
Ninth Finance Commission and there Is no 
need to change it upto 2000 A.D. We are 
thankful for this. Tho other day the hon. 
Minister had given an assurance that the 
Tenth Finance Commission which has been 
constituted under the Chairmanship of Shri 
Pant would review the situation for making 
reallocation. (/ntc"upfions) 

(Er.glIshJ 

snql CHin A BASU (Barasal): Sir, the 
Member of the Tenth Finance Commission 
is here. He should lislen. 

DR. DEB! PROSAD PAL (Calcutta North 
Wost): Sir, I am lis!ening. 

[ Translation) 

SI-IRI NIT ISH KUMAR: Sir, we suggest 
that this should definitely be considered. 
reviewed and rectified by the Tenth Finance 
ComlT'ission. When a natural calamity bits a 
rogion in a terrible way, only then Central 
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Government comes Into action. It starts 
cont8S11>lating as to whether ~ Is national 
calamity or not. No norms have been la:d 
down to define a national calamity. H the 
people of Ardhra Pradesh face a severe 
drought situation, they would say thallhis is 
natural calamity, if people die due to the 
famine conditions in Kalahandi or in other 
places in Orissa, they would say that it is a 
national calamity. But who will decide wnether 
it is a nationdl calamity or not? When cyclone 
hit the coastal areas of Andhra Pradesh, 
Prime Minister himself, Deputy Prime 
Minister and other people visited that place 
and a d:scussion started whether it was 
national calamity or not. If the same 
discussion will continue in tho Ministry of 
Shri Jakhar Sahib it would not servo any 
purpose. It IS a proof of lack of sensitivity on 
ourpart. We should review the whole sHuation 
afresh to face the current situation. This 80S 
crore rupee fund is not enough to face the 
drought situation in the whole c(luntry. It 
requires will power. When we do have strong 
will power people would continue to shift their 
resp(lnsibility on others. The hon. Minister of 
A9ficulture can reply very easily that roliof 
was not providedtothe States because they 
did not ask for it and it would be sent to them 
only when Ihey would ask for il. He can 
submit it easily Ihal he agrees to the 
submissions of the members and sh,lres 
their feelings, that long projects should be 
formed and immediate relief should also be 
provided. Fodder and waler should be 
provit.ed :";ot even a single person should be 
allowed to die of starvation. But when the 
time to implement all these thinss comes he 
would sa)' that they lack finanCial resources, 
Dr. Manmohan would reply in a single 
sentence that thece is lack of res')urce!:. In 
this country the lack of funds is felt only for 
taking re;ief me::sures otherwise there is a 
lot of resources· for people like Harshad 
Mehtato .a8owhimto indulge in FOllrthousand 
crore rupee scandal. There is only 605 crore 
rupees to provide relief to the 67-90 crcre 
peopIeoflhiscountrywh:le there are 35 to 37 
hundred crores ru~s for 4-5 brokers to 
play with. This shows as to how much are we 
~ensilive, and how much is our Government 
sensitive to It. This also shows the pri.)rities 
oftheco'mtry. But an the Members whether 

Ihey belong 10 ruling party or oppos~lon 
would speak in the ono tono and would ask 
only one quostion a to how do we propose 
to counler it. 

The Geographical condition of our 
country is such thatthore is no shortage of 
water." we utiliso out surface or underground 
water in a proper way we would not face 
scarcity of water. We have the rivers of 
which have water throughout the year. We 
also have mountains. But we should have to 
properly utilize these rosources. For this Wf) 

will have to take long term measures with a 
strong will power so that lamina and lIoeds 
do net rocur in future. To provide relief to the 
alflicted peOple we wou Id requestthe Minister 
of Agriculturu not to wait lor the reports from 
Ihe States and not to depend merely on.the 
Calamity Fund created lor States, otherwise 
I am sorry to so:y, this disc1..ssion would haVE> 
no meaning. If Government has tl' give 
same old response that there is no money 
and thallhis the subject concerned the State 
Government then there is no use of 
discussir.g this issue here. if we discuss the 
mailer seriously to faco tho Situation, then 
Ihe Chief Ministors should be called here, 
thero is no need of giving fifteen days notice, 
it should be done by maintaining regular 
contacts. Vie have received scant rainfall. 
Whatever rain wo have received that is not 
sufficient to moo! the reqUirement of paddy 
crop which is a main kharif crop. Its impact 
would not be felt now. We would be able feel 
its impaCt after D(.cember and January 
when people would die of starvation. 
Therefore, I request that work should be 
ta!,en up on war footing. I am not talking of 
the working of the existing committee. I am 
saying that Shri OalramJakharshouldcontact 
the people of all States with a strong will 
power. A large area of the country is likely to 
be affected by drought so we should prepare 
ourselves to meet tho situation. 

Drought is not a political issue. Allpeople 
h.we suggestions to make. We are a very 
-powerful country and if we utilise that power 
in·facing the situation properly we can face 
any challenge or calamity. You will have to 
take initiative and utilise all your resources 
wisely and provide funds to take long term 
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measures, it will solve the problem of drought 
and floods for ever. 

[Eng/ish] 

SHRI SHARAD DIGHE (Bombay North 
Central): Mr. Deputy Speaker, Sir, I am 
happy to participate in this discussion 
I9garding drought situation in various parts 
of the country. In fact, I am not directly 
concerned with the drought situation, as I 
come mainly from the Bombay city. But I will 
be failing in my duty if I do not plead for the 
State of Maharashtra. 

As far as the severity of this drought 
situation is concerned. sufficient data has 
come on record which are given by the 
earlier speakers and in fact. the replies to the 
Starred Questions in this House also have 
brought out sufficient data about it. On 9th 
July, 1992, in reply to starred Question No. 
22, it was stated that crop araas to the extont 
of 68.60 hectares of land in Maharashtra 
were reportedly affected and therefore, the 
State of Maharashtra had demanded central 
assistance to the tune of Rs. 780.41 crores. 
DHferent figures are given as far as other 
States are concerned. As against this, the 
calamity relief fund which has been paid to 
Maharashtra is only Rs. 33 crores. Now, 
according to the figures given by different 
publications of Maharashtra, the uneven 
rainfall with a long dry spell in Maharashtra 
during Khariff 1991-92 and also in Rabi 
1991-92 had adverse effect on Khari" as 
well as Rabi crops. The Maharashtra 
Government had assessed according to the 
State Paisewari, it was observed that in 
addition to the aforesaid 21,545 Khariff 
villages, paisewariof 1,790 villages is 50 or 
even less than 50 paise. Therefore, on 30th 
January, 1992, the Government of 
Maharashtra took a decision to declare 
scarcity conditions in these villages. As far 
as the final paise wari rabi villages are 
concerned, it has been declared so by the 
Government of Maharashtra on 15th March, 
1992 and according to that final paise wari 
6,111 villages were found to be 50 paise or 
less. It has reported that this year oul of 

various parts 01 the country 
40.000 villages in the State. neartt about 
29.000 villages are scarcity alfeded.. I am 
not going into other damages due to heavy 
rainfall in certain pockets of Maharashtrabul 
today I am only on the question of scarcity 
conditions Even the present report up to 
18th July, 1992 out of 29 districlsconsittiilg 
of 300 tehsils 129 tehsils have got 50 per 
cant or lass rainfall. Thel9'ol8. th&situatlon 
is not better as far as this year is concamed. 

For the relief for last year, the 
Government of Maharashtra has adUally 
spent Rs. 834.76 crores in antldpatlon that 
the aid will come from the Central 
Government. Now many Members have 
spoken and I would also join them in saying 
that as far as the present system of giving aid 
to the affected parts of the country is 
concerned. this is very defective. The Ninth 
Finance Commission has laid down certain 
formula and that for calamity relief fund, 
certain amounts were set aside. Those 
amounts were already taken away by the 
Slates. In the case Maharashtra, nearly Rs 
33 croms were taken. Thereafter, they say, 
if the calamity is of rarest of rare type, then 
only it is considered for financial assistance 
fromtheCentre. The Central team has gone 
and come back from different States Including 
Maharashtra. As far as Maharasl!tra Is 
concerned they have found, 58 lakhs 
hectares to 60 lakh hectares In Maharashtra 
is affected and it was also found that nearly 
800 and odd croms of rupees .have been 
spent by Maharashtra.ln spfteof it, this team 
has come to the conclusion that no fund 
required, since it is not rarest 01 the rant 
calamity, as far as Ihe Slato of Malaashtra 
is concerned. I do nol know what are their 
norms for finding out the rarest of rant 
calamity. It is nOldefinedanywhere.Astaras 
I know, no norms are laid down. Thelefom. 
those teams have gone and come back and 
report back thaI no assistance 1$ necessary 
ortobepaid. The people are surprised. Even 
the Government 01 MaharashtTaissulprised. 

As I lind from ono of the rapIies to the 
question, inter-Ministerial commIIlee was 
also appointed and the commitlee haS 
accepted this report. In response 10 my 
Unstarred queslion No. 272 repliactoa9lb 



453 DIscussIonunderRl4e 193 SRAVANA 8,1914 (SAKA) Drought situation In 454 
various parts 01 the country 

othorformula. But when the drought situation 
in tho whole country is such that they require 
assistance to the extent of Rs. 300 crores or 
Rs. 200 crores, then why should we not 
considerthatitshouldbetreatedasacalamlty 
on a national level? Some re-thinking wiH 
have to be done. Otherwise, we can never 
help the State Government. 

JuIy,1992,thereplywas,the Inter-Ministerial 
group considered the reports of the Central 
team which visited Gujarat, Madhya Pradesh 
and Maharashtra to assess the drought 
situation In Its meeting held on 18th May and 
2nd June, 1992. 

- and the Group agreed with the 
recommendations of the Central 
team that a drought situation in the 
above Statescannot be considered 
as of rare severity warranting any 
additional Central assistance.-

So, it is not only the Central team but 
even the inter ministerial Group also 
considered the situation and they are 
satisfied that It is not a rare sevorily. 

I am surprised. what are really the 
norms? What do you want to happen in the 
States further than this to be treated on a 
national level for the assistance to be given 
by the Central Govemment? What arc those 
norms? Let us know. 

I feel that his Is only to show that the 
Central Government Is doing something. 

I do not know whether there decisions 
are conveyed to the Govemment because 
this inter-ministerial group had taken this 
decision on 1 Sth May and 2nd June and I 
remember even after we Were told in the 
discussions with the Maharashtra 
Government that we should pursue this 
matter with the Central Government. That 
means, the State Government has not been 
Informed aJ aU. They are just waiting for 
Central assIstance_ They are thinking that 
this team which had gone might have 
reported to the Central Government and 
that the Central Government is conSidering 
to give them some assistance. 

Therefore. this situation Is not very 
encouraging and in this particular 
circumstance. it is a thing which must be 
avoided. 

Of course. the Tenth Finance 
conmission will come and I hope that they 
wDl revise this formula and find out some 

SHRI ANNA JOSHI: In Maharashtra,lt 
is Rs. 67 croms or Rs. S9 crores but not As. 
300 croms. 

SHRI SHARAD DIGHE: No In some 
States, it is Rs. 300 croros. But as far as our 
State is concerned, it was Rs. 844 crores. 
That was the amount actually spent by the 
Maharashtra State Government. The State 
Govornment cannot alford to spend such 
funds for relief purposes because they have 
to supply drinking water on bullock carts to 
diflerent villages and give all sort of relief and 
if that relief is not given, how can the State 
Government function in the State at all1 

Thereforo, some re-thinking will have to 
be done. The formula will have to be revised 
by the Tenth Finance Commission and even 
the Central Govemment must have some 
new norms to help the State as far as the 
drought situation is concerned. 

[ Translation] 

SHRI SHAILENDRA MAHTO 
(Jamshedpur): Mr. Deputy Speaker, Sir, I 
hall from Jharkhand area of Bihar. This area 
is continuously in the grip of drought since 
independence. No financial aid is provided 
to my constituency by the Central 
Government. There are only small and middle 
class farmers in my constituency. 
Geographically the land is uneven so since 
independence. no proper source ofirrigation 
has been evolved not lift irrigation system 
has been introduced lor unleveled land. 
Small check dams also have not been buill 
Thus no irrigation facility has been provided 
to my area. Panchet Maithal dams have 
beon constructedthore. Very recently under 
our Suwarn Rekha project a dam was 
constructed with the cost about Rs.1200 
crore. In the bogining when our land was 
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acquired, It was assured that water would be 
provided for irrigation. The dam started under 
an agreement between Bihar, West Bengal 
and Orissa Govemme:1ts. Land of our 
farmers was acquired yet the project is not 
complete till now. It is not providing any 
Irrigation facility either. Ten per cent of 
Jharkhand area was irriQated through three 
big projects which werd"tompleted earlier. 
Today only 6 per cent land is being irrigated. 

So, I would urge the Central Govemment 
to implement Its schemes for the hilly areas 
in my constituency so that it may prove 
helpful to sort out the present drought 
problem. Former Central Minister 5hri K.L. 
Rao prepared a plan to overcome the 
jrought problem. Under thie; scheme a 
::Iistributory canal was to be ~ug Irom tho 
3anga through the Jharkhand area to join 
Damodar river later. If, it had been done, 
~here would have been no flood in Northern 
Bihar and no drought in sourthern Bihar. So 
I would like that check dam and lift irrigation 
should be given priority to solve the problem 
of drought. 

[English) 

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Mr. Deputy Speaker, Sir, 
in this Session, in this House, there were 
several questions on drought and the Minister 
has also given replies. The demand is: wilat 
amount of drought-relief will be given? I 
know that during the last three years, drought 
is being discussed several times. The 
successive Ministers also go on replying that 
it is given as per the guidelines of the Ninth 
Finance Commission. So, what islhe use of 
talking It oui here? I am asking It myself. But 
I do not know what new reply out hon. 
Agriculture Minister will give to loday's 
discussion. Anyhow, I want 10 say that 
whether it isdroughl or cyclone or floods, our 
country b exposed to these natural calamnios. 

16.00 hrs. 

These natural calamities are thore 
because we have not so far takan nocessary 

various parts of the country 
steps and because of lack of resources to 
control our rivers, to have proper irrigation 
etc. etc. But I want to say that gradually it is 
being seen that the area of drought is 
spreading. There are two types of areas 
which are affected by droughi. There are 
certain areas which are chronically affected 
by drought. 

16.01 hrs. 

(SHRI SHARAD DIGHE in the Chait') 

All the areas of Kalahandi and Bolanglr 
inOrissa State are chronically hit bydroughl. 
There is continuous famine there and there 
women are sold at the rate of Rs. 40. There 
has boen a great scale of migration from this 
area since 1975,asyouknow. WhenShrimati 
Indira Gandhi was the Prime Minister, she 
visited Kalahandi District, she visited Bolangir 
District. It was such a scene, such a inhuman 
scene that shcwas moved by that. But even 
though twenty years have passed, nothing 
has been done in that area, to mitigcue the 
difficulties of the people. I am talking of 
Kalahandi and Bolanglr districts. 

Similarly, in Andhra in Rayalaseema 
area, there is chronic drought. In certain 
parts of Maharashtra, 26 districts In 
t.laharaslltra are, as I know chronically 
affected by drought. For this strategy is 
necess.:Iry. Whal should be the strategy? 
What should be the A-atio'nal strategy forthe 
arCdS \'I_hich ar~ chronically affected. by 
drought. Ilow to mitigate the grievances in 
the long run is necessary. No doubt the 
question of lelief comas. We talk more of 
relief. What is more required is that the 
chronicnlly drought affected areas of the 
country should be identified and a national 
strategy should be there to mitigate H, to 
bring it down. 

Similarly, there are certain areas in this 
country which are chronically affected by 
floods and cyclone. You know in Orissa. 
during tho lasl six months, there are two 
successive cyclones. When the cyclone 
comes, you cannot imagine how it damages 
everything and what damage H does. I think. 
one of tho causes of Orissa becoming poor 
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Is the chronic floods as also drought and be mobilised and the Governnfent should 
cyclone in some parts. Even late Shri prepare a strategy to mitigate it witt- the 
Gopbandhu Oas brought the Orissa to the people's cooperation, The Government 
national mainstream because hewas moved should not fail to do it. And moreover, when 
by the poverty that was caused due to the question of relief comes, the Ninth 
drought and cyclone etc. No doubt some Finance Commission's guidelines are not 
relief comes, Will it mitigate it? That is why, enoL:gh. Now I will speak about this. 
Immediate things should be started. Now il 
is high time after 43 years, to stabilise the 
economyofthisarea. TheGovemmenlshould 
prepare a comprehensive plan. The 
comprehensive plan should be to minimise 
effect of cyclone and minimise effect of 
flood. For that reason, areas should be 
identified. No doubt, everybody will demand 
that Ihere should be some help to his State. 
No State Government can do it ~ith the 
meager resources. States cannot do it. The 
first thing which is necessary to mitigate 
drought is the irrigation. We have enough of 
both underground water and riverwaler. We 
have not been able to do it because 01 lack 
of resources. I have occasion to say about it. 
Can it be done only by money? Can it not be 
done by people's cooperation? I have seen 
in my life, when thousands and lakhs of acres 
of cultivated land' was waterlogged and 
when Ihe crops were damaged, even the 
Government machinery failed to drain out 
the wate. but thouc;ands of people were 
mobilised and they, by their own labour, 
opened the river mouth without taking any 
funds from the Government. That was part 
of out national leadershir-. Our national 
leadership knew what are the problems that 
the country is facing, and how to mitiga:e it. 
The prospect of our national leadership was 
to do it with people's cooperation. But, 
unfortunately, the Congress which was in 
power had distanced itself from the people 
and they wanted to get the work done 
through the Constractors for proWs and 
olher commissions. The result is, the energy 
that our people have got, has not been 
utilised. The energy which Gandhiji inspired 
has gone to the background. Now the 
Govemmert'plays politics of which State will 
get more and which State will get less. ThaI 
is the politics whic" the Centre is playing. 

Therefore, I will demand and it is high 
time that the nalion should nol be exposed 
to thesecalanities. The whole nation should 

Orissa, towards drought relief, has got 
Rs. 48 crores. In the last four years, Orissa 
had seen the three floods and two cyclones. 
and successive Prime Ministers have gone 
there; even the last year, the Prime Minister, 
Shri Narasimha Rao and the Agricutture 
Minister, Shri K.C. Lenka have also 'gone 
there, to see the flood situation. But what 
they have done? They have talked about the 
Ninth Finance Commission's report. When 
I demanded that thesa calam~ies should be 
treated as national calamities, I remember, 
the hon,~Minister of Agriculture told me thai 
the Orissa Government is not behaving in 
away so that it can be declared as a national 
calamity. It is unfortunate. Even if the Orissa 
Government does not behave in a way or 
have given some wrong reports or say they 
belittled the situation but, the Prime Minisler 
himself has gone there and saw the siluation. 
When there was devastating flood in Ganjam 
district, Shri Chandm Shekhar was Prime 
Minister at thaI time, I met him pe.rsonally 
and requested himtogothere. Hewentthere 
and promised Rs. 50 croms and Ihal Rs. 50 
crores never reached Orissa. 

Now, Sir, you can imagine the sttuation, 
wilen during these four months, drought, 
flood and cyclones have engulfed Orissa. 
How can the Orissa Government givl. the 
people the necessary help, unless the Centre 
charges its guidelines? 

Ire.' .ember, when I was on fast, I was 
taken to ajail whero therowas a cot measuring 
5'6", but my heightis 6'1". !told the jailor that 
I cannot sleep on it. Then the jailor Slid you 
woulci have to sleep on it. I asked him 
whelherthe cot shouldbe cor.sideredorthe 
man shotlld be considered or man shouldbe 
brought 10 the siZe of a cot. 

I want to draw the attention of the 
Agriculture Ministor, to the Finance 
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CommIssIon's report which has madesome 
guideUnes. Are you going to look everythitg 
from that point of view so mechanically and 
sobureaucraticalty? Or do you have human 
heart? II you have a human heart. If you think 
thai it is a question of suffering of human 
beings, you will have to find out ways to save 
the situation. Unlessthatsyrl1)8thy is shown, 
unless the Govemment does not reflect the 
miseries of the people in Itself, just by giving 
formaJ answers or discussing the issue in 
this House the problem wHI not be solved. 

I once more appeal that in view of 
OrIssa's present tragedy, the Agriculture 
Minister should take into consideration our 
problems. Not only Orissa. but all those 
araas which are chronically affected by 
cyclone, drought and flood should be 
identified and a national authority should be 
craated with a view to bringing. down the 
effect of cyclone and minimise the floods 
wlhIn a period of ten years. That should be 
the national objective by which we can meet 
the flood and drought challenge of cyclone, 
and mitigate the sufferings of millions of our 
peGpIe and stabilise out rural economy. 

(TtanSlatJon] 

SHRI NITISH KUMAR: Mr. ChaIrman, 
Sir, hon. Finance Minister is sleeping the 

• House. Let him gototakerestforawhile. He 
wlfeeleasy. Forthetime being, the business 
concerning. him has not be taken up. He is 
SIll sI8epIng .• (lntetrUpllons) 

(EIVfshJ 

SHRI K.P. RADDAIAH YADAV 
(Mac:hl~nam): Sir, we had given Cal 
AIentIon notice on 17th Itself on the drought 
sIIualIon. We should be given a charice to 
speak. 

MIt CHAIRMAN: I would like to know 
how long we are going to proceed wIIh the 
discussion on this subject. The Ume was 
already over and I an getting several names 
_,now. 

THF MlNtc:m=R OF AGRICUJ TURF. 

(SHRI BAlAAM JAKHAR): There must be 
some tlrr.linit. 

SHRI SUBASH CHANDRA NAYAK 
(KalahandI): Let it be finished today and now 
itself. 

SHRI K.P. REDDAIAH Y ADAV: My Call 
Attention notice was rejected mainly on the 
ground that discussion on this subject is 
going on. 

MR. CHAIRMAN: All right, I will allow 
one ortwoMerroers. Then thehon.Minister 
will reply. 

SHRI K. P. REDDAIAH YADAV: Those 
who had given Call Attention notice should 
be pennitted to speak Sir. 

MR. CHAIRMAN: You wUI be included in 
that two more Members. 

SHRI SUBASH CHANDRA NAYAK: I 
represent Kalahandi and children are being 
sold there, I should be given a chance to 
speak. 

MR. CHAIRMAN: Yes, I will 
accommodate as many as possible. Please 
sII down now. 

[ Translation] 

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): Mr. Chairman, Sir, a discussion 
I8pdIng drought has been going on in this 
Ho8se for two days. Hon Members of all 
parties have expressed theirconcem about 
thedrought situation in the country and have 
aaracted the attention of the hon. Minister 
toWards this problem. It is a very serious 
mauer. Several parts of our country are in 
the grip of severe drought. Perhaps hon, 
Mlnlsleris seeing some clouds here in Delhi. 
Seeing these coulds and by reading the 
news of rainfall in some parts of the country 
hewouldbethinking that perhaps the country 
wit be getting relief from drought 10 some 
extent. But Mr. Chairman, Sir, the hon. 
MInisIer should take this problem seriously 
because due to drought for years together 
1hesluatlon hasbecomeseriousandcountry 
II passing through a critical situation. 
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In reply to a question the House had 
with great anger demanded from the hon. 
Mlnlslerand had wamedthe Governmentto 
pepare some action plan to meet the 
drought problem. Hon. Minister may be 
knowing that the problem was taken up very 
I8C8ntly. In reply to a question, the hon. 
Mlnistertoldthe House thal he Is serious and 
the Govemment was worried to meet the 
situation. I am sure that the hon. Minister 
while replying to all the questions of all the 
members would certainly announce an 
emergency plan to face the problem. 

Mr. Chairman, Sir, I would like 0 draw 
the attention 01 the hon. Mlnistertowards the 
drought situation In U.P. Barring 10·12 
districts all districts are In the grip of drought. 
The main reason is that the average rainfall 
In these districts has bee less last year as 
weD as during the current year. In this regard 
the U.P Govemment Is aware. But I hope 
that the hon. Ministerwill convene a meeting 
01 alChlef Ministers In DC:hi andwillconstHute 
acommlttee and wi:l announce Immediately 
a long term plan so that country may gel 
relief from drought situation. 

Mr. Chairman, Sir under the present 
$huatlon 01 crisis In the country, I would like 
to draw the attention ofthe hon. Ministerand 
the Govemment towards those parts of aU 
the States which are victims of regional 
1rrIaaIance. where there are no development 
schemes. These are bigger than smaR 
States. I would like to draw the attention of 
the hon. Minlsterto the fact that I have been 
elected from Bundelkhand which is a hilly 
area 01 M.P. and U.P. and it includes 21 
dstricts. ShriArjun Singh, Shrimati Vijayaraje 
ScIndta and Minister of State in the Ministry 
or finance also have been elected from 
there, BundeJkhand Is situated on a plateau. 
There Is acute shortage of drinking water 
thesedays. The area is in the grip of drought, 
drInIdng water and Irrigation facUities are 
lacking since 40 years. These problems 
have acquired the the form of epidemic In 
1his region. But at present this region is In the 
grip of drought. Though there Is no news of 
d8aIh from that area yet I would like to draw 
the attention of the hon. Minister that there 

s acute crisis of drinking water. 

Mr. Chairman, Sir, through you, I would 
like to Inlormthe hon. Mlnisterthatthere are 
several neglected areas which are bigger 
than several State like Haryana and Kerata 
both in population and area. But these areas 
are in the grip of drought now. I want to draw 
the Govemment's attention to severe drought 
situation prevailing In these States. 

Iwould like to submit to the hon. Minister 
that there is a severe problem of drinking 
water and the irrigational facilities are very 
few. The industries, in this area could not 
grow due to this problem. Agriculture Is the 
mainstay of that area. last year as well as this 
year there has been severe drought in that 
area. The Kharif crops could not be sown 
and when the rain Is scanty the Rabi crops . 
will also not be sown. The people of that area 
will not get food and the students will have to 
face problems in gelling education. 

The Central Govemment has formulated 
I.R.O.P. NREP Schemes and the plan to 
keep water in rural areas confined to these 
area only but the implementation of these 
plan is very slow. I would like to submit to the 
hon. Agriculture Minister that II he Is 
anguished at the sufferings of the people 
there, then he should visit the areas of Uttar 
Pradesh and the plateau area Bundelkhand 
of Madhya Pradesh with in two days. You will 
come to know how the youngmen are 
suffering for livelihood, how the animals are 
suffering for fodder and drinking water. I 
want to draw your attention specially towards 
that area. I expect the Central Govemment 
to provide adequate funds to the State 
Govemment for the development of that 
area and accelerating the on going schemes 
there. The negligence on the part 01 the 
Central Govemment is a matter 01 concern. 
I submit to all the hon. Members to' draw 
allention of the Government to the drought 
situation. Thase areas have not beengettlng 
drinking water for the last 40 years. The 
drought situation is so severe in this area 
that one day the people will be clamouring 
for bread. Special plans should be made for 
such backward areas. 
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SHRI K.P REDDAIAH YADAV 
(Machilipatanam): Mr. Chairman, Sir, without 
going into the details of the drought situation 
that is prevailing in the country, I will give 
certain suggestions to the Minister of 
Agriculture so that he could immediately 
jump into action. The situation prevailing in 
the country is very serious. A mere five. per 
cent shortfall in the agricultural production 
wUl shake the entire country's economy. I do 
not know how the Agriculture Ministry is 
looking into the drought situation. Last year, 
a mere one million tonne import of wheat had 
shaken the Finance Ministry and the entire 
country. Now, asperthe estimates available, 
as on today, there is shoflfall in agricultural 
production in various States and more 
particularly in Andhra Pradesh, estimates 
show that shortfall in agricultural production 
is nearly ten to twelve per cent. But I do not 
know what the records of the Government 
say. there is atleastten per cent short! all as 
far as kharif crops are concerned. Plantation 
could have been over at the end of Juno in 
Andhra Pradesh. Today, we have reached 
the end of July. Nurseries have been 
damaged. There is not even drinking water 
today p-nd the Government of Andhra 
Pradesh, as far as I know, has r.ot started 
taking steps which will be assisting the 
agricultural farmers. Nurseries arecompletely 
damaged due to non-supply of irrigation of 
rain water and there is shortage of seeds 
also. I do not know whether they have 
estimated as to whether there is shortage of 
seeds in the khariff season or not. The 
Agriculture Minister may be having the 
necessary stocks with him at appropriate 
places. But there is problem 01 seeds in 
Andhra Pradesh. They have to grow the 
nurseries itOW and then comes plantation. 
There Is shortage of fertilisers also and 
above all, there is "0 money in the hands of 
Andhra Pradesh. farmers. 

We have been hit by cyclones 
sua:essively. In '989, there was a severe 
cyclone and Mr. V.P. Singh had declared 
that cyclone as a national calamftyand only 
the Centre has given Rs. 80 crores for it. 
Thereafter, they have not even given any 
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assistance to tackle the water management 
systems of Andhra Pradesh. Subsequently, 
in Sp.ptember last year, heavy rain and flood 
had come and crops were ruined c.ompletely. 
No substantial assistance was given by the 
State or the Centre to the farmers. Now the 
situation in Andhra Pradesh is due to lack 
of water and cattle food. The cattle strength 
has also depleted. Whatever ~ttle are there 
are being sold ay/ay to the slaughter house. 
Thereby, cattle strength has also depleted 
throughout the countrY which creates an 
ecological imbalance in the country. Now 
Sir. aU the three M;,1isters of the Agriculture 
Ministry should be empowered to nave 
three helicopters; they should open an 
emergency cell in their officers and they 
should get information from the States as to 
in which part of the States seeds are not 
available, cooperative banks are not giving 
loans, NABARD is not giving loans, "etc. In 
Andhra Pradesh, due to successive cyclones, 
agricultural farmers could not payback their 
loans. Sir, do you know what Andhra Pradesh 
Government did? Technically, trey have 
written in the books that loans are repaid and 
loans are given again. But the result is there 
is nil money in the hands 01 the agricultural 
farmers. Please do not sit on technicalities. 
Now, you must go to the farmer and see to 
it that the inputs are got in the kharif season. 
If you do not arrange for fertilis"!!"S or the 
money to purchase the fertiHsers, then,l am 
sure, the country is going to face a serious 
Situation. Fiveloten percentofthe agricultural 
production will land you in trouble. will shake 
your Government and nobody will come to 
your rescue. Therefore, call tho Chief 
Ministers or Agricultuml Mini. ters Conference 
and ask them about the plans they have and 
whether they will be able to give cooperative 
bank loans to the farms in the I<harif season 
or not. That is the main reason. My suggestion 
is that you may waive the interest or even the 
loan itself. Or you may keep the earlier loan 
aside and give fresh loan. I reitereate that 
fresh loans should be given to the farmer so 
that he can put some inputs in the Khar!f 
season and thereby augment the agricultural 
production to save the economic Situation of 
the country. 

Sir, I am very sorry to slate that the 
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administrative machinery of the Ministry of 
Agriculture is just sleeping. They take 
everything very casually. They start action 
only when everything is c0lTl>letely ruined. 
Tht-rafore, I request the hon. Minister of 
Agricullurewho1s afarmer ·shaharkafarmer, 
10 ilTl>lement all his propositions. Now, more 
than three·fourth area of the country is . 
receiving good rains. Except some parts of 
the country, all the areas have sufficient 
rains. Now that rains have come, please do 
not go to sleep and please do not take things 
in a causal manner. Even if the rains are 
there, unless you give the inputs and arrange 
loans to the farmers, nothing is going to 
succeed. I humbly request the hen. 
Agriculture Minister to fo;get about the 
technicalities of san,,1ioning loans. Farmers 
should be given 'fresh loans to augment 
agricultural production forsaving the country. 

( Translation] 

SHRI NIT ISH KUMAR: (Barh): I would 
request the hon. Finance Minister, who is 
sitting her to accept his suggestion of a 
Helicopter. 

SHRI RAM PRASAD SINGH 
(Bikrarytganj): Mr. Chairman, Sir, I think that 
the serious issue whicn is being discussed 
today has been an issue for the last45 years 
but our discussion did not bear fruits. The 
policy of our Govemment.specially reg arding 
agriculture has been so rigid that we have 
not been able to provide water for irrigation 
purpose to the entire country even in the last 
45 yeas. Only 31 per cent of the total area 
under cultivation is irrigated. MOIny learned 
Prime Ministers have' come and expert 
agriculturists have occupied the position of 
Agriculture Minister in the past but Indian 
agriculture has always been neglected. 

It is said that ours is a country of farmers 
but the farmers have been in a bad plight 
since long andthey have neverbeentreated 
properly and nothing worth has been done 
for them, Today the situation is that we have 
• 0 discuss about the drought continuously. 
Drought has become the permanent feature 
of the country and it can't be controlled 
without going for a plan to solve this preble m. 

It is said that the drought situation is so 
serious that it has accelerated the crisis of 
drinking water. 

SHRI NITISH KUMAR: Sir, please get 
the name changed on the CC T. V. outside. 
The name 01 Shri Ram Sharan Yadav has 
been displayed there. Whereas Shri Ram 
P,asad Sigh Is speaking here. 

MR. CHAIRMAN: It has been correded. 

SHRI RAM PRASAD SINGH: Sir, the 
then Irrigation Minister had stated that we 
reccgnic;e the fact that there is no scarcity of 
surf ace or underground water in the country 
but our projects are not made to tap the 
entire potential of these sources. There are 
bit projects in our country and a lot of money 
is spent on them but today these big 
projects are also failing. There is low rainfall 
in Punjab and Haryana, where as in Bihar it 
is 44 inches,. II is 13 to 15 inches in Punjab 
but the irrigation facility has been made in 
Punjab and Haryana and the credit lor it 
goes to the then Chiel Minister Shri Pratap 
Singh Kairon. It is as a result of these 
projects that the crop 01 paddy whioh was not 
grown earrier in Punjab is being cultivated 
nlera a~::! Punjab is loading paddy producer 
in the country but in a State like Bihar, where 
the water is enough, due to the lack of 
projects the wate., is not being utilised lully. 
Today 115 years old, Sone Canal Irrigation 
Project in my constituency, which used to 
irrigate 10 lakh hectare of land has become 
useless and we are unable to provide water 
to the farmers. I have drawn the attention of 
the hon. Agriculture Minister and the hon. 
Minister of Human Resources during Zero 
Hour for its renovation and the farmers of 
1118t aroa had staged a dha;'na at the Boat 
Club but the Government has not paid 
atlention to it as yet. Consequently, the 
farmers c!:: .. :: get waterforirrigation during 
drough! .. ::ereas they have to lace floods 
during the monsoon. Therefore, my 
submission to the Central Government is 
that action should be taken forlhe immediate 
renovation of this old scheme . 

Mr. Chairman, Sir, the Kadwan and 
K"j::!~~:':::t IrrigoWon Projects in Bihar are 
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lying pending for years now and the Central 
Government is neglecting them as result of 
which these schemes are not being 
completed. The Govemment should pay 
immediate attention towards them and I 
want to submit that the projects are made by 
!habig engineers bulthe Govemment should 
also pay attention towards the small projects. 
Though the small projects come under the 
domain of the State Govemments yet the 
Central Government should pay attention to 
it. subsidy should be given to the farmers on 
personal tubewells and electricity and diesel 
should be made available to the farmers, for 
this purpose, which Is not being provided till 
now.1S00M.W. capacity power plants have 
been set up in Bihar but their total output is 
only 300 to 400 M.W. Consequently the 
power can not be provided to the farmers 
for their tubewells and we can not even 
makedieselavailabletothemMysubmission 
Is that the Central Govemment should pay 
attention to these small projects and take 
them over. The minor Irrigation projects 
prepared by the State Governments should 
be undertaken by the Central Government. 
Arrangements should be made to construct 
tanks of 100 acres each in our out hilly 
areas, where water can be stored and the 
crops of paddy. pulses and oil seeds could be 
produced there. 

Mr. Chairman, Sir, an allocation of Rs. 
805 crore has been made for drought relief. 
Ten percent of the total population of the 
country is In Bihar but only an allocation of 
As. 32 crores has been made for Bihar. This 
amount should be Increased so that the 
State Government can face this situation. 

I want to extend my greetings to han. 
Power Ministerforapproving Koelkaro project 
but the officers are neglecting it. I was 
astonished the day when the hon. Power 
Minister stated that the Bihar Government is 
indolent about it which is far from true. 
Likewise, the Kahalgaon plant was 
commissioned by the hon. Power Minister, in 
February by the Chairman there said that 
aHhough it has been commissioned but the 
power generation has not started yet. 
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Similarly, un my constituency Oehrl Power 
Project is under construction for the last 4 
years but it has not been completed as yet. 
15 M.W. power is to be generated there. 
Time and money was wasted on it. The 
projects are. lying pending for technical 
roasons.lwould like thai minorandmedlum 
projects should. be implemented alongwith 
major projects. Tubewells should be set up 
for farmers. Electricity and diesel should be 
supplied 10 them. I am laying emphasis on 
minor projects because despite spending 
huge sums of money on major projects 
during the last 45 years, the country did not 
benefit much from them. So far irrigation 
facilities have been provided to 31 per cent 
of total cultivable land. Therefore, minor 
projects should be launched in the interest of 
farmers. Minor projects should not be left to 
State Governments. The Central 
Govemment should take innlative and provide 
funds to State Governments for this purpose. 
It should implement these minor projects 
from its own resources. Only then the problem 
of drought could be solved. I thank you for 
providing me time to speak. 

SHRI HARCHAND SINGH (Ropar): Mr. 
Chairman, Sir, Punjab has faced a lot of 
problemforwant of rains. It has experienced 
severe drought. In the absence of rain, water 
could not reach Bhakllra Dam. As a result of 
that water could not be flowed in canals and 
electricity could not be generated. That is 
why tho State experienced difficulties. 
Farmers made efforts and set up tubewells. 
£3uttheground wator has gone below30feet 
of the surface. The dug up wells. Each well 
costs Rs. 10,000. 

Mr. Chairman, Sir. during 1960 setting 
up of a tubewells cost only Rs. 40001-
Whereas now it costs Rs. 1 lakh 4 thousand. 
The farmers of Punjab were burdened with 
loans crores of rupees due to huge 
expenditure i.ncurrcd by them on tubewells. 
I would like to tell the Central Government 
that the farmers made strenuous efforts and 
produced bumper crop of paddy. The labour 
put up by the farmors of Punjab has not been 
put up by the farmers of any other State. 
Punjab supplies 70 per cent 01 wheat to 
south. This much quantity of wheat is not 
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produced In any other State. the farmers of 
. Punjab are very industrious. The farmers 
andthe labourers are In great distress due to 
drought. They are facing a lot of hardship. 
They are burdened with huge debt. They 
dug wells, installedtubewells and purchased 
engines. They have invested the entire 
Income they earned from paddy. But 
unfortunately rains caused havoc and 
destroyed the entire crop. Since there is no 
representative from Punjab in the Council of 
Ministers,l would like to tell the Government 
that the State of Punjab has to repay a loan 
of As. 650 crore. The people are in great 
distress. There is no industry. Agriculture is 
their only profession. 90 percent of farmers 
are under debt. The hon. Minister is not 
present here. He says that he belongs to 
Punjab. He belongs neltherto Rajasthan nor 
to Punjab. The people belonging to both the 
States look to him. Therefore, I would like 
to request him to waive off all Government 
loans outstanding against the farmers of 
Punjab. The hon rime Minister had given an 
assurance to waive off all Government 
loans. But it has not been done so far. The 
Government should waive off the loan 
outstanding against th& farmers of Punjab 
so that they could grow more crops and 
supply foodgrains to South. 

SHRI KAMALA MISHRA MADHUKAR 
(Motihari): Mr. Chairman, Sir I rise to speak 
on flood situation in Bihar. North Bihar 
experiences flood and drought every year. 
There are rivers like Ganga. Gandak, Kamala 
and Kosi which are perennial rivers. if the 
area experiences drought. I would certainly 
say that it is not natural but a failure by man. 
I am saying this because it was. expected 
that with the completion of the Gandak the 
Kosi and the Bagmati projects north £lillar 
would provide foodgrains to major parts of 
the country. We are not getting the expected 
results. It is in itself a contradiction that North 
Bihar is experiencing droug ht wh ile abundant 
water flows in rivers. The Government's 
faulty poliCies have created such a situation 
and caused drought. The Gandak canal is 
not being maintained properly and no water 
is flowing in the canal. Drains are not being 
drawn from this canal. When I met officials 
in this connection I was told that there is no 
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fund. When I met the Ministers of Blharthey 
say that the Central Government Is not 
providing funds. I demand from the 
Government that the Gandak, Kosi and 
Bagmatl projects should be treated as 
national projocts. The Central Government 
should take suitable steps to provide 
irrigational facililios in north Bihar so that 
foodgrains could be provided not only to 
north Bihar but to other parts ofthe country. 
My previous speaker has righly said that 
though people have installed tubewell with 
their personal efforts power is not being 
supplied to them. The Ministers of Agriculture, 
Power and Water Resources should have 
been present here to give proper 
reply .... ( Interruptions) 

There are a number of rivers In north 
Bihar. Lilt irrigation can be done from these 
rivers. Machines have alreadybeen installed 
for the purpose. There is no shortage of 
power. My previous speaker has rightly said 
that electricity and diesel is not being supplied 
there. As result of this tubewells which have 
already been set up are not working. 
Schemes have been implemented. But they 
are not being run properly. There is a hue 
and cry. In north Bihar, loan is being 
recovered from the farmers. There is no 
production of foodgrains. The people are in 
great distress. The loan was waived off by 
the Janata Dal Government and the Central 
Government. Gut that waiver of loan could 
not benefit the people. Small farmers are 
being ruined. I demand that Gandak. Kosi 
and other projects should be brought under 
the national scheme. I would like to request 
that loan be waived off and recovery should 
be stopped immediately. Shri Nitish Kumar 
rightly said that amount of funds to be 
provided to the States at the time of natural 
calamity should be raised. Employment 
OPPol1unities should be provided on a large 
scale in vi!lages. During famine small farmers 
and laboureres experience numerous 
hardships. Therefore, a scheme should be 
formulated under which employment 
opporlunities could be provided in villages. 

North Bihar particularly eastem and 
western champaran districts experience 
flood every year. The Mansan Dam projects 
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neglected. It will be as good as playing wlh 
fire if the Government does so. 

Is to be Implemented In the area. The 
Government has already spent Rs. 5 crore. 
But now the work on the projects has been 
stopped. The area experiences flood for 
want of a river dam The river water flow 
unutillsed and causes drought and electricity 
scarcity.Ourhon. Member, Shrl Bhogendra 
Jha has presented a scheme to meet 
lnigatlonalandelectricityfadlfties and combat 
drought in North Bihar. It has been discussed 
in the Lok Sabha several times. I would like 
to ~st Shri Balram Jakhar to consider 
this scheme. The CentralGovernment should 
provide assistance to the Government of 
Bihar, Because the Government of Bihar is 
not able to implement such major schemes. 
Due to step • motherly treatment· being 
shown by the Central Government to the 
Govemment of Bihar, the State Government 
is not getting as much funds as it requires. 
Due to this there is an overall shortago in the 
State. The Govemment is not all-concernod 
whether people die of starvation or famino. 
Tne Gov_emment is keeping quiet. I would 
like to request this Govemment to change its 
apathetic policy and provide adequate 
assistance to Bihar. It should send an enquiry 
team there. 

Bihar has many agricultural potentia:s. 
In no respect Bihar is inferior to Haryana or 
Punjab. Abundant foodgrains can be 
produced of there is a permanent solution to 
drovght problem and proper supply 01 
electricity, irrgationai :adlities and loan waiver 
is ensured. If it is not done, the State will 
continue to experience flood and drought fer 
aD time to come. There are large potentials 
of agriculture in North Bihar. The Gove;'nment 
should not treat it as crisis of Bihar or north 
Bihar but as the crisis of the entire country. 
If problems are not solved, it will cause public 
resentmenlandcreate agitation. The Central 
Government cannot escape the lapse. I 

. would therefore, like to make an' appe,,; ::) 
provide assistance by formula!!!"~ S!10rt 
term and long term schemes to n'.'O North 
Bihar from flood. After Uttar Pr~desh. Bihar 
is the second largest Sta!c. I: should not be 

[EngHsh) 

THE 'MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER· OF STATE IN THE 
MINISTRY OF SCIENCE ANO 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHFU 
RANGARAJAN KUMARAMANGALAM): 
There is a problem. This original discussion 
was slotted for much less time. We have 
taken almost thwJ days on this and I do 
appreciate the issues of tremendous 
importance. Drought is after all not one of the 
usual things. It is something which we must 
antake seriously. Members have participated; 
I know there are many Members still wish to 
participate. Bultherc is a problem of shortage 
of time. There are other discussions slotted 
and it would be very difficult to manage the 
Business of the House, if one goes on 
extending. There arc a few complaints about 
uneven distribution of opportunity and time. 
we can look into thaI. I do not think that is 
impossible. But I would like, as a spadal 
case conSidering, I hope the Members will 
appreciate that we have already spent a lot 
01 time on this subject, to permit the Minister 
to reply at about 5.15 P.M. Others who are 
participating, please make their points very 
sharp so that as many Members can get 
!!:eirchance to put t!~c:~ points across. Let us 
not become descr:ptivc., as far as possible, 
so that the Minister can reply at 5.15 P.M. 
We can then take up the next discussion 
Which has to be finished tomorrow. 
Otherwise, the whole time-table which has 
already been disturbed tremendouslY will go 
totally out 01 phase. This is my personal 
requcst. (Interruptions) 

[ Tralls/ation] 

SHRI RATILAL VAm.1A (Dhanduka): 
Mr. Chairman, Sir, I am thanking you that for 
the last tow days ... 
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SHRI SYEO MASUOAL HOSSAIN 
(Murshidabad): today no CPI (M) Member 
has been able to speak so far. Why were they 
not given a chance? Will you give us lime or 
not? 

SHRI RANGARAJAN KUMARA­
MANGALAM: You are only wasting timo. I 
have told you. We will sort it oul .. You sit 
down. Your chance will come. (Interruptions) 
The names have to come through tl'e party 
whips. 

SHRISYEO MASUOALHOS3AIN: How 
many BJP members have s:>oken today? I 
would like to know thai. How many from CPI 
(M) have spoken? (Interruptions) 

MR. CHAIRMAN: Do nol waste time. I 
will call you. 

( Interruptions) 

[ Translatfon] 

SHRI RA TILAL VARMA: Mr. Chairman, 
Sir, for the last two days our fellow Members 
of Parliament have been hearing a detailed 
discussion on the serious situation, that is 
likely to arise due to famine in tho entire 
counrty. 

Mr. Chairman, Sir, you might be knowing 
that Guiarat faces drought situation very 
frequently and the situation there has been 
so.seriouslhat it has become difficult forthe 
farmers and the r.attle to survive. There is no 
drinking waW available there. The area 
does include the districts of Saurashtra, 
Banaskantha, Barach etc. but 18 out of 19 
districts of Guiarat are faCing famine. The 
situation is such there has been no crop 
there and the Minister of Agriculture who is 
sitting here is aware that the maximum crop 
Insurance claims have been made form the 
very State of Gujarat. A delegation of the 
Membersof Parfiamenl of Gujarat has <'Iready 
met the hon. Minister for the compensation 
money of crop Insurance and the Minister 
has also assured to take immediate steps to 
do this work. But it Is a matter (If regret that 

no work has boen done due to the failure of 
the Government of Gujarat. I am thankful to 
the han. Minister for extending a full support 
from the centre. . 

1. Mr. Chairman, Sir, the main cause of 
the recurrence of drought In Guiarat is that 
dams are not being constructed on the rivers 
where they should have boen constructed. 
There has boon a discussion for years to 
construct a damon the river Narmada. There 
is a dispute between one State and the other. 
If a dam had,been constructed on the river it 
woula have boon 01 groat help to face the 
drought situation in Guiarat. But inordinate 
delay has boen made in it. I would like to 
submit that the Narmada Project should be 
declared a National Project so that it might be 
recognised on national level and so that 
efforts might be made to complete the work 
soon. Similarly, big ponds should be dug In 
the villages so that rain water is collected in 
thom may bo utilised. More-over, dams 
should also be constructed on small river. As 
construction of SUCh dams take less time, 
they can be 01 great help to face the famine 
situation. " ponds are not dug in the villages 
and il dams are not constructed on small 
riv(:rs all rain water would flow into the sea 
Now there has been a good rainfall In some 
parts of Gujarat. There has bee'l30 per cent 
rainfall in Kutch. People are happy there. But 
the excess or surplus water flows into the .. ea 
without being utilised. I WOUld, therefore, 
submit that small dams should be constructed 
on rivers. 

Mr. Chairman, Sir, I would also like to 
add that it would be a great relief if the big 
proiect formulated by the then hon. Minister 
of Agriculture of Gujarat Shri Keshu Bhai 
Patel is implemented. Mr. Chairman, Sir, you 
will be surprised te k'1oW that·the farmers 
abandon their oxen and left them on their 
fate during famir3 by putting talk on their 
forehead. 

17.00 hrS. 

The survival of farmers has become 
difficult there. I hail from the district 
Ahmedabad. It faces drought situation very 
frequently. there is no industry to help people 
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earn a livelyhood. For t.gricultlJre people 
depend on rain water. When there Is no rain, 
they are forced to go to the town leaving their 
village. States have got limited resources. I, 
therefore, request the hon. Minister of 
Agriculture and the Government that 
economic assistance should be given as per 
demand made by the Government of Gujarat 
under the master plan forward by It. 

SHRI PREM CHAND RAM (Nawada): 
Mr. Chairman, Sir, I would not take much 
time of the House to express my views on the 
drought situation. Manyofthe hon. Members 
have already highlighted the issue. 

I belong to Bihar, particularly to central 
Bihar which has always been neglected in 
regard to the irrigation and agricultural 
development. This time most of the pa!1S of 
our country have been experiencing drought 
while some other areas have been· 
experiencing floods. But the entire Bihar has 
been hit by severe drought. There was of 
course, a little rain some days ago, but the 
east wind that blew afterwords dried up the 
land. I had discussed the rnatterwith the hon. 
Minister of Irrigation on August 22, 1991. I 
had pointed out that discussion was held 
during every session; representatives from 
every constituency were elected; persons 
may replace but the representation -whether 
of one party or the other - continues; 
discussions are also held. However, no 
concrete action is taken to solve the problems. 

I had told that a river named Sakri 
passes through Nawada constituency, this 
river is considered to be 'mini-kosi' of Bihar. 
Just as people were terrHied of flood in Koshi 
at that time of rainy season, people living at 
the banks of Sakri river are also torrified. 
When rainy season is about to set in. When 
Shri Chandra Shekhar Singh, who is no 
more, was the Chief Ministerof Bihar, he had 
laid foundation stone upper Sakri Dam 
Project. Ten years have passed since then 
but no work has been done. When I was 
elected here last time I had raised the 
matter. This time also I have drawn the 
attention of the Hon. Prime Minister to the 

various parts of the country 
matter. Since it Is a state matter artd the 
people of the State were assured that upper 
Sakri Project would be implemented, so 
much so that foundation stone was also laid 
for the purpose. However, no action has 
been taken so far in this regard. This has 
created the feeling of disappointment among 
the people. Lakhs of hectares of landean be 
brought under irrigation if this matter Is taken 
seriously and the construction work is started. 
I think it would solve half of the problems of 
Central Bihar. Other regions - whether it is 
district Nalanda, Begusarai, Nawada orGaya 
-would also be benefited by it. If we take into 
account the land of only these districts, it 
would come to lakhs of hectares. Such 
projects are neglected where as on the other 
hand, Mr. Chairman, Sir, man is struggling 
between life and death today. Drought as 
well as flood are tho other names of death. 
The solution to both these problems is 
essential. Both of them are related to each 
other and they are two sides of the same 
coin. If adequate attention is paid to these 
problems. I do nto think that India, which is 
an agricultural country would be poor any 
more. Rather India would be on the top in the 
worlrj in regardto agriculture. However,lIeel 
that the Government adopts indifferent 
attitude to such problems and it lacks will 
power. The fact that lha Government does 
not take any action in this regard shows that 
it lacks delermination. Giving priority to party 
inlerests than to national interests is the 
cause that there .have been constant 
irregularities and scandals •. 

Mr. Chairman, Sir, drought is a serious 
problem. The Government in a country where 
there is drought, has no moral right to remain 
in power. How can the Government which 
neglects this problem rule the country, when 
the people of the country starve, the 
Government remains indifforent. Just now, 
some Members pointed out that starvation 
conditions would be faced from January, but 
in reality, st;trvation conditions have already 
arisen. The daily wages labourers are facing 
starvation problem. They are unable to find 
work. When the sowing season started, men 
as well as women worked together; but 
today, both are without any work. Labourers 
are already facing the threat to their Ufe. 
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Thel8fore, I would urge upon the han. drought situation would never take such a 
Minister of Agriculture. the Central terrific shape and the problem would never 
Government that Instead of wasting huge deteriorte. 
armunt of money In relief measures at the 
time of1loodeveryyear, a permanent solution 
to this problem should be evolved. Our rivers 
are called as life giving source but they have 
been proving otherwise. They can again be 
converted intO IHe giving sources. Provided 
theGcMtmmentmakeefforts in this direction. 
The prasent Govemment has already taken 
heavy loans and thus it is under heavy debts. 
It should seek loan for such projects that it 
hasnottotake loan again and again in future. 
Therefore, my submission is that all the 
projeds and problems lying pending with the 
Govemmentandwiththe Water Commission 
and Planning Commission should be 
COf1lIIetedandirTl>lemented. The Hon. Prime 
Ministerhadtold me that he had written to the 
PJanning Commission about the Upper Sakri 
Project hence the Planning Commission 
shoutdtakethatproject on priority basis. The 
StateGovemments should be asked to point 
out their priority while sending the projects 
should be implemented to the Central 
Government and all such projects. The 
Govemmentshould start the relief measures 
inmediatelywithout waiting forthat situation 
m arlseby December, January or February. 
Dealh has already started playing its game 
and people are falling victims to it. 

Therefore. I hope that the Central 
Government wOlJld be able to evolve a 
permanent solution to the human problems 
and give a proof thai it has strong will power. 
The suffering people of the country are 
looking towards the Government with an 
expedation.1 had witnessed the famine of 
1966. Thai time people did not die due to 
starvaIionthough irregularities did take place. 
The offICials engaged in operating relief 
measures bungled about half of the amount 
aIIocaIed for relief measures dispite that 
people did nOldie of starvation. People from 
othercountries like America etc. had come in 
connection with the care taker programme; 
though they had to face a lot of inconvenience 
due to heat wave in summer, however they 
proved their dedication to wOrk. If projects 
are implemented with similar spirit here 
'The'speech was originally delivered in Oriya. 

At the same time I would urge the 
Government to fulfil whatever it promises, It 
should give proof of its strong will power and 
provide justice to the poor people of the 
country; only then these problems can be 
solved. With these words I conclude. 

[English] 

SHRI A. VENKATA REDDY 
(Anantapur): I was at the third place in the list 
even by the Minister of State in the Ministry 
of Parliamentary Affairs. You have ignored 
that list and you are giving chance to those 
Members who make noise in the House. I 
have not been given a chance. so, I protest. 

[ Translation] 

'SHRI SUBASH CHANDRA NAYAK 
(Kalahandi): Mr. Chairman, Sir, I rise to 
speak a few words on the drought situation , 
in the country which is being discussed in the 
House under Rule 193. As you know, Sir, 
Orissa is a cursed State. We experience 
some kind of natural calamity or the other 
almost every year. Drought, flood and cyclone 
are permanent phenomenon in Orissa. As It 
is seen in the last three years that drought or 
floods have been occuring in some parts or 
the other in State. Right from Cuttack to 
Kalahanpi, people in all the 13 districts are 
suffering on account of these calamities 
every year. The farmers are mainly facing 
problems on account of drought. The big 
farmers may somehow manage, but the 
small and marginal farmers are mainly 
suflering on account of drought Therefore, 
I would like to urge the Hon'ble Minister of 
Agriculture to exempt the loans given to the 
small and marginal farmers in Orissa. 

Sir, I shall be failing in my duty If I do not 
bring to the notice of the Government the 
problellls of the peoples of the people of my 
district Kalailandi. It is well known that 
KalahaAdi is a drought prone district. But, it 
is irony 01 late that sometimes heavy rain 
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causes a great deal of damage In that 
dstrlct.lrecelvedsome1elephonlcmessages 
today regarding the disruption of road and 
telecommunication from Kharlar to 
Bhawanlpatna u to heavy rains In the last 
three days. The Stale roadbetweenJunagarh 
and Bhawanlpatna has been damaged and 
breached at several plac.$~ Bus 
coml11Jnication has been discontinued on 
account of this damage and destruction of 
the road between those places. l]le reason 
01 narrating the pr8sentcondition of Kalahandi 
Is only to draw the attention ofthepiightofthe 
people due to rain, flood. or drought. 

As you know, Sir, ChheraplJnjl areas 
which were then in the Assam State witness 
heavy rainfall ellery year. They have surplus 
ralnlaU. This excessive rain causes shortage 
of water. Sometimes they do not get drinking 
water as there is rain water everywhere. On 
the other hand, Sir, seethe irony offate ofthe 
people of Kalahandi. Almost every year we 
get scanty rainfall which Isthe maln fac:torfor 
the chronic drought in that backward area. 
So, drought breaks the backbone of tpe 

'farmers as they depend on rain water for 
agriculture. In addition to Kalahandl, 
Dhenkanal, Phulbani, Koraput, Sundargarh, 
SarrOaJpur and Bolangir districts of OrIssa 
are also reeling under the severe drought 
Even the people of Sahdol, Jhabua and the 
antlreChhatisgarhreglonlnMacttyaPradash 
are affec:tao by severe drought. The State 
Governments have been demanding 
adequate funds from the Centre. The Govl 
of India has been saying that the aRocatlon 
made to different States Is very adequate to 
meet the drought situation. Tlte State 
Government of OrIssa has been complaining 
that the Central aDocation has not reached to 
the State. Sir, the Ch,ndra Shekhar 
Govemment had sanctioned 50 lakhs or 
rupees to meet the flood situation in Orissa 
last year. Our present Govt. led by 
Honourable Prime Minister Shrl P.V. 
Naraslmha Rao has sanctioned 351akhs 01 
rupees to meet thecJrought situation.' do not 
know how the State Government 01 Orissa 
has not received any grant so f:v. As I had 
said fN8ry district of Orissa does not have 

irrigation facilities. There are some dIsIrtc:ts 
where people depend on rain water for 
cultivating their land. So, adequate 1rrIgat1o~ 
facilities ITIISt be provided In every pari of 
OrIssa If we IIk8totacklethe O'ought situation 
In the State, If we reaDy want to IOIVe the 
problems of the farmers. Forget about the 
new irrigation projects, even the existing 
irrigation projects which have been damaged 
due to heavy rain need urgent repair. AI the 
same time they require proper maintenance 
from time to time. But, It is regrettable that 
neithertheCentre northe State Government 
has the fund to undertake these repairs and 
maintenance wort<. Therefore, fund should 
be earmarked axclusslvely for the 
malnte~oItheexistingirrigationprojec:ts. 

Sir, the former Late Prime Minister ShrI 
Rajlv Gandhi was ve~ kind hearted person. 
H6hadvlslledthepover1yandfamlnestricken 
Kalahandi district. The district had received 
the special attention 01 the former PrIme 
Minister. He made S8veraltripstothe\Jislrlct 
during his years In office. He had made 
special arrangements underacenkallyaided 
scheme named as ADAPT so that the fund 
was directly going to Kalahandl for 
implementing some programmes as a I'8SUIt 
of which the people were able to eam their 
liveRhood. They were getting dil'8cl benefit 
out 01 the Central allocation which was being 
made under that 'ADAPT'scheme. BUI, it is 
unfortunate that the scheme discontinued 
when V.P. SIngh Government assumed the 
office. After I became a Merri»r 01 Lok 
Sabha, • have written to the Honourable 
Prime MInister. I brought to the notice 01 this 
Housed the need to in1*tment the scheme. 
I have hGhfightad the problems during Zero 
Hour in this House. The Honourable 
Agriculure Minister must note this point I 
am glad thai the Honourable Minister of 
State for Agrlculure Shrl K. C. LenkaJ Is 
here. He rnust review the irnpIerrIen1axl 01 
various programmes and recommend the 
Government to I'8VIve the centrally aided 
planAntaDevelopmentApproac:hforPovlr1y 
Temination (ADAPT) intheentire Kalahancl 
district. He had been deputed by the Prasent 
Prime Minister Honourable Shrl P.V. 
NarasImha Rao to assess the sIlwfiOn In 
l<alah.ad I am 'harIrw to IBam thai he has 
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developmental measures. As I had started, 
Orissa is an agricultural State. But, due to 
want of irrigation facilities, agrl'cultur.1 
development has not becoP.'le p:ossble In 
that State. Therefore, I urge the Ag~ulture 
Minister to start drip Irrigation In Od'ssa In 
order to increase areas under irrigation and . 
rescue the drought affected farmers as- ft Is 
done In the State of Haryana. If It Is done, 
Itlen nobody in Kalahandi will suffer on 
account of food. This Is my demand. 

mentioned In his report that the district of 
Kalahand~ Bolanglrand Phulabanl are really 
. poorandbackwarddlstrlcls. Speclalschemes 
should be launched in these districts with a 
view to accelerate the developmental 
ac:tMties In these districts. Honourable Shrl 
K.C. Lenka, the Union of State for Agricu~ure 
has seen the real condftion of the people of 
Kalahandl. His report is under the 
consideration of the Central Govemment. I 
met the Planning Minister of Orissa a few 
days ago. He informed me that they have 
drawn upsornespecial schemeforKalahandi 
and these schemes have been submitted 
before the Centre. If the Govemment of India 
has reany received those schemes, steps 
should immediately be taken to approve 
those schemes. If those schemes are 
Implemented, the plight of the people will be 
removed. The people who are living their 
birth places anti migrating to several parts of 
India and even to the ,ar off places in search 
of job will stop migration an~ will take the 
benefits of the anti·poverty programmes. 

Sir, tt is regrettable that the people of 
Kalahanid and 80langir are passing their 
days with great misery. Many people are not 
getting two square meals a day. They are 
living their birth places in search of jobs, to 
get their daily bread. A man sold his child for 
As. 40/·onlyatPatnagarh. When thecondilion 
ofthe people are so bad, itis unfortunate that 
the State Govt. of Orissa is adopting step­
motherly attttude towards the people of 
Kalahandl, 80langlr, Dhenkunal and 
Sundargarh. I draw the allention of this 
House through you the need to take 
Immediate measures to rescue the poverty 
.stricken drought affected people of these 
districts. I request the Hon'ble Agriculture 
Minister and other Union Ministers also to 
show their sympathy for the people of 
Kalahandl and they should not be aHowed to 
lace misery any longer. lastly, Sir. I would 
Ike 10 say thaI the Hon'bie Finance Minister 
_'oes not nHmlin present in the Houso when 
Agriculture or drought is discussed. But, \YO 

Dhappytodaythat Hon'bleFmance Minister 
Or. Manmohan Singh is now present in the 
i l4ouse. t hope he wRi help the State 01 Orissa 
fpaaticularlyKalahanditoprovidefundtotake 
up aU kinds of relief. rehabilitation and 

With these words I thank.you very much 
for having given me the opportunHyto speak 
and conclude my speech. . 

SHRI RAM SARAN YADAV (Khagarla): 
Mr. Chairman, Sir, either drought or floods 
causa lar!}e scala deslruction In the country 
every year. Walerflowing from Nepal causes 
destruction in our area every year. It Is the 
responsibility of the Central Govemment to 
meet such 'siluation in the same way as ft 
meats the situation al the time of foreign 
allllck. The Central Government should pay 
attention to our area, it should discuss the 
matter with the Nepal Government to find out 
the ·solulion. Lakhs of people have been 
displaced for the lasl about 35 years as a 
result of soil eroision by Ganga and Kosi 
river. People were displac~d many years 
ago and it appears that it will still take a long 
time to rehabilil<lte them. Elihar is faced with 
a number of difficulties. The Government of 
Bihar is not capable to meet the destruction 
caused by the waler that flows from Nepal 
every year. Therefore. it is the responsibility 
01 the Central Government to tackle the 
problem . 

Relief can be provided to the farmers by 
undertaking work of boring at the time of 
drought and diverting the river water through 
canals as the time of floods. But this Is 
possible only when power supply is available 
because wjthout power boring would be of no 
usc. The Houso has been discussing the 
Rum Janam Blloomi Babri Masjicl issue for 
the last 4·5 days, however, no attention was 
paid to other problems in the country. 

A news item has appeared in the 
'Jansatla' dated 5th May, to the effect that 
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worse. In Bihar very little water is available.
The Government gives pipes to the farmers
for boring, only upto the depth of 30-40 feet
whereas he needs a pipe of 100 feet. The
condition of the country today is very bad.
We should adopt measures right nowsothat
wc may achieve self reliance in the field of
irrigation.

[Sh. Ram Saran Yadav]

JULY 30, 1992483 Discussion under Rule 193

accounts have not been audited in Bihar for
the last 12 years. There are about 90 offices
in total; out of which the accounts of only
three offices were audited revealing the
bungling of crores of rupees. However, no
action has been taken in regard to it so far.
The Central Government should send and
audit team there andgetthe accounts audited.
The officers in Bihar indulge in irregularities.
I would like the Central Government to senda team there to get all the accounts audited.
Relief should be provided to drought affected
acreas and provision made to prevent floods.
This is my only submission.

SHRI TEJ NARA YAN SINGH (Buxar):
Mr. Chairman Sir, today drought condition
prevails in the entire country. No state has
escaped drought. One is compelled to say
with grief that even after so many years of
independence, we are witnessing all this.
For a long time, the congress has been in
power in the Centre. The Congress has'
made no attempt to stop or control the
drought condition. Till today we have not
achieved self reliance in the matter of
irrigation.

Almost 70% people of the country survive
on agriculture. Only 30% people of the country
earn their livelihood from the jobs other than
agriculture. It appears from all these things.
It appear that the Government is not paying
any attention to this direction. The
Government takes interest in constructing
five star hotels and producing luxury items
but as regards the question of making
arrangements for irrigation, the Government
does not pay any attention to this. Today,
there is hardly any state which has not faced
such devastatrion.

In a State· like Punjab where water was
available at the depth of 6 feet earlier today
in that Punjab water is available at the depth
of 20 feet. Our Lok Sabha members from
Punjab were saying that 2-3 years back, the
water was available 6 feet deep but today it
is not available even 20 feet deep. This is the
situation in Punjab today. I would like to say
~at the situation in Haryana and Bihar is

There is no shortage of water in our
country. Dams have been constructed on
Five rives in Punjab. If a dam is constructed
only on the river Gangas in Bihar, then even
a single inch of land in Bihar will nto remain
dry. All places wil! get irrigated but this work
is not being done. If at the source of the
Ganges river, tile water of the Ganga is
used, then no adjoining area shall remain
dry. If there will be no rain for one year even,
then the water of the river Ganges will be
used for irrigation, but unfortunately this
work is not being done. If a dam is constructed
in Mirzapur on the river Ganges, and also
with the digging of 8 kilometers the water of
the river Ganges can be dropped into the
sow river. As a result of it the Iarrners in 10
districts will bo self-reliant. Atfirst Biharused
togel water, but there hadbeenan agreement
among 111180 States i.o. M.P., U.P.andBihar
in connection with sharing of water. As the
provisions of the aqreomcnt could not be
implement properly, Binar is sustaining a
loss, because Bihar is no! getting its complete
share of water. If Bihar gets the full share it
wiilget self-reliant in the matter of agriculture.
Tile British people had made the son canal
so that the neiqhborinq districts might get
benefits from this. Our oncrnies didthatwork
which was beneficial to the people, but the
Indian Governrnonl is hesitating in giving
money for this work. Last year an amount of
fls. ono croro had been allottedforthis work,
but now the Indian Government says that its
coffers are empty, and it c innotqlve money
to Bihar. This is what the Indian Government
says. I would like tc say to the Indian
Government, that if it does nothave-money
for pumping sets for farmers, tar pipes for
farmers for tractors, for fertilizes, then how
does it have money for Harshad Mehla?
Why does it have money for Harshad Mehta?
If the rnanaqcr of the bank, is legally entitled I
to give 17000 cram rupees to Harsh~dMeh!a.
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to buy pipes, pumping sets, and traders etc.
and also for boring of tube wells and
electrification of tube wells, otherwise the
farmers cannot face the drought crisis. With
all these things, I concludes and I again
request the hon. Minister, to do justice with
Bihar.

then why the Government is not capable of
giving As. 5000 for farmers, that is why I
would like to tell the Ministerto keep his eyes
'wide open.

Today, the Water Aesources Minister
should have been here, butthe hon. Minister
is missing. The Minister of Power should
have remained here but he is also not have.
If there is no rain, and electricity is there we
can use Ganges water and pumping sets for
this purpose of irrigation. But the Minister of
power is also missing. Five years back a
foundation stone was laid in Jadishpur of
Bihar by the Government of India for setting
up a power Grid with an estimate cost of As.
5 crore. I ask the hon. Minister whether he
has sent the money he says that he has
given 6crore rupees tothe BiharGovernment.
But when I ask the Chairman of the Bihar
Electricity Board, he says that the has not got
My money. This is the State of Affairs with
the Indian Government. That is why, Iwould
like to say to the hon. Minister, that today all
the concerned Ministers should have
remained here and should have considered
this issue in details whetherthe Government
of India would do justice or injustice to Bihar.
, Iwould like to tell the Indian Government not
to do any further injustice against Bihar,
whatever happened, has happened. Now if
you do not do justice with Bihar, the people
of Bihar will adopt the way of struggle and
nobody can stop them. Bihar is the only state
from where the youths go to other states and
work there.

If a survey is made in Delhi, you will find
that at least more than 10 lakh youths are
living in Delhi, to earn their livelihood. That is
why I would like to request the hon. Minister,
that proper arrangements should be made
for irrigation in Bihar. Not only this a Dam
should be constructed on the Ganga river,
butthe public distribution system should also
be correctly implemented, so that the poor
people should be able to get foodgrains etc.
through the public distribution system, now
the shops of the public distribution are with
those people who do not know the work of
distribution. That is why Iwould like to request
the Hon Minister, that in view of the country
, wide dr~ught loans should be given to farmers

[English]

SHRI A. VENKATA AEDDY
(Anantapur): Sir, I hailfromAnantapurdistrict
which is the most backward and drought-
prone in Andhra Pradesh. The rainfall of
Anantapur district is 544 mm. which is the
lowest in the State and second lowest in the
country. This year also, Anantapur district
has had meager rains in some areas. Many
ryots have not raised any crops in the district
and delayed monsoon has affected sowing
and transplantation of kheri! crops;
particularly in Anantapur district.

We mainly depend on Southwest
monsoon. Unfortunately, Southwest
monsoon is unkind towards us. Tanks,
irrigation canals, drinking water wells, bore-
wells have gone dry and people and cattle
are suffering for want of water. The expert
team of the World Bank which visited
Anatapur district wamed that Anantapur
would be converted into desert if immediate
steps are not taken to stall the process. They
have said so but unfortunately no proper
step has been taken to arrest the process
and with the result, the district is becoming a
desert.

Anantapur district which forms part of
historic Rayala seema region in Andhra
Pradesh is facing serious threat of
descrtification and also people in the district
have been languising due to consecutive
droughts. The rural economy is in shambles.
The migration of rural population to the
neighboring States of Karnataka and
Maharashtra is an annual phenomenon.
Selling of cattle to slaughter house is a sad
commentary on the plight of the people,
especially the farmers, agriculturists and
labourers in the district.

As the situation is alarming and it is a
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problem of great magnitude. State 
Government alone cannot taken up 
programmes to stall the process of 
desertlflcation. 

For the purpose of saving Anatapur 
district from becoming a desert •• is necessary 
to constitute an Authority namely. AnantaptJr 
Desert Prevention and Development 
Authority with the necessary funds for 
Implementation of programmes by both the 
Central and Slate Govemments by Including 
it In the Eighth Five Year Pian. 

I bring to the notice of the Govemment 
ttlrough you that there are some areas which 
will be affected frequently by cyclones and 
floods and there are some areas which will 
be affec1edbydrought and famines in Andhra 
Pradesh: 

[Translation] 

DILEEPBHAI SANGHANI (Amreli): Mr. 
Chairman Sir, There is no quorum in the 
House. 

(English) 

MR. CHAIRMAN: The bell Is being rung 
, Now there is quorum. The hon. Member 
Shri A. Venkata Reddy may continue. 

SHRfA. VENKATA REDDY: The States 
and the CentraiGovemment witl spendcrores 
of rupees forcyclone-affeded areas whereas 

. they are not taking much interest on drought­
affected areas usually and they are not even 
spending any amount on those areas during 
famine times In spite of people's agitation. 

.. Myhumblesubmission is thalthe impact 
of drought is more serious than the impact of 
cyclones and floods. If there is drought, 
people and cattle suffer for want of drinking 
water and foodgralns. Cattle suffer for want 
of fodder and water. 

I appeal to the Government to treal this 
drought-affected area seriously and come to 
the rescue of the drought-affected areas. 

The Government should pay more attention 
to thEf drought-affected areas than to the 

. flood and cyclone areas. 

I request the Central Government to 
granf aid liberally and hope that the 
Government will do the needful in the maHer. 

( Translation] 

SHRI GIRDHARI LAl BHARGAVA 
(Jaipur): Mr. Chairman, Sir, first of all, I am 
fortunalethat Ihe "Igriculture Minislerbelongs 
to Rajasthan. He is well aware of the situation 
prevailing in Rajasthan. He must be equally 
unhappy over this situation. He would also 
liko that Rajaslhan Siale, at this time, should 
gol the maximum possible help. 

Sir, the devastating effect of drought is 
lying on more than 65 districts of five states 
in tt:e country where alleast 7 crores people 
are living. According to a survey, the crops In 
170 to 180 lakh hectares of land in Madhya 
Pradesh, Maharashtra, GUjarat, Karnataka 
and Rajasthan has been damaged during to 
drought. The rainfall has beon below normal 
in 27 01 the 30 pislricts of Rajasthan. 30 to 40 
thousand villagos have been suffering from 
this droughl out olthosa, 16,000 villages are 
badly aflactad duo to this drought. Barmer, 
Bikaner, Jaisalmer, Dungarhpur, Banswada, 
Udaipur Rajsamad and some other villages 
are badly under the spell of drougth. The 
State Government has already spent 200 
crore rupees to delay wilh the drought 
situation. Rajasthan, Gujarat, Karnataka, 
Kerala, Maharashtra and Manipur have 
demanded funds Irom the Central 
Government lor this purpose. A team was 
senllo Gujarat, Rajasthan, Madhya Pradesh 
and Maharashtra for making a survey of the 
situation. I would liJ<e to make a requestto the 
hon. Ministor to toll us about the decision of 
the team taken at its meeting held on the 18th 
May and 2nd June. 

h is my request that a master plan 
should be lormulated to deal with the drought 
condition. The centre should make an 
emergency scheme and where the situation 
is serious, it should consider for sending 
assistance to those places over and aboVe 
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Const;tuency of the hon. Minister In Western 
Rajasthan where there is acute shortage of 
rains. There is nol only drought but famine 
like situation as well. Even relief work has not 
been started on the part of the Government. 
Perhaps the state Government does not 
have any resources there ....... M. I request 
the hon. Ministerto provide concession and 
emergency relief as much as possible to 
tho3e farmers in westem part of Rajasthan 
where there is severe drought. many cattle 
were killed and even paddy was notproduced 
in the fields of farmers. The Government 
should provide compensation and sufficient 
emergency relief to them so thatthe drought­
hit farmors, may get relief. 

the rules. The funds should be allotted from 
the Emergency Fund and the long term and 
theshorttermschemes should be formulated 
10 dealwith the drought. lhe dams should be 
constructed on the rivers. I would like to 
Inform the hon. Minister that although there 
are risen in certain places In Rajasthan yet it 
is still f~ a severe crisis due to drought. 
However the State Government is dealing 
with the drought condition within the limit of 
its resources. But the natural calanlity is so 
serious that the State Government does not 
have adequate funds to deal with it. In view 
of its limited resources, the State Government 
Is not in a position to do anything more. That 
Is why the State Government has formulated 
aplanandhasaskedtheCentralGovemment 
for a special assistance of Rs. 174 erores, 
under the plan. But the Central Government 
has refused to extend help to the Rajasthan 
Government. 

The Central Government ~ays that the 
State should meellhe expenditure from the 
permanent natural calamity reliel fund, but 
that will not suffice: Rajasthan is in need of 
380 erores of rupees to deal with the dreadful 
drought conditions. The centre has 
deliberately made a reduced assessment. 
Previously also, Rajasthan has faced the 
brought situation and the Central Government 
has given special assistance to deal with the 
situation. In 1987,6.50 crore rupees were. 
spent on the drought that ~i:-r.e aiso, the 
Central Government had (~~red special 
assistance. . 

That Is why, I request t!'le hon. Minister 
that drought has struck in your own home. 
your constituency is adjacent to my 
constituency so you should pay your attention 
In the matter. n is a question of Rajaslhan. I 
thlnkthat you will definitely declare to provide 
a special assistance of Rs. 174 crores as 
required by the Rajasthan Government. as 
you have been giving during the past time 
also. Thank you forgiving me an opportunity 
to speak. 

SHRI BUTA SINGH (Jalore): Mr. 
Chairman, Sir, even to day there are several 
districts In Rajasthan, particularly Udaipur, 
B:kaner. Barhmer and Jatore and then the 

17.41 hrs. 

[MR. SPEAKER in the Chaitj 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): Mr. Speaker, 
Sir, a large number of hon. Members, perhaps 
40 in number have partiCipated in this 
debate ..... (/nto"uptions) 

[English) 

SHRI H.D. DEVEGOWDA (Hassan): 
Sir, I wanted to participate so far as drought 
situation is concerned. I do not want to find 
fault with the Government so faras allotment 
of time is concerned because I belong to a 
very microscopic minority party. But I would 
like to tell one thing, with due respect, to the 
senior Members of this House how the time 
is being spent for all other purposes other 
than the important matters like drought. 
irrigation and energy. About lorty Mermers 
approached you with the written 
represenlalion in the last Budget Session to 
give some time about the discussion on 
irrigation and energy. Every Member In this 
House tried to spoak of permanent relief 
measures for constructing various Irrigation 
dams. But I am closely watching, how you 
are wasting the time. I am not enamouradto 
speak here and get any pUblicity. The 
Parliamentary Affairs Minister is telling that 
under the mercy of Rule 193. We are debating 
this serious mailer like the drought situation 
in the entire country. But this is not an issue 
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which has to be deaR with so lightly In the 
BusinessAdvisoryCommittee. May I honestly 
tell you that I am very sorry about it? I have 
lost all importance that is attached to this 
House, the way things are going on so far as 
these serious matters are concerned. We 
81'8 deHberating for four days, five days 
emotional Issues only to gain some votes. 
This Is how things are going on. I am very 
sorry. I am speaking here only to express my 
views. I am not bothered even if I have been 
permitted or I am not going to be permitted. 
The only thing is about the way in which the 
valuable time of the House has been spent 
for various other unwanted issues under 
Rule 377 and so on. I may be a new Member. 
But I am not a new person forthe proceedings 
of the Parliament. I have seen enough. With 
very agonY,1 am expressing these few words 
even though I am noL •... 

MR. SPEAKER: If you want... ... 

SHRI H. D. DEVEGOWDA: I have made 
my request. I do not want to create an ugly 
scene. I can speak here, but I do not want to 
shout. 

MR. SPEAKER: You are a very senior 
Member. You understand the subject. The 
hon. Minister has also yielded. If you want to 
speak for five or ten minutes. I will request 
him 

(Interruptions) 

[ Translation] 

SHRI BALAAM JAKHAR: I have great 
regard for Shri Devegowda. I talk to him 
daily. (Interruptions) 

IE~lish] 

SHRI H.D. DEVEGOWDA: I do not want 
to create any scene here. let me be very 
plain here. I was under the impression that 
the Chair is going to call me. I do not want to 
shout every now and then. (Interruptions) 

MR SPEAKER: You make your speech. 

H It were known to us that you wanted to 
speak, we could have found time before 
also. 

( Interruptions) 

[ Translation) 

SHRI TARIT BARAN TOPDAR 
(Barrackpore): It has been discussed for the 
past three days. Whoever wishes Is allowed 
to speak. There are 535 hon. Members. So 
all of them should be given a chance. 

(English] 
oJ 

Everybody has a point to make on 
drought. Why do you waste time in this way? 

MR. SPEAKER: He Is a very senior 
Member. He understands the subject and I 
know it personally. We should like to hear his 
views. 

[ Translation] 

SHRI SATYANARAYAN JATIYA 
(Ujjain): He was allowed to speak only 
because he felt hurt. But there are still other 
Members who are going to speak. 

MR. SPEAKER: Others too will be 
allowed to speak. But not today, they will be 
ailowed to speak, some other day. 

[English] 

SHRI H.D. DEVEGOWDA: Sir,l do not 
want to minimise the Importance of any 
Member here. But the way in which the 
valuable time of this House has been spent, 
and on that, we have got our own views. The 
Members should not feel this way. I am sorry 
about how things have been moving in this 
House. We have seen enough of it. 

MR. SPEAKER: Please leave it. 

SHRI H.D. DEVEGOWDA: Sir,lwould 
like to raise only two or three points. While 
answering the Starred Question in this very 
same House, you have admitted that In 
Karnataka about 8.12 lakh hectares of crop 



493 DIscussIon uncIsr Rule 193 SRA V ANA 8, 1914 (SAKA) Drought situation In 494 
,arfous parts of the country 

. hasbeendamaged.lnyourownreplyonJuIy statement, you tried to say that about 8.12 
9, you have admitted this. I only wanted to lakh hectars of crop area has been affected. 
have clarifications, particular1y on this issue And there Is one more thing that I would like 
as to how the Govemment of India has tried to ask your goodseH to clarify In this House. 
to provide the financial assistance to various ~ team of officers has been sent to various 
States. IwlUreadyourreplygiven in yourown Slates. Why the same team of officers has 
statement: n",t been sent to Karnataka form the Central 

MUnder thEi existing scheme of 
financial relief expenditure, the State 
Governments are required to 
undertake relief measures in the 
wake of natural climates, using the 
corpus as a Calamity Relief Fund .. 

This IsO.K. 

-rhe Central Government need to 
provide additional assistance only in 
the case of calamities of rare severity 
warranting handling at the national 
IeveLM 

Government? This is another point on which 
I would like to have a clarification from your 
end. And alter a term of officers had gone to 
various States and submitted the. report. 
again that report is going to be scrutinised by 
inter-ministerial group. Then the inter­
ministerial group Is going to take a final 
decision on the basis of the report that Is 

, going to be submitted by the team of officers 
who have done an on-the-spot study. How 
that report is again going to be reconsidered 
or scrutinized by these officers at the inter­
ministerial level, who have no knowledge of 
the field level work and the problems there? 
These are the two anamolies. I would like to 
ask the hon. Minister how there can be an 

It Is all right. But when you come to the overriding over this body and the report that 
next para, your goodself has said: has been submitted by the team of officers 

"As the drought situation in the 
StatesofGujarat, Madhya Pradesh, 
Kamataka, Keralaand Maharashtra 
is not considered of a rare severity, 
II has been decided that no central 
assistance Is required to be 
provided to these States .. 

When that is the case, in the last para, 
It was said: 

"The Calamity Relief Fund that has 
been released for 1992-93 
amounting to Rs. 63.25 crores, out 
of which Rs. 33 crores is to Gujarat 
and Maharashtra respectively and 
three inatalments amounting to Rs. 
H.43 crores and 20.81 crores to 
Kerala and Madhya Pradesh 
respectively have been released in 
advance.-

In your own statemeQt, I would like to 
ask. whal exactly Is the reason as to why 
Kamaraka has been negfectd? I do not want 
to f1ndfaulr as to how so much of money was 
released to other States. But in your own 

who have gone there, studied on-the-spot, 
looked into the burning problems being faced 
by the people olthe local area? And how the 
inter-ministerial group are going to take a 
decision against the report? If they agree to 
the report, it is well and good. You have also 
said that inter-ministerial group has not 
agreed with the report in one of the 
statements. 

Sir, I would like t,) ask this question, 
through you. LeI there bo a uniform procedure 
or guidelines so far as allotment of the relief 
funds are concerned to various States. I am 
not goin9to find fault with 'A' State or'B' Slate 
and whether some amount of money is given 
more or less. I am least bothered about it. But 
there must be some guidelines so far as the 
allocation of the relic I funds are concemed. 

About Gulbarga I would like to say one 
ortwo sentences. The hon. Railway Minister, 
which is a Cabinet colleague of the hon. 
Agricullure Minister, went there and saw the 
situation on the spot. He has ordered for 
railway tankers to supply water from 
manatralaya which Is in Andhra Pradesh. 
From Manatralaya to Gulbarga, by railway, 
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water Is being supplied and not a word has 
been mentioned about I. J am unable to 
understand how the reports are going to be 
secured orhowthe information is going to be 
collected. 

I have gone through the answer t~ an 
Unstarred Question in Rajya Sabha on 10th 
and the ariswerto a Starred Question in this 
houseon9th. There Is so much ofdiflerence, 
discrepancy and distortion betWeen t!:le two 
answers. I would like to draw the attention of 
the hon. Ministerto Ih'Is fad;with his wisdom, 
with his experience he should not allow this 
type of incorrect Information to be supplied 
eHher to this House or to the other House. 
Much more than that, while going to take a 
decision about the gravity of the situation, 
officials or the bureaucracy should not play 
a major role. 

Last time I wanted to place on the floor 
of the House cheques of As. 2 or As. 3 that 
have been issued by the Karnataka 
Government as relief to the farmers. But 
your goodself advised me not to do so. I 
respectfully agreed to the advice given by 
the Chair. There must be some guidelines 
from the Centre to the State as far as these 
things are concerned. 

Before concluding I will again request 
the hon. Minister to see that there is no 
disparity shown between one State and the 
other and no State should be treated in a 
step-motherly manner. 

With these few words, I conclude. 

MR. SPEAKEA: Hon. Minister to rt>p!y 
now. I think weshalsit untathe hon. Minist(,f 
completes his speech because it is a!rc:!'.:, 
ten minutes 10 6 O'clock now. 

[ TransIati?nJ 

SHRI BALRAMJAKHAR: Mr. Speaker, 
Sir, first of aU I would like to express my 
thanks to aU hon. Members who were fully 
engrossed in narrating the troubles of their 
Constituency and who also gave some 
suggestions to prevent such things. 

Mr. Speaker, sir, so far as I have 
understood, four issues were raised In the 
debate. One of them is about the aftermath, 
and effects of that drought. It explained the 
severity of our sorrow and pain of people, 
their demand and shortcoming In relief 
requirement of fodder and water for cattle 
and hows all the works can be executed In 
this atmosphere. They have mentioned about 
all this. 

ThO) second issue is as to what is the 
immediate contingent plan? It relates to the 
action being taken by the Government in this 
regard and also our plans in this connection. 

The third issue that was raised in the 
House about which the Members said that 
some far-reaching standing planning should 
be made. 

Tho fourth issue which is disturbing 
E''Jerybody is about climates funds. Provision 
is made under this lund but it remained 
static. We cannot come out It unless we 
approach the next Finance Commission. h 
also came undor discussion. Beforo we go 
into these issues I would like to know the 
effects of their sufferings. There are no two 
opinions about their sufferings. The term 
drought ilsalf is very terrific. If a man dries up, 
i.o. if ho is do hydrated, it is very serious 
problem, dehydration creates lot oftroubles. 
Man cannot survive without water. There are 
no two opinions that nobody is spared from 
the ill effects 01 drought. Nenher the people 
nor the Central Government or any State 
Governmentis benefited by it, onthe contrary 
it causes damage. Hon. Minister of Finance 
is not presenl here. Onlylhe Ministerof State 
in the Ministry of Finance is present. Actually, 
the Ministry of Finance is also dependent on 
the rains. II there is sufficient rain, there is no 
problem. The Government exchequer.is full. 
There is nct deficiency. Neither there IS any 
want of food nor that of funds. I am myself 
\'Iorried about all these things. You are worried 
about your Stales only but I have to take care 
of all. You are asking me as to what would I 
do for drought? One 01 my sisters, an hon. 
Membor was silting hero, she was saying 
that il the 11~n. Minister cannot give water 
what is his justification of being a Minister? 
Ohl would I be able to causo rain, I could 
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have done everything. But I do not have that 
power. Otherwise, I could have fought against 
God and prayed to leave aside that temple 
dls!)ute and shower rain. (Interruptions) I 
could have demanded Lord Rama to cause 
rain her,. That is alii want to say •. 

SHRI INDERJIT (Oarjeeling): This Is 
being said In the House right from the British 
period. 

[English) 

SHRIBALRAMJAKHAR:HehadstarteO. 
first of all and asked as to what is this aU 
about. But limit has been fixed. Nobody can 
violate it. There are rules and regulations In 
the constitution to govern all the Institutions. 
What can I do alone? I want to understand 
your feelings and sufferings. You said that 
we did not follow law and the verdict of Indore 
High Court. How can it be? When I accept 
each and every thing how can I think to 
violate the High Court which Is a much higher 
authority ••.••• (/ntenvptions) The bench of 
Indore high Court did not direct to give more 

The Budget has always been described but it directed to release it Immediately. 
as a gamble In the monsoon. 

( Translation] 

SHRI BALRAMJAKHAR: This is reality. 
This is Ihe fsctual position. It cannot be 
denied. I know it. He who has nto cultivated, 
does not know it. Shri Agnihotri is sitting 
here. Did he cultivate any land or not? 

SHRI RAJENORA AGNOHOTRI: I am 
sill doing the same job and my elders, are 
also doing it. 

SHRI BALRAMJAKHAR: Iknnwwhat is 
drought • People have to depend 70% on 
rains. Previously British Government was in 
power in Pl njab. It takes time to progress. 
During the fifth and sixth decade irrigation 
was done through canals. But water was not 
enough to meet the requirement. Water was 
available to meet only 25 to 35% of 
requirement. 

AN HON. MEMBER: You are talking 
about Punjoi) or Rajasthan? 

SHRI BALRAMJAKHAR: I amtalking of 
both the States. My elder were from 
Rajasthan. My grand father case from 
Rajasthan. I belong to whole of India. I am 
notanarrow-ndndedone.ldo no! discriminate 
with persons onthe basis of state, high or low 
caste etc. Shri Nitish 'las answered my 
question. He knows "'lut the problems and 
difficulties faced by an Agriculture Minister. 
Shri Laxrnif\arayan Pandeya ji is notpresont. 
Perh~." he has gone. 

OR. LAXMINARAYAN PANDEY A: I am 
very much present In the House. 

[English} 

Indore Bench of Madhya Pradesh Court 
had directed that if anything is due io the 
State Government from the Central 
Government in pursuance of the Central 
team's visit to Madhya Pradesh, then It 
should be released quickly. 

[ Translation} 

We had not withheld any thing. HO\"1 
could we do it? 

SHRILAXMINARAY AN PANDEYA:We 
had demanded two hundred and fifty crores, 
but we onlY9c.1 eighteen crures.ls it enough? 

SHRI BAlRAM JAKHAR: I have said 
thatlimils were fixed. You should understand 
this limit. I can feel it at my heart. How it all 
started? I would like to tell you. 

18.00 hrs. 

When Ninth Finance Commission was 
forme(; and the question was raised, states 
objected to the authority being fully vested in 
the Centre. They said that it was there own 
monAY and centre was no one to exercise its 
authority in this matter as drought conditions 
do not occur every year. II can occur once in 
Ihree or five years then why centre should 
keep all Jhe money with it. They decided to 
keep the money with them and to spend if 
according to their needs. They sugrested to 
evolve a system for ten years and calculate 
the average. 'The States shared the money 
accordingly. But the table turned upon them 
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They "I' ciI1ted to solve the problem but it 
co"l= .icated further. It au happened like this. 
I hSlfe- ",itnessed much severe droughts 
there Iii Rajasthan. Shrl Bhardwaj Is sitting 
here in 1987-88 a very sever drought had hit 
Rajas..;·· an. it was the severest ofthecentuary. 
Peo~ had abondoned their cattle. They 
hac' ?Jl a tilak on them We collected thirty 
selie" ,akh Rupees to save the cattle. We 
utilised that money to feed the 13 thousand 
cattle kept in camps for four months. That is 
why I know as to how does one feorin such 
a situation. I am repeating the same thing 
again. I had allocated 625 crore Rupees to 
Rajasthan. Two hundred crore Rupees were 
taken from Rajasthan and 850 crore Rupees 
were spent to meet the drought situation. I 
rnyseH had wanted to spend all the money. 
But that money was distributed. Allthe States 
asked for their share thinking that drought 
would not occur next year. H it occurs, they 
would spend it. otherwise they would keep it 
with themselves. They do spend it. But 
Bhargava ji, two hundred crore Rupees are 
still with the Rajasthan Government. I can 
give you all the figures. I told them th,,: thoy 
can spend the molJey that is being released 
to them. If more money Is needed it whould 
also be given to them 

That is why I submitted that I was fully 
aware of the droughtsiluation.1 have practical 
knowledge about it. I love my own trees and 
crops and I love them like my children. I have 
watched the plants growing out of soil and 
also dying. I have created gardens in desert. 
I had to plant trees three times during a 
severe drought. People came to my house 
and said. "Why are you trying unnecossarily. 
Not a singly plum tree has ever been grown 
there and you want to create a garden there. 
"m Even the bark had burnt in the hot sun. 
But today crops are blooming there as water 
is being supplied in adequate quantity. Now 
dams have been constructed. BhakharaPong 
and Thein darns have been constructed. 
Nowlhere are no dunes and land has become 
fertile. Everything has become p~sible with 
the help of water. I know their plight. I know 
their sufferiAgs. I wanted to share their 
miseries with you so that we may be able to 

help them a little. 

We wanted to take immediate adlon. I 
was myself worried about the gravity of the 
situating. it has not rained. If it did not rain, aft 
the people of the country would ask us about 
the measures that we are taking to supply 
the food. Last year, in the end of August and 
in the beginning of September there was not 
good rain, so we received 6 million tonne I8ss 
production during Kharil. Howeverlherewas 
some satisfaction as we had good crop of 
oilseeds and wheat during last season. It 
gave us a great support. Even then it could 
be said that procurement was less. 
Procurement was less but the production of 
the faodgrains in their stores but I would not 
compel them to sell the foodgrains at lower 
price because we have given them support 
price not the procurement price. I will not 
allow others also to compel the farmers to 
sell their foodgrains at cheaper rates. When 
policy of iiberalisation has been adopted for 
all spheres why they should the farmers be 
compelled to sell there product at lower 
price. When any issue about farmers Is 
raised all people say that farmers should be 
given reasonablo price .l3ut you cannotfollow 
two type 01 policies at the same time. 
(Interruptions) OK We would like do in this 
way. This is alright. We like ot follow this path. • 

I would like to submit one more thing 
about the policy that we would like to adopt 
in future. I would like to teli you that we sent 
ali the officers. 

[Englisll] 

Officers 01 the Department of 
Cooperation and AgricultuTevisited 16 major 
States during thefirstfortnight of June, 1992, 
to discuss their Kharif contingency crop 
pattern. 

[ Translation] 

Officers were sent to sixteen stales to 
find out as to how they propose to meet the 
situation if any contingency arises. We pray 
that the situation· should not become so 
grave; but in case situation becomes grave 
what measures should be taken. 



501 Discussion undsr Rule 193 

[English) 

SRA V ANA 8, 1914 (SAKA) Drought sItuation In 502 

·Conference of Relief 
Commissioners of all the States 
Was held In June to review the 
arrangements to combat drought.· 

'Then, to ensure coordination 
between different Ministries, Crisis 
Management Group met three 
times during the last two months.· 

[ Translation] 

They met three times. I could have 
called the Chief-Ministers but I did not call 
them because we sorted out the problem at 
lower level itself. We do not want such things 
to happen. I have received reports that there 
is some improvement in the drought situation. 
It is there in a few pockets. The report 
submitted today by the Meterlogical 
department gives a very optimistic outlook. 
On the basis of New element Meterological 
department had predicted a very scant 
rainfall. I have received their letter, only 
yesterday. Now they expect the things to go 
in a nsrmal way. 

The rainfall which is expected to cover 
whole of India does net cover Orissa. I am 
showing you the meterological roport. It 
shows that Andhra Pradesh is not covered 
by it. I wanted to ~nage it in this way. 

[English] 

"Crop Whether Watch Group under 
Additional Secretary is meeting 
every week to review the situation 
in which, amongest other subjects, 
supply position of diesel and power 
situation are being reviewed: 

[ Translation] 

I have been informed by the hon. 
Members that there is a lack of diesel and 
power. I myself and my department is trying 
our best to get these things and we are after 
the concerned Ministers. 

various parts of the country 
SHRI SRIBALLAV PANIGRAHI 

, (Deogarh): How will you ascertain that it wll 
be all right in future as well. 

SHRI BALRAM JAKHAR: I have 
received a letter yesterday only to this effect 
I have gone through it today at 2 P.M. I am 
satisfied with it. There has been good rainfall 
in Gujarat and Madhya Pradesh. Shrl 
Bhargava what to talk of a rain, there is a 
flood in your Rajasthan. 

SHRI RAJENDRA AGNIHOTRI: Hon. 
Minister Sir, you are just repeating what the 
hon. Member has already said. There is 
nothing new. You just tell us whether you are 
going to announce an emergency plant to 
effective by face drought and flood. 

SHRI SALRAM JAKHAR: That is what I 
am saying. I was tellign you what alii did and 
how did I manage it. I was telling you about 
tho contingency plan and the meetings and 
discussions. I told them about deadline, the 
target and also my holplessness. Shri Nilish 
understands it. He will boar me out We 
made all possible arrangements within our 
means to tackel tllis problem. 

About Bihar an hon. Member said thatl 
was rigid because I did not provide relief on 
my own initiative. Now you know well that 
States are the eyes and ears of the Central 
Government. We implement all the things 
through the States. You know that it needs 
two to make a sound. It can't be done single 
handedly. We can function better if both the 
Cootre and state go had in hand you please 
ask from the Minister of State for Finance. He 
is present here. He knows what were my 
demands. He also knows what he could 
provide. We have to consider all the aspeds. 

Earlier I also thought like you that our 
projects should be far-reaching. I wanted 
that we should collect the surplus water and 
in tunes of need release ~ for irrigation_ None 
other than me can know the real value of 
water. I have got the antira drainage system 
in Punjab cementede. Thus 25 percent water 
and a percenlland had been saved. I know 
what it means and that is why I amsayingthal 
we are making all possible efforts in this 



503 DisaJsslon under Rule t 93 JUL Y 30, 1992 DIought situation in 504 
various parts of the country 

[Sh. Balram Jakhar) 

direction. We gave them additional advance 
instalments under Jawahar Rojgar Yojna 
and Exceelerated Rural water Supply 
Scheme. I have assured them to give four 
advance instalments of one. I have also tried 
to get funds from the Calamity Relief Fund. 
I have made all possible efforts to the best of 
my capability. Now future is before us. I 
understand your point. You want that the 
Central Government should provide the 
funds. I would like to make one thing clear 
first. Your voice is bein{J heard by the Central 
Govemmentandwewouldtrytogetmaximum 
funds forthis purpose, as in the past. I would 
try my best but I know he had his limitations 
and compulsions. We have to see whether 
they can accomodate us in spite of these 
colTl>Ulsions. All of us want more funds, but 
had it been with me I would have gladly given 
it. 

We are planning for future. Planning 
can not be done alone either by Centre or by 
the State. I would like to cite the example of 
Punjab here. Had Bakhara and Pong dam 
not been there and Thein dam, which is 
under construcJo., not planned for the State 
there would have been no progress. Neither 
Haryana would have got water for irrigation 
nor there would have been sufficient food 
grain production. Earlier Punjab, constituted 
of Haryana, Una Tehsil and Kangra district 
which is in Himachal now and Chandigarh. 
All this was in a single ,lI'ovince. Thisprovince 
was facing shortlaU of 33 thousanc1tonnes of 
food grains in 1950. h had too be imported 
from abroad. Today Chandigarh, Una and 
Kangra are separate and Punjab is a small 
state. Even then today it contributes 65 
percent of the total foodgrain production and 

, all this is due to better irrigation facilities. 
Punjab did not produce paddy earlier but this 
year it produced 781akh tones. Production of 
wheat was also 5 to 71akh tonne more than 
the last year. In the same way surllower has 
been produced i:l 2 lakh hectares of land. 
(Interruptions) Centre alone can do nothing. 
States are also required to make efforts in 
that diraction .... ( IntelTUptions) 

AN HON. MEMBER: You are speaking 
of Punjab only what aQout U.P. and Bihar 

MR. SPEAKER: He is speaking about 
the entire country. 

SHRt SALAAM JAKHAR: I was just 
giving an example, to show as to what a state 
and its leadership can do. H you think the 
Centre should do everything, itis not possible 
at all. 

SHRI TARIT SALRAM TOPDAR: ~/hy 
are other projects in various States not 
successful as Shakhara has been? 

SHRI SALRAM JAKHAR: I am coming 
to that. I was trying to make that point. 

SHRI NITISH KUMAR: He is helpless. 
He can do r.othing. Let us at least listen to 
him. 

SHRI BALRAM JAKHAR: How 
sympathetic, Shri Nitish is! He has been in 
my shoes earlier ........ (lnterruptions) 

[English] 

SHRI SRIKANTA JENA: Sir, the former 
Agriculture Minister supports the present 
Agriculwru M'nlster... ..... 

MR. SPEAKER: He understands his 
difficulties. 

SHRt SnlKANTA JENA: But let him not 
adopt the attitude of the former Speaker: 
Then, the Members will be 
nowhere!( Inte"uptions) 

[ Translation] 

SHRI BALAAM JAKHAR: Neither the 
Centre nor the State can cio things on their 
own. The il1l>lementation depends on the 
State Government and its leadership. An 
hon. Member trom that side said that had 
Pratap Si"gh Kairon been alive, things would 
have been ditlerenl. I would like to ask from 
Shri Nilish Kumar and other Memb.ers from 
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Bihar, why should only 1500 Mw power be 
generated In Bihar and why should sone 
canal remain closed. Centre can't do these 
things. It should be done by the 
State.( Interruptions) 

[English] 

SHRI BALAAM JAKHAR: Man Is the 
main factor. He Is the creator and he Is the 
producer. 

SHRI H.D. DEWEGOWDA: How much 
assistance do you give to each State for 
power generation? You said that the 
late ..•... ( Interruptions) 

SHRI BALRAMJAKHAR:That depends 
on the State Government. Every State 
Govemment is given money according to the 
plan. There Is a plan for each and every 
State. There Is no dlscrimiantion against 
anybody. At least, I cannot think of any 
discrimination.(/nterruptions\ 

SHRI H.D. DEWEGOWDA: There is 
discrimination. It Is a different thing that you 
do not want10 go into it.(Interruptions) 

MR. SPEAKER: You have expressed 
your views. You would be really Interested In 
hearing the views of the Government also. 
And, nobody Is here who can give more 
authentic views than the Minister of 
Agrlcu~ure. 

SHRI BALRAM JAKHAR: I speak Irom 
my heart. I am not going by figures. I believe 
in realistic approach. I am stating the facts. 
I work according to certain norms. I don't 
wanlto discriminate but one thing I would like 
to clarny. II the Leadership 01 a State is 
strong laborious, honest and devoted it will 
delinitely progress. II a particular State does 
not progress it will harm the Interests 01 the 
country and its people. I would appeal to the 
hon. Members who are present here that 
they should put in best possible eflorts to get 
things done in their States and if they 
approach mefor anything I will not mind. I am 
ready to tolerate n you criticise me orthreaten 
me. I will not take it. Otherwise I have taken 
oath to serve the country. I will keep it in my 

mind. Whatever we wanted to give, we gave, 
we too~, 'lIp;')he matter with the Finance 
MlnlstrY"and even fought for more funds. We 
categorically told them that the funds allocated 
were Inadequate. Ours Is a big department 
and for Implementing schemes we required 
more funds. I forced them to Increase It from 
Rs. five thousands crores to Rs. seven 
thousand and five hundred crores. I also 
forced them to Increase the amount for 
research and development from Rs. 400 
crores to RS.1300 crore. 

I would like to call a meeting to discuss 
about the calamity relief Fund. Hon. Finance 
Minister may call it, if he so desires, I would 
like to place it before the cabinet also. I can 
send only officers to all those place I alone 
can not got everywhere. It Is with their 
cooperation that I get strength just as the 
fingers make the hand strong. When Shrl 
Nitish Kumarwas in the Mlnistryheaonstlluted 
the Ninth Finance Commission. We are bound 
by it. I have my limitations but even then I am 
truing to accommodate alii will be responsible 
if discriminate In allocation of funds. 

[English] 

In Gujarat, we gave: 

Advance release of entire Central 
share of calamity relief. 

- Restoration of cut under Accelerated 
Rural Water Supply Scheme. 

- Release of next instaliment of JRY. 

Additional allocation of food grants 
for the Public Distribution system 
This amounts to Rs. one lakh. 

Similarly in Madhya PFadesh we gave: 

- Advance release of second instalment 
underJRY~ 

Keeping in view the pace of 
expenditure by the State 
Government, advance release of 
second quarterly Installment, of 
Central Government under CRP 
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~r 1992·93. 

• Advance release of quarterly 
Instalment under Water Scheme. 

In Manwashtra we gave: 

• Advance release of entire Central 
share of CRP. 

Advanced for Public Distribution· 
System; 1.35,000 tonnes In the 
month of May, 1.65.000 tonne per 
month from June to September 
and 1.61akh tonne from October to 
December. 

Advance' release of s.econd 
Instalment under JRY. keeping In 
view the pace of expendnure. 

Advance release of fund under 
Drinking Water Supply Scheme In 
rural and urban areas. depending 
upon the expenditure. 

Relaxation of norms for three 
months fordrou;Jhtaffected regions 
so that villages although fully 
covered by the Drinking W~ter 
Supply may be taken up to meet 
the demand of drinking water. 

Consideration of releaSing 
additional fund by Department of 
~andChlldOevelopmentfor 
Supplementary Nutrition 
Programmlt o.r receipt of suitable 
proposals from the State 
Government. 

At. regards Rajasthan, requirement of·. 
fundi for drought situation, which was 
assessed by the team Is Rs. 80 corers. The 
State Govemment has got Inspect balance 
of-Rs. 2OOQ'OI'8S and as such no additional 
Central a.sistance Is required. State 
Government should step up measures to 
provide drinking water and fodder. 

(Translation] . 

First the State Government should 
spend R. Subsequently we win be providing 
funds if there is a need of more funds. 
(Interruptions) 

[English] 

MR. SPEAKER: This Is not oorrect. let 
him finish his speech. 

[ Translation] 

SHRI BAlR.AM JAKHAR: Every thing 
has been explained. Now you may speak 
about Bihar. The Government of 
Blhar ............. without ............. . 

AN HON. MEMBER: What have you 
done for Indian fishermen? 

MR. SPEAKER: No, not like this. 

( Interruptions) 

. Not Is this manner. He wont reply to 
whatever you ask. . 

SHRI BALRAMJAKHAR:Alltherethlngs 
are done by the State Government. The 
Central Government Is unable to do aUlheae 
things. It has to attend to other things. 

[English) 

It Is to coordinate certain thlngs;to guide 
and to help. The State Govemment must 
bear the responsibility for all this. 

[ Translation] 

We have to do ali these things. Secondly, 
It would be better if you ask the State 
Government. Now. you may see that I have 
received no demand from U.P. 

[English] 

No demand has come from the 
Government. 
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J have the I'8COft:I with me. You may 
come to my office and verify it. I have had 
never any scope, to hide it. I don't keep 
anything concealed. (lntenvptlons) 

[EngHsh) 

MR. SPEAKER: This Is not correct. This 
Is too much. • 

[ Translation) 

SHRI BAlRAM JAKHAR: About Bihar, 
I wu stating that it would be better H you ask 
themtowrlte to us about the work being done 
by them. Only then, we will come to know. 
We cant' know all these things while sitting 
here ......... . 

[English) 

SHRI ANll BASU (Arambagh): You 
should speak ~out short term and long term 
plans. 

r Translation] 

SHRI BAlRAMJAKAHR: I have already 
spoken about short term. Regarding long 
term ....... . 

[English] 

There has to bea coordinated approach. 

[ Translation] 

The Ministry of Agriculture Is unable to 
do it alone. Forthe purpos.he Ministries of 
Power, Irrigation, Rural [fevelopment and 
Funds will have to sit together. The way the 
projects are being run may not provide water. 
There Is always an apprehension of drought 
unless arrangement Is made to generate 
water. When there Is no water there Is-every 
IlkeUhood of drought. At present only 30 per 
cent fields are being Irrigated and 70 percent 
fields are nto under irrigation. He Is sitting 
here just now. He was saying that 30 percent 
land comes under Irrlgatiorrand 70 per cent 
area depends on rains. We have to complete 

all the projects. We have to give practIcat 
shape to all the projects. We have to initiate 
new minor projects and construct smaDdams 
to provide water for irrigation purpose. W. 
have to develop new methods for irrigation 
and utilise the water In the best possible 
manner. 

There Is drip Irrigation. It Is used where 
there Is shortage of water, the plants ...... . 
Mr. Speaker, Sir, you Just see In your State 
of Maharashtra where people have producec:l 
pomegranate by carrying water In their ums. 
I was surprised. I visited a village where 
there was no water available. Mr. VaJpayee, 
but the children and family memberS were 
watering the plant ot pomegranate after 
making a hole in the urn and placed It near 
the root of the plant. They have produced 
better quality of pomegranate. They have 
done a remarkable job. That should be the 
spirit. 

I am holding talks with the officials of 
Israel. They have visited India. Our delegation 
has also returned from there. They held_ talks 
and have seen the complete functioning. 
later on we will invite them. The way they 
have developed blooming fields even In 
drought, is remarkable. They have only 
Jordan river whereas we have number of 
rivers. What is the use of boasting. I do say 
that it had been a Burdal Canal A new 
system had been developed between Ganga 
and drought. But it requires crores of rupees. 
Do we have such an amount of money 
today? There is a saying In Punjabllangauge 
not to spend more than one's means· which 
means ·Cut your coat according to your 
Cloth". so, we should have enough funds. I 
am not In favour of drought or water should 
go waste into the sea. For the purpose, It Is 
essential that we shouldutillseallthe projects 
properly. This time, we ....... (/nte"uptions) 
Please sit done forone minute. Don't interrupt 
for a short while please. 

SHRI BHOOENDRAJHA(Madhubanl): 
I do not want to creat pandtlmonlum, I want 
to ask if you permit me. 

MA. SPEAKER: Not in this manner. You 
-_ should ask after his speech Is over. 
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SHRI BALRAMJAKHAR:Whyto create 
a riolsy scene. You are a wiseman. I would 
like to Inform you that we have launched a 
water shed programme. We have ermarked 
a big amount of Rs. 1100 crore for the water 
shed programme. We have formulated an 
effective programmeforlt. Besides, we have 
earmarked Rs. 30000 crore Instead of Rs. 
14000crore for rural development. Adequate 
funds will be made available forthe provision 
of water. I seek your cooperation so that a 
farmer may be benefited and arrangements 
for drinking water are made. Please see. 

[English] 

Government Is aware of necessity of 
long-term measures to counter drought and 
floods. We are Implementing an ambitious 
watershed development project under the 
title of "National Watershed Development 
Project for Ralnfed Areas (NWDPRA)" In all 
the development blocks In the country when 
less than 30 percent arable area (are under 
agriculture) Is under assured means of 
Irrigation. There are about 2500 such blocks 
In the country where this programme is being 
taken up. The characteristic features of this 
programmes are:-

(a) Each of these blocks would have 
an Inte~rated watershed 
developmer.tproject ranging In size 
from 500 ha. to about 1 000 ha. 
which would serve as a 'model' for 
Implementing the latest technology 
in rainfed farming by adopting a 
farming systems approach. 

(b) "Farming System Approach" means 
that land would be. developed 
according to Its capability and 
treated according to its needs in a 
mannerwhich will meetthe people's 
needs in the most sustainable way. 

(c) This programme is being 
Implemented through \he 
beneficiaries residing in the 
watershed areas and contact 
farmers underthe name of 'MITRA 
KISAN' AND' GOPALS' are being 
trained to transfer technology by 

Involving the farmers and landless 
labourers. Contractor system of 
Implementing government 
programmes has been completely 
eliminated In this project. Farmers 
are being encouraged to form self· 
regulating beneficiary groups to 
Implement the programme. 

(d) Under this programme, live-stock 
development, agro·forestry, 
horticulture, sericulture, fisheries 
development, poultry, agro-based 
processing at cottage Industry level 
according to the needs of the 
farmers and according to the 
potential of the area would betaken 
up along with rain water 
conservation and soil conservation 
relying mainly on vegetlve 
conservation measures. 

(e) Work on this project has already 
been started and detailed guidelines 
underthetille of WARASA meaning 
rain and standing for watershed 
areas rainfed agricultural systems 
approach have been circulated right 
doWn to the block level In all the 
States in Hindi and In English. These 
guidelines have also been 
translated in Gujarat, Telugu, 
Kannada and translation In other 
State languages is In progress. 
N.G.Os. are being. requested to 
help in this'programme specially In 
farmer training, project preparation 
and evaluation. 

Ihave already informed the House earlier 
that Central Teams which visited the States 
of Madhya Pradesh, Gujarat, Maharashtra 

. and Rajasthan in the months of April, May 
and June reported to us all the things which 
they have seen. 

SHRI TARIT BARAN TOP DAR: Is the 
land reforms work being done? 

SHRI SALRAM JAKHAR: That Is being 
done. It is all right. It is being done on the 
cooperative basis; it is not that one ma(I will 
have 500 acres of land. That Is enough. 
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MR. SPEAKER: This Is in the State List. up any other Hem for discussion. 

SHRI BALAAM JAKHAR: In thatway,l 
am trying to do wh'atever we can In the long 
term to combat this. We need the support 
and confidence of this House to fight this 
battle collectively. 

18.2911 .... 

BUSINESS AOVISORY COMMllTEE 

Eighteenth Report 

{Engf/Sh] 

SHRI SAIFUDDIN CHOUDHURY 
(KalWa): I beg to present the Eighteenth 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAO): I 
am inthe hands ofthe House. (Interruptions) 

MR. SPEAKER: It has already started. 

SHRI GHULAM NABI AZAD: It has 
alrady started. So, it will be in continuation 
whether you want to continue it today or 
tomorow. 

SEVRAL HON. MEMBERS: Not today. 

MR. SPEAKER: The House stands 
adjoumedtomeettomorrow,31stJuly, 1992, 
at 11 A.M. 

Report ofthe Business Advisory Committee. 18.30 hI'S. 

The Lok Sabha then adjoumed till Eleven 
of the Clockon Friday. July 31. 19921 

MR. SPEAKER: Ithink we are nottaking Sravana 9- 1914 (Saka) 
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